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FINAL ACT G- THE UN TED NATI ONS CONFERENCE FOR THE ADCPTI ON
G- A S NALE GONVENTI OGN ON NARQGOTT C DRUGS

1. The Economic and Socid Council of the
United Nations, by resolution 639 J (XXVI)
of 28 July 1958, decided to convene in accord-
ance with Article 62, paragraph 4, of the
Charter of the United Nations, and with the
provisions Of Generad Assembly resolution 366
(IV) of 3 December 1949, a plenipotentiary
conference for the adoption of a single conven-

tion on narcotic drugs to replace by a single.

instrument the existing multilateral tregties in
the field, to reduce the number of international
treaty organs exclusvely concerned with con-
trol of narcotic drugs, and to make provision
for the control of the production of raw ma-
terials of narcotic drugs.

2. The United Nations Conference for the
Adoption of a Single Convention on Narcotic
Drugs met at United Nations Headquarters
from 24 January to 25 March 1961

3. The following seventy-three States were
represented by representatives at the Confer-
ence:

Holy See Peru

Hungary Philippines

India Poland

Indonesia Portugal

Iran Romania

Irag Senegd

lsradl Spain

Italy Sweden

Japan Switzerland

Jordan Thailand

Korea, Republic of Tunisia

Lebanon Turkey

Liberia Ukrainian Soviet So-
Madagascar cidis Republic
Mexico Union of Soviet Socid-
Monaco ist Republics
Morocco United Arab Republic
Netherlands United Kingdom of
New Zealand Great Britain and
Nicaragua Northern Ireland
Nigeria United States of
Norway America

Pakistan Uruguay

Panama Venezuela

Paraguay Yugodavia

4. The following State was represented by
an observer at the Conference:

Ceylon

5. The following speciaized agencies were

Afghanistan Congo (Léopoldville)
Albania Costa Rica
Argentina Czechodovakia
Augtraia Dahomey
Bolivia Denmark
Brazil Dominican Republic
Bulgaria El Salvador
Burma Finland
Byelorussian Soviet France

Socidist Republic  Germany, Federa Re-
Cambodia public of
Canada Ghana
Chad Greece
Chile Guatemala
China Haiti

represented at the Conference:

Food and Agriculture Organization of the
United Nations;

International Civil Aviation Organization;
International Labour Organisation;
World Health Organization.



6. The following international bodies were
represented at the Conference:

Permanent Central Opium Board;
Drug Supervisory Body.

7. Thefollowing non-governmental organi-
zations were aso represented at the Confer-
ence:

International Conference of Catholic Chari-
ties;
International Criminal Folice Organization;

International Federation of Women Law-
yers.

8. General Safwat, Director of the Perma-
nent Anti-Narcotics Bureau of the League of
Arab States, at the invitation of the Confer-
ence, aso attended in a personal capacity.

9. In accordance with the resolution of the
Economic and Socid Council referred to in
paragraph 1 and with the rules of procedure
adopted by the Conference, the observers and
the representatives of the above-mentioned or-
ganizations and bodies participated in the work
of the Conference without the right to vote.

10. The Conference elected Mr. Carl Schur-
mann (Netherlands) as President, and as Vice-
Présidents the representatives of the following
States:

Afghanistan Switzerland

Brazil Thailand

Dahomey Turkey

France United Arab Republic
Hungary United Kingdom of
India Great Britain and
Iran Northern Ireland
Japan Union of Soviet Socia-
Mexico ist Republics
Pakistan United States of
Peru America

11 The Executive Secretary of the Con-
ference was Mr. G. E. Yates, and the Deputy
Executive Secretary was Mr. Adolf Lande.

4

12. The Conference had before it, in ac-
cordance with the resolution of the Economic
and Socia Council, the third draft of a single
convention on narcotic drugs prepared by the
Commission on Narcotic Drugs of the Council
and a compilation of the comments thereon;
it also had before it other documentation pre-
pared by the Secretariat.

13. The Conference set up the following
committees:

General Committee
Chairman: The President of the Conference

Ad Hoc Committee on articles 2 and 3 of the
Third Draft (Scope of the Convention and
Method of Bringing Additional Substances
under Control)

Chairman: Mr. A. Tabibi (Afghanistan)

AdHoc Committee on articles 25, 30 and 40-43
(National Control in General)

Chairman: Mr. B. Banerji (India)

Ad Hoc Committee on articles 31-34 (National
Control of Opium Poppy and Poppy Straw)
Chairman: Mr. L. Ignacio-Pinto (Dahomey)

Vice-Chairman: Mr. J. Koch (Denmark)

Ad Hoc Committee on articles 35-38 (National
Control of Coca Leaf)

Chairman: Mr. K. Chikaraishi (Japan)

Ad Hoc Committee on article 39 (National
Control of Cannabis)

Chairman: Mr. B. Grinberg (Bulgaria)

Ad Hoc Committee on articles 26, 27-29, 20-
21, 4 (Information to be furnished by Gov-
ernments ; the system of estimates and statis-
tics; obligations of Governmentsin general)
Chairman: Mr. E. Rodriguez Fabregat

(Uruguay)
Vice-Chairman: Mr. J. Bertschinger (Swit-
zerland)



Ad Hoc Committee on article 22 (Measures
exercisable by the Board in case of non-
compliance)

Chairman: Mr. A. Gurinovich (Byelorus-
sian SSR)

Ad Hoc Committee on articles 5-11, 13-19, 23
(Constitution, Functions and Secretariat of
International Organs)

Chairman: Mr. H. Blomstedt (Finland)

Ad Hoc Committee on articles 44-46 (Direct
Measures against the lllicit Traffic)

Chairman: Mr. A. Bittencourt (Brazil)

Technical Committee
Chairman: Mr. A. Johnson (Australia)
Vice-Chairman: Mr. A. Ismagl (United Arab
Republic)
Drafting Committee
Chairman: Mr. R. Curran (Canada)
Vice-Chairman: Mr. D. Nikoli¢ (Yugo-
slavia)

Credentials Committee
Chairman: Mr. G. Ortiz (Costa Rica)

14. As the result of its deliberations, as re-
corded in the summary records of the Plenary
and the summary records and reports Of
the committees, the Conference adopted' and
opened for signature the Single Convention on
Narcotic Drugs, 1961. In addition the Confer-
ence adopted the five resolutions annexed to
this Final Act.

IN WITNESS WHEREOF the representatives
have signed this Final Act.

DONE at New York, this thirtieth day of
March one thousand nine hundred and sixty-
one, in asingle copy in the Chinese, English,
French, Russian and Spanish languages, each
text being equally authentic. The original texts
shall be deposited with the Secretary-General
of the United Nations.

* The Conference took note that the Convention was

approved without prejudice to decisions or declarations
in any relevant General Assembly resolution.
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ACTE FINAL DE LA CONFERENCE DES NATIONS UNIES
POUR L'ADOPTION D'UNE CONVENTION UNIQUE SUR LES STUPEFIANTS

1. Par sa résolution 689 J (XXVI) du 28
juillet 1958, le Conseil économique et socia
des Nations Unies a décidé de convoquer, con-
formément au paragraphe 4 de I'Article 62 de
la Charte des Nations Unies et aux dispositions
delarésolution 366 (1V) de I'’Assemblée géné-
rale, en date du 3 décembre 1949, une confé-
rence de plénipotentiaires en vue de faire
adopter une convention unique sur les stupé-
fiants appelée a remplacer par un instrument
unigue les instruments multilatéraux existant
en lamatiére, aréduire le nombre des organes
internationaux créés par les instruments exis-
tants et soccupant exclusvement du contréle
des stupéfiants et a assurer le contréle de la
production des matiéres premiéres des stupé-
fiants.

2. La Conférence des Nations Unies pour
I'adoption d'une Convention unique sur les
stupéfiants sest tenue au Siége de I'Organisa
tion des Nations Unies du 24 janvier au
25 mars 196L

3. Les soixante-treize Etats ci-aprés étaient
représentés a la Conférence par des repré-
sentants:

Afghanistan Chili

Albanie Chine

Argentine Congo (Léopoldville)
Austraie Costa Rica

Birmanie Dahomey

Bolivie Danemark

Brésil Espagne

Bulgarie Etats-Unis
Cambodge dAmérique
Canada Finlande

France
Ghana
Grece
Guatemala
Haiti
Hongrie
Inde
Indonésie
Irak

Iran

|sraél

Italie
Japon
Jordanie
Liban
Libéria

M adagascar
Maroc
Mexique
Monaco
Nicaragua
Nigeria
Norvege
Nouvelle-Zélande
Pakistan
Panama
Paraguay
Pays-Bas
Pérou
Philippines
Pologne
Portugal

République arabe
unie

République de Corée

République Domini-
caine

République fédérale
d'Allemagne

République socidiste
soviétique de Bido-
russie

République socidiste
soviétique
d'Ukraine

Roumanie

Royaume-Uni de
Grande-Bretagne et
d'Irlande du Nord

Saint-Siege

Salvador

Sénégal

Suéde

Suisse

Tchad

Tchécodovaquie

Thailande

Tunise

Turquie

Union des Répu-
bliques socialistes
soviétiques

Uruguay

Venezuela

Y ougoslavie

4. L'Etat ci-aprés était représenté a la Con-
férence par un observateur:

Ceylan.



5. Les institutions Spécialisées ci-apres
étaient représentées a la Conférence:

Organisation de l'aviation civile interna-
tionale;

Organisation des Nations Unies pour |'ali-
mentation et I'agriculture;

Organisation internationale du Travail;

Organisation mondiale de la santé.

6. Les organismes internationaux ci-aprés
étaient représentés a la Conférence:

Comité central permanent de |'opium;

Organe de controle des stupéfiants.

7. Les organisations non gouvernementales
ci-apres étaient représentées a la Conférence:

Conférenceinternational e des charités catho-

liques;

Fédération internationale des femmes
juristes;

Organisation internationale de police crimi-
nelle.

8. Sur l'invitation de la Conférence, était
auss présent, atitre privé, le général Safwat,
directeur général du Bureau permanent de la
Ligue des Etats arabes pour le contréle des
stupéfiants.

9. Conformément & la résolution du Con-
sell économique et socia mentionnée au para-
graphe 1 et au réglement intérieur adopté par
la Conférence, les observateurs et les repré-
sentants des organisations et organismes sus-
mentionnés ont participé aux travaux de la
Conférence sans droit de vote.

10. La Conférence a élu président M. Carl
Schurmann (Pays-Bas) e dle a édu vice
présidents les représentants des Etats ci-apres:

Afghanistan France
Brésl Hongrie
Dahomey Inde
Etats-Unis Iran
d'Amérique Japon
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Mexigque Suisse
Pakistan Thailande
Pérou Turquie

République arabe Union des Repu-

unie bugues socialistes
Royaume-Uni de soviétiques
Grande-Bretagneet

d’Irlande du Nord

11. Le Secrétaire exécutif de la Conférence
était M. G. E. Yates et le Secrétaire exécutif
adjoint M. Adolf Lande.

12. Conformément & la résolution du Con-
seil économique et social, la Conférence était
saisie du troisitme projet de Convention
unique sur les stupéfiants établi par la Com-
mission des stupéfiants du Conseil et d'un re-
cueil dobservations Yy relatives; dle était
également saisie d'autres documents établis
par le Secrétariat.

13. La Conférence a constitué les commis-
sions et comités ci-apres:
Bureau
Président: le Président de la Conférence
Comité ad hoc chargé des articles 2 et 3 du
Troisiéme Projet (Champ d'application de
la Convention et moyen d'étendre le con-
trole a d'autres substances)

Président: M. A. Tabibi (Afghanistan)

Comité ad hoc chargé des articles 25, 30
et 40-43 (Contréle national: dispositions
générales)

Président: M. B. Banerji (Inde)

Comité ad hoc chargé des articles 31-34 (Con-
trole national: pavot a opium et paille de
pavot)

Président: M. L. Ignacio-Pinto (Dahomey)
Vice-Président: M. J. Koch (Danemark)
Comité ad hoc chargé des articles 35-38 (Con-

tréle national: feuille de coca)
Président: M. K. Chikaraishi (Japon)



Comité ad hoc chargé de Uarticle 39 (Controle
national: cannabis)
Président: M. B. Grinberg (Bulgarie)

Comité ad hoc chargé des articles 26, 27-29,
20-21, 4 (Renseignements a fournir par les
gouvernements; le systéme des évaluations
€t des statistiques ; obligations des gouverne-
ments en général)

Président: M. E. Rodriguez Fabregat (Uru-
guay)
Vice-Président: M. J. Bertschinger (Suisse)

Comité ad hoc chargé del'article 22 (Mesures
que peut prendre I'Organe en cas de non-
exécution de la Convention)

Président: M. A. Gourinovitch (RSS de
Biéorussie)

Comité ad hoc chargédesarticles5-11, 13-19,
23 (Organes internationaux: constitution,
fonctions et secrétariat)

Président: M. H. Blomstedt (Finlande)
Comité ad hoc chargé des articles 44-46
(Mesures directes contre le trafic illicite)

Président: M. A. Bittencourt (Brésil)

Comitétechnique
Président: M. A. Johnson (Australie)

Vice-Président: M. A. lsmael (République
arabeunie)

Comité derédaction
Président: M. R. Curran (Canada)
Vice-Président: M. D. Nikoli¢ (Yougo-

slavie)

Commission de vérification des pouvoirs
Président: M. G. Ortiz (Costa Rica)

14. A lissue de ses délibérations, tdles
gu'elles sont consignées dans les comptes ren-
dus analytiques des séances pléniér esains que
dans les comptes rendus anal ytiques et rapports
des commissions et comités, la Conférence a
adopté’ et ouvert ala signature la Convention
unique sur les stupéfiants de 1961 La Con-
férence a aussi adopté les cinq résolutions
jointes en annexe au présent Acte final.

EN FOI DE QUOI les représentants ont signé
le présent Acte find.

FAIT aNew York, le trente mars mil neuf
cent soixante et un, en un seul exemplaire, en
anglais, chinois, espagnol, francais et russe, les
cing textes faisant également foi. Les textes
originaux seront déposes aupres du Secrétaire
général de I'Organisation des Nations Unies.

1 La Conférence a noté que la Convention avait &é
approuvée sans préjudice des décisions OuU déclarations
contenues dans les résolutions pertinentes de I’Assemblée
générae.
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KOH®EPEHINA
OPTCAHU3ALNY OBBENUHEHHHX HAIUM
ANA OPUHATUS ELNHON KOHBEHIUMU

O HAPKOTHUYECKUX CPEACTBAX

SAKNMIOYUTENBHBIN AKT

OPTAHMU3ALIMA ~ OBBEJMHEHHBIX — HALIMHA
1961




SAKNIOYUTENDbHbIA AKT HOHGEPEHL UM
OPFAHU3ALMU OBBLEAMHEHHBIX HALWUN
AN NPUHATUS EOMHOWN KOHBEHLUM

O HAPKOTUYECKUX CPELCTBAX

1. OxoHomuyeckuit u CouuanbHelit Coer OpraHu-
sauuu  OO6benuHeHHbIX Haumit  pesomounveit 689 J
(XXVI) ot 28 utona 1958 r. mMocTaHOBUJT B COOTBET-
CTBMM C MyHKTOM 4 crathu 62 YcraBa OpraHuzanuu
O6beanHeHHBIX Hauuii ¥ ¢ MoCTaHOBIEHUSMU PE30JIIO-
muu 366 (IV) TeHepanbHOii AccambGien ot 3 mekaOpsi
1949 1. co3BaTh KOH(EPEHINIO MOJTHOMOYHBIX IIPENCTa-
BUTeJIeH, IJIsI TOrO 4TOObI MPHUHSTH €AMHYIO KOHBEH-
LMI0O O HAapKOTMYECKHMX CpPEACTBAX, 3aMEHUB EIMHBIM
NOKYMEHTOM CYIIECTBYIOIIE MHOTOCTOPOHHUE IOTOBO-
pel B 9TOil 006JacTU, COKPAaTUThb YMCIO JOTOBOPHBIX
MEeXIYHapOIHBIX OPraHOB, BENAIOIIUX WMCKIIOUYUTETHHO
KOHTPOJIEM HajJ HapKOTUYECKMMU CpPeICTBaMH, U ycTa-
HOBUTb KOHTPOJb HaJ MPOU3BOACTBOM HAPKOTUYECKOTO
CBIPBSI.

2. Kondepenuuss Opranuszauuu OObeAMHEHHbBIX
Hauuit nns npuHaTtus EQuHONW KOHBEHUMM O HapKoO-
TUYECKUX CPEACTBaX mpoucxoamna B LleHTpanbHbBIX
yupexaeHusx Opranuzauuum OObeauHeHHbIX Hauuii ¢
24 guBapst mo 25 mapta 1961 roma.

3. CrenywollMe CeMbAeCAT TPU TrocydapcTBa ObUIU
npeacrabieHbl Ha KoHdepeHUMM MpencTaBUTEISIMU:

ABcTpanus JloMuHMKaHCKas
An6aHus Pecnybiuka
ApreHTuHa W3paunsb
Adranucran Wnans
Benopycckasi  CoBeTckast WHnonesus
Counanucruyeckas Hoppanusa
Pecny6mka Upak
bupma Hpan
Bonrapus Hcnanus
bonuBus Hranus
bpasunusa Kam6omxa
Benrpus Kanana
Benecyana Kurait
Tantu Konro (Jleononbasuib)
lana Kopeiickast Pecniyonuka
I'Batemana Kocra-Puka
I'penus JInGepus
Jlaromes JluBan
Hanus Mapnarackap

Mapokko
Mexkcuka
Monako
Hunepnanast
Hurepus
Huxaparya
Hogas 3enannus
Hopserust

OO0benuHeHHass ApaGckast
Pecnyonuka

[Makucran

[Manama

ITaparsait

epy

TMonbma

[Topryranus
PymbiHMS

CanbBamop
Caareitmuit Ipecton
CeHeran

CoennHeHHoe
KoponescTBo
BenukoOpuranuu
" CCBepHOﬁ l/lpnaHm/m

CoenuHenHbie LlTaTer
AMepuKu

Coro3 CoBeTcKuX
COLNaNTACTHIECKUX
Pecny6mk

Taunann

TyHuc

Typumsa

VYkpannckasi CoBerckas
CoumanucTuyeckas
Pecnyonuka

Ypyraait

®DeneparuBHast
Pecnyonuka T'epmaHuu

OUIMITITHHEL

DuHIgHINA

Opaniust

Yan

YexocnoBakus

Yuau

[IBeiinapus

HIBennsa

Orocnasus
SInonus

4. Crnenymolliee TOCyIapCTBO OBUIO TPEICTABICHO Ha
KoHbepeHUnn oaHUM HabAl0aTeNeM:

Leiinon

5. Ha KoHdepeHUUM OBbLIM MpEenCTaBIEHbl CJemy-
OLIMe CHEUANTN3NPOBAHHbBIE YUPEXKIEHUS:

BcemupHast opraHu3auus 31paBOOXpaHEHUS
MexnyHapoaHasi OpraHu3alusl TIPaxAaHCKON

aBualnuun

MexayHapoaHass OpraHU3alus Tpyda
[IpomoBOIBCTBEHHAS U CENBCKOXO3AMCTBEHHAS
opranuzanus OO0beauHeHHbIX Harmii

6. Ha KondepeHumn ObUM TIPEACTABIECHBI CIIELyIO-
1Me MEXIYHapOAHble OpraHbl:
IMocTosIHHBIN LEHTPAJIbHBIE KOMUTET MO OMUYMY

KoHTpoNbHBIN OpraH Mo HapKOTHYECKUM

cpeacTsam
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7. Ha KoHdbepeHunn -6wm MPEACTABIEHbl TaKXe
CJIeMyIoNIe HEeNpaBUTEILCTBEHHbIE OpPTaHU3AIU:
MexnyHaponHasi KOH(pEpeHIUsI KaTOIUYeCKUX
0JIATOTBOPUTEIBHBIX  YIPEXKIACHUMN

MexnyHapoaHas ¢enepanust KeHIIUH-IOPUCTOB

OpFaHI/IBaLII/IH MCXIAYHApPOJAHOIO COTPYOAHUYEC-
CTBa yFOﬂOBHOﬁ IOoJIMLI U

8. INo npurnameHuo KoHdepeHMU YyacTHBIM 00-
pa3oM MPUCYTCTBOBaN Takxke [eHepaibHBIil TUPEKTOD
IMocrosiHHOrO OlOopo JIMru apabCKUX rocynapcTB IO
KOHTPOJIIO HaJl HAapKOTUYECKUMU CPEACTBAMU TeHepas
Cadsar.

9. B coOTBeTCTBUM C ymOMSIHyTOi B MyHKTe | pe-
3oouneil OxoHomuueckoro U CouuanbHoro Cosera u
¢ npuHsATEIMU KoHdepeHumeil mpaBuiaMu poLenypsbl,
Ha0JoIaTe M M TMPEACTAaBUTEIN YKa3aHHBIX BbIIIE Op-
raHu3aluii ¥ opraHoB yyacTBoBajiu B pabore KoHde-
peHMM Ge3 TpaBa roJjoca.

10. KondepeHniuss unzbpana cBoUM MpeaceaaTesieM
n-pa Kapna Ckiopmanna (HunepiaHibl), a 3aMecTH-
TeJsSIMU MpeAcenaressi MpelcTaBUTeNel  CliedylouX
cTpau:

Adranucrana CoeIMHEHHOT O
Bpasuanu KoponescTsa
B BenmkoOpuTan u
CHrpUH CesepHoit Mpnannun
Jlaromen CoenuneHHbix lllTatoB
WUupun Amepuxku
Hpana Coroza CoBeTckux
ColnaaucTuIecKnx
Mexkcuku
Pecny6iauk
Oﬁ'bE,lLHHeHHOﬁ TaI/U[aH,[[a
Apabckoit Typumu
Pecny6uku
OpaHimu
[Takucrana HBeiiapun
[Tepy Anonun

11. UcnonHutenbHbiM cekperapeM KoHdepeHunu
obul r-H JIx. D. Meiitc, a 3aMecTUTENIeM MCIIOJIHU-
TEJIbHOTO cekpeTapss — I-H Anosibd JlaHze.

12. CornacHo pesomonun DxoHomuveckoro u Co-
uuanbHoro Cosera, Ha paccMmoTpeHuu KoHdepeHLmu
HaXOIWJINCh CocTaBlieHHBbIM Komuccueit mo HapKoThue-
ckum cpencrteaM CoBera TpeTuit npoekt EauHoi KOH-
BEHIIMU O HApKOTUYECKUX CPENCTBAX M CBOIKA TIPE-
CTaBJIEHHBIX 10 HEMY 3aMe4aHuii, a Takxke Apyras 10-
KyMeHTalusi, coctaBieHHas CekperapuaTrom.

13. KoHdepeH1uss obpa3oBajia CleaylOIINEe KOMU-
TETHI:

Tenepanvhbiii  KoMumem
IIpedcedamens: Tlpencematens KoHbepeHIMu
Creuuanvhoiii kKomumem no cmamvam 2 u 3 mpemoveeo
npoexma (Cdepa npumeHeHHs KoHBeHUUU U CIiO-
COOBbI ee pacrpoCTpaHEeHMs] Ha JpYrve BelIecTBa)

Ilpedcedamenv: T-H A. Tabubu (AdraHucTtaH)
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Cneyuanvuotii komumem no cmameam 25, 30 u 40-43
(FocynapCTBeHHbI KOHTPOJIb: OOIIKME TOCTAHOB-

JIEHUS)
IIpedcedamens: T-H B. banepmxu (Mumus)

Cneyuanvhoii komumem no cmamovam 31-34 (Tocynap-
CTBEHHBII KOHTpPOJIb. ONMUUHBIA MakK W MaKOBas
cojioma)

Ilpedcedamens: T-H JI. Urnacuo-IIsnTo (Jaromest)

Samecmumens npedcedamens: I'-H U. T. Kox (JdaHus)

Cneyuanvhblii komumem no cmamvam 35-38 (Tocynap-
CTBEHHBII KOHTPOJIb: JIUCThsI KOKa)

IIpedcedamens: T-u K. Tukapaucu (Snonus)

CneyuanvHolii. KOMHTET no cmamve 39 ([ocymapcTBeH-
HBII KOHTPOJIb: KaHHAOUC)

Ilpedcedamens: T-H B. TI'punGepr (Bosrapust)

Cneyuanvhoiii komumem no cmamosm 26, 27-29, 20-21,
4 (CeneHus1, peaCcTaBlsieMble NPABUTENALCTBAMH
cUCTeMa UCYUCIICHUN U CTATUCTUYECKUX CBEICHUI;
obuie 00s13aTeNbCTBa MPABUTEBCTB)

Ilpeocedamens: T-u D. Ponpurec-®abperar
(Ypyrnaii)

3amecmumens npeaceparean: I-u WU. beprimmHrep
(IIBeituiapust)

Cneuuanvhoiii komumem no cmamoe 22 (Mepbl, KOTOpbIE
MoxeT pUHATHL KOMHTET B ciryyae HeBBIMTONHEHUS
rocraHoBieHunt KoHBeHITNN)

IIpedcedamens: T-H A. T'ypunoBuu (benopycckas
Coserckast Couuanuctuyeckas Pecrny0iuvka)

Creunamshsllf XoMHTeT no cmamvam 5-11, 13-19, 23
(Me»u.yuapo.u.nue opraHbl: cocTaB, (GYHKUUM U
cekperapuar)

Ilpeocedamensv: I'-n I. Bnommrenr (DuHasHIMS)

Cneyuanvhoiii komumem no cmamosm 44-46 (ITpsmbie
Mepbl MPOTUB HE3aKOHHOIo 000pOTa)

TIpedcedamens: T-n A. BHTTEHKYpPT (Bpasunus)

Texuuueckuii  Komumem
Hpedcedamens: T-H A. JIxoHcoH (ABcTpanus)

3amecmumens npedcedamens: I'-H A. HicMasib
(O6benuHeHHas Apabckasi Pecrybnuka)

Pedakuyuonnviii  Komumem
Ilpedcedamens: T-n P. Koppan (Kanana)

BamecTHTens npedcedamens:
(FOrocnaBus)

I''k /. Hukonuu

Komumem no nposepke noanomouuii
IIpedcedamens: T-H X. Op‘mc (Kocra-Puka)



14. B pesynbrate TmnpeHUl, 3aUKCUPOBAHHBIX B
KpaTKMX OT4YeTaX IUIEHApHBIX 3aceIaHWil M B KpPaTKHX
oTYeTax M MOKJIamax KOMHUTeTOB, KoHbepeHIHMsS mpu-
Hsinal M OTKpBUIA JIJIs TOANUCcaHUs EaWHyl0o KOHBEH-
M0 0 HapKOTHYeCKWX cpexcTBax 1961 roma. Kpowme
toro, KondepeHuus mpuHsaIa OATh PE3OMIOLNN, TTPHUIa-
raeMbIX K HACTOSIIEMY 3aKJIIOUHMTEIbHOMY aKTy.

1 Koudepenuus ormeruna, urto KoHBeHLus Obuia yTBEp-
KAeHa 6e3 yuiepba asi MOCTAHOBJIEHWI MJIM 3asBIEHUI, conep-
XalluXcs B COOTBETCTBYIOIMX pesomouusax IenepamsHolt Ac-
cambaeu,

B YAOCTOBEPEHUE YEI'O mpeacraBuTeau Mom-
MUcanu HACTOSIIMI 3aKTIOUYUTEIbHbIN aKT.

COBEPIIEHO B Hrlo-Mopke Tpummatoro mapra
TBICSTYA NEBSTHCOT MIECTHAECAT MEPBOTO TOla B OJHOM
SK3eMIUIApe Ha aHIJUICKOM, HCIIAHCKOM, KHTaiCKOM,
pycckoM U ¢paHIy3cKoM HA3bIKAX, TEKCTBI KOTOPBIX
SIBJISIIOTCSI OMHAKOBO ayTeHTUYHbIMU. [lomnvMHHBIE TEeK-
cTel OymyT cmaHbl Ha XxpaHeHue [enepanbHoMy Cekpe-
tapto OpraHuszaimu OObeaMHEHHBIX Hanuid.
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CONFERENCIA DE LAS NACIONES UNIDAS
| PARA LA APROBACION DE UNA CONVENCION UNICA
SOBRE ESTUPEFACIENTES |

ACTA FINAL

NACIONES  UNIDAS
1961




ACTA FINAL DE LA CONFERENCIA DE LAS NACIONES UNIDAS PARA LA
APROBACION DE UNA CONVENCION UNICA SOBRE ESTUPEFACIENTES

1. En U resolucién 689 J (XXVI) de 28
de julio de 1958 €& Consgo Econdémico y
Socid de las Naciones Unidas decidid, de con-
formidad con € parrafo 4 del Articulo 62 de
la Carta de las Naciones Unidas y con las dis-
posiciones de la resolucion 366 (1V) de la
Asamblea Generd, de fecha 3 de diciembre de
1949, convocar una conferencia de plenipo-
tenciarios para que aprobara una Convencion
Unica sobre Estupefacientes a fin de reem-
plazar con un s0lo instrumento |0s tratados
multilaterales existentes en la materia, reducir
€l numero de d6rganos internacionaes creados
por tratado que se ocupan exclusivamente en
dicha fiscalizacion y tomar medidas para fis-
cdizar la produccion de las materias primas
de los estupefacientes.

2. La Conferencia de las Naciones Unidas
para la Aprobacion de una Convencion Unica
sobre Estupefacientes s2 cdlebrd en la Sede de
las Naciones Unidas ddl 24 de enero d 25 de
marzo de 196L

3. Estuvieron representados en la Confe-
rencia los setenta y tres Estados que figuran
a continuacion:

Afganistin Congo (Leopoldville)
Albania Coda Rica
Argentina Chad

Australia Checoeslovaquia
Bolivia Chile

Brasl China

Bulgaria Dahomey

Birmania Dinamarca

Camboya El Savador

Canada Espafia

Estados Unidos de Polonia

América Portugal
Filipinas Reino Unido de Gran
Finlandia Bretafia e Irlanda
Francia dd Norte
ghar_la Republica Arabe
recia Unida
Guatemala Replblica de Corea
lljﬁ]r?grl'a Republica Domini-
cana
India Reptblica Federd de
Indonesia Alemania
Irek Repiblica Sodidista
Iran Sovidtica de Bielo-
Is;a.el rrusia
.IJ;pIC')% Republica Socialista
Jordania Sovi_ética de
L ibano Ucrania
o Rumania
Liberia
Madagascar Santa Sede
Marruecos Senegd
México Suedia
Monaco Suiza
Nicaragua Talandia
Nigeria Tlnez
Noruega Turquia
Nueva Zdandia Unién de Repiblicas
Paises Bgjos Socidistas Sovié-
Pakistdn ticas
Panama Uruguay
Paraguay Venezuela
Pert Yugoeslavia

4. El edtado siguiente estuvo representado
por un observador en la Conferencia:

Ceilan.
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5. Estuvieron representados en la Confe-
rencialos organi smos especializados siguientes:

Organizacion de Aviacion Civil Interna
cional ;

Organizacion de las Naciones Unidas para
la Agricultura y la Alimentacién;

Organizacion Internacional del Trabajo;
Organizacion Mundial de la Salud.

6. Estuvieron también representadas en la
Conferencia los organismos internacionales
siguientes:

Comité Central Permanente del Opio;

Organo de Fiscalizacion de Estupefaci entes.

7. Estuvieron igualmente representadas en
laConferencialassiguientesorganizacionesno
gubernamentales:

Conferencia Internacional de Obras Cat6-

licas de Caridad;

Federacién Internacional de Abogadas;

Organizacion Internacional de Policia
Criminal.

8. El General Safwat, Director de la Oficina
Permanente de la Liga de los Estados Arabes
para la Lucha contra los Estupefacientes, asis-
tié también, ainvitacion de la Conferencia, en
calidad personal.

9. De acuerdo con la resolucion del Con-
sejo Econdémico y Socid mencionada en €
parrafo 1y con el reglamento adoptado por la
Conferencia, los observadores y los represen-
tantes de las organizaciones y organismos men-
cionados participaron en los trabajos de la
Conferencia sin derecho de voto.

10. La Conferencia €ligi6 como Presidente
a Sr. Carl Schurmann (Paises Bajos), y como
Vicepresidentes a los representantes de los
Estados siguientes:

Afganistéan Estados Unidos de
Brasil de América
Dahomey Francia
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Hungria Reino Unido de Gran

India Bretafia e Irlanda

Iran del Norte

Japdn Suiza

México Tailandia

Pakistan Turquia

Peru Unién de Replblicas

Republica Arabe  Socialistas Sovié-
Unida ticas

11. El Secretario Ejecutivo de la Conferen-
ciafued S. G. E. Yates, y € Secretario Ejecu-
tivo Adjunto, el Sr. Adolf Lande.

12. La Conferencia examind, de acuerdo
con la resolucion del Consgo Econdmico y
Social, €l tercer proyecto de Convencién Unica

sobre Estupefacientes preparado por la Comi-
sion de Estupefacientes del Consejoy unacom-

pilaciéon de las observaciones sobre € mismo;
también examind los demés documentos pre-
parados por la Secretaria.

13. La Conferencia cred los comités si-
guientes:
Mesa de la Conferencia

Presidente: El Presidente de la Conferencia

Comité Ad Hoc para e estudio de los articulos
2y 3 del Tercer Proyecto (Esfera de aplica-
cion de la Convencion y métodos para ex-
tender la fiscalizacion a otras sustancias
adicionaes)

Presidente: Sr. A. Tabibi (Afganistan)
Comité Ad Hoc para €l estudio de los articulos

25, 30 y 40-43 (Fiscalizacion nacional en

general)

Presidente: Sr. B. Banerji (India)

Comité Ad Hoc para €l estudio de los articulos
31-34 (Fiscalizacion nacional de la ador-
midera y la paja de adormidera)

Presidente: S. L. Ignacio-Pinto (Dahomey)
Vicepresidente: Sr. J. Koch (Dinamarca)



Comité Ad Hoc para €l estudio de los articulos
35-38 (Fiscalizacion naciona de la hoja de
coca)

Presidente: Sr. K. Chikaraishi (Japén)

Comité Ad Hoc para €l estudio del articulo 39
Fiscalizacion nacional de la cannabis)
Presidente: Sr. B. Grinberg (Bulgaria)

Comité Ad Hoc para €l estudio de los articulos
26, 27-29, 20-21, 4 (Informaciones que han
de suministrar los Gobiernos, sistema de
previsiones y estadisticas; obligaciones de
los Gobiernos en general)

Presidente: Sr. E. Rodriguez Fabregat
(Uruguay)
Vicepresidente: Sr. J. Bertschinger (Suiza)

Comité Ad Hoc para el estudio del articulo 22
(Medidas que puede adoptar la Junta en
caso de incumplimiento)

Presidente: Sr. A. Gurinovich (RSS de
Bielorrusia)

Comité Ad Hoc para € estudio de los articulos
5-11, 13-19, 23 (Constitucion, funciones 'y
secretaria de los érganos internacionales de
fiscalizacion)

Presidente: Sr. H. Blomstedt (Finlandia)

Comité Ad Hoc para el estudio de los articulos
44-46 (Medidas directas contra € trafico
ilicito)

Presidente: Sr. A. Bittencourt (Brasil)

Comité Técnico
Presidente: Sr. A. Johnson (Australia)
Vicepresidente: Sr. A. lsmael (Republica
Arabe Unida)
Comité de Redaccion
Presidente: Sr. R. Curran (Canadd)
Vicepresidente: Sr. D. Nikoli¢ (Yugo-
eslavia)
Comité de Verificacion de Poderes
Presidente: Sr. G. Ortiz (Costa Rica)

14. Como resultado de sus ddiberaciones,
recogidas en las actas de la Conferencia Ple-
nariay en las actas e informes de los comités,
la Conferencia aprobd y abrié a la firma la
Convencion Unica de 1961 sobre Estupe-
facientes. Ademés, la Conferencia aprobé las
cinco resoluciones que figuran como anexo a
la presente Acta Final.

EN TESTIMONIO DE LO CUAL los represen-
tantes firman la presente Acta Final.

HECHO en Nueva York alos treinta dias del
mes de marzo de mil novecientos sesentay uno,
en un slo gemplar cuyos textos chino, es
pafol, francés, inglés y ruso son igualmente
auténticos. Los textos originales se entregarén
en depdsito a Secretario General de las Na-
ciones Unidas.

* La Conferenciatomd nota de que la Convencion fue
aprobada sin perjuicio de las decisiones 0 declaraciones

contenidas en cualesquiera resoluciones pertinentes de

|a Asamblea General.
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FOR AFGHANISTAN:
POUR L'AFGHANISTAN:
(S $aa

3a AdraHucraH:

Por EL AFcAMISTAN:

Abdul H. TABIBI

FOB ALBANIA:
PouR L’ALBANIE:

PRERES:
3a Axbanmmw:
POR ALBANIA:

Tout en signant cet acte, la délégation d’Albanie déclare qu'dle ne recon-
nait pas comme valables les pouvoirs présentés par le soi-disant représen-
tant de la Chine & le représentant du Congo (Léopoldville). Le saul
gouvernement légitime de la Chine est le Gouvernement central de la
République populaire de Chine',

R. MALILE
FOR ARGENTINA:
POUR L’ARGENTINE
PR EE ¢
3a ApreHTHHY:
POR LA ARGENTINA:
C. ORTIZ

Translation by the Secretariat of the United Nations:

11n signing this Act, the Albanian delegation declares that it does not recognize the validity of the credentials
presented by the so-called representative of China and the representative of the Congo (Léopoldville). The only legal
Government of China is the Central Government of the People’s Republic of China.
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FOR AUSTRALIA:

POUR L’AUSTRALIE:

BAFEE:

3a ABcTpauio:
POR AUSTRALIA:

FOR BoLrvia:
POUR LA BOLIVIE:
Bk Fi HEEE -

3a bonusuro:
POR Borivia:

FOR BrazL:
POUR LE BRESIL:
B

3a bpaszunuto:
POR EL BRASIL:
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FOR BurLcara:
POUR LA BULGARIE:

A3 Iy B «

3a bonrapuio:
POR BULGARIA:

Sous réserve quant a la teneur du paragraphe 3 relativement a la validité
de la représentation de la Chine e de la République du Congo (Léopold-
ville). Il est expressément déclaré au nom du Gouvernement de la Répu-
bligue populaire de Bulgarie que seul le Gouvernement de la République
populaire de Chine a qualité pour agir internationalement au nom de la
Chine e que la République du Congo ne peut ére valablement représentée
que par le gouvernement investi par le Parlement et présidé par M. Antoine
Gizenga'.

Y. TCHOBANOV

FOR BURMA:
Pour LA BIRMANIE:

Wi
3a bupmy:
Por BIRMANIA :

TIN Mavune

Translation by the Secretariat of the United Nations:

1 With a reservation as to para ragh 3 in respect of the validitg of the representation of China and the Republic
of the Congo (Léopoldville). On behalf of the Government of the People’s Republic of Bulgaria, it is expressly stated
that only the Government of the People’s Republic of China is competent to act in the name of China in international
affairs and that the Republic of the Congo can be validly represented only by the Government invested by Parliament
and at present headed by Mr. Antoine Gizenga.
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For Iran:
Poun L'IrAN:
£

3a Hpaa:
Por Inin:

Sous réserve de ratification ultérieure

Dr. Azaraxkush

For Inag:
Pour L'ImAk:
eV

3a Hpax:
Por IRak:

Adnan Pacuacar
Subject to ratification

For [RELAND:
Pouxt L'TRLANDE:
FHN:

Sa Ppraagmo:
Por IrvanDa:
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FOR CANADA:

POUR LE CANADA:

m&x:
3a Kanany : ]
POR EL CANADA

FOR CHAD:
POUR LE TcHAD:
1

3a Yam

POR EL Cuap:

FOR CHELE:
POUR LE CaLz:
BH:

3a Ywm:
POR CHILE:

R E CQRRAN

J. CHARLOT

D. SCHWEITZER
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FOR CHINA:
POUR LA CHINE:
Ha[E .

3a Kuraii:

Por LA CHINA:

WEI Hsioh-ren

FOR THE CONGO (LEOPOLDVILLE):
POUR LE CONGO (LEOPOLDVILLE) :
IR (HET):

3a Konro (JleomosnaBmis) :

POR EL CONGO (LEOPOLDVILLE) :

FOR COSTA RICA:
POUR LE COSTA Rica:

R M:
3a Kocra-Puky:

POR COSTA RICA:

G. ORTIZ MARTIN
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FOR CZECHOSLOVAKIA:
POUR LA TCHECOSLOVAQUIE:
FErlidrk:

3a Yexocn0BaKuIo:

Pok CHECOESLOVAQUIA:

FOR DAHOMEY:
POUR LE DasOoMEY:
Bk

3a Jlaromero:

POR EL DAHOMEY:

FOR DENMARK:
POUR LE DANEMARK :
Fha:

3a JlaHuto:

POR DINAMARCA:

The signing of the Final Act on our part does not represent a recognition
of the so-called “credentials” issued by the Chiang Kai-shek authorities on
Taiwan nor that of the "credentials" of the Congolese delegation (Léopold-
ville). The only legitimate Government of China entitled to issue cre-
dentials is the Central Government of the People's Republic of China in
Peking. The only legitimate Government of the Republic of the Congo
is its Central Government in Stanleyville.

Dr. Zden&k Cernix

Louis Iecnacro-PiNnTo

A. HESSELUND JENSEN

Traduction du Secrétariat des Nations Unies:

! e fait que nous signons I'Acte final ne signifie pas que nous reconnaissons les prétendus "pouvoirs’ délivrés
par les autorités du régime de Tchang Kai-chek & Taiwan, ou les "pouvoirs' de la délégation du Congo (Léopold-
ville). Le seul gouvernement |égitime de la Chine, habilite a délivrer des pouvoirs, est le Gouvernement central
de la République populaire de Chine & Pékin. Le seul gouvernement |égitime de la République du Congo e le

Gouvernement central de Stanleyville.



FOR THE DOMINICAN REPUBLIC:
POUR LA REPUBLIQUE DOMINICAINE:

F e ML FIER

3a JlomunukaHckylo PecryOmuky:
POR LA REPUBLICA DOMINICANA':

FOR EL SALVADOR:
POUR LE SALVADOR:

EWELS:

3a CanbBanop:
POR EL SALVADOR:

M. Rafael Urquia

FOR THE FEDERAL REPUBLIC OF GERMANY:
POUR LA REPUBLIQUE FEDERALE D’ALLEMAGNE:

BEETHIAME:

3a OepeparuBHylo Pecrybnmyky [epmanum:
POR LA REPUBLICA FEDERAL DE ALEMANIA:

G. BRUNNER
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For FoviLanD:

Pour LA FINLANDE:

¥
3a OmEiaATIN:
Por FInLANDIA:

For FRANCE:
Pounr La FRANCE:
23, [

3a Dpapmmo:
Por FRANCIA:

For Guana:
PouUr LE GHANA:

Ba I'suy:
Por GHANA:

Henrik BromsTEDT

P. Movrer
A. MasnEav

Alex SACKEY
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For GREECE:
Poun La GRECE:
T -

3a I'pemaio:
Por GRECIA:

For GUATEMALA:

Pour LE GUATEMALA:

I, 1b BG4r -
3a I'earemary:
Por GUATEMALA:

For Harri:
Pour Halt1:
i .

3a I'sera:
Por Harrf:
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FOR THE HOLY SEE:
POUR LE SAINT-SIEGE:

HEE:

3a Caareiitmii TIpecron:

POR LA SANTA SEDE:

FOR HuNGARY:
POURLAHONGRIE:
105 F ¢

3a Benrpmio:

POR HuncRria:

FOR INDIA:
POURL’INDE:
EREE:

3a WHnuio:
POR LA INpDIA:

James H. GRIFFITHS

The signing of this Act does not imply the recognition by the Hungarian
Government of the representatives of Chiang Kai-shek and the Congo
(Léopoldville) present at this Conference.

Moép Péter

B. N. BANERII

Traduction du Secréariat des Nations Unies:
1 La signature du présent Acte n'entraine pas |a reconnaissance par le Gouvernement hongrois des représen-

tante de Tchang Kai-chek et du Congo (Léopoldville) présents a la Conférence.
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FOR INDONESIA:
POUR L’INDONESIE:

B JEPHHE

3a WHpoHe3uio:
POR INDONESIA:

Subject to ratification and reservations to articles 40, 42 and 48

S. WIRJOPRANOTO

FOR IRAN:
POUR L'IRAN:

iR
3a UpaH:
POR TRAN:

Dr. AZARAKHSH

FOR IraQ:
POUR L'IRAK:

B

3a Upak:
POR IRAK:

Adnan PacmAcHI

Traduction du Secrétariat des Nations Unies:
1 Sous réserve de ratification et avec réserves aux articles 40, 42 et 48.
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FOR ISRAEL:

POUR ISRAEL:
D

3a Wzpauib:

POR ISRAEL:

FOR ItTaLy:
POUR L’ITALIE:
F|AH:

3a Hranuio:
POR ITALIA:

FOR JAPAN:

POUR LE Japon:

B

3a fnoHuto:
POR EL JAPON:

Koto MATSUDAIRA
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FOR JORDAN:
POUR LA JORDANIE :
¥ 71:

3a Hopnanuio:
POR JORDANIA:

J. JOURY
FOR LEBANON:
POUR LE LIBAN:
W
3a JluBaH:
POR EL LiBaNo:
Georges HAKIM

FOR LiBERI1A:
POUR LE LiBERIA:
BB Lb i B ¢

3a Jlubepuro:
POR LiBERIA:

Archibald JOHNSON, M.D.
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FOR MADAGASCAR:
POUR MADAGASCAR:
F5 2 fin3yi n <

3a Maparacgap:
POR MADAGASCAR:

ANDRIAMAHARO

FOR MExico:
POUR LE MEXIQUE:
B

3a Megcury:

POR M£x1co:

FOR MONACO:
POUR Monaco:
RERAEL .

3a MoHako:
POR MONACO:

Marcel A. ParMARro
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FOR MOROCCO:
POUR LE MAROC:

. $32F
3a Mapokko:
POR MARRUECOS:

FOR THE NETHERLANDS:
POUR LES PAys-Bas:
biit B

3a Hupepnaugpr:
POR LOS PAISESBAJOS:

C. SCHURMANN

FOR NEW ZEALAND:
POUR LA NOUVELLE-ZELANDE:

AT Tg :

3a Hosyio 3enanmuio;
POR NUEVA ZELANDIA :

D. P. KENNEDY
R. W. SHARP
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For NICARAGUA:
Pour LE NICARAGUA:
FEnhr I

3a Humaparya:

Por NICARAGUA :

Luis Manuel DEBAYLE

For NiceriA:
Pour 14 NIGERIA:
- & LR

3z Harepmo:

Por NIGERIA:

Alahaji: MoaaMmAD

For Norway:
Pour LA NORVEGE:
R B :

3a Bopeermmo:

Por NORUEGA:

Sivert A. NIELSEN
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FOR PAKISTAN:

POUR LE PAKISTAN:

B iras .
3a [TakucraH:
POR EL PAKISTAN:

FOR PANAMA:
POUR LE PANAMA:
BEE:

3a Tlanamy:
POR PANAMA:

FOR PARAGUAY:

POUR LE PARAGUAY:

EfE:

3a Ilaparsaii:
POR EL PARAGUAY:
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FCR PERu:
POUR LE Prou:
2 3

3a Tlepy:

POR EL PERU:

FOR THE PHILIPPINES:

POUR LES PHILIPPINES:

FEMERK:
3a QUIHIIHAHRK:
POR FILIPINAS:

FOR PoLaAnD:
Pour LA POLOGNE:
B

3a Ioapmry:

POR POLONIA:

M F. Matrrtua

F. A. DELGADO

B. LEWANDOWSKI

The above signature does not in any way imply a recognition of creden-
tials of those persons who signed the present Final Act for China and
the Republic of the Congo (Léopoldville).*

Traduction du Secrétariat des Nations Unies: _
! La signature ci-dessus n'entraine nullement |a reconnaissance des pouvoirs des personnes qui ont signé le

présent Acte final au nom de la Chine e de la République du Congo (Léopoldville).
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FOR PORTUGAL:
POUR LE PORTUGAL:
waT:

3a Ilopryranuio:
POR PORTUGAL;

Luis SOARES DE OLIVEIRA

On the understanding that footnote to paragraph 14 is juridically irrelevant
and, in no case, will prejudice reservations made by Member States to the
Resolutions or other decisions of the General Assembly.’

FOR THE REPUBLIC OF KOREA:
POUR LA REPUBLIQUE DE COREE:
RKERE:

3a Koperickyro Pecryonmky:

POR LA REPUBLICA DE COREA:

MoOoN D.C.

FOR RoMANIA:
POUR LA ROUMANIE:
Y A

3a Pyuummio:

POR RUMANIA:

Traduction du Secrétariat des Nations Unies:
~* Etant entendu que la note debas de pagese rapportant au paragraphe 14 est irrecevable du point de vue juri-
dique et ne portera nullement atteinte aux réserves cue les Etats Membres formulent & I'égard des résolutions ou

autres décisons de I'Assemblée, générale.
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For SENEGAL:
Pour LE SENEGAL:
ZEAN N

3a Cemeran:

Por EL SENEGAL:

0. 5. Dior
For SPaIN:
Pour L’ESPAGNE:
PEIST :
3a Henagmm:
Por Espafia;
Jaime pE PINIES

For SWEDEN:
Pour LA SURDE:
L

3a IMsemaro:
Por Sugecia:
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FOR SWITZERLAND :
POUR LA SUISSE:

EE e o

3a [lIBeituaputio:
POR SUIZA:

Michael V. R. VON SCHENCK

FOR THAILAND:
POUR LA THAILANDE:
BE:

3a Taunann:

POR TAILANDIA:

Sirivat VISESHSIRI

Prasit PUNNAPAYAK

FOR TunisIA:
POUR LA TuUNISIE:

RIEPHEE:

3a TyHwuc:
POR TUNEzZ:

AYaAri
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FOR TURKEY:
POUR LA TURQUIE :
+HK:

3a Typuuio:

POR TurqQuia:

FORTHE UKRAINIAN SOVIET SOCIALIST REpuBLIC:

POUR LA REPUBLIQUE SOCIALISTE SOVIETIQUE D'UKRAINE:

W 5 W B e s SN

3a VYkpauHckylo Coserckylo Counamictuueckyro Pecmy6amry:
POR LA REPUBLICA SOCIALISTA SOVIETICA DE UCRANIA:

[Nonnucanue npencraBureaem YCCP maHHOro Axta He MOXET paccMaT-
pUBATbCSl KaK €ro corjacMe ¢ CcoaepXxaliuMmcs B TyHKTe 3 AKTa
yIBepxkIeHreM, uyro Kwuraii SiKoObl ObUI mpeAcTaBieH Ha maHHoU KoH-
(epeHLMK, TMOCKOJIbKY B Hell He yyaCTBOBAIW NpEACTABUTEM, Ha3Ha-
yenHble [IpaBurtensctBoM Kwuraiickoit Hapomnoit Pecryomukm. Drto 3a-
SIBJICHME OTHOCHUTCSI M K BOIPOCY O TpenactaButenbcTBe Ha KoHdbepeH-
uuu Pecryomuku KoHro, mockosbKy mojJHOMOYMS Aenerauuu KoHro He
ObUIM BbLAAHb IIpaBUTENLCTBOM, BO3LIaBisgeMbiM AmTyamom [usenra.'

Oner BOT'OMOJIELL

Translation by the Secretariat of the United Nations:

1 Signature of this Act by the representative of the
Ukrainian SSR may not be interpreted as implying
agreement with the statement in paragraph 3 of the
Act that China was represented at the Conference, since
no representatives appointed by the Government of the
People’s Republic of China took part in it. This decla-
ration also applies to the representation of the Republic
of the Congo at the Conference, inasmuch as the cre-
dentials of the Congolese delegation were not issued
by the Government headed by Antoine Gizenga.

Oleg BOGOMOLETS

Traduction du Secrétariat des Nations Unies:

!Le fait que le représentant de la RSS d'Ukraine
signe |le présent Acte ne saurait signifier qu'il accepte
les termes du paragraphe 3 de cet Acte, d’aprés lequel
la Chine aurait é&é représentée a la Conférence, puisque
celle-ci a eu lieu sans la participation de représentants
désignés par le Gouvernement de la République popu-
laire de Chine. Cette dédlaration s’applique également
a la représentation de la République du Congo a la
Conférence, étant donné que les pouvoirs de la déléga-
tion congolaise n'avaient pas é&é conférés par le Gou-
vernement que dirige M. Antoine Gizenga.

Oleg BOGOMOLETS
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FOR THE UNION OF SOVIET SOCIALIST REpPUBLICS:

POUR vr.'UnroN DES REPUBLIQUES SOCIALISTES SOVIETIQUES:

BR b e it o B A BB

3a Cow3 Cosercrux ColuaaucTHiecKux Pecrmy0muk:

Por LA UNION DE REPUBLICAS SOCIALISTAS SoviTicas:

[MTonnucanue npencraButeseM CCCP maHHOro AKTa He MOXET paccMmar-
pMBaThCs KakK €ro corjacue ¢ comepxalluMcs B I1. 3 AKTa yTBepxKIe-
HueM, yTo Kwutail sKoObl ObUT IpencTaBieH Ha gaHHoi KoHdbepeHmmu,
TTOCKOJIbKY B HEll He yJacTBOBAJW IIpefCTaBUTEJH, Ha3HaYCHHEIE Ipa-
BuTesbcTBOM Kuraiickoit HapoaHoii Pecriybavku. Dro 3asgBiaeHUe OT-
HOCHUTCS 1 K BOIIpOCY O IipeacTaBuTebcTBe Ha Kondepenuuu Peciyo-
sk KoHro, mockoisibky monHomouus neneraund KoHro He ObLIM BbI-
JaHBI IPaBUTEILCTBOM, BO3I/IaB/sieMbIM AHTYaHoM ['m3enra.’

Koncrantun POAMOHOB

FOR THE UNITED ARAB REPUBLIC:

POUR LA REPUBLIQUE ARABE UNIE :

B fir {5 A S N :

3a O0beauHeHHYI0 Apabckylo PecnyOiuky:
POR LA REPUBLICA ARABE UNIDA :

Dr. Amin ISMAIL

FOR THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND:
POUR LE ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU Norb:

RAFIE R AL S W & L8

3a CoennHenHoe KoponectBo BenukoOpurtanuu u CesepHoit Mpnanmumu:
POR EL REINO UNIDO DE GRAN BRETANA E IRLANDA DEL NORTE:

Patrick DEAN

Trandation by the Secretariat of the United Nations:

t Signature of this Act by the representative of the
USSR may not be interpreted as implying agreement
with the statement in paragraph 3 of the Act that China
was represented at the Conference, since no represen-
tatives appointed by the Government of the People’s
Republic of China took part in it. This declaration also
applies to the representation of the Republic of the
Congo at the Conference, inasmuch as the credentials
of the Congolese delegation were not issued by the
Government headed by Antoine Gizenga.

Konstantin RODIONOV
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Traduction du Secréariat des Nations Unies:

! Le fait que le représentant de I'URSS signe le pré-
sent Acte ne saurait signifier qu'il accepte les termes
du paragraphe 3 de cet Acte, d’apreés lequel la Chine
aurait été représentée a la Conférence, puisque celle-ci
a eu lieu sans la participation de représentants désignés
par le Gouvernement de la République populaire de
Chine. Cette déclaration s’appligque également a la re-
présentation de la République du Congo a la Confé
rence, éant donné que les pouvoirs de la délégation
congolaise n'avaient pas été conférés par le Gouverne-
ment que dirige M. Antoine Gizenga.

Constantin RODIONOV



FOR THE UNITED STATES OF AMERICA:
POUR LES ETATS-UNIS p’AMERIQUE :
ERRXSRE:

3a Coemmuennne Illtater AMepHkn:
POR LOS ESTADOS UNIDOS DE AMERICA:

Carl DE Bacero

FOR URUGUAY:
Pour L'URUGUAY:
B

3a Ypyrsaii:

POR EL URUGUAY:

FOR VENEZUELA:
POUR LE VENEZUELA:

ERHar:
3a Berecyaay:

POR VENEZUELA:

Rafael Dario BERTI G.



FOR YUGOSLAVIA:
PouRr LA YOUGOSLAVIE:

4R
3a YOrocnapmio:
POR YuGOESLAVIA:

Dragan NiKoL1¢
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THE PRESIDENT OF THE CONFERENCE:
LE PRESIDENT DE LA CONFERENCE:
wxEE:

IMpeacenatens KoHndepeHuuu:

EL PRESIDENTE DE LA CONFERENCIA:

C. SCHURMANN

THE EXECUTIVE SECRETARY OF THE CONFERENCE:
LE SECRETAIRE EXECUTIF DE LA CONFERENCE:
FRATHE:

HcnonxutensHelii cekpetapb KoHdepeHmm:
EL SECRETARIO EJECUTIVO DE LA CONFERENCIA:

G. E. YATES

THE DEPUTY EXECUTIVE SECRETARY OF THE CONFERENCE:

LE SECRETAIRE EXECUTIF ADJOINT DE LA CONFERENCE :

WRERPITHE:

3amecTuTeNb BCHOJHATENBHOTO cekperapsi KoHdbepeHunu:

EL SECRETARIO EJECUTIVO ADJUNTO DE LA CONFERENCIA:

Adolf LANDE
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RESCLUTI ON\S

UNITED NATIONS




RESCLUTI ONS ADCPTED BY THE UN TED NATI ONS CONFERENCE FOR THE
ADCPTI ON CF A SINALE GONVENTI OGN OGN NARQGOTT C DRUGS

RESOLUTION |
Technical assistance on narcotic drugs

The Conference,

Welcoming the establishment by General
Assambly resolution 13% (XIV) of special
arrangements for technical assistance in the
field of narcotics control,

Noting that the United Nations and the spe-
cidized agencies concerned have aready pro-
vided alimited amount of assstance under the
Expanded Programme of Technical Assistance
and in their regular programmes,

Welcoming also the co-operation of the In-
ternational Criminal Police Organization in
the execution of technical assistance projects,

Expresses the hope that adequate resources
will be made available to provide assistance in
the fight against theillicit traffic, to those coun-
tries which desire and request it, particularly
in the form of expert advisers and of training,
includingtraining coursesfor national officials.

RESOLUTION I
Treatment of drug addicts

The Conference,

Recalling the provisions of article 38 of the
Convention concerning the treatment and re-
habilitation of drug addicts,

1. Declares that one of the most effective
methods of treatment for addiction is treat-
ment in a hospital institution having a drug-
free atmosphere;

2. Urges Parties having a serious drug ad-
diction problem, and the economic means to
do 0, to provide such facilities.

RESOLUTION 1l
[licit traffickers

The Conference,

1. Calls attention to the importance of the
technica records on international traffickers
kept at present by the International Criminal
Police Organization;

2. Recommends that these records be com-
pleted as far as possible by al parties and be
widely used for the circulation of description
of the traffickers by that Organization.

RESOLUTION IV

Member ship on the Commission on
NarcoticDrugs

The Conference,

Invites the Economic and Socid Council to
examine &t its thirty-second sesson the ques-
tion of an increase in the membership of the
Commission on Narcotic Drugs, in the light of
the terms of this Convention and of the views
expressed on this question at this Conference.

RESOLUTION V
International control machinery

The Conference,
Considering the importance of facilitating
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the transitional arrangements provided for in

article 45 of the Single Convention on Narcotic
Drugs, 191,

Invites the Economic and Socia Council to

study the possibility of taking measures which
would ensure the rapid and smooth carrying
out of thesimplification of the international
control machinery.



CONFERENCE DES NATIONS UNIES
POUR L'ADOPTION D'UNE CONVENTION UNIQUE
SUR LES STUPEFIANTS

RESOLUTIONS |

NATIONS  UNIES




RESOLUTIONS ADOPTEES PAR LA CONFERENCE DES NATIONS UNIES
POUR L'ADOPTION D'UNE CONVENTION UNIQUE SUR LES STUPEFIANTS

RESOLUTION |

Assistance technique en matiere de contréle
des stupéfiants

La Conférence,

Sefélicitant des dispositions spéciales prises
par I’ Assemblée générale aux termes de saréso-
lution 1395 (XI1V) en vue dune assistance
technique pour la lutte contre I’abus des stupé-
fiants;

Notant que I'Organisation des Nations Unies
et les ingtitutions spécialisées intéressées ont
dga fourni une assistance limitée au titre du
Programme éargi e de leurs programmes
ordinaires d’assistance technique;

Se félicitant en outre du concoure de 1'Or-
ganisation internationale de police criminelle
dans P’exécution de projets d’assistance tech-
nique;

Exprime Pespoir que des ressources suffi-
santes seront rendues disponibles en vue de

fournir aux pays qui en exprimeront le désir
une assistance pour la lutte contre le trafic

illicite, notamment sous la forme de services
de conseillers techniques &t de cours destinés
a la formation de fonctionnaires nationaux.

RESOLUTION I
Traitement des toxicomanes

La Conférence,

Rappelant les dispositions de I'article 38 de
la Convention concernant le traitement et la
réadaptation des toxicomanes,

1. Déclare que I'une des méthodes les plus
efficacesdetraitement destoxicomanesest celle
qui peut étre appliquée dans des établissements
hospitaliers, dans lesquels le toxicomane ne
peut plusse procurer de stupéfiants;

2. Invite instamment les Etats Parties ol la
toxicomanie constitue un probléme grave a
fournir, s leurs ressources économiques le
leur permettent, les services voulus.

RESOLUTION 1lI
Trafic illicite

La Conférence,

Appelle lattention sur |'importance des
fiches techniques concernant les trafiquants
qui sont éablies actuellement par I'Organisa-
tion internationale de police criminelle;

Recommande que ce fichier soit complété
danslamesure du possible par toutesles Parties
et soit largement utilisé par cette organisation
pour la diffusion du signalement des trafi-
quants.

RESOLUTION 1V
Composition de la Commission des stupéfiants

La Conférence,

Invite le Conseil économique et socia aexa
miner, a sa trente-deuxiéme session, la ques-
tion de l'augmentation du nombre des mem-
bres dela Commission des stupéfiants, compte
tenu des termes de la présente Convention et
des opinions exprimées sur cette question ala
présente Conférence.
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REsoruTion V

Appareil international de contréle

La Conjérence,

Considérant qu'il importe de faciliter les
arrangements transitoires prévus a l'article 45

de la Convention unique sur les stupéfiants
de 19%1,

Invite le Conseill économique e socid a
étudier la possihilité de prendre des mesures
qui permettent d'assurer rapidement et sans
acoups la simplification de |'appareil inter-
national de contréle.



B & H
WA BE— AN E R

I

5 e R
— K —F




BhE BB = — AR R PR RZ YRR

REE
B 33k 5 1 B
s,
REAFRBER-=SAHCFRDETE
B SV IR o A R B o g
PR A B R R PRI 2 ey
BHIEAFTERREER FREZT, 245
FREE Z 1B
il g % - Ea S R YRS e igEe)
a2zt B el

LSRR ZAT T, MEAER
PEJEEREES S, BRI ER TR M
SE BRI OE s, EHSRIL AR R
B ERARR AR E RN,

woE R R
R oo ek 2L R
=N N

T — AR =1 AN RREESR
BBELRRERZBE,

—. EEBRRE TR
7 B — B TE R MR T R AR
W AT TE R

=, (R B A R R Z MRS
IRMERIREE IS AP R T R, Bl it
BHEH,

B R B
Ak & E e
KeEER,
—, T RS R LR R T
REZBBIEBEREZEER;
= BRUERBHITA AT RESE
ZFERSEN » A% B AL R B ER A o 191045
WGRAR L T AT R ANAT R Bl o
hEE R
LSS IR S
e,

R B IR RS =1
HRRASRHZHE RAG Eh it rE
PrRRLER, REMBESTHEERN
) i1

tk & R A
L3 XE 3.

ARy

B — A — R B — S FE
THMEFTRE ZB IR AL B
Ts

AR S G R T MR
MR IR B2 18 1113 LR MR 5
Beo

69



HROHOEPEHLUA
OPFTAHU3ALUUN OBBEAUHEHHBIX HALUURN
ANA NPUHATUA EAUHOWN KOHBEHLMMU

O HAPKOTUYECKUX CPEACTBAX

PE3ONNIOLUN

OPTAHH3AIIHA ~ OBBEIHHEHHBIX — HAIIHH
1961




PE3ONIOLUU, NPUHATBIE KOH®EPEHLUEW
OPFAHUSALUWN OBBLEAWUHEHHbBIX HALUNA

ONS NPUHATUS EAUHOMN

KOHBEHLUMWU

O HAPKOTUHECKUX CPEACTBAX

PE3OJIOLMA 1

Texnuueckas nomouib
6 obnacmu HapKomu4veckux cpedcme

Kougepernuns,

npugemcmeys  ycTaHOBIeHWe  pesojiouueir 1395
(XIV) TenepanbHOit Accambiien CIelUaTbHBIX MEpo-
NpUsITUA 00 OKa3aHMM TEXHUYECKON MOMOIIM B oOJa-
CTU KOHTPOJSI HaJd HApPKOTUYECKUMU CpPENCTBAMU,

ommeyas, yto Opranuzauuss O0benvHeHHbIX Harmii
M 3aMHTEPECOBAHHBIE CIELIMATIN3UPOBAHHBIE YUPEXKIE-
HUSA yXe OKa3bIBalOT MOMOIb B OTPAHMYEHHOM MacIliTa-
06e B pamkax PacinMpeHHO# IpPOTpaMMBI TEXHUYECKOM
IIOMOIIM ¥ B PaMKaX CBOMX OOBIUYHBIX ITPOIPAMM,

npueemcmeyss  TaKXe€ COIENCTBUE Opl'aHI/I33.HI/II/I
MEXIYHAPOAHOTO COTPYOHUYECCTBA yFOHOBHOI;'I II0JIN-
U B OCYLIECTBIICHUU ITPOCKTOB TEXHUYECKOW MOMOUIH,

svipancaem Hadexcdy, 4YTO JTOCTATOYHBIE CPEACTBa
OyAyT TIpeAocTaBieHbl Ha OKa3aHWE TOMOIIM Jel1y Oopb-
Obl C HE3aKOHHBIM OOOPOTOM TEM CTPAHAM, KOTOpbIE
MOXEeJIAaloT 3TOro M 0o0paTsTCcsi C COOTBeTCTBlemeﬁ
MPOCHOOil, B YACTHOCTU B BUJE DKCIEPTOB-KOHCYJIbTaH-
TOB Y TIOATOTOBKM IEPCOHANa, BKJIOYas KYpPChl MOAro-
TOBKM JUISI TOCYIApCTBEHHBIX NOJIKHOCTHBIX JIMIL.

PE3OTol 11

Jleuenue HAapKomaHoe

Kongepenuns,

Hanomunas O TIOCTaHOBIeHUsIX crtatbu 38 KoHBeH-
LMY OTHOCHUTEJIbHO JIEYEHHS HapKOMaHOB U BOCCTAHOB-
JICHUSI UX TPYAOCIOCOOHOCTH,

1. 3as615em, 9TO OAHUM U3 HauboJjiee ACUCTBUTEIb-
HBIX METOJIOB JICYCHUSI HapKOMAHOB SIBJISIETCSI JICUCHHE
B GCJABHUYHOM yUYpEXIEHUM B CBOOOTHOW OT HAPKOTHU-
KOB armocdepe;

2. HacmosmenvHo npediaeaem CTOPOHaM, Y KOTOPBIX
HapKOMaHMsI MPEACTABIISIET CEPhe3HYI0 MPOOIeMy U KO-
TOPBIE MMEIOT 3KOHOMHYECKHE CpencTBa 3TO ClEJAaTh,
00eCreYnTh TaKUe BO3MOXHOCTH,

PE3OIIOLUAILL

./IHL([I, 3aHumarnuwuecsi He3dKOHHbIM 06opom0M

Kongpepenyus

1. obpawaem eénumanue Ha BaXKHOCTb TEXHUYECKUX
3anuceii, KOTopble OTHOCATCS K JIMLAM, 3aHUMAIOIIUMCS
HE3aKOHHBIM 000pOTOM, W XpaHSTCS B HacToslliee Bpe-
Msi OpraHu3anueidl MeXIyHapoOJHOTO COTPYAHUYECTBA
YTOJIOBHOM MOJUIIUY;

2. pekomeHOyem, 4TOObI 3TM 3alUCU TOIOJHSIUCH,
Mo Mepe BO3MOXHOCTH, BceMr CTOPOHaMM M IHIMPOKO
HCIIOJIb30BaMUCh 3Toil OpraHu3aiueil ¢ LeIblo pacchlli-
KU CBEICHUI C OMUCAHUEM JIMIL, 3aHUMAIOLIMXCS He3a-
KOHHBIM 000pOTOM.

PE3OJIIOLIUA 1V

Ynenckuii  cocmaé  Komuccuu
no HapKomuueckum cpeocmeam

Kongepenyus

npocum DxoHommuveckuii 1 CoumanbHbiii CoBeT pac-
CMOTpETh Ha CBOEW TPUALIATH BTOPOW CECCHMM BOMPOC
06 yBeJqMuYeHUHU 4YieHCKOro coctaBa Komuccuu mo Hap-
KOTUYECKUM CpPEICTBAM B CBETE IIOJOXEHUI HACTOsI-
uieit KoHBeHIIMN U Bsrasmos, BBICKA3aHHBIX 10 3TOMY
Borpocy Ha Hacrosimeil KoHdepeHuuu.

PE3OJIIOLIMA V

MesxncoyrnapoOHblilt KOHMPOAbHBLIL annapam

Kongepenyus,

NPUHUMAsL 60 GHUMAHUE BAXHOCTb OOJIETYEHMS IMPO-
BEJLEHUS IIEePEXOMHBIX MEDPOIPHUITUI, IIPEAYCMOTPEH-
HBIX B cTaThe 45 EnvHON KOHBEHIIMM O HAPKOTHUYECKUX
cpeactBax 1961 rona,

npocum DxoHoMuveckuii 1 CoumanbHblii CoBeT U3y-
YUTh BO3MOXHOCTb INMPUHSITUS Mep, KOTOpble obecrieyar
OBICTPOE U TJANKOE MPOBEICHNE MEPOTIPUSATHI IO YIIPO-
LICHUIO MEXIYHapOIHOTro KOHTPOJILHOrO ammnapara.
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RESOLUCIONES APROBADAS POR LA CONFERENCIA DE LAS NACIONES UNIDAS
PARA LA APROBACION DE UNA CONVENCION UNICA SOBRE ESTUPEFACIENTES

REsoLucION |

Asistencia técnica para la fiscalizacion
de los estupefacientes

La Conferencia,

Advirtiendo con satisfaccion que en virtud
de la resolucion 1395 (X1V) de la Asamblea
Genera se han tomado disposiciones especiaes
para la prestacion de asistencia técnica en ma-
teria de fiscalizacion de estupefacientes,

Tomando nota de que las Naciones Unidas
y los organismos especializados interesados han
prestado ya alguna asistencia dentro del Pro-
grama Ampliado de Asigtencia Técnicay de sus
programas ordinarios,

Acogiendo con agrado la cooperacion de la
Organizacion Internacional de Policia Crimi-
nal en la gecucion de proyectos de asistencia
técnica,

Expresa |la esperanza de que se facilitaran
recursos adecuados para prestar asistencia en
lalucha contrad tréficoilicito a aquellos paises
gue la deseen y la soliciten, especiamente en
forma de expertos asesores y de servicios de
capacitacion, incluidos cursos de formacion
para funcionarios nacionales.

RESOLUCION I

Tratamiento de |os toxicomanos

La Conferencia,

Recordando las disposiciones dd articulo
38 de la Convencion, relativo al tratamiento y
la rehabilitacion de los toxicomanos,

1. Declara que uno de los métodos mas efi-
caces paratratar a los toxicOmanos consiste en
tratarlos en establecimientos en que no tengan
acceso a los estupefacientes;

2. Insta a las Partes para las que la toxi-
comania constituya un problema grave, y que
cuenten con |os recursos econdmicos necesa
rios, a proporcionar |0s servicios adecuados a
tal fin.

RESOLUCION I
Traficantesilicitos

La Conferencia,

1. Sefiala la importancia de los registros
técnicos de traficantes internacionales, que
lleva actuamente la Organizacion Interna-
cional de Policia Criminal;

2. Recomienda que las Partes completen,
en todo lo poshle, esos registros y que la
Organizacion Internacional de Policia Crimi-
nal los utilice activamente para difundir la
descripcién de los traficantes profesionales.

RESOLUCION IV

Composicién de la Comision Internacional
de Estupefacientes

La Conferencia,

Invita a Consejo Econémico y Socid a que
en su 32° periodo de sesiones examine la cues-
tion de aumentar e nimero de miembros de
la Comision de Estupefacientes, teniendo en
cuenta las disposiciones de esta Convencion y
las opiniones que atal efecto fueron expresadas
en la Conferencia.
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RESOLUCION V de la Convencion Unica de 1961 sobre Estupe-
Sistema internacional de  fiscalizacion ~ facientes,

) Invita a Consegjo Econdmico y Social a que
LaConferencia, estudie la posibilidad de adoptafnedidas que
Considerando la importancia de facilitar los  permitan la simplificacion rapida y expedita

arreglos transitorios previstos en € articulo 45 dd sistema internaciona de fiscalizacion.
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SINGLE CONVENTION ON NARCOTIC DRUGS, 191

PREAMBLE

The Parties,

Concerned with the health and welfare of
mankind,

Recognizing that the medical use of narcotic
drugs continues to be indispensable for the re-
lief of pain and suffering and that adequate
provision must be made to ensure the avail-
ability of narcotic drugs for such purposes,

Recognizing that addiction to narcotic drugs
constitutes a serious evil for the individual and
is fraught with social and economic danger to
mankind,

Conscious of their duty to prevent and com-
bat this evil,

~ Considering that effective measures against
abuse of narcotic drugs require co-ordinated
and universal action,

Understanding that such universal action
calls for international co-operation guided by
the same principles and aimed at common ob-
jectives,

Acknowledging the of the
United Nations in the field of narcotics control
and desirous that the international organs con-
cerned should be within the framework of that
Organization,

competence

Desiring to conclude a generally acceptable
international convention replacing existing
treaties on narcotic drugs, limiting such drugs
to medical and scientific use, and providing for
continuous international co-operation and con-
trol for the achievement of such aims and
objectives,

Hereby agree as follows:

ARTICLE 1

Definitions

1. Except where otherwise expressly indi-
cated or where the context otherwise requires,
the following definitions shall apply through-
out the Convention:

(a) "Board" means the International Nar-
cotics Control Board.

(b) "Cannabis" means the flowering or
fruiting tops of the cannabis plant (excluding
the seeds and leaves when not accompanied by
the tops) from which the resin has not been
extracted, by whatever name they may be
designated.

(¢) "Cannabis plant" means any plant of
the genus cannabis.

(d) "Cannabis resin" means the separated
resin, whether crude or purified, obtained from
the cannabis plant.

() "Coca bush" means the plant of any
species of the genus erythroxylon.

(/) "Coca leaf" means the leaf of the coca
bush except a leaf from which all ecgonine,
cocaine and any other ecgonine alkaloids have
been removed.

(g) "Commission" means the Commission
on Narcotic Drugs of the Council.

(h) "Council" means the Economic and
Social Council of the United Nations.

(i) "Cultivation" means the cultivation of
the opium poppy, coca bush or cannabis plant.

(j) "Drug" means any of the substances in
Schedules I and II, whether natural or syn-
thetic.
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(k) "General. Assembly” means the Gen-
eral Assembly of the United Nations.

(1) "llicit traffic" means cultivation or traf-
ficking in drugs contrary to the provisions of
this Convention.

(m) "Import" and "export" mean in their
respective connotations the physical transfer
of drugs from one State to another State, or
from one territory to another territory of the
same State.

(n) "Manufacture” means all processes,
other than production, by which drugs may be
obtained and includes refining as well as the
transformation of drugs into other drugs.

(o) "Medicinal opium" means opium
which has undergone the processes necessary
to adapt it for medicinal use.

(p) "Opium" means the coagulated juice of
the opium poppy.

(g) "Opium poppy" means the plant of the
species Papaver somniferum L.

(r) "Poppy straw" means all parts (except
“the seeds) of the opium poppy, after mowing.

(s) "Preparation” means a mixture, solid
or liquid, containing a drug.

(t) "Production” means the separation of
opium, coca leaves, cannabis and cannabis
resin from the plants from which they are ob-
tained.

(u) "Schedule 1", "Schedule II", "Sched-
ule III" and "Schedule IV" mean the corre-
spondingly numbered list of drugs or prepara-
tions annexed to this Convention, as amended
from time to time in accordance with article 3.

(v) "Secretary-General" means the Secre-
tary-General of the United Nations.

(w) "Special stocks" means the amounts of
drugs held in a country or territory by the gov-
ernment of such country or territory for special
Government purposes and to meet exceptional
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circumstances; and the expression "special
purposes” shall be construed accordingly.

(x) "Stocks" means the amounts of drugs
held in a country or territory and intended for:

(i) Consumption in the country or territory
for medical and scientific purposes,

(ii) Utilization in the country or territory
for the manufacture of drugs and other sub-
stances, or

(iii) Export;
but does not include the amounts of drugs held
in the country or territory

(iv) By retail pharmacists or other author-
ized retail distributors and by institutions
or qualified persons in the duly authorized
exercise of therapeutic or scientific functions,
or

(v) As "special stocks".

(y) "Territory" means any part of a State
which is treated as a separate entity for the ap-
plication of the system of import certificates
and export authorizations provided for in ar-
ticle 31. This definition shall not apply to the
term "territory” as used in articles 42 and 46.

2. For the purposes of this Convention a
drug shall be regarded as "consumed" when
it has been supplied to any person or enterprise
for retail distribution, medical use or scientific
research; and "consumption" shall be con-
strued accordingly.

ARTICLE 2

Substances under control

1. Except as to measures of control which
are limited to specified drugs, the drugs in
Schedule I are subject to all measures of con-
trol applicable to drugs under this Convention
and in particular to those prescribed in articles
4 (¢), 19,20,21,29, 30, 31, 32, 33, 34and 37.

2. The drugs in Schedule II are subject to



the same measures of control as drugs in Sched-
ule I with the exception of the measures pre-
scribed in article 30, paragraphs 2 and 5, in
respect of the retail trade.

3. Preparations other than those in Sched-
ule 11T are subject to the same measures of con-
trol as the drugs which they contain, but esti-
mates (article 19) and statistics (article 20)
distinct from those dealing with these drugs
shall not be required in the case of such prepa-
rations, and article 29, paragraph 2 (c) and
article 30, paragraph 1 (6) (ii) need not apply.

4. Preparations in Schedule III are subject
to the same measures of control as preparations
containing drugs in Schedule II except that
article 31, paragraphs 1 (b) and 4 to 15 need
not apply, and that forthe purpose of estimates

" (article 19) and statistics (article 20) the in-
formation required shall be restricted to the
quantities of drugs used in the manufacture
of such preparations.

5. The drugs in Schedule IV shall also be
included in Schedule I and subject to all meas-
ures of control applicable to drugs in the latter
schedule, and in addition thereto:

(a) A Party shall adopt any special meas-
ures of control which in its opinion are neces-
sary having regard to the particularly danger-
ous properties of a drug so included; and

(b) A Party shall, if in its opinion the pre-
vailing conditions in its country render it the
most appropriate means of protecting the pub-
lic health and welfare, prohibit the production,
manufacture, export and import of, trade in,
possession or use of any such drug except for
amounts which may be necessary for medical
and scientific research only, including clinical
trials therewith to be conducted under or sub-
ject to the direct supervision and control of
the Party.

6. In addition to the measures of control
applicable to all drugs in Schedule I, opium is

subject to the provisions of articles 23 and 24,
the coca leaf to those of articles 26 and 27 and
cannabis to those of article 28.

7. The opium poppy, the coca bush, the can-
nabis plant, poppy straw and cannabis leaves
are subject to the control measures prescribed
in articles 22 to 24:; 22, 26 and 27 ; 22 and 28 ;
25; and 28, respectively.

8. The Parties shall use their best endeav-
ours to apply to substances which do not fall
under this Convention, but which may be used
in the illicit manufacture of drugs, such meas-
ures of supervision as may be practicable.

9. Parties are not required to apply the pro-
visions of this Convention to drugs which are
commonly used in industry forother than med-
ical or scientific purposes, provided that:

(a) They ensure by appropriate methods of
denaturing or by other means that the drugs so
used are not liable to be abused or have ill ef-
fects (article 3, paragraph 3) and that the
harmful substances cannot in practice be re-
covered; and

(b) They include in the statistical informa-
tion (article 20) furnished by them the amount
of each drug so used.

ARTICLE 3

Changes in the scope of control

1. Where a Party or the World Health Or-
ganization has informationwhich in its opinion
may require an amendment to any of the
Schedules, it shall notify the Secretary-General
and furnish him with the information in sup-
port of the notification.

2. The Secretary-General shall transmit
such notification, and any information which
he considers relevant, to the Parties, to the
Commission, and, where the notification is
made by a Party, to the World Health Organ-
ization.
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3. Where a notification relates to a sub-
stance not already in Schedule I or in Schedule
11,

(i) The Parties shall examine in the light
of the available infermation the possibility of
the provisional application to the substance of
all measures of control applicable to drugs in
Schedule I;

(ii) Pending its decision as provided in
sub-paragraph (iii) of this paragraph, the
Commission may decide that the Parties apply
provisionally to that substance all measures of
control applicable to drugs in Schedule I. The
Parties shall apply such measures provisionally
to the substance in question;

(iii) If the World Health Organization
finds that the substance isliable to similar abuse

and productive of similar ill effects as the drugs
in Schedule I or Schedule II or is convertible

into a drug, it shall communicate that finding
to the Commission which may, in accordance
with the recommendation of the World Health
Organization, decide that the substance shall be
added to Schedule I or Schedule II.

4. If the World Health Organization finds
that a preparation because of the substances
which it contains is not liable to abuse and can-
not produce ill effects (paragraph 3) and that
the drug therein is not readily recoverable, the
Commission may, in accordance with the rec-
ommendation of the World Health Organiza-
tion, add that preparation to Schedule III.

5. If the World Health Organization finds
that a drug in Schedule I is particularly liable
to abuse and to produce ill effects (para-
graph 3) and that such liability is not offset by
substantial therapeutic advantages not pos-
sessed by substances other than drugs in Sched-
ule 1V, the Commission may, in accordance
with the recommendation of the World Health
Organization, place that drug in Schedule IV.

6. Where a notification relates to a drug
already in Schedule I or Schedule II or to a
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preparation in Schedule III, the Commission,
apart from the measure provided for in para-
graph 5, may, in accordance with the recom-
mendation of the World Health Organization,
amend any of the Schedules by:

(a) Transferring a drug from Schedule I to
Schedule II or from Schedule II to Schedule I;
or

(b) Deleting a drug or a preparation as the
case may be, from a Schedule.

7. Any decision of the Commission taken
pursuant to this article shall be communicated
by the Secretary-General to all States Members
of the United Nations, to non-member States
Parties to this Convention, to the World Health
Organization and to the Board. Such decision

shall become effective with respect to each
Party on the date of its receipt of such com-

munication, and the Parties shall thereupon
take such action as may be required under this

Convention.

8. (a) The decisions of the Commission
amending any of the schedules shall be subject
to review by the Council upon the request of
any Party filed within ninety days from receipt
of notification of the decision. The request for
review shall be sent to the Secretary-General
together with all relevant information upon
which the request for review is based ;

(b) The Secretary-General shall transmit
copies of the request for review and relevant
information to the Commission, the World
Health Organization and to all the Parties in-
viting them to submit comments within ninety
days. All comments received shall be submitted
to the Council for consideration ;

(¢) The Council may confirm, alter or re-
verse the decision of the Commission, and the
decision of the Council shall be final. Notifica-
tion of the Council's decision shall be trans-
mitted to all States Members of the United
Nations, to non-member States Parties to this



Convention, to the Commission, to the World
Health Organization, and to the Board.

(d) During pendency of the review the
origina decision of the Commission shal re-
main in effect.

9. Decisions of the Commission taken in ac-
cordance with this article shall not be subject
to the review procedure provided for in ar-
ticle 7.

ARTICLE 4
General obligations

1. The Parties shall take such legidative and
administrative measures as may be necessary:

(& To give effect to and carry out the pro-
visons of this Convention within their own
territories;

(b) To co-operate with other States in the
execution of the provisions of this Convention;
and

() Subject to the provisions of this Con-
vention, to limit exclusvely to medicad and
scientific purposes the production, manufac-
ture, export, import, distribution of, trade in,
use and possession of drugs.

ARTICLE 5
The international control organs

The Parties, recognizing the competence of
the United Nations with respect to the inter-
national control of drugs, agree to entrust to
the Commission on Narcotic Drugs of the Eco-
nomic and Socid Council, and to the Interna-
tional Narcotics Control Board, the functions
respectively assigned to them under this Con-
vention.

ARTICLE 6
Expenses of the international control organs

The expenses of the Commission and the
Board will be borne by the United Nations in

such manner as shall be decided by the General
Assembly. The Parties which are not members
of the United Nations shall contribute to these
expenses such amounts as the General Assem-
bly finds equitable and assess fromtime to time
after consultation with the Governments of
these Parties.

ARTICLE 7

Review of decisions and recommendations of
the Commission

Except for decisons under article 3, each
decison or recommendation adopted by the
Commission pursuant to the provisions of this
Convention shal be subject to approval or
modification by the Council or the Generad
Assembly in the same way as other decisions
or recommendations of the Commission.

ARTICLE 8

Functions of the Commission

The Commission is authorized to consider
all matters pertaining to the aims of this Con-
vention, and in particular:

(a) To amend the Schedules in accordance
with article 3;

(b) To call the attention of the Board to
any matters which may be relevant to the func-
tions of the Board;

(¢) To make recommendations for the im-
plementation ofthe aimsand provisions ofthis
Convention, including programmes of scien-
tific research and the exchange of information
of a scientific or technical nature ; and

(d) To draw the attention of non-parties to
decisions and recommendations which it adopts
under this Convention, with a view to their
considering taking action in accordance there-
with.
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ARTICLE 9
Composition of the Board

1. The Board shal consst of eleven mem-
bers to be eected by the Council as follows:

(@) Three members with medical, pharma-
cologica or pharmaceutical experience from
alist of at least five persons nominated by the
World Hedlth Organization; and

(b) Eight members from a list of persons
nominated by the Members of the United Na-
tions and by Parties which are not Members of
the United Nations.

2. Members of the Board shall be persons
who, by their competence, impartiality and dis-
interestedness, Will command genera confi-
dence. During their term of officethey shal not
hold any position or engage in any activity
which would be liable to impair their impar-
tidity in the exercise of their functions. The
Council shdl, in consultation with the Board,
make dl arrangements necessary to ensure the
full technical independence of the Board in
carrying out its functions.

3. The Council, with due regard to the prin-
ciple of equitable geographic representation,
shall give consideration to the importance of
including on the Board, in equitable propor-
tion, persons possessing a knowledge of the
drug situation in the producing, manufactur-
ing, and consuming countries, and connected
with such countries.

ARTICLE 10

Terms of office and remuneration of members
of the Board

1. The members of the Board shall serve for
a period of three years, and shal be €digible
for re-election.

2. The term of office of each member of the
Board shal end on the eve of the first meeting
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of the Board which his successor shall be en-
titled to attend.

3. A member of the Board who has failed
to attend three consecutive sessions shdl be
deemed to have resigned.

4. The Council, on the recommendation of
the Board, may dismiss a member of the Board
who has ceased to fulfil the conditions required
for membership by paragraph 2 of atticle 9.
Such recommendation shall be made by an
affirmative vote of eight members of the Board.

5. Where a vacancy occurs on the Board
during the term of office of a member, the
Council shall fill such vacancy as soon as pos
sible and in accordance with the applicable pro-
visions of article 9, by decting another member
for the remainder of the term.

6. The members of the Board shal receive
an adequate remuneration as determined by
the General Assembly.

ARTICLE 11
Rules of procedure of the Board

1. The Board shdl dect its own President
and such other officers as it may consider nec-
essary and shdl adopt its rules of procedure.

2. The Board shdl meet as often as, in its
opinion, may be necessary for the proper dis-
charge of its functions, but shdl hold at least
two sessons in each calendar year.

3. The quorum necessary a meetings of the
Board shal consst of seven members.

ARTICLE 12
Administration of the estimate system

1. The Board shdl fix the date or dates by
which, and the manner in which, the estimates
as provided in article 19 shall be furnished and
shdl prescribe the forms therefor.



2. The Board shall, in respect of countries
and territories to which this Convention does
not apply, request the Governments concerned
tofurnish estimatesin accordancewith the pro-
visions of this Convention.

3. If any State fails to furnish estimates in
respect of any of itsterritories by the date speci-
fied, the Board shall, as far as possible, estab-
lish the estimates. The Board in establishing
such estimates shall, to the extent practicable,
do so in co-operation with the Government
concerned.

4. The Board shall examine the estimates,
including supplementary estimates, and, ex-
cept as regards requirements for specia pur-
poses, may require such information as it con-
siders necessary in respect of any country or
territory on behaf of which an estimate has
been furnished, in order to complete the esti-
mate or to explan any statement contained
therein.

5. The Board shall as expeditioudy as pos-
sible confirm the estimates, including supple-
mentary estimates, or, with the consent of the
Government concerned, may amend such esti-
mates.

6. In addition to the reports mentioned in

article 15, the Board shdl, at such times as it
shall determine bue at least annually, issue such

information on the estimates as in its opinion
will facilitate the carrying out of this Con-
vention.

ARTICLE 13

Administration of the statistical returns system

1. The Board shdl determine the manner
and form in which statistical returns shal be
furnished as provided in article 20 and shall
prescribe the forms therefor.

2. The Board shall examine the returns with
aview to determining whether a Party or any

other State has complied with the provisions
of this Convention.

3. The Board may require such further in-
formation asit considers necessary to complete
or explain the information contained in such
statistical returns.

4. It shal not be within the competence of
the Board to question or express an opinion on
statistical information respecting drugs re-
quired for special purposes.

ARTICLE 14

Measures by the Board to ensure the execution
of provisions of the Convention

1. (@) If, on the basis of its examination
of information submitted by Governments to
the Board under the provisions of this Conven-
tion, or of information communicated by
United Nations organs and bearing on questions
arising under those provisions, the Board has
reason to believe that the aims of this Conven-
tion are being seriously endangered by reason
of the failure of any country or territory to
carry out the provisions of this Convention, the
Board shall have the right to ask for explana-
tions from the Government of the country or
territory in question. Subject to the right of

the Board to cdl the attention of the Parties,
the Council and the Commission to the matter

referred to in sub-paragraph (c) below, it shall
treat as confidential a request for information
or an explanation by a Government under this
sub-paragraph.

(b) After taking action under sub-para-
graph (a) above, the Board, if satisfied that
it is necessary to do so, may call upon the Gov-
ernment concerned to adopt such remedial
measures as shal seem under the circumstances
to be necessary for the execution of the pro-
visions oOf this Convention.

(c) If the Board finds that the Government
concerned has failed to give satisfactory ex-
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planations when called upon to do so under
sub-paragraph (a) above, or has failedto adopt
any remedial measures which it has been called
upon to take under sub-paragraph (6) above,
it may call the attention of the Parties, the
Council and the Commission to the matter.

2. The Board, when calling the attention of
the Parties, the Council and the Commission
to a matter in accordance with paragraph 1 (c)
above, may, if it is satisfied that such a course
18 necessary, recommend to Parties that they
stop the import of drugs, the export of drugs,
or both, from or to the country or territory
concerned, either for a designated period or
until the Board shall be satisfied as to the situa-
tion in that country or territory. The State con-
cerned maybring the matter before the Council.

3. The Board shall have the right to pub-
lish a report on any matter dealt with under
the provisions of this article, and communicate
it to the Council, which shall forward it to all
Parties. If the Board publishes in this report
a decision taken under this article or any infor-
mation relating thereto, it shall also publish
therein the views of the Government concerned
if the latter so requests.

4. If in any case a decision of the Board
which is published under this article is not
unanimous, the views of the minority shall be
stated.

5. Any State shall be invited to be repre-
sented at a meeting of the Board at which a
question directly interesting it is considered
under this article.

6. Decisions of the Board under this article
shall be taken by a two-thirds majority of the
whole number of the Board.

ARTICLE 15
Reports of the Board

1. The Board shall prepare an annual re-
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port on 1ts work and such additional reports
as it considers necessary containing also an
analysis of the estimates and statistical infor-
mationatits disposal, and, in appropriate cases,
an account of the explanations, if any, given
by or required of Governments, together with
any observations and recommendations which
the Board desires to make. These reports shall
be submitted to the Council through the Com-
mission, which may make such comments as it
sees fit.

2. The reports shall be communicated to the
Parties and subsequently published by the Sec-
retary-General. The Parties shall permit their
unrestricted distribution.

ARTICLE 16

Secretariat

The secretariat services of the Commission
and the Board shall be furnished by the Secre-
tary-General.

ARTICLE 17

Special administration

The Parties shall maintain a special admin-
istration for the purpose of applying the pro-
visions of this Convention.

ARTICLE 18

Information to be furnished by Parties to the
Secretary-General

1. The Partiesshall furnishto the Secretary-
General such information as the Commission
may request as being necessary forthe perform-
ance of its functions, and in particular:

(a) An annual report on the working of the
Convention within each of their territories ;

(b) The text of all laws and regulations
from time to time promulgated in order to give
effect to this Convention;



(¢) Such particulars as the Commission
shall determine concerning cases of illicit traf-
fic, including particulars of each case of illicit
traffic discovered which may be of importance,
because of the light thrown on the source from
which drugs are obtained for the illicit traffic,

or because of quantities involved or the method
employed by illicit traffickers; and

(d) The names and addresses of the govern-
mental authorities empowered to issue export
and import authorizations or certificates.

2. Parties shall furnish the information re-
ferred to in the preceding paragraph in such
manner and by such dates and use such forms
as the Commission may request.

ARTICLE 19

Estimates of drug requirements

1. The Parties shall furnish to the Board
each year for each of their territories, in the
manner and form prescribed by the Board,
estimates on forms supplied by it in respect of
the following matters:

(a) Quantities of drugs to be consumed for
medical and scientific purposes;

(b) Quantities of drugs to be utilized for
the manufacture of other drugs, of prepara-
tions in Schedule III, and of substances not
covered by this Convention;

(c) Stocks of drugs to be held as at 31 De-
cember of the year to which the estimates re-
late; and

(d) Quantities of drugs necessary for addi-
tion to special stocks.

2. Subject to the deductions referred to in
paragraph 3 of article 21, the total of the esti-
mates for each territory and each drug shall
consist of the sum of the amounts specified
under sub-paragraphs (a), (b) and (d) of
paragraph 1 of this article, with the addition
of any amount required to bring the actual

stocks on hand at 31 December of the preced-
ing year to the level estimated as provided in
sub-paragraph (c) of paragraph 1.

3. Any State may during the year furnish
supplementary estimates with an explanation
of the circumstances necessitating such esti-
mates.

4. The Parties shall inform the Board of
the method used for determining quantities
shown in the estimates and of any changes in
the said method.

5. Subject to the deductions referred to in
paragraph 3 of article 21, the estimates shall
not be exceeded.

ARTICLE 20

Statistical returns to be furnished to the Board

1. The Parties shall furnish to the Board for
each of their territories, in the manner and
form prescribed by the Board, statistical re-
turns on forms supplied by it in respect of the
following matters:

(a) Production or manufacture of drugs;
(b) Utilization of drugs for the manufac-

ture of other drugs, of preparations in Schedule

IIT and of substances not covered by this Con-
vention, and utilization of poppy straw for the
manufacture of drugs ;

(¢) Consumption of drugs;

(d) Imports and exports of drugs and
poppy straw;

(e) Seizures of drugs and disposal thereof;
and

(/) Stocks of drugs as at 31 December of

the year to which the returns relate.

2. (a) The statistical returns in respect of
the matters referred to in paragraph 1, except
sub-paragraph (d), shall be prepared annually
and shall be furnished to the Board not later
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than 30 June following the year to which they
relate.

(b) The statistical returns in respect to the
matters referred to in sub-paragraph (d) of
paragraph 1 shall be prepared quarterly and
shall be furnished to the Board within one
month after the end of the quarter to which
they relate.

3. In addition to the matters referred to in
paragraph 1 of this article the Parties may as
far as possible also furnish to the Board for
each of their territories information in respect
of areas (in hectares) cultivated for the pro-
duction of opium.

4. The Parties are not required to furnish
-statistical returns respecting special stocks, but

shall furnish separately returns respecting

drugs imported into or procured within the
country or territory for special purposes, as
well as quantities of drugs withdrawn from
special stocks to meet the requirements of the
civilian population.

ARTICLE 21

Limitation of manufacture and importation

1. The total of the quantities of each drug
manufactured and imported by any country or
territory in any one year shall not exceed the
sum of the following:

(a) The quantity consumed, within the
limit of the relevant estimate, for medical and
scientific purposes ;

(b) The quantity used, within the limit of
the relevant estimate, for the manufacture of
other drugs, of preparations in Schedule III,
and of substances not covered by this Con-
vention ;

(c) The quantity exported;

(d) The quantity added to the stock for the
purpose of bringing that stock up to the level
specified in the relevant estimate ; and
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(e) The quantity acquired within the limit
of the relevant estimate for special purposes.

2. From the sum of the quantities specified
in paragraph 1 there shall be deducted any
quantity that has been seized and released for
licit use, as well as any quantity taken from
special stocks for the requirements of the
civilian population.

3. Ifthe Board finds that the quantity manu-
factured and imported in any one year exceeds
the sum of the quantities specified in paragraph
1, less any deductions required under para-
graph 2 of this article, any excess so established
and remaining at the end of the year shall, in
the following year, be deducted from the quan-
tity to be manufactured or imported and from

the total of the estimates as defined in para-
graph 2 of article 19.

4. (a) If it appears from the statistical re-
turns on imports or exports (article 20) that
the quantity exported to any country or terri-
tory exceeds the total of the estimates for that
country or territory, as defined in paragraph 2
of article 19, with the addition of the amounts
shown to have been exported, and after deduc-
tion of any excess as established in paragraph 3
of this article, the Board may notify this fact
to States which, in the opinion of the Board,
should be so informed;

(b) Onreceipt of such a notification, Parties
shall not during the year in question authorize
any further exports of the drug concerned to
that country or territory, except:

(i) In the event of a supplementary esti-
mate being furnished for that country or terri-
tory in respect both of any quantity over-
imported and of the additional quantity
required, or

(ii) In exceptional cases where the export,
in the opinion of the government of the ex-
porting country, is essential for the treatment
of the sick.



ARTICLE 22
Soecial provision applicable to cultivation

Whenever the prevailing conditions in the
country or a territory of a Party render the
prohibition of the cultivation of the opium
poppy, the coca bush or the cannabis plant the
most suitable measure, in its opinion, for pre-
tecting the public health and welfare and pre-
venting the diversion of drugs into the illicit
traffic, the Party concerned shal prohibit cul-
tivation.

ARTICLE 23
National opium agencies

1. A Party that permits the cultivation of
the opium poppy for the production of opium
shal establish, if it has not aready done o,
and maintain, one or more government agen-
cies (hereafter in this article referred to as the
Agency) to carry out the functions required
under this article.

2. Each such Party shal apply the following
provisions to the cultivation of the opium
poppy for the production of opium and to
opium:

(& The Agency shdl designate the areas
in which, and the plots of land on which, cul-
tivation of the opium poppy for the purpose of
producing opium shall be permitted.

(b) Only cultivatorslicensed by the Agency
shal be authorized to engage in such cultiva-
tion.

(¢) Each licence shall specify the extent of
the land on which the cultivation is permitted.

(d) All cultivators of the opium poppy shall
be required to ddliver their total crops of opium
to the Agency. The Agency shall purchase and
take physical possession of such crops as soon
as possible, but not later than four months after
the end of the harvest.

(e) The Agency shall, in respect of opium,

have the exclusive right of importing, export-
ing, wholesale trading and maintaining stocks
other than those held by manufacturers of
opium alkaloids, medicinal opium or opium
preparations. Parties need not extend this ex-
clusive right to medicinal opium and opium
preparations.

3. The governmenta functions referred to
in paragraph 2 shall be discharged by a single
government agency if the condtitution of the
Party concerned permits it.

ARTICLE 24

Limitation on production of opium for
international trade

1. (8 If any Party intends to initiate the
production of opium or to increase existing
production, it shal take account of the pre-
vailing world need for opium in accordance
with the estimates thereof published by the
Board so that the production of opium by such
Party does not result in over-production of
opium in the world.

(b) A Party shdl not permit the produc-
tion of opium or increase the existing produc-
tion thereof if in its opinion such production
or increased production in its territory may
result in illicit traffic in opium.

2. (@ Subject to paragraph 1, where a
Party which as of 1 January 1961 was not pro-
ducing opium for export desires to export
opium which it produces, in amounts not ex-
ceeding five tons annualy, it shal notify the
Board, furnishing with such notification infor-
mation regarding:

(i) The controlsin foree as required by this
Convention respecting the opium to be pro-
duced and exported; and

(i) The name of the country or countries
to which it expects to export such opium;
and the Board may either approve such notifi-
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cation or may recommend to the Party that it
not engage in the production of opium for
export.

(6) Where a Party other than a Party re-
ferred to in paragraph 3 desires to produce
opium for export in amounts exceeding five
tons annually, it shall notify the Council, fur-
nishing with such notification relevant infor-
mation including:

(i) The estimated amounts to be produced
for export ;

(ii) The controls existing or proposed re-
specting the opium to be produced;;

(iii) The name of the country or countries
to which it expects to export such opium;
and the Council shall either approve the noti-
fication or may recommend to the Party that
it not engage in the production of opium for

export.

3. Notwithstanding the provisions of sub-
paragraphs (a) and (b) of paragraph 2, aParty
that during ten years immediately prior to 1
January 1961 exported opium which such
country produced may continue to export
opium which it produces.

4. (a) A Party shal notimport opium from
any country or territory except opium produced
in the territory of:

(i) A Party referred to in paragraph 3;

(ii) A Party that has notified the Board as
provided in sub-paragraph (a) of paragraph 2;
or

(iii) A Party that has received the approval
of the Council as provided in sub-paragraph
(b) of paragraph 2.

(b) Notwithstanding sub-paragraph (a) of
this paragraph, a Party may import opium pro-
duced by any country which produced and ex-
ported opium during the ten years prior to 1
January 1961 if such country has established
and maintains a national control organ or
agency for the purposes st out in article 23

R

and has in force an effective means of ensuring
that the opium it producesis not diverted into
theillicit traffic.

5. The provisions of this article do not pre-
vent a Party :

(@) From producing opium sufficient for its
OWN requirements; Of

(b) From exporting opium seized in the
illicit traffic, to another Party in accordance
with the requirements of this Convention.

ARTICLE 25
Control of poppy straw

1. A Party that permits the cultivation of

the opium poppy for purposes other than the
production of opium shall take al measures
necessary to ensure:

(a) That opium is not produced from such
opium poppies; and

(6) That the manufacture of drugs from
poppy straw is adequately controlled.

2. The Parties shall apply to poppy straw
the system of import certificates and export
authorizations as provided in article 31, para-
graphs 4 to 15.

3. The Parties shdl furnish statistical infor-
mation ontheimport and export of poppy straw
as required for drugs under article 20, para-
graphs 1 (d)and 2 (b).

ARTICLE 26

The coca bush and coca leaves

1. If a Party permits the cultivation of the
coca bush, it shall apply thereto and to coca
leaves the system of controls as provided in
article 23 respecting the control of the opium
poppy, but as regards paragraph 2 (d) of that
article, the requirements imposed on the



Agency therein referred to shall be only to take
physical possession of the crops as soon as pos-
sible after the end of the harvest.

2. The Parties shall so far as possible en-
force the uprooting of all coca bushes which
grow wild. They shall destroy the coca bushes
if illegally cultivated.

ARTICLE 27

Additional provisions relating to coca leaves

1. The Parties may permit the use of coca
leaves forthe preparation of a flavouring agent,
which shall not contain any alkaloids, and, to
the extent necessary for such use, may permit
the production, import, export, trade in and
possession of such leaves.

2. The Parties shall furnish separately esti-
mates (article 19) and statistical information
(article 20) in respect of coca leaves for prepa-
ration of the flavouring agent, except to the
extent that the same coca leaves are used for
the extraction of alkaloids and the flavouring
agent, and so explained in the estimates and
statistical information.

ARTICLE 28

Control of cannabis

1. If a Party permits the cultivation of the
cannabis plant for the production of cannabis
or cannabis resin, it shall apply thereto the sys-
tem of controls as provided in article 23 re-
specting the control of the opium poppy.

2. This Convention shall not apply to the
cultivation of the cannabis plant exclusively
forindustrial purposes (fibre and seed) or hor-
ticultural purposes.

3. The Parties shall adopt such measures as
may be necessary to prevent the misuse of, and
illicit traffic in, the leaves of the cannabis plant.

ARTICLE 29

Manufacture

1. The Parties shall require that the manu-
facture of drugs be under licence except where
such manufacture is carried out by a State en-
terprise or State enterprises.

2. The Parties shall:

(a) Control all persons and enterprises
carrying on or engaged in the manufacture of
drugs;

(b) Control under licence the establish-
ments and premises in which such manufacture
may take place ; and

(c) Require that licensed manufacturers of
drugs obtain periodical permits specifying the
kinds and amounts of drugs which they shall
be entitled to manufacture. A periodical per-
mit, however, need not be required for prepa-
rations.

3. The Parties shall prevent the accumula-
tion, in the possession of drug manufacturers,
of quantities of drugs and poppy straw in ex-
cess of those required for the normal conduct
of business, having regard to the prevailing
market conditions.

ARTICLE 30

Trade and distribution

1. (@) The Parties shall require that the
trade in and distribution of drugs be under
licence except where such trade or distribution
is carried out by a State enterprise or State
enterprises.

(6) The Parties shall:

(i) Control all persons and enterprises
carrying on or engaged in the trade in or dis-
tribution of drugs;

(ii) Control under licence the establish-
ments and premises in which such trade or dis-
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tribution may take place. The requirement of
licensing need not apply to preparations.

(c) The provisions of sub-paragraphs (a)
and (b) relating to licensing need not apply
to persons duly authorized to perform and
while performing therapeutic or scientific
functions.

2. The Parties shall also:

(a) Prevent the accumulation in the pos-
session of traders, distributors, State enter-
prises or duly authorized persons referred to
above, of quantities of drugs and poppy straw
in excess of those required for the normal con-
duct of business, having regard to the prevail-
ing market conditions ; and

(b) (i) Require medical prescriptions for

the supply or dispensation of drugs to indi-
viduals. This requirement need not apply to

such drugs as individuals may lawfully obtain,
use, dispense or administer in connexion with
their duly authorized therapeutic functions;
and

(ii) If the Parties deem these measures nec-
essary or desirable, require that prescriptions
for drugs in Schedule I should be written on
official forms to be issued in the form of coun-
terfoil books by the competent governmental
authorities or by authorized profesgional as-
sociations.

3. It is desirable that Parties require that
written or printed offers of drugs, advertise-
ments of every kind or descriptive literature
relating to drugs and used for commercial pur-
poses, interior wrappings of packages contain-
ing drugs, and labels under which drugs are
offered for sale indicate the international non-
proprietary name communicated by the World
Health Organization.

4. If a Party considers such measure neces-
sary or desirable, it shall require that the inner
package containing a drug or wrapping thereof
shall bear a clearly visible double red band.
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The exterior wrapping of the package in which
such drug is contained shall not bear a double
red band.

5. A Party shall require that the label under
which a drug is offered for sale show the exact
drug content by weight or percentage. This
requirement of label information need not
apply to a drug dispensed to an individual on
medical prescription.

6. The provisions of paragraphs 2 and 5
need not apply to the retail trade in or retail
distribution of drugs in Schedule II.

ARTICLE 31

Special provisions relating to international
trade

1. The Parties shall not knowingly permit
the export of drugs to any country or territory
except:

(a) Inaccordance with the laws and regula-
tions of that country or territory ; and

(b) Within the limits of the total of the
estimates for that country or territory, as de-
fined in paragraph 2 of article 19, with the
addition of the amounts intended to be re-
exported.

2. The Parties shall exercise in free ports
and zones the same supervision and control as
in other parts of their territories, provided,
however, that they may apply more drastic
measures.

3. The Parties shall:

(a) Control under licence the import and
export of drugs except where such import or
export is carried out by a State enterprise or
enterprises ;

(b) Control all persons and enterprises
carrying on or engaged in such import or ex-
port.



4. (d) Every Party permitting the import
or export of drugs shal require a separate im-
port or export authorization to be obtained for
each such import or export whether it consists
of one or more drugs.

(b) Such authorization shall state the name
of the drug, the international non-proprietary
name if any, the quantity to be imported or
exported, and the name and address of the im-
porter and exporter, and shadl specify the
period within which the importation or expor-
tation must be effected.

(¢) Theexport authorization shdl aso state
the number and date of the import certificate
(paragraph 5) and the authority by whom it
has been issued.

(d) The import authorization may dlow
an importation in more than one consignment.

5. Before issuing an export authorization
the Parties <hall require an import certificate,
issued by the competent authorities of the im-
porting country or territory and certifying that
the importation of the drug or drugs referred
totherein, isapproved and such certificate shall
be produced by the person or establishment
applying for the export authorization. The
Parties shall follow as closdly as may be prac-
ticable the form of import certificate approved
by the Commission.

6. A copy of the export authorization shall
accompany each consignment, and the Govern-
ment issuing the export authorization shall
send acopy to the Government of theimporting
country or territory.

7. (@) The Government of the importing
country or territory, when the importation has
been effected or when the period fixed for the
importation has expired, shal return the ex-
port authorization, with an endorsement to that
effect, to the Government of the exporting
country or territory.

(b) The endorsement shal specify the
amount actually imported.

(c) If alesser quantity than that specified
in the export authorization is actually exported,
the quantity actually exported shall be stated
by the competent authorities on the export au-
thorization and on any official copy thereof.

8. Exports of consignments to a post office
box, or to abank to the account of a party other
than the party named in the export authoriza-
tion, shal be prohibited.

9. Exports of consignments to a bonded
warehouse are prohibited unless the govern-
ment of the importing country certifies on the
import certificate, produced by the person or
establishment applying for the export author-
ization, that it has approved the importation
for the purpose of being placed in a bonded
warehouse. In such case the export authoriza-
tion shall specify that the consignment is ex-
ported for such purpose. Each withdrawal from
the bonded warehouse shal require a permit
from the authorities having jurisdiction over
the warehouse and, in the case of a foreign
destination shall be treated as if it were a new
export within the meaning of this Convention.

10. Consignments of drugsentering or leav-
ing the territory of a Party not accompanied by
an export authorization shall be detained by
the competent authorities.

11. A Party shdl not permit any drugs con-
signed to anether country to pass through its
territory, whether or not the consignment is
removed from the conveyance in which it is
carried, unless a copy of the export authoriza-
tion for such consignment is produced to the
competent authorities of such Party.

12. The competent authorities of any coun-
try or territory through which a consignment
of drugsis permitted to pass shal take all due
measures to prevent the diversion of the con-
signment to adestination other than that named
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inthe accompanying copy of the export author-
ization unless the Government of that country
or territory through which the consignment is
passing authorizes the diverson. The Govern-
ment of the country or territory of transit shall
treat any requested diversion asif the diversion
were an export from the country or territory of
transit to the country or territory of new des-
tination. If the diverson is authorized, the
provisions of paragraph 7 (a) and (b) shall
also apply between the country or territory of
transit and the country or territory which orig-
indly exported the consignment.

13. No consignment of drugs while in tran-
sit, or whilst being stored in a bonded ware-
house, may be subjected to any process which
would change the nature of the drugs in ques-

tion. The packing may not be atered without
the permission of the competent authorities.

14. The provisions of paragraphs 11 to 13
relating to the passage of drugs through the
territory of a Party do not apply where the
consignment in question is transported by air-
craft which does not land in the country or
territory of transit. If the aircraft lands in any
such country or territory, those provisions shall
be applied so far as circumstances require.

15. The provisions of this article are with-
out prejudice to the provisions of any interna-
tional agreements which limit the control
which may be exercised by any of the Parties
over drugs in transit.

16. Nothing in this article other than para
graphs 1 (a) and 2 need apply in the case of
preparations in Schedule I11.

ARTICLE 32

Special provisions concerning the carriage of
drugs in firgt-aid kits of ships or aircraft
engaged in international traffic

1. The international carriage by ships or
aircraft of such limited amounts of drugs as
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may be needed during their journey or voyage
for first-aid purposes or emergency cases shal
not be considered to be import, export or pass-
age through a country within the meaning of
this Convention.

2. Appropriate safeguards shdl be taken by
the country of registry to prevent the improper
use of the drugs referred to in paragraph 1 or
their diversion for illicit purposes. The Com-
mission, in consultation with the appropriate
international organizations, shall recommend
such safeguards.

3. Drugs carried by ships or aircraft in ac-
cordance with paragraph 1 shdl be subject to
the laws, regulations, permits and licences of
the country of registry, without prejudice to
any rights of the competent local authorities
to carry out checks, inspections and other con-
trol measures on board ships or aircraft. The
administration of such drugs in the case of
emergency shall not be considered a violation
of the requirements of article 30, paragraph
2 (b).

ARTICLE 33
Possession of drugs

The Parties shall not permit the possession
of drugs except under legal authority.

ARTICLE 34
Measures of supervision and inspection

The Parties shdl require:

(@ That dl persons who obtain licences as
provided in accordance with this Convention,
or who have managerial or supervisory pos-
tionsin a State enterprise established in accord-
ance with this Convention, shal have adequate
qualifications for the effective and faithful
execution of the provisions of such laws and
regulations as are enacted in pursuance there-
of ; and



(6) That governmental authorities, manu-
facturers, traders, scientists, scientific institu-
tions and hospitals keep such records as will
show the quantities of each drug manufactured
and of each individual acquisition and disposa
of drugs. Such records shal respectively be
preserved for a period of not less than two
years. Where counterfoil books (article 30,
paragraph 2 (b)) of official prescriptions are
used, such books including the counterfoils
shdl dso be kept for a period of not less than
twoyears.

ARTICLE 35

Action against the illicit traffic

Having due regard to their constitutional,
legal and administrative systems, the Parties
shau:

(8 Make arrangements at the national level
for co-ordination of preventive and repressive
action against theillicit traffic; to thisend they
may usefully designate an appropriate agency
responsible for such co-ordination;

(b) Assg each other in the campaign
against the illicit traffic in narcotic drugs;

() Co-operate closely with each other and
with the competent international organizations
of which they arememberswith aview to main-
taining @ co-ordinated campaign against the
illicit traffic;

(d) Ensure that international co-operation
between the appropriate agencies be conducted
in an expeditious manner; and

(e) Ensure that where legad papers are
transmitted internationally for the purposes of
a prosecution, the transmittal be effected in an
expeditious manner to the bodies designated
by the Parties; thisrequirement shal be with-
out prejudice to the right of a Party to require
that legal papers be sent to it through the dip-
lomatic channdl.

ARTICLE 36

Penal provisions

1. Subject to its constitutional limitations,
each Party shall adopt such measures as will
ensure that cultivation, production, manufac-
ture, extraction, preparation, possession, offer-
ing, offering for sale, distribution, purchase,
sae, delivery on any terms whatsoever, brok-
erage, dispatch, dispatch in transit, transport,
importation and exportation of drugs contrary
to the provisions of this Convention, and any
other action which in the opinion of such Party
may be contrary to the provisions of this Con-
vention, shdl be punishable offences when
committed intentionaly, and that serious of-
fences shdl be liable to adequate punishment
particularly by imprisonment or other pena-
ties of deprivation of liberty.

2. Subject to the constitutional limitations
of a Party, its legal system and domestic law,

(@ (i) Each of the offences enumerated
in paragraph 1, if committed in different coun-
tries, shall be considered as a distinct offence;

(ii) Intentional participationin, conspiracy
to commit and attempts to commit, any of such
offences, and preparatory acts and financial
operations in connexion with the offences re-
ferred to in this article, shdl be punishable
offences as provided in paragraph 1;

(iii) Foreign convictions for such offences
shdl be taken into account for the purpose of
establishing recidivism; and

(iv) Serious offences heretofore referred to
committed either by nationals or by foreigners
shall be prosecuted by the Party in whose terri-
tory the offence was committed, or by the Party
in whose territory the offender is found if ex-
tradition is not acceptable in conformity with
the law of the Party to which application is
made, and if such offender has not already been
prosecuted and judgement given.
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(b) Itisdesirable that the offencesreferred
to in paragraph 1 and paragraph 2 (a) (ii)
be included as extradition crimes in any extra-
dition treaty which has been or may hereafter
be concluded between any of the Parties, and,
as between any of the Parties which do not
make extradition conditional on the existence
of atreaty or on reciprocity, be recognized as
extradition crimes; provided that extradition
shdl be granted in conformity with the law of
the Party to which applicationismade, and that
the Party shall have theright to refuse to effect
the arrest or grant the extradition in cases
where the competent authorities consider that
the offence is not sufficiently serious.

3. The provisions of this article shal be
subject to the provisions of the criminal law
of the Party concerned on questions of juris-
diction.

4. Nothing contained in this article shall
affect the principle that the offencesto whichiit
refers shdl be defined, prosecuted and pun-
ished in conformity with the domestic law of
aParty.

ARTICLE 37
Seizure and confiscation
Any drugs, substances and equipment used
in or intended for the commission of any of the

offences, referred toin article 36, shdl beliable
to seizure and confiscation.

ARTICLE 38
Treatment of drug addicts

1. The Parties shal give speciad attention to
the provision of facilities for the medical treat-
ment, care and rehabilitation of drug addicts.

2. If a Party has a serious problem of drug
addiction and its economic resources permit,
it is dedrable that it establish adequate facili-
ties for the effective treatment of drug addicts.
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ARTICLE 39

Application of stricter national control
measures than those required by this
Convention

Notwithstanding anything contained in this
Convention, a Party shall not be, or be deemed
to be, precluded from adopting measures of
control more strict or severe than those pro-
vided by this Convention and in particular
from requiring that preparations in Schedule
[l or drugs in Schedule Il be subject to dl or
such of the measures of control applicable to
drugs in Schedule | as in its opinion is neces-
sary or desirable for the protection of the pub-
lic health or welfare.

ARTICLE 40

Languages of the Convention and procedure
for signature, ratification and accession

1. This Convention, of which the Chinese,
English, French, Russian and Spanish texts are
equally authentic, shal be open for signature
until 1 August 1961 on behalf of any Member
of the United Nations, of any non-member
State which is a Party to the Statute of the
International Court of Justice or member of a
specialized agency of the United Nations, and
also of any other State which the Council may
invite to become a Party.

2. This Conventionissubject toratification.
The instruments of ratification shal be de-
posited with the Secretary-General.

3. This Convention shal be open after 1
August 1961 for accesson by the States re-
ferred to in paragraph 1. The instruments of
accession shall be deposited with the Secretary-
General.

ARTICLE 41
Entry into force

1. This Convention shall comeinto force on
the thirtieth day following the date on which



the fortieth instrument of ratification or acces-
sion is deposited in accordance with article 40.

2. In respect of any other State depositing
an instrument of ratification or accession after
the date of deposit of the said fortieth instru-
ment, this Convention shall come into force on
the thirtieth day after the deposit by that State
of its instrument of ratification or accession.

ARTICLE 42

Territorial application

This Convention shall apply to all non-
metropolitan territories for the international
relations of which any Party is responsible,
except where the previous consent of such a
territory is required by the Constitution of the
Party or of the territory concerned, or required
by custom. In such case the Party shall en-
deavour to secure the needed consent of the
territory within the shortest period possible,
and when that consent is obtained the Party
shall notify the Secretary-General. This Con-
vention shall apply to the territory or terri-
tories named in such notification from the date
of its receipt by the Secretary-General. In those
cases where the prévious consent of the non-
metropolitan territory is not required, the
Party concerned shall, at the time of signature,

ratification oraccession, declare the non-metro-
politan territory or territories to which this

Convention applies.

ARTICLE 43

Territories for the purposes of articles

19, 20, 21 and 31

1. Any Party may notify the Secretary-
General that, for the purposes of articles 19,
20, 21 and 31, one of its territories is divided
into two or more territories, or that two or more
of its territories are consolidated into a single
territory.

2. Two or more Parties may notify the
Secretary-General that, as the result of the es-
tablishment of a customs union between them,
those Parties constitute a single territory for
the purposes of articles 19, 20, 21 and 3l.

3. Any notification under paragraph 1 or 2
above shall take effect on 1 January of the year
following the year in which the notification
was made.

ARTICLE 44

Termination of previous international treaties

1. The provisions of this Convention, upon
its coining into force, shall, as between Parties
hereto, terminate and replace the provisions
of the following treaties:

(a) International Opium Convention,
signed at The Hague on 23 January 1912 ;

(&) Agreement concerning the Manufac-
ture of, Internal Trade in and Use of Prepared
Opium, signed at Geneva on 11 February 1925 ;

(c) International Opium Convention,
signed at Geneva on 19 February 1925;

(d) Convention for Limiting the Manufac-
ture and Regulating the Distribution of Nar-
cotic Drugs, signed at Geneva on 13 July 1931 ;

(e) Agreement for the Control of Opium
Smoking in the Far East, signed at Bangkok
on 27 November 1931;

(f) Protocol signed at Lake Success on 11
December 1946, amending the Agreements,
Conventions and Protocols on Narcotic Drugs
concluded at The Hague on 23 January 1912,
at Geneva on 11 February 1925 and 19 Feb-
ruary 1925 and 13 July 1931, at Bangkok on
27 November 1931 and at Geneva on 26 June
1936, except as it affects the last-named Con-
vention;

(8) The Conventions and Agreements re-
ferred to in sub-paragraphs (a) to (e) as
amended by the Protocol of 1946 referred to
in sub-paragraph (/) ;
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(JI) Protocol signed at Paris on 19 Novem-
ber 1948 Bringing under International Control
Drugs outside the Scope of the Convention of
13 July 1931 for Limiting the Manufacture
and Regulating the Distribution of Narcotic
Drugs, as amended by the Protocol signed at
Lake Success on 11 December 1946

(¢) Protocol for Limiting and Regulating
the Cultivation of the Poppy Plant, the Pro-
duction of, International and Wholesale Trade
in, and Use of Opium, signed at New Y ork on
23 June 1953, should that Protocol have come
into force.

2. Upon the coming into force of this Con-
vention, article 9 of the Convention for the
Suppression of the Illicit Traffic in Dangerous

Drugs, signed a Geneva on 26 June 1936,
shall, between the Parties thereto which are

aso Parties to this Convention, be terminated,
and shall be replaced by paragraph 2 (b) of
article 36 of this Convention; provided that
such a Party may by notification to the Secre-
tary-General continuein force the said article 9.

ARTICLE 45
Transitional provisions

1. The functions of the Board provided for
in article 9 shall, as from the date of the com-
ing into force of this Convention (article 41,
paragraph 1), be provisionaly carried out by
the Permanent Centra Board constituted un-
der chapter VI of the Convention referred to
inarticle 44 (c) as amended, and by the Super-
visory Body constituted under chapter Il of the
Convention referred to in article 44 (d) as
amended, as such functions may respectively
require.

2. The Council shdl fix the date on which
the new Board referred to in article 9 shall
enter upon its duties. As from that date that
Board shall, with respect to the States Parties
to the treaties enumerated in article 44 which
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are not Parties to this Convention, undertake
the functions of the Permanent Central Board
and of the Supervisory Body referred to in

paragraph 1.

ARTICLE 46
Denunciation

1. After the expiry of two years from the
date of the coming into force of this Conven-
tion (article 41, paragraph 1) any Party may,
on its own behalf or on behaf of a territory
for which it has international responsihility,
and which has withdrawn its consent given in
accordance with article 42, denounce this Con-
vention by an instrument in writing deposited
with the Secretary-General.

2. The denunciation, if received by the
Secretary-General on or before thefirst day of
July in any year, shdl take effect on the first
day of January in the succeeding year, and, if
received after the first day of July, shall take
effect as if it had been received on or before
the first day of July in the succeeding year.

3. This Convention shal be terminated if,
asaresult of denunciations madein accordance
with paragraph 1, the conditionsfor its coming
into force aslaid down in article 41, paragraph
1, cease to exist.

ARTICLE 47
Amendments

1. Any Party may propose an amendment to
this Convention. The text of any such amend-
ment and the reasons therefor shall be com-
municated to the Secretary-General who shall
communicate them to the Parties and to the
Council. The Council may decide either:

(@) That a conference shall be called in ac-
cordance with Article 62, paragraph 4, of the
Charter of the United Nations to consider the
proposed amendment; or



(b) That the Parties shal be asked whether
they accept the proposed amendment and also
asked to submit to the Council any comments
on the proposal.

2. If a proposed amendment circulated un-
der paragraph 1 (b) of thisarticlehasnot been
rejected by any Party within eighteen months
after it has been circulated, it shall thereupon
enter into force. If however a proposed amend-
ment is rejected by any Party, the Council may
decide, in the light of comments received from
Parties, whether a conference shal be called
to consider such amendment.

ARTICLE 48
Disputes

1. If there should arise between two or more
Parties a dispute relating to the interpretation
or application of this Convention, the said
Parties shall conault together with a view to
the settlement of the dispute by negotiation,
investigation, mediation, conciliation, arbitra-
tion, recourse to regional bodies, judicial pro-
cess or other peaceful means of their own choice.

2. Any such dispute which cannot be settled
in the manner prescribed shal be referred to
the International Court of Justice for decision.

ARTICLE 49

Transitional reservations

1. A Party may at thetime of signature, rati-
fication or accession reserve theright to permit
temporarily in any one of its territories:

(@) The quasi-medical use of opium;
(b) Opium smoking;
(c) Coca leaf chewing;

(d) The use of cannabis, cannabis resin, ex-
tractsand tinctures of cannabis fornon-medical
purposes; and

() The production and manufacture of
and trade in the drugs referred to under (a)
to (d) for the purposes mentioned therein.

2. The reservations under paragraph 1 shall
be subject to the following restrictions:

(a) The activities mentioned in paragraph
1 may be authorized only to the extent that they
were traditional in the territories in respect of
which the reservation is made, and were there
permitted on 1 January 196l.

(b) No export of the drugs referred to in
paragraph 1 for the purposes mentioned there-
in may be permitted to a non-party or to a terri-
tory to which this Convention does not apply
under article 42.

(c) Only such persons may be permitted
to smoke opium as were registered by the com-

petent authorities to this effect on 1 January
1964.

(d) The quasi-medical use of opium must
be abolished within 15 years from the coming
into force of this Convention as provided in
paragraph 1 of article 41.

() Coca leaf chewing must be abolished
within twenty-five years from the coming into
force of this Convention as provided in para-
graph 1 of article 41.

(/) The use of cannabis for other than med-
ical and scientific purposes must be discon-
tinued as soon as possible but in any case within
twenty-five years from the coming into force
of this Convention as provided in paragraph 1
of article 41.

(g) The production and manufacture of
and trade in the drugs referred to in paragraph
1 for any of the uses mentioned therein must
be reduced and finally abolished simultane-
ously with the reduction and abolition of such
uses.

3. A Party making areservation under para-
graph 1 shall:
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(a) Include in the annual report to be fur-
nished to the Secretary-General, in accordance
with article 18, paragraph 1 (a), an account
of the progress made in the preceding year
towards the abolition of the use, production,
manufacture or trade referred to under para-
graph 1;and

(b) Furnishtothe Board separate estimates
(article 19) and statistical returns (article 20)
in respect of the reserved activities in the man-
ner and form prescribed by the Board.

4. (a) IfaPartywhich makesareservation
under paragraph 1 fails to furnish:

(i) The report referred to in paragraph
3 (a) within six months after the end of the
year to which the information relates ;

(ii) The estimates referred to in paragraph
3 (b) within three months after the date fixed
for that purpose by the Board in accordance
with article 12, paragraph 1;

(iii) The stetistics referred to in paragraph
3 (b) within three months after the date on
which they are due in accordance with article
20, paragraph 2,
the Board or the Secretary-General, as the case
may be, shall send to the Party concerned a
notification of the delay, and shall request such
information within a period of three months
after the receipt of that notification.

(b) If the Party fails to comply within this
period with the request of the Board or the
Secretary-General, the reservation in question
made under paragraph 1 shdl cease to be
effective.

5. A State which has madereservations may
a any time by notification in writing withdraw
dl or part of its reservations.

ARTICLE 50

Other reservations
1. No reservations other than those made
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in accordance with article 49 or with the fol-
lowing paragraphs shall be permitted.

2. Any State may at the time of signature,
ratification or accession make reservations in
respect of the following provisions of this Con-
vention: article 12, paragraphs 2 and 3; article
13, paragraph 2; article 14, paragraphs 1 and
2; article 31, paragraph 1 (b), and article 48.

3. A State which desires to become a Party
but wishes to be authorized to make reserva-
tions other than those made in accordance with
paragraph 2 of this article or with article 49
may inform the Secretary-Genera of such in-
tention. Unless by the end of twelve months
after the date of the Secretary-General’s com-
munication of the reservation concerned, this
reservation has been objected to by one third
of the States that haveratified or acceded to this
Convention before the end of that period, it
shall be deemed to be permitted, it being under-
stood however that States which have, objected
to the reservation need not assume towards the
reserving State any legal obligation under this
Conventionwhichisaffected by thereservation.

4. A State which has made reservations may
at any time by notification in writing withdraw
al or part of its reservations.

ARTICLE 51

Notifications

The Secretary-Genera shal notify to dl the
States referred to in paragraph 1 of article 40:

(a) Signatures, ratifications and accessions
in accordance with article 40 ;

(b) The date upon which this Convention
entersinto force in accordance with article 41 ;

(c) Denunciations in accordance with ar-
ticle 46 ; and

(d) Declarations and notifications under
articles 42, 43, 47, 49 and 50.



IN WITNESS THEREOF, the undersigned, duly
authorized, have signed this Convention on
behalf of their respective Governments:

DONE at New York, this thirtieth day of
March one thousand nine hundred and sixty

one, in a single copy, which shall be deposited
in the archives of the United Nations, and of
which certified true copiesshall be transmitted
to all the Members of the United Nations and to
the other States referred to in article 40, para-

graph 1.
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CONVENTION UNIQUE SUR LES STUPEFIANTS DE 191

PREAMBULE

Les Parties,

Soucieuses delasanté physique et morale de
['humanité,

Reconnaissant que'usage médical des stupé-
fiants demeure indispensable pour soulager la
douleur et que les mesures voulues doivent étre
prises pour assurer que des stupéfiants soient
disponibles a cette fin,

Reconnaissant gque la toxicomanie est un
fléau pour l'individu et constitue un danger
économique et social pour I'humanité,

Conscientes du devoir qui leur incombe de
prévenir et de combattre ce fléau,

Considérant que pour étre efficaces les
mesures prises contre |'abus des stupéfiants
doivent étre coordonnées et universelles,

Estimant qu'une action universelle de cet
ordre exige une coopération internationale
guidée par les mémes principes et visant des
buts communs,

Reconnaissant la compétence de I'Organisa-
tion des Nations Unies en matiére de contréle

des stupéfiants et désireuses que les organes.

internationaux intéressés soient groupés dans
le cadre de cette Organisation,

Désireuses de conclure une convention in-
ternationale acceptable pour tous, remplagant
laplupart destraitésexistantsrelatifs aux stupé-
fiants, limitant I'usage des stupéfiants aux fins
médicales et scientifiques et éablissant une
coopération international e constante pour met-
tre en cauvre ces principes et atteindre ces buts,

Conviennent de ce qui suit:

ARTICLE PREMIER
Définitions

1. Sauf indication expresseensenscontraire
ou sauf s le contexte exige qu'il en soit autre-
ment, les définitions ci-aprés Sappliquent a
toutes les dispositions de la présente Conven-
tion:

a) Le terme "Organe" désigne I'Organe in-
ternational de contrdle des stupéfiants.

b) Le terme "cannabis" désigne les som-
mités floriféres ou fructiféres de la plante de
cannabis (a l'exclusion des graines et des
feuilles qui ne sont pas accompagnées des som-
mités) dont la résine n'a pas é¢é extraite, quelle
que soit leur application.

¢) L'expression "plante de cannabis' dé
signe toute plante du genre cannabis.

d) L'expression "résine de cannabis' dé
signe la résine séparée, brute ou purifiée, ob-
tenue a partir de la plante de cannabis.

€) Leterme “cocaier” désigne toute espece
d'arbustes du genre érythroxylon.

f) L'expression " feuille de coca’ désigne la
feuille du cocaier al'exception delafeuille dont
toute Pecgonine, |a cocaine et tout autre aca
loide ecgoninique ont été enlevés.

g) Leterme"Commission" désignela Com-
mission des stupéfiants du Conseil.

h) Le terme "Consdl" désigne le Conseil
économique et social des Nations Unies.

i) Leterme "culture" désigne la culture du
pavot a opium, du cocaier et de la plante de
cannabis.

j) Leterme "stupéfiant” désigne toute sub-
stance des Tableaux | et |1, qu'ele soit naturelle
ou synthétique.
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k) L'expression "Assemblée générale’ dé
signe I'Assemblée générale des Nations Unies.

1) L'expression "trafic illicite' désigne la
culture ou tout trafic de stupéfiants contraires
aux buts de la présente Convention.

m) Les termes “importation” €t "exporta-
tion" désignent, chacun avec son sens particu-
lier, le transport matériel de stupéfiants d'un
Etat dans un autre Etat ou d'un territoire dans
un autre territoire du méme Etat.

n) Leterme"fabrication" désignetoutesles
opérations, autres que la production, permet-
tant d'obtenir des stupéfiants et comprend la
purification de méme que la transformation de
stupéfiants en d'autres stupéfiants.

o) L'expression"opium médicinal" désigne
I'opium qui a subi les prépar ations nécessair es
pour son utilisation thérapeutique.

p) Leterme"opium" désignelelatex épaissi
du pavot & opium.

g) L'expression "pavot aopium" désignela
plante de I'espéce Papaver somniferum, L.

r) L'expression "paille de pavot" désigne
toutesles parties (al'exception des graines) du
pavot a opium, apres fauchage.

s) Le terme "préparation”" désigne un mé-
lange, solide ou liquide, contenant un stupé-
fiant.

t) Le terme "production” désigne I'opéra-
tion qui consiste a recueillir I'opium, la feuille
de coca, le cannabis et larésine de cannabis des
plantes qui les fournissent.

u) Les expressions "Tableau ", "Tableau
1", "Tableau III" et "Tableau V" sentendent
deslistes de stupéfiants ou de préparations an-
nexées ala présente Convention et qui pourront
étre modifiées de temps a autre conformément
al'article 3.

v) L'expression "Secrétaire général" dé
signele Secrétaire général del'Organisation des
Nations Unies.
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w) L'expression "stocks spéciaux" désigne
les quantités de stupéfiants détenues dans un
pays ou territoire par le gouvernement de ce
pays ou territoire pour ses besoins spéciaux et
en prévision de circonstances exceptionnelles;
I'expression "besoins spéciaux” doit sSentendre
en consequence.

x) Leterme "stocks' désigne les quantités
de stupéfiants détenues dans un pays ou terri-
toire et destinées:

i) A uneconsommation médicale et scienti-
figue dans ce pays ou territoire;

ii) A lafabrication et a la préparation de
stupéfiants et d'autres substances dans ce pays
outerritoire;

iii) A Iexportation;
mais n'inclut pas les quantités de stupéfiants
détenues dans un pays ou territoire par:

iv) Les pharmaciens ou d'autres distribu-
teurs détaillants autorisés et les établissements
ou les personnes qualifiés dans I'exercice d0-
ment autorisé deleurs fonctions thérapeutiques
ou scientifiques; ou

v) En tant que stocks spéciaux.

y) Leterme"territoire” désignetoute partie
d'un Etat qui est traitée comme une entité dis-
tincte pour I'application du systéme de certi-
ficats d'importation et d'autorisations d'expor-
tation prévu a l'article 31. Cette définition ne
sapplique pas au terme "territoire” tel qu'il
est employé aux articles 42 et 46.

2. Aux fins de cette Convention, un stupé-
fiant sera considéré comme consommeélorsqu'il
aura été fourni a toute personne ou entreprise
pour la distribution au détail, pour l'usage
médical ou pour la recherche scientifique; le
mot "consommation" sSentendra conformé-
ment a cette définition.

ARTICLE 2
Substances soumises au contréle

1. Sauf en ce qui concerne les mesures de
contréle limitées & des stupéfiants donnés, les



stupéfiants du Tableau | sont soumis a toutes
les mesures de contréle applicables aux stupé-
fiants visés par la présente Convention et, en
particulier, aux mesures prévues dans les arti-
clesci-apres: 4 (paragraphe ¢), 19, 20, 21, 29,
30, 31, 32, 33, 34 et 37.

2. Lesstupéfiants du Tableau Il sont soumis
aux mémes mesures de contrdle gque les stupé-
fiants du Tableau |, al'exception des mesures
prévues aux paragraphes 2 et 5 de l'article 30,
en ce qui concerne le commerce de détail.

3. Les préparations autres que cdles du
Tableau Il sont soumises aux mémes mesures
de contrdle que les stupéfiants qu'elles contien-
nent, mais les évaluations (article 19) et les
statistiques (article 20) autres que cdlles se rap-
portant a ces stupéfiants ne seront pas requises
dansle cas de telles préparations et les disposi-
tions de l'article 29 (paragraphe 2, c) et de
I'article 30 (paragraphe 1, b, ii) ne seront pas
appliquées.

4. Lespréparations du Tableau 11 sont sou-
mises aux mémes mesures de contrble que les
préparations qui contiennent des stupéfiants du
Tableau |1, sauf que les paragraphes 1, b, et 3
a 15 de l'article 31 ne seront pas appliqués et
que pour les évaluations (article 19) et les sta-
tistiques (article 20) les renseignements de-

mandés seront limités aux quantités de stupé-
fiants utilisées dans la fabrication desdites

préparations.

5. Les stupéfiants du Tableau IV seront
également inclusau Tableau | et soumisatoutes
les mesures de contrdle applicables aux stupé-
fiants de ce dernier Tableau, et en outre:

a) Les Parties devront adopter toutes les
mesures Spéciales de contrdle gu'ellesjugeront
nécessaires en raison des propriétés particu-
liérement dangereuses des stupéfiantsvises; et

b) Les Parties devront si, aleur avis, las-
tuation dans|eur pays faitque cest [ale moyen
le plus approprié de protéger lasanté publique,

interdire la production, la fabrication, |'expor-
tation et I'importation, le commerce, la déen-
tion ou I'utilisation de tels stupéfiants al'excep-
tion des quantités qui pourront étre nécessaires
exclusivement pour la recherche médicae et
scientifique, y comprisles essais cliniques avec
lesdits stupéfiants, qui devront avoir lieu sous
la surveillance et le contrdle directs de ladite
Partie ou étre subordonnés a cette surveillance
et a ce controle.

6. En plus des mesures de contrdle applica
bles atous les stupéfiants du Tableau I, I'opium
e soumis aux dispositions des articles 23 et
24, la feuille de coca aux dispositions des ar-
ticles 26 et 27 et le cannabis aux dispositions
del'article 28.

7. Lepavot aopium, le cocaier, la plante de
cannabis, la paille de pavot et les feuilles de
cannabis sont soumis aux mesures de contréle
prévues respectivement aux articles 22 a 24,
22,26 et 27; 22 et 28; 25; et 28.

8. Les Parties feront tout ce qui est en leur
pouvoir afin de soumettre a des mesures de sur-
veillance autant que faire se pourra les sub-
stances qui ne sont pas visées par la présente
Convention, mais qui peuvent étre utilisées
pour la fabrication illicite de stupéfiants.

9. LesParties ne sont pas tenues d'appliquer
les dispositions de la présente Convention aux
stupéfiants qui sont couramment employés dans
I'industrie a des fins autres que les fins médi-
caes ou scientifiques, a condition:

a) Qu'elles prennent des mesures pour em-
pécher, en recourant a des procédés appropriés
de dénaturation ou par tout autre moyen, que
les stupéfiants ainsi employés puissent donner
lieu a des abus ou produire des effets nocifs
(article 3, paragraphe 3) et que dans la pra-
tique la substance nocive puisse étre récupérée;
et

b) Qu'elles fassent figurer dans les rensei-
gnementsstatistiques (article 20) qu'ellesfour-
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missent |la quantité de chaque stupéfiant ainsi
employé.

ARTICLE 3

Modifications du champ d’application
du controle

1. S une Partie ou I'Organisation mondiale
de la santé est en possession de renseignements
qui, a son avis, rendent nécessaire de modifier
I'un ou l'autre des Tableaux, ele adressera au
Secrétaire général une notification accom-
pagnée de tous les renseignements pertinents a
I'appui de cdle-ci.

2. Le Secrétaire général communiqueracette
notification et les renseignements qu'il jugera
pertinents aux Parties, a la Commission €, s
la notification a été adressée par une Partie, a
I'Organisation mondiale de la santé.

3. Si unenoetification se rapporte a une sub-
stance qui n'est pas déja inscrite au Tableau |
ou au Tableau I,

i) Toutes les Parties examineront, compte
tenu des renseignements disponibles, la possi-
bilité d'appliquer provisoirement a la sub-
stance toutes les mesures de contrble appli-
cables aux stupéfiants du Tableau | ;

ii) En attendant sa décision, prise en vertu
du sous-paragraphe iii du présent paragraphe,
la Commission peut décider que les Parties
appliquent provisoirement a ladite substance
toutes les mesures de contrdle applicables aux
stupéfiants du Tableau |. Les Parties applique-
ront provisoirement ces mesures ala substance
en question;

iii) S I'Organisation mondiale de la santé
constate que cette substance peut donner lieu
a des abus analogues et produire des effets
nocifs analogues a ceux des stupéfiants du
Tableau | ou du Tableau Il, ou qu'dle et trans-
formable en un stupéfiant, ele en avisera la
Commission, et cdleci pourra aors décider,
sdon la recommandation de |'Organisation
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mondiale de la santé, que cette substance sera
inscrite au Tableau | ou au Tableau II.

4. S 1'Organisation mondiale de la santé
constate qu'une préparation ne peut, en raison
des substances qu'elle contient, donner lieu a
des abus ni produire d'effets nocifs (para-
graphe 3) et que le stupéfiant qu'elle contient
n'est pas facilement récupérable, la Commis-
sion, selon la recommandation de I'Organisa-
tion mondiale de la santé, pourra inscrire cette
préparation au Tableau IlI.

5. S I'Organisation mondiale de la santé
constate qu'un stupéfiant du Tableau | est par-
ticuliérement susceptible de donner lieu a des
abus et de produire des effets nocifs (para-
graphe 3), et que ce danger n'est pas compensé
par des avantages thérapeutiques appréciables
gue ne posséderaient pas des substances autres
que celles du Tableau 1V, la Commission peut,
sdon la recommandation de I'Organisation
mondiale de la santé, inscrire ce stupéfiant au
Tableau V.

6. Lorsgu'une notification atrait aun stupé-
fiant du Tableau | ou du Tableau Il ou & une
préparation du Tableau IlI, la Commission,
mise a part l'action prévue par le para-
graphe 5, peut, sdon la recommandation de
I'Organisation mondiale de la santé, modifier
I'un ou l'autre des Tableaux, soit:

a) En transférant un stupéfiant du Ta
bleau | au Tableau Il ou du Tableau Il au Ta-
bleau I; ou

fe) En rayant un stupéfiant ou une prépara-
tion, selon le cas, d'un Tableau.

7. Toute décision dela Commission priseen
application du présent article sera communi-
quée par le Secrétaire général a tous les Etats
Membres de |'Organisation des Nations Unies,
aux Etats non membres Parties a la présente
Convention, a I'Organisation mondiale de la
santé et al'Organe. La décision prendra effet a
I'égard de chaque Partie ala date de réception



de la communication susvisée, et les Parties
prendront alors toutes mesures requises par la
présente Convention.

8. @ Toute décision de la Commission de
modifier un tableau sera soumise al'examen du
Conseail s une Partie en fait la demande dans
les quatre-vingt-dix jours qui suivront larécep-
tion de la notification de la décision. Cette
demande sera présentée au Secrétaire général
avec tous renseignements pertinents a l'appui.

b) Le Secrétaire générd communiquera
copie de cette demande et des renseignements
pertinents & la Commission, a |'Organisation
mondiale dela santé et atoutes les Parties, qu'il
invitera a présenter leurs observations dans les
quatre-vingt-dix jours. Toutes les observations
recues seront soumises a lI'examen du Consail.

¢) LeConsail pourraconfirmer, modifier ou
annuler la décison de la Commission; il Sta-
tuera en dernier ressort. Sa décision sera noti-
fiée atousles Etats Membres de I'Organisation
des « ations Unies, aux Etats non membres
taviees alaprésente Convention, ala Commis-
sion, a |'Organisation mondiale de la santé et
al'Organe.

d) En attendant son examen par le Consell,
ladécision delaCommissionresteraenvigueur.

9. Les décisions dela Commission prises en
application du présent article ne seront pas
soumises al'examen prévu al'article 7.

ARTICLE 4
Obligationsgénérales

Les Parties prendront les mesures législa
tives et administratives qui pourront étre
nécessaires:

a) Pour exécuter les dispositions de la
présente Convention dans leurs propres terri-
toires;

b) Pour coopérer avec les autres Etats a
I'exécution des dispositions de ladite Conven-
tion; €t

c) Sous réserve des dispositions de la pré-
sente Convention, pour limiter exclusvement
aux fins médicales et scientifiques la produc-
tion, la fabrication, |'exportation, |'importa-
tion, la distribution, le commerce, I'emploi et
la détention des stupéfiants.

ARTICLE 5
Les organes internationaux de contréle

Reconnai ssant |la compétence de |'Organi sa-
tion des Nations Unies en matiére de contrdle
international des stupéfiants, les Parties con-
viennent de confier ala Commission des stupé-
fiants du Conseil économique et socid et a
I'Organe international de contréle des stupé-
fiants les fonctions qui sont respectivement at-
tribuées a ces organes par la présente Conven-
tion.

ARTICLE 6

Dépenses des organes internationaux
de contréle

L'Organisation des Nations Unies assume
les dépenses de la Commission et de I'Organe
dans des conditions qui seront déterminées par
I'"Assemblée générale. Les Parties qui ne sont
pas membres de I'Organisation des Nations
Unies contribueront aux frais des organes in-
ternationaux de contréle, I'Assemblée générale
fixant périodiquement, aprés avoir consulté les
gouvernements de ces Parties, le montant des
contributions qu'elle jugera équitable.

ARTICLE 7

Revision des décisions et recommandations
de la Commission

Sauf en cequi concerneles décisions prévues
al'article 3, toute décision ou recommandation
adoptée par la Commission en exécution des
dispositions de la présente Convention est prise
sous réserve de |'approbation du Conseil ou de
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I'Assemblée générale ou de toute modification
adoptée par I'un ou I'autre de ces organes de la
méme maniere que les autres décisions ou
recommandations de la Commission.

ARTICLE 8
Fonctions de la Commission

La Commission et habilitée & examiner
toutes les questions ayant trait aux buts de la
présente Convention, et en particulier:

a) A modifier les tableaux conformément
al'article 3;

b) A appeler l'attention de 1'Organe sur
toutesles questions qui peuvent avoir trait aux
fonctions de eelui-ci;

¢) A formuler des recommandations pour
mettre en cavre les dispositions de la présente
Convention ou atteindre les buts quele vise,
y compris des programmes de recherche scien-
tifique et les échanges de renseignements de
caractéere scientifigue ou technique; et

d) A attirer I'attention des Etats non parties
sur les décisons et recommandations qu'dle
adopte conformément aux fonctions que lui
confére la présente Convention de fagon qu'ils
examinent les mesures qu'elle peut étre amenée
a prendre en vertu de la présente Convention.

ARTICLE 9
Composition de 'Organe

1. L'Organe se compose de onze membres
élus par le Consell ainsi qu'il suit:

a) Trois membres ayant I'expérience de la
médecine, de la pharmacologie ou de la phar-
macie et choiss sur une liste d'au moins cing
personnes désignées par I'Organisation mon-
diale delasanté; et

b) Huit membres choisis sur une liste de
personnes désignées par les Membres de I'Or-
ganisation des Nations Unies et par les Parties
qui n'en sont pas membres.

12

2. Les membres de |I'Organe doivent étre
des personnes qui, par leur compétence, leur
impartialité et leur désintéressement, inspirent
la confiance générale. Pendant la durée de leur
mandat, elles ne doivent occuper aucun poste
ni se livrer aaucune activité qui soit de nature
ales empécher d'exercer avec impartialité leurs
fonctions. Le Conseil prend, en consultation
avec I'Organe, toutes les dispositions néces-
saires pour assurer la pleine indépendance
technique de ce dernier dans I'exercice de ses
fonctions.

3. Le Conssil, eu égard au principe d'une
représentation géographique équitable, doit
tenir compte de I'intérét qu'il y a afaire entrer
dans|'Organe, en proportion équitable, des per-
sonnes qui soient au courant de la situation en
matiére de stupéfiants dans les pays produc-
teurs, fabricants et consommateurs et qui aient
des attaches avec lesdits pays.

ARTICLE 10
Durée du mandat
et rémunération des membres de I’ Or gane

1. Le mandat des membres de I'Organe et
de trois ans et il est renouvelable.

2. Le mandat de chague membre de I'Or-
gane se termine la vellle de la premiére séance
de I'Organe alaguelle son successeur ale droit
de siéger.

3. Un membre de I'Organe qui a été absent

lors de trois sessions consécutives sera considéré
comme démissionnaire.

4. Le Consail peut, sur la recommandation
de I'Organe, révoquer un membre de I'Organe
gui ne remplit plus les conditions requises au
paragraphe 2 del'article 9. Cette recommanda-
tion doit étre formulée par un vote affirmatif
de huit membres de I'Organe.

5. Lorsguelesiege d'un membre del'Organe
devient vacant au cours du mandat de son titu-
laire, le Consell pourvoit a cette vacance en



dlisant un autre membre aussitét que possible
pour le reste de la durée du mandat, conformé-
ment aux dispositions gpplicables de I'article 9.

6. Les membres 4e I'Organe regoivent une
rémunération appropriée dont le montant est
fixé par 'Assemblée générae.

ARTICLE 11
Réglement intérieur de I'Organe

1. L'Organe dit son président et les mem-
bres dont I'dection lui parait nécessaire pour
constituer son bureau; il adopte son réglement
intérieur.

2. L'Organe se réunit aussi souvent qu'il le
jugenécessaire al'accomplissement satisfaisant
de ses fonctions, mais il doit tenir au moins
deux sessions par année civile.

3. Le quorum indispensable pour les ré-
unions de I'Organe est de sept membres.

ARTICLE 12
Application du régime des évaluations

1. L'Organe fixera la date ou les dates aux-
quelles les évauations devront ére fourmes,
conformément a I'article 19, aing que la forme
sous laquelle dles devront étre présentées, et
il prescrira des formulaires a cette fin.

2. En ce qui concerne les pays et territoires
auxquels ne sapplique pasla présente Conven-

tion, I'Organe invitera les gouvernements in-
téressés a fournir des évaluations conformé-
ment aux digpositions de cdled.

3. Au cas ou un Etat ne fournirait pas con-
formément & |la date fixée les évaluations rela-
tives a l'un de s teritoires, 1'Organe les
éablira lui-méme dans la mesure du possible,
et, autant que faire se pourra, en coopération
avec le gouvernement intéressé.

4. L'Organe examinera les évauations, y
compris les évaluations supplémentaires, et,
sauf en ce qui concerne les besoins spéciau, il

pourra demander pour chaque pays ou terri-
toire pour lequel une évaluation aura éé four-
nie, les renseignements qu'il estimera néces-
sares afin de compléter les évaluations ou
d'éucider telle indication qui Sy trouve.

5. L'Organe confirmeraensuite, dansleplus
bref ddlai possible, les évaluations, y compris
les évaluations supplémentaires; il pourra
égadement les modifier avec le consentement
du gouvernement intéresse.

6. Outre la documentation prévue a l'ar-
ticle 15, I'Organe publiera, aux dates qu'il aura
fixées, mais au moins une fois par an, les ren-
seignements relatifs aux évaluations qui lui
paraitront devoir faciliter I'application de la
présente Convention.

ARTICLE 13
Application du régime des statistiques

1. L'Organe fixera la maniére et la forme
sous lesquelles les dtatistiques devront étre
fournies comme prévu al'article 20 et prescrira
lesformulaires & cette fin.

2. L'Organe examinera les statistiques afin
de déterminer si les Parties ou tous autres Etats
se sont conformeés aux dispositions de la pré-
sente Convention.

3. L'Organepourrademanderlesrenseigne-
ments supplémentaires quil estimera néces
saires POUr cOMpléter ces statistiques OU €lUCi-
der telle indication qui Sy trouve.

4. L'Organe n'aura pas compétence pour
poser des questions ou exprimer une opinion
au sujet des statistiques relatives aux stupé-
fiants requis pour les besoins spéciaux.

ARTICLE 14

Mesures & prendre par I'Organe
pour assurer U'exécution desdispositions
de la Convention

1. a) S, apres examen des renseignements
adressés al'Organe par le gouvernement con-
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farmément aux dispositions dela présente Con-
vention ou des renseignements communiqués
par des organes des NationsUnies et ayant trait
a des questions relevant desdites dispositions,
I'Organe a motif de croire que les buts de la
présente Convention sont sérieusement com-
promis du fait qu'une Partie ou un pays ou ter-
ritoire manque d'exécuter les dispositions dela
Convention, I'Organe a le droit de demander
des explications au gouvernement du pays ou
territoire intéressé. Sous réserve du droit qu'il
possede d'appeler I'attention des Parties et du
Consdl et de la Commission sur la question,
ans gquil et prévu a l'dinéa ¢ ci-dessous,
1'Organe considéreracomme confidentielleune
demande de renseignements ou une explication
fournie par un gouvernement conformément
au présent alinéa.

6) Aprés avoir agi conformément a l'di-
néa a ci-dessus, 1'Organe peut, Sil juge néces-
saire de le faire, demander au gouvernement
intéressé de prendrelesmesures correctives qui,
en raison des circonstances, peuvent paraitre
nécessaires pour assurer I'exécution des disposi-
tions de la présente Convention.

¢) Si1'Organecongtate que le gouvernement
intéressé a manqué de donner des explications
satisfaisantes|orsqu'il a ééinvité ale faire con-
formément a l'dinéa a ci-dessus, ou a négligé
d'adopter toute mesure corrective qu'il a é&é
invité & prendre conformément a l'dinéa b
ci-dessus, il peut appeler I'attention des Parties,
du Consdl e de la Commisson sur la
question.

2. Lorsqu'il appelle I'attention des Parties,
du Consell et de la Commission sur une ques-
tion conformément a l'alinéa ¢ du para-
graphe 1 ci-dessus, 1'Organe peut, s'il juge une
telle mesure nécessaire, recommander aux
Parties d'arréter I'importation de stupéfiantsen
provenance du pays intéressé, ou I'exportation
de stupéfiants a destination de ce pays ou terri-
toire, ou, ala fois, l'importation et I'exporta-
tion, soit pour une période déterminée, soit
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jusqu'ace que lasituation dans ce pays ou terri-
toire lui donne satisfaction. L'Etat intéresse a
le droit de porter la question devant le Consail.

3. L'Organe a le droit de publier un rap-
port sur toute question visée par les dispositions
du présent article, et de le communiquer au
Consell, qui le transmettra a toutes les Parties.
Si I'Organe publie dans ce rapport une décision
prise en vertu du présent article, ou des ren-
seignements concernant cette décision, il doit
égadement y publier l'avis du gouvernement
intéressé s celui-ci le demande.

4. Dansles cas ol une décision del'Organe
publiée conformément au présent article n'a
pas éé prise a 'unanimité, I'opinion de la
minorité doit étre exposee.

5. Tout Etat serainvité a se faire représenter
aux séances del'Organe au cours desquelles est
examinée une question l'intéressant directe-
ment aux termes du présent article.

6. Les décisions de I'Organe prises en vertu
du présent article doivent étre adoptées a la
majorité des deux tiers du nombre total des
membres de I'Organe.

ARTICLE 15
Rapports de I’ Or gane

1. L'Organe éablit un rapport annuel sur
s travaux et tous autres rapports supplémen-
taires quil peut estimer nécessaires et dans
lesquels figurent également une andyse des
évaluations et des renseignements statistiques
dont il dispose €, dans les cas appropriés, un
exposé des explications que les gouvernements
ont pu fournir ou ont été requis de fournir,
ainsi quetoute observation et recommandation
gue I'Organe peut vouloir formuler. Ces rap-
ports sont présentés au Conseil par l'intermé-
diaire dela Commission, qui peut formulerles
observations qudle juge opportunes.

2. Lesrapports sont communiqués aux Par-
ties et publiés ultérieurement par le Secrétaire



général. Les Parties autorisent lalibre distribu-
tion de cesrapports.

ARTICLE 16
Secrétariat

Les services de secrétariat dela Commission
et de I'Organe seront fournis par le Secrétaire
général.

ARTICLE 17
Administration spéciale

Les Parties maintiendront une administra-
tion spéciale chargée d'appliquer les dispos-
tions de la présente Convention.

ARTICLE 18

Renseignements a fournir
au Secrétairegénéral par lesParties

1. LesParties fournirontau Secréaire géné-
ral les renseignements que la Commission peut
demander en tant que nécessaires pour l'exer-
cice de ss fonctions, et notamment :

a) Unrapportannuel relatifau fonctionne-
ment de la Convention dans chacun de leurs
territoires;

b) De temps aautre, les textes de toutes les
lois et de tous les réglements promulgués pour
donner effet ala présente Convention;;

¢) Toutes précisions que la Commission
demandera sur les affaires de trafic illicite, et
notamment les détails de chaque affaire de
traficillicite découverte qui pourront présenter
de l'importance soit en raison de la lumiére
gu'ils jettent sur les sources d'approvisionne-
ment en stupéfiants du trafic illicite, soit en
raison des quantités en cause ou de laméthode
utilisée par les trafiquantsillicites; et

d) Les noms et adresses des autorités ad-
ministratives habilitées a délivrer les autorisa-
tions ou certificats d'exportation et d'importa-
tion.

2. LesPartiesfourniront lesrenseignements
prévus au paragraphe précédent, souslaforme
et aux dates indiquées et en utilisant tels for-
mulairesdont laCommission pourrademander
I'emplai.

ARTICLE 19
Eval uations des besoins en stupéfiants

1. LesPartiesadresseront al'Organe, chague
année e pour chacun de leurs territoires, de
la maniére et sous la forme quiil prescrira, des
évauations ayant trait aux sujets suivants et
établies sur des formulaires fournis par 1'Or-
gane:

a) Les quantités de stupéfiants qui seront
consommées a des fins médicales et scienti-
fiques;

fe) Les quantités de stupéfiants qui seront
utilistes pour la fabrication dautres stupé
fiants, de préparations du Tableau |11 et de sub-
stances NON visées par la présente Convention;

c) Les quantités de stupéfiants qui seront
en stock au 31 décembre de I'année a laquelle
les évaluations se rapportent ; et

d) Les quantités de stupéfiants quil est
nécessaire d'gjouter aux stocks spéciaux.

2. Sous réserve des déductions prévues au
paragraphe 3 de l'article 21, le total des évalua
tions pour chaque territoire et pour chague
stupéfiantseralasomme des quantités spécifiées
aux alinéasa, b et dduparagraphel du présent
article, augmentée de toute quantité nécessaire
pour porter les stocks existant au 31 décembre
de l'année précédente au niveau évalué con-
formément aux dispositions de l'dinéa ¢ du
paragraphe 1.

3. Tout Etat pourra fournir en cours d'an-
née des évaluations supplémentaires en expo-
sant les circonstances qui les rendent néces
sares.

4. Les Parties feront connaitre a I'Organe
laméthode employée pour déterminer les quan-
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tités indiquées dans |es évaluations et les modi-
fications qui auront pu étre apportées a cette
méthode.

5. Sous réserve des déductions prévues au
paragraphe 3 de l'article 21, les évauations ne
devront pas étre dépassées.

ARTICLE 20
Satistiques a fournir a 'Organe

1. Les Parties adresseront a I'Organe, pour
chacun deleursterritoires, delamaniéere et sous
la forme quil prescrira, des statistiques ayant
trait aux sujets suivants et éablies sur desfor-
mulaires fournis par I'Organe:

a) Production ou fabricationde stupéfiants;

b) Utilisation de stupéfiantspour |afabrica-
tion d’autres stupéfiants, de préparations du
Tableau 11l et de substances non visées par la
présente Convention et utilisation de la paille
de pavot pour la fabrication de stupéfiants;

c) Consommation de stupéfiants;

d) Importations et exportations de stupé-
fiants et de paille de pavot;;

€) Sases de stupéfiants et affectation des
guantités saisies; et

/) Stocks de stupéfiants au 31 décembre de
['année alaquelle les statistiques Se rapportent.

2. a) Lesdtatistiques ayant trait aux sujets
mentionnés au paragraphe 1, exception faite
de l'dinéa d, seront éablies annuellement et
seront fournies a I'Organe au plus tard le
30 juin de I'année suivant celle alaguelle elles
se rapportent;

b) Les satistiques ayant trait aux sujets
mentionnés al'alinéad du paragraphe 1 seront
établies trimestriellement et seront fournies a
['Organe dans le délai d'un mois a compter de
la fin du trimestre auquel elles se rapportent.

3. Ouitre les renseignements visés au para-
. graphe 1 du présent article, les Parties peuvent
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adressr & I'Organe, dans toute |a mesure du
possible, pour chacun de leurs territoires, les
renseignements concernant les superficies (en
hectares) cultivées en vue de la production de
I'opium.

4. Les Parties ne sont pas tenues de fournir
de statistiques ayant trait aux stocks spéciaux,
mais dles fourniront séparément des datis
tiques ayant trait aux stupéfiants importés ou
acquis dans |e pays ou territoire pour les besoins
spéciaux, aingd qu'aux quantités de stupéfiants
prélevés sur les stocks spéeiaux pour satisfaire
aux besoins de la population civile.

ARTICLE 21
Limitation de la fabrication et de Pimportation

1. La quantité totae de chague stupéfiant
gui sera fabriquée et importée par un pays ou
territoire quelconque au cours d'une année
donnée ne devrapas étre supérieure alasomme
des déments suivants:

a) La quantité consommée, dans la limite
del'évaluation correspondante, & des finsmédi-
caes et scientifiques;

b) La quantité utilisée, dans la limite de
|'évaluation correspondante, en vue de la fabri-
cation d’autres stupéfiants, de préparations du
Tableau Il et de substances non visées par la
présente Convention;

c) La quantité exportée;

d) La quantité versée au stock afin de por-
ter celui-ci au niveau spécifié dans |'évaluation
correspondante; et

€) La quantité acquise, dans la limite de
I'évaluation correspondante, pour les besoins
Spéciaux.

2. De la somme des éléments enumeres au
paragraphe 1, il sera déduit toute quantité qui
aura été saise et mise sur le marchélicite, aing
que toute quantité prélevée sur les stocks spé-
ciaux pour satisfaire aux besoins de la popula
tion civile.



3. Sil'Organe constate quelaquantitéfabri-
guée et importée au cours d'une année donnée
excéde la somme des quantités énumérées au
paragraphe 1, compte tenu des déductions pré-
Vues au paragraphe 2 du présent article, I'excé
dent ains congtaté qui subsisterait & la fin de
I'année sera déduit, I'année suivante, des quan-
tités qui doivent étre fabriquées ou importées,
ains que du total des évaluations défini au
paragraphe 2 de l'article 19,

4. a) Sil ressort des statistiques des impor-
tations ou des exportations (article 20) quela
guantité exportée a destination d'un pays ou
territoire quelconque dépasse le total des éva-
luationsrelatives ace paysou territoire, tel qu'il
est défini au paragraphe 2 de l'article 19, aug-
menté des quantités déclarées comme ayant éé
exportées et déduction faite de tout excédent
constaté aux termes du paragraphe 3 du présent
article, I'Organe peut en faire notification aux
Etats, qui, & son avis, devraient en étre in-
formés.

b) Désréception d'unetellenotification, les
Parties n‘autoriseront plus, pendant I'année en
cours, aucune exportation nouvelle du stupé-
fiant dont il s’agit & destination du paysouterri-
toire en cause, sauf:

i) Dans le cas ou une évaluation suppke-
mentaire auraété fournie pour ce paysouterri-
toire en ce qui concerne alafois toute quantité
importée en excédent et laquantité supplémen-
tairerequise; ou

ii) Dansles cas exceptionnels ou I'exporta-
tion est, de l'avis du gouvernement du pays
exportateur, indispensable au traitement des
mal ades.

ARTICLE 22
Disposition spéciale applicable a la culture
Lorsque lasituation dansle pays ou un terri-
toire d'une Partie est telle que l'interdiction de

la culture du pavot a opium, du cocaier ou de
la plante de cannabis est, a son avis, la mesure

la plus appropriée potir protéger la santé publi-
que, et empécher que des stupéfiants ne soient
détournés vers le trafic illicite, la Partie inté-
ressée en interdira la culture.

ARTICLE 23
Organismes nationaux de I opium

1. Toute Partie qui autorise la culture du
pavot aopium en vue de la production d'opium
établira, si dle ne I'a dé§ja fait, et maintiendra
un ou plusieurs organismes d'Etat (désignés
ci-aprés dans le présent article par le terme
"organisme") chargés dexercer les fonctions
stipulées au présent article.

2. Toute Partie visée au paragraphe précé-
dent appliquera les dispositions ci-aprés a la
culture du pavot a opium pour la production
del'opium et al'opium:

a) L'organisme ddimitera les régions et
désignera les parcelles de terrain ou la culture
du pavot a opium en vue de la production
d'opium sera autorisée;

6) Les cultivateurs titulaires d'une licence
délivrée par I'organisme seront seuls autorisés
aselivrer acette culture;

c¢) Chague licence spécifierala superficie du
terrain sur lequel cette culture et autorisée ;

ti) Tout cultivateur de pavot a opium sera
tenu de livrer a Porganisme la totdité de sa
récolte d'opium; l'organisme achétera cette
récolte et en prendra matériellement possession
dés que possble, mais au plus tard dans un
délai de quatre mois a compter de lafin dela
récolte; et

€) L'organisme aura seul le droit, en ce qui
concernel'opium, dimporter, d’exporter, dese
livrer au commerce de gros et de conserver des
stocks, al'exception des stocks détenus par les
fabricants d’alcaloides de I'epium, d'opium
médicinal ou de préparations & base d'opium.
Les Parties ne sont pas tenues d’étendre cette
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clause al'opium médicinal et aux préparations
a base d'opium.

3. Les fonctions administratives prévues au
paragraphe 2 seront exercées par un seul or-
ganisme d'Etat s la congtitution de la Partie
intéressée le permet.

ARTICLE 24

Restrictions a la production de I'opium
destiné au commer ce international

1. @ S I'une des Parties a l'intention de
commencer a produire de I'opium ou d'aug-
menter sa production d'opium, ele tiendra
compte de la demande mondiale d'opium exis-
tante, conformément aux évaluations publiées
par I'Organe, afin que sa production d'opium
n'entraine pas une surproduction d'opium dans
I'ensemble du monde.

b) AucunePartien'autoriseralaproduction
de l'opium ou n'augmentera sa production
d'opium €, ason avis, une telle production ou
augmentation de la production sur son terri-
toire risque daimenter le trafic illicite de
I'opium.

2. @) Sousréserve des dispositions du para-
graphe 1, 5 une Partie, qui au ler janvier 1961
ne produisait pas d'opium pour I'exportation,
désire exporter sur I'opium gn’elle produit des
guantités n'excédant pas cing tonnes par an,
dle le notifiera al'Organe, en joignant a cette
notification des renseignements concernant:

i) Les contrbles en vigueur exigés par la
présente Convention en ce qui concernelapro-
duction et I'exportation de I’opium; et

i) Lenomdu paysou despaysverslesques
dle compte exporter |'opium; et I'Organe
pourra soit approuver cette notification, soit
recommander a la Partie intéressée de ne pas
produire d'opium pour |'exportation.

b) S une Partie autre qu'une Partie dé
signée au paragraphe 3 désire produire plus
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de cing tonnes d'opium destiné a |'exportation
par an, dlele notifiera au Conssil, en joignant
a cette notification des renseignements appro-
priés, y compris:

i) L'évauation des quantités qui doivent
étre produites pour I'exportation ;

ii) Les contréles existants ou proposés en ce
gui concerne I'opium qui doit étre produit ;

iii) Le nom du pays ou des pays vers les-
quels dle compte exporter cet opium; etle Con-
sl pourra soit approuver la notification soit
recommander a la Partie intéressée de ne pas
produire d'opium pour I'exportation.

3. Nonobstant les dispositions des dinéas a
et b du paragraphe 2, une Partie qui, pendant
les dix années qui ont précédé immédiatement
le 1erjanvier 1961, a exporté |'opium produit
par dle pourra continuer a exporter I'opium
qu'ele produit.

4. a) UnePartien'importerad'opium d'au-
cun pays ou territoire sauf si I'opium est pro-
duit sur le territoire:

i) D'une Partie mentionnée au para-
graphe 3;

ii) D'une Partie qui a adressé une notifica-
tion al'Organe conformément aux dispositions
del'dinéa a du paragraphe 2; ou

iii) D'une Partie qui a recu |'approbation
du Consell conformément aux dispositions de
I'alinéa b du paragraphe 2.

6) Nonobstant les dispositions de l'dinéaa
du présent paragraphe, une Partie peut im-
porter ['opium produit par tout pays qui a pro-
duit et exporté de I'opium pendant les dix an-
nées qui ont précédé le ler janvier 1961, s un
organisme ou agence de contréle national a été
établi et fonctionne aux fins définies a I'ar-
ticle 23 dansle paysintéressé et si celui-ci pos-
sede des moyens efficaces de faire en sorte que
I'opium qu'il produit n'alimente pas le trafic
illicite.



5. Les dispositions du présent article n'em-
pécheront pas une Partie:

a) De produire de 'opium en quantité suffi-
sante pour ses besoins; ou
b) D'exporter de I'opium saisi dans le trafic

illicite & une autre Partie, conformément aux
exigences de la présente Convention.

ARTICLE 25

Contrdle delapaillede pavot

1. UnePartiequi permetlaculture du pavot
aopium pour desbuts autres quela production
de I'opium prendra toutes les mesures néces-
saires pour assurer:

a) Que de l'opium n’est pas produit apartir
de tels pavots a opium; et

b) Que la fabrication de stupéfiants a partir
de la paille de pavot est contrélée de facon
satisfai sante.

2. Les Parties appliqueront a la paille de
pavot le systéme de certificats d'importation et
d'autorisations d'exportation prévu aux para-
graphes 4 a 15 de l'article 31.

3. Les Parties fourniront les mémes statis-
tiques sur I'importation et |'exportation de la
paillede pavot que cellesqui sont prévues pour
les stupéfiants aux-paragraphes 1, d, e 2, b, de
I'article 20.

ARTICLE 26

Le cocaier et la feuille de coca

1. S une Partie autorise la culture du co-
caier, dle lui appliquera, ains qu'a la feuille
de coca, le régime de contrble prévu a l'ar-
ticle 23 pour le pavot a opium; en ce qui con-
cernel'ainéad du paragraphe 2 de cet article,
I'obligation imposée a l'organisme mentionné
sera seulement d'entrer matériellement en pos-
ondelarécolte, aussitét quepossibleapres
qudle aura éé faite,

2. Dans la mesure du possible, les Parties
feront procéder a I'arrachage de tous les co-
cajers existant al'état sauvage. Elles détruiront
les cocaiers cultivésillégalement.

ARTICLE 27

Dispositions supplémentaires
relatives a la feuille de coca

1. Les Parties peuvent permettre I'utilisa-
tion defeuilles de cocapour lapréparation d'un
produit aromatique qui ne devra contenir au-
cun acaoide et dles peuvent, dans la mesure
nécessaire a cette utilisation, permettre la pro-
duction, I'importation, I'exportation, le com-
merce et la détention de ces fedilles.

2. Les Parties fourniront séparément les
évaluations (article 19) et les statistiques (ar-
ticle 20) concernant les feuilles de coca des-
tinées a la préparation d'un tel produit aro-
matique; toutefois, il n'y aura pas lieu de le
faire s lesmémes feuilles de coca sont utilisées
pour I'extraction d'acaloides ains que pour
cdle de produits aromatiques, €t si ce fait est
précisé dans les évaluations et les statistiques.

ARTICLE 28
Contréle du cannabis

1. S une Partie autorise la culture de la
plante de cannabis en vue de la production de
cannabis ou de résine de cannabis, dle lui ap-
pliquera le régime de contréle prévu a l'ar-
ticle 23 en ce qui concernele contrdle du pavot
aopium.

2. La présente Convention ne sappliquera
pas ala culture de la plante de cannabis exclu-
svement a des fins industrielles (fibres et
graines) ou pour des buts horticulturaux.

3. Les Parties adopteront les mesures qui
peuvent étre nécessaires pour empécher I'abus
desfeuilles delaplante de cannabis ou letrafic
illicite de celles-ci.
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ARTICLE 29
Fabrication

1. Les Parties exigeront que la fabrication
des stupéfiants Seffectue sous licence, sauf
quand cette fabrication es effectuée par une
ou des entreprises d'Etat.

2. LesParties:

a) Exerceront une surveillance sur toutes
les personnes et entreprises selivrant ala fabri-
cation de stupéfiants OU Yy participant;

b) Soumettront aun régime de licences les
établissements et les locaux dans lesquels la
fabrication peut se faire; et

c) Exigeront que les fabricants de stupé-
fiants titulaires d'une licence se munissent de.
permis périodiques précisant les catégories €t
les quantitésde stupéfiantsquilsauront ledroit
de fabriquer. Cependant, un permis périodique
ne serapas Nécessaire pour les préparations.

3. Les Parties empécheront |'accumulation,
en la possession des fabricants de stupéfiants,
de quantités de stupéfiants et de paille de pavot
excédant cdles qui sont nécessaires au fonction-
nement normal de |'entreprise, compte tenu de
la situation du marché.

ARTICLE 30
Commerce et distribution

1. @ LesParties exigeront quelecommerce
et la digribution des stupéfiants s’effectuent
sous licence, saufs ce commerce ou cette distri-
bution sont effectués par une ou des entreprises
d'Etat.

b) LesParties:

i) Exerceront une surveillance sur toutes les
personneset entreprises selivrant au commerce
ou aladistribution des stupéfiants ou y parti-
cipant; et

ii) Soumettront & un régime de licence les
établissements € les locaux dans lesquds ce
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commerce et cette distribution peuvent sefaire.
Cependant, une licence ne sera pas nécessaire-
ment requise pour les préparations.

¢) Les dispositions des alinéas a et 6 con-
cernant lerégime deslicencesnes’appliqueront
pas nécessairement aux personnes diment au-
torisées a exercer des fonctions thérapeutiques
ou scientifiques et agissant dans I'exercice de
ces fonctions.

2. En outre, les Parties:

a) Empécheront aussi I'accumulation, enla
possesgion des commercants, des distributeurs,
desentreprisesd'Etat, ou despersonnes diment
autorisées Visées ci-dessus, de quantités de
stupéfiants et de paille de pavot excédant celles
qui sont nécessaires au fonctionnement normal
de Yentreprise, compte tenu de la situation du
marché;

b) i) Exigeront que les stupéfiantsne soient
fournis ou dispensés a des particuliers que sur
ordonnance médicale. Cette disposition n'est
pas nécessairement applicable aux stupéfiants
gue des particuliers peuvent légalement ob-
tenir, utiliser, dispenser ou administrer al'oc-
casion de I'exercice doment autorisé de leurs
fonctions thérapeutiques; et

ii) S les Partiesjugent ces mesures néces-
saires OU souhaitables, dlles exigeront que les
ordonnances prescrivant des stupéfiants du
Tableau | soient écrites sur des formules offi-
cdles qui seront fournies sous |a forme de car-
net a souches par les autorités administratives
compétentes ou par les associ ations profession-
nelles autorisées.

3. 1l est souhaitable que les Parties exigent
gue les offres écrites ou imprimées de stupé-
fiants, les annonces publicitaires de quelque
nature qu’elles soient ains que les notices
descriptives relatives aux stupéfiants et utilisées
a des fins commerciales, les conditionnements
contenant des stupéfiants et les étiquettes SOUS
lesquelles les stupéfiants sont mis en vente,



indiquent la dénomination commune interna-
tionale communiquée par ’Organisation mon-
diale de la santé.

4. S une Partie juge qu'une telle mesure
est Nécessaire ou souhaitable, dle exigera que
tout conditionnement contenant un stupéfiant
porte un double filet rouge trés apparent. Le
colis dans lequel ce conditionnement est ex-
pédié ne porterapas ce doublefilet rouge.

5. LesParties exigeront que I'étiquette sous
laguelle une drogue est mise en vente indique
nommeément le ou les stupéfiants qu'elle con-
tient ainsi que leur poids ou leur pourcentage.
L'obligation de fournir ces renseignements sur
I'étiquette ne s’appliquera pas nécessairement
a un stupéfiant dispensé a un particulier sur
prescription magistrale.

6. Lesdispositions des paragraphes2 et 5 ne
sappliqueront pas nécessairement au com-
merce de détail ni & la distribution au détail
des stupéfiante du Tableau Il.

ARTICLE 31
Dispositions spéciales
rel ativesau commer ceinter national

1. LesPartiesne permettront pas sciemment
I'exportation de stupéfiants a destination d'un
pays ou territoire quelconque, s ce n'est:

a) Conformément aux lois et réglements
de ce pays ou territoire; et

b) Dans les limites du total des évaluations
afférentes & ce pays ou territoire, tel quiil est
défini au paragraphe 2 de l'article 19, en y
goutant les quantités qui doivent étre réex-
portées.

2. Les Parties exerceront dans les ports
francs et les zones franches la méme surveil-
lance et le méme contrdle que dans les autres
-parties deleursterritoires, étant entendu, toute-
fois, qudles pourront appliquer un régime
plus sévére.

3. @ Les Parties controleront au moyen
d'unelicencel'importation et I'exportation des
stupéfiants sauf dans les cas ou cette importa-
tion ou cette exportation et effectuée par une
ou des entreprises d'Etat.

b) Les Parties exerceront une surveillance
sur toutesles personnes et entreprises selivrant
a une telle importation ou exportation OuU Yy
participant.

4. a) Chaque Partie autorisant |'importa-
tion ou l'exportation d'un stupéfiant exigera
I'obtention d'une autorisation d'importation ou
d'exportation distincte pour chagque importa
tion ou exportation, gqu'il sagisse d'un ou de
plusieurs stupéfiants.

b) Cette autorisation indiquera le nom du
stupéfiant, la dénomination commune interna-
tionae s dle existe, la quantité aimporter ou
aexporter, lesnomset adresses del'importateur
et de l'exportateur et spécifiera la période
durant laguelle I'importation ou I'exportation
doit étre effectuée.

¢) L'autorisation d'exportation indiquera
en outre le numéro et ladate du certificat dim-
portation (paragraphe 5) ains que l'autorité
qui ’'a ddlivré.

d) L'autorisation d'importation pourra per-
mettre d'importer en plusieurs envois.

5. Avant de ddlivrer une autorisation d’ex-
portation, les Parties exigeront un certificat
dimportation, délivré par les autorités compé-
tentes du pays ou territoire importateur et at-
testant que I'importation du stupéfiant ou des
stupéfiants dont il est question est approuvée
et ce certificat sera produit par la personne ou
I'é&ablissement demandant ['autorisation d'ex-
portation. Les Parties se conformeront autant
que faire se pourra aumodele de certificat d'im-
portation approuvé par la Commission.

6. Une copie de I'autorisation d'exportation
sera jointe a chague envoi, et le gouvernement
qui ddivre l'autorisation d'exportation en
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adressera une copie au gouvernement du pays
ou territoire importateur.

7. @ Lorsque l'importation a été effectuée
ou lorsgque la période fixée pour I'importation
prend fin, le gouvernement du pays ou terri-
toireimportateur renverraau gouvernement du
pays ou territoire exportateur |'autorisation
d'exportation, avec une mention spéciale a cet
effet.

b) Lamention précitée spécifiera la quan-
tité effectivement importée.

c) Silaquantité effectivement exportée est
inférieure a celle qui est indiquée dans I'auto-
risation d'exportation, les autorités compé
tentes indiqueront la quantité effectivement

exportée sur l'autorisation d'exportation et sur
toute copie officielle de celle-ci.

8. Les exportations sous forme d'envois
adressés a une banque au compte d'une per-
sonne différente de cdle dont le nom figure sur
l'autorisation d'exportation ou a une boite
postale seront interdites.

9. Les exportations sous forme d'envois
adressés a un entrepbt de douane seront inter-
dites, sauf si legouvernement du paysimporta-
teur précise sur le certificat d'importation
produit par la personne ou I'établissement qui
demande |'autorisation d'exportation qu'il a
approuvé l'importation de I'envoi afin que
celui-ci soit déposé dans un entrepbt de douane.
En pareil cas, I'autorisation d'exportation pré-
cisera que l'envoi est effectué a cette fin. Tout
retrait del'entrepdt de douane sera subordonné
a la présentation d'un permis émanant des
autorités dont reléve I'entrepdt, et, dans le cas
d'un envoi a destination de I'étranger, il sera
assimilé a une exportation nouvelle au sens de
la présente Convention.

10. Lesenvoisde stupéfiantsentrant dansle
territoire d'une Partie ou en sortant sans étre
accompagnés d'une autorisation d'exportation
seront retenus par les autorités compétentes.
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11 Une Partie n'autorisera pas le passage
en transit sur son territoire, en direction d'un
autre pays, d'un envoi quelconque de stupé-
fiants, que cet envoi soit ou non déchargé du
véhicule qui le transporte, sauf s la copie de
|'autorisation d'exportation pour cet envoi est
présentée aux autorités compétentes de ladite
Partie.

12. Les autorités compétentes d'un pays ou
territoire quel conque atraverslequel le passage
d'unenvoi de stupéfiants est autorisé prendront
toutes les mesures nécessaires pour empécher
le déroutement dudit envoi vers une destina-
tion autre que celle qui figure sur la copie de
l'autorisation d'exportation jointe a I'envoi, a
moins que le gouvernement du pays ou terri-
toire a travers lequel ledit envoi seffectue
n'autorise cedéroutement. Le gouvernement de
ce pays ou territoire traitera toute demande de
déroutement comme sil sagissait d'une expor-
tation du pays ou territoire de transit vers le
pays ou territoire de la nouvelle destination.
Si |e déroutement est autorisé, les dispositions
des dlinéas a et b du paragraphe 7 Sapplique-
ront également entre le pays ou territoire de
transit et le pays ou territoire d'ou I'envoi a
primitivement été exporté.

13. Aucunenvoi de stupéfiantsentransit ou
déposé dans un entrepbt de douane ne peut étre
soumis a un traitement quelcongue qui modi-
fierait lanature de ces stupéfiants. L'emballage
ne peut &re modifié sans l'autorisation des
autorités compétentes.

14. Lesdispositions des paragraphes 11 a 13
relatives au transit des stupéfiants sur le terri-
toire d'une Partie ne sont pas applicables s cet
envoi est transporté par la voie aérienne a con-
dition quel'aéronef n'atterrisse pas dansle pays
ou le territoire de transit. Si I'aéronef fait un
atterrissage dans ce pays ou territoire, ces dis-
positions s'appliqueront dans la mesure ou les
circonstances I'exigent.

15. Les dispositions du présent article ne
portent pas préjudice a cdles de tout accord



international qui limite le contrle pouvant
étre exercé par toute partie sur les stupéfiants
cn transit.

16. Aucune des dispositions de cet article,
a part les paragraphes 1, a, et 2, ne s’appli-
guera nécessarement aux préparations du
Tableau III.

ARTICLE 32
Dispositions spécial es concer nant le transport
des stupéfiants dans les trousses de premiers
secours des navires ou aéronefs effectuant
des parcours inter nationaux

1. Letransport international par navires ou
agronefs de quantités limitées de stupéfiants
susceptibles  d'étre nécessaires pendant le
voyage pour l'administration des premiers
secours et pour les cas d'urgence ne sera pas
considéré comme une importation ou une
exportation au sens de la présente Convention.

2. Desprécautions appropriées seront prises
par le pays dimmatriculation pour empécher
|'usage indu des stupéfiants mentionnés au pa-
ragraphe 1 ou leur déournement a des fins
illicites. La Commission recommandera ces
précautions en consultation avec les organisa
tions internationales compétentes.

3. Lesstupéfiantstransportés par naviresou
aéronefs conformément aux dispositions du
paragraphe 1 seront soumis aux lois, regle-
ments, permis et licences du pays d'immatricu-
lation sans préudice du droit des autorités
locales compétentes de procéder ades vérifica
tions, inspections et autres opérations de con-
tr6le abord des navires ou aéronefs. L'adminis-
tration de ces stupéfiants en cas d'urgence ne
sera pas considérée comme contrevenant aux
dispositions de l'article 30, paragraphe 2, b.

ARTICLE 33
Détention de stupéfiants

Les Parties ne permettront pas la détention
de stupéfiants sans autorisation |égale.

ARTICLE #
Mesures de surveillance et & inspection

Les Parties exigeront:

a) Que toutes les personnes a qui des
licences sont délivrées en application de la pré-
sente Convention ou qui occupent des postes
de direction ou de surveillance dans une entre-
prise d'Etat €tablie conformément ala présente
Convention réunissent les qualités nécessaires
pour appliquer effectivement et fidélement les
dispositions des lois et réglements édictés en
exécution de la présente Convention; et

b) Que les autorités administratives, les
fabricants, les commercants, les hommes de
science, les établissements scientifiques et les
hopitaux tiennent des registres ou seront corn-
signéesles quantités de chague stupéfiant fabri-
qué et chaque opération portant sur I'acquisi-
tion et I'aliénation de stupéfiants. Ces registres
seront conservés pendant une période qui ne
sera pasinférieure a deux ans. Dans les cas ou
des carnets a souches (article 30, paragraphe 2,
ainéa b) d'ordonnances médicales sont utili-
55, cescarnetsasouches, y comprisles souches,
seront également conservés pendant une pé
riode qui ne sera pas inférieure a deux ans.

ARTICLE 35
Lutte contre le traficillicite

Compte ddment tenu de leurs régimes cons-
titutionnel, juridique et administratif, les
Parties:

a) Assureront sur le plan national une co-
ordination de l'action préventive et répressive
contreletraficillicite; acettefin, elespourront
utilement désigner un service approprié chargé
de cette coordination;

b) S’assisteront mutuellement dans la lutte
contre le trafic illicite ;

c) Coopéreront étroitement entre dles et
avec les organisations internationales compé-
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tentes dont elles sont membres afin de mener
une lutte coordonnée contre le trafic illicite;

d) Vélleront a ce que la coopération inter-
national e des services appropriés soit effectuée
par desvoiesrapides; et

e) Sassureront que, lorsgue des pieces de
justice sont transmises entre des pays pour la
poursuite d'une action judiciaire, la transmis-
sion Soit effectuée par des voies rapides a
I'adresse des instances désignées par les Parties;
cette disposition ne porte pas atteinte au droit
desPartiesde demander quelespiécesdejustice
leur soient envoyées par la voie diplomatique.

ARTICLE 36
Dispositionspénales

1. Sous réserve de ses dispositions constitu-
tionnelles, chague Partie adoptera les mesures
nécessaires pour que la culture et la pro-
duction, la fabrication, |'extraction, la prépara-
tion, la détention, I'offre, la mise en vente, la
distribution, I'achat, la vente, la livraison, a
quelque titre que ce soit, le courtage, I'envoi,
I'expédition en transit, le transport, l'impor-
tation et I'exportation de stupéfiants non con-
formes aux dispositions de la présente Conven-
tion, ou tout autre acte qui, de l'avis de ladite
Partie, serait contraire aux dispositions de la
présente Convention, constituent des infrac-
tions punissables lorsqu'elles sont commises in-
tentionnellement et pour que les infractions
graves soient passibles d'un chatiment adéquat,
notamment de peines de prison ou d'autres
peines privatives de liberté.

2. Sousréservedesdispositionsconstitution-
nelles de chague Partie, de son systéme juri-
dique et de sa légidation nationale,

a) i) Chacune des infractions énumérées
au paragraphe 1 sera considérée comme une
infraction distincte, 5 dles sont commises dans
des paysdifférents;
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ii) La participation intentionnelle a l'une
quelconque desdites infractions, |'association
ou |'entente en vue de la commettre ou la tenta-
tive de la commettre, ainsi que les actes prépa-
ratoires et les opérations financiéres intention-
nellement accomplis, relatifs aux infractions
dont il est question dans cet article, constitue-
ront desinfractions passibles despeines prévues
au paragraphe 1;

iii) Lescondamnationsprononceéesal'étran-
ger pour ces infractions seront prises en con-
sidération aux fins d'établissement de la réci-
dives et

iv) Les infractions graves précitées, qudles
soientcommisespar desnati onaux ou desétran-
gers, seront poursuivies par la Partie sur le
territoire delaguellel'infraction aété commise,
ou par la Partie sur le territoire de laguelle le
délinquant se trouvera s son extradition n'est
pas acceptable conformément a la Iégidation
delaPartie alaguelle la demande est adressée,
et s ledit délinquant n'a pas été déja poursuivi
et jugé.

b) Il et souhaitable quelesinfractions men-
tionnées au paragraphe 1 et dans la partie ii
del'alinéaadu paragraphe 2 soient considérées
comme des cas d'extradition aux termes de tout
traité d'extradition conclu ou a conclure entre
des Parties et soient reconnues comme cas d'ex-
tradition entre dles par les Parties qui ne subor-
donnent pas l'extradition a l'existence d'un
traité ou ala réciprocité, étant entendu, toute-
fois, que I'extradition sera accordée conformé-
ment & la légidation de la Partie & qui la de-
mande d'extradition et adressée et que ladite
Partie aura le droit de refuser de procéder a
I'arrestation du délinquant ou de refuser d’ac-
corder son extradition s les autorités compé-
tentes considérent que l'infraction n'est pas
suffisamment grave.

3. Aucune disposition du présent article ne
portera atteinte aux dispositions du droit pénal
d'une Partie en matiere de juridiction.



4. Les dispositions du présent article seront
limitées en matiere de compétence par la légis-
lation pénae de chacune des Parties.

ARTICLE 37

Saisie et confiscation

Tous stupéfiants, toutes Substances et tout
matériel utilisés pour commettre 'une quel-
conque des infractions visées a l'article 36 ou
destinés a commettre une tele infraction pour-
ront étre saisis et confisqués.

ARTICLE 38
Traitement des toxicomanes

1. Les Parties prendront particuliérement
en considération les mesures a prendre pour
faire traiter et soigner les toxicomanes et as-
surer leur réadaptation.

2. Si latoxicomanie constitue un grave pro-
bleme pour une Partie et S Ses ressources éco-
nomiques le permettent, il est souhaitable
qudle crée les services adéguats en vue du
traitement efficace des toxicomanes.

ARTICLE 39

Application de mesures national es de contréle
plus sévéres que celles gu’exige la présente
Convention

Nonobstant toute disposition de la présente
Convention, aucune Partie ne sera, ou ne sera
censée étre, empéchée d'adopter desmesures de
contréle plus strictes ou plus sévéres que cdles
qui sont prévues par la présente Convention,
et notamment d'exiger que les préparations du
Tableau 11l ou les stupéfiants du Tableau 1l
soient soumis aux mesures de contréle appli-
cables aux stupéfiants du Tableau |, ou a cer-
taines d'entre elles, si dle le juge nécessaire ou
opportun pour la protection de la santé pu-
bligue.

ARTICLE 40

Langues de la Convention et procédure
de signature, de ratification et d'adhésion

1. La présente Convention, dont les textes
anglais, chinois, espagnol, francais et russe font
également foi, sera ouverte jusqu’au ler ao(t
1961 ala signature de tous les Etats Membres
de I'Organisation des Nations Unies, de tous
les Etats non membres qui sont parties au Statut
de la Cour international e de Justice ou membre
d'une institution spécialisée des Nations Unies
et également de tout autre Etat que le Consal
peut inviter a devenir Partie.

2. La présente Convention est soumise a
ratification. Les instruments de ratification
seront déposés aupres du Secrétaire général.

3. La présente Convention sera ouverte a
I'adhésion des Etatsvisés au paragraphe 1 apres
le 1 ao(t 1961 Les instruments d'adhésion
seront déposés aupres du Secrétaire général.

ARTICLE 41
Entrée en vigueur

1. La présente Convention entrera en vi-
gueur a l'expiration du trentiéme jour qui
suivra la date du dépdt du quarantiéme instru-

ment de ratification ou d'adhésion, conformé-
ment a l'article 40.

2. Pour tout autre Etat déposant un instru-
ment de ratification ou d'adhésion aprés la date
de dépbt dudit quarantieéme instrument, la pré-
sente Convention entrera en vigueur al'expira-
tion du trentiéme jour qui suivra le dépbt par
cet Etat de son instrument de ratification ou
d'adhésion.

ARTICLE 42
Applicationterritoriale

La présente Convention sappliquera a tous
les territoires non métropolitains qu'une Partie
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représente sur le plan international, sauf s le
consentement préalable d'un tel territoire est
nécessaire en vertu soit de la constitution de
la Partie ou du territoire intéressg, soit de la
coutume. En ce cas, la Partie sefforcera d'ob-
tenir dans le plus bref délai le consentement
du territoire qui est nécessaire e, lorsque ce
consentement aura été obtenu, dle le notifiera
au Secrétaire général. La présente Convention
sappliquera au territoire ou territoires désignés
par la notification, dés la date de la réception
de cette derniére par le Secrétaire général. Dans
les cas ou le consentement préalable du terri-
toire non métropolitain nN'est pas nécessaire, la
Partie intéressée déclarera, au moment de la
signature, de laratification ou de I'adhésion, a
quel territoire ou territoires non métropolitains
sapplique la présente Convention.

ARTICLE 43
Territoires aux finsdes articles 19, 20, 21 et 31

1. Toute Partie peut notifier au Secrétaire
général qu'aux finsdes articles 19, 20, 21 et 31
I'un de ses territoires est divisé en deux ou
plusieurs territoires ou que deux ou plusieurs
de ses territoires sont groupés en un seul.

2. Deux ou plusieurs Parties peuvent noti-
fier au Secrétaire général qu'ala suite del'insti-
tution d'une union douaniére entre dles, ces
Parties constituent un seul territoire aux fins
des articles 19, 20, 21 & 3L

3. Toute notification faite en vertu du para-
graphe 1 ou 2 ci-dessus prendra effet au
ler janvier del'année qui suivra cele ou ladite
notification et faite.

ARTICLE 44

Abrogation des traités internationaux
antérieurs

1. Dés l'entrée en vigueur de la présente
Convention, sesdispositionsabrogeront et rem-
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placeront, entre les Parties, les dispositions des
traités ci-aprés:

a) Convention internationale de l'opium,
signée aLaHaye, le 23 janvier 1912;

b) Accord concernant la fabrication, le com-
merce intérieur et I'usage de lI'opium préparée,
signé a Geneve, le 11 février 1925;

c) Convention internationale de I'opium,
signée a Geneéve, le 19 février 1925;

d) Convention pour limiter |afabrication et
réglementer la distribution des stupéfiants,
signée a Genéve, le 13 juillet 1931 ;

e) Accord pour le contréle de la consomma:
tion de I'opium a fumer en Extréme-Orient,
signé a Bangkok, le 27 novembre 1931 ;

/) Protocole signé a Lake Success, le 11 dé-

cembre 1946, amendant les Accords, Con-
ventions et Protocoles sur les stupéfiants con-

clus a La Haye, le 23 janvier 1912, a Genéve,
le 11 février 1925, le 19 février 1925 « le 13
juillet 1931, a Bangkok, le 27 novembre 1931,
et a Genéve, le 26 juin 1936, sauf en ce qui
concerne sss effets sur la derniére de ces Con-
ventions;

g) Les Conventions et Accords Visés aux
dinéasa a e, tds quils ont éé amendés par le
Protocole de 1946 visé al'dinéa /;

h) Protocole signé a Peris, le 19 novembre
1948, placant sous contréle international cer-
taines drogues non visées par la Convention du
13 juillet 1931 pour limiter la fabrication et
réglementer la distribution des stupéfiants,
amendée par le Protocole signé a Lake Success,
le 11 décembre 1946;

i) Protocole visant a limiter et & réglemen-
ter la culture du pavot, ainsi que la production,
le commerceinternational, le commerce de gros
et I'emploi de I'opium, signé a New York, le
23 juin 1953, s ce Protocole entre en vigueur.

2. Dés l'entrée en vigueur de la présente
Convention, l'article 9 de la Convention pour
la répression du trafic illicite des drogues nui-



sbles, signée a Geneve, le 26 juin 1936, sera,
entre les Parties & ladite Convention, qui sont
aussi Parties ala présente Convention, abrogé
et remplacé par I'dinéa b du paragraphe 2 de
l'article 36 de la présente Convention; toute-
fois, une tele Partie pourra, aprés en avoir
informé le Secrétaire général, maintenir en
vigueur ledit article 9.

ARTICLE 45
Dispositionstransitoires

1. Les fonctions de I'Organe dont la créa
tion e prévue a l'article 9 seront, a partir de
la date d'entrée en vigueur de la présente Con-
vention (article 41, paragraphe 1) exercées
provisoirement, sdon leur nature, par le
Comité central permanent créé en exécution
des dispositions du chapitre VI de la Conven-
tion mentionnée a l'ainéa ¢ de l'article 44,
telle qu'elle a été amendée, et par I'Organe de
cont+:le, créé en exécution des dispositions du
ch:s. iwe {I de la Convention mentionnée a
I'dinéa « de l'article 44, tele quele a &é
amendée.

2. Le Consel fixera la date a laqudle le
nouvel Organe mentionné al'article 9 entrera
en fonctions. A cette date, ledit Organe assu-
mera les fonctions du Comité central perma-
nent et cdles de I'Organe de contrble men-
tionnésau paragraphe 1, al'égard des Etatsqui
sont Parties aux traités enumeres a l'article 44
et qui ne sont pas Parties ala présente Conven-
tion.

ARTICLE 46
Dénonciation

1. A I'expiration d'un délai de deux ans a
compter de la date de I'entrée en vigueur de
la présente Convention (article 41, para-
graphe 1), toute Partie pourra, en son nom ou
au nom d'un territoire qu'elle représente sur le
plan international et qui aretiré le consente-

ment donné en vertu de l'article 42, dénoncer
la présente Convention en déposant un instru-
ment & cet effet auprés du Secrétaire général.

2. S le Secrétaire généra regoit la dénon-
ciation avant le ler juillet ou a cette date, dle
prendraeffet le ler janvier del'année suivante ;
S la dénonciation est regue apres le ler juillet,
dle prendra effet comme s dle avait été recue
I'année suivante avant le ler juillet ou a cette
date.

3. Laprésente Convention viendraa expira-
tion g, par suite de dénonciations notifiées con-
formément aux dispositions du paragraphe 1,
les conditions de son entrée en vigueur prévues
au paragraphe 1 de l'article 41 cessent d'étre
remplies.

ARTICLE 47
Amendements

1. Toute Partie pourra proposer un amende-
ment a la présente Convention. Le texte dudit
amendement et les raisons qui I'ont motivé
seront communiqués au Secrétaire général qui
les communiqueraaux Partieset au Conseil. Le
Consgll pourra décider soit:

a) De convoquerune conférence, conformé-
ment au paragraphe 4 de I'Article 62 de la
Charte des Nations Unies, en vue déudier
I'amendement proposé; soit

b) De demander aux Parties si elles accep-
tent 'amendement proposéet auss delesprier
de présenter éventuellement au Conseil leurs
observations sur cette proposition.

2. Siun projet d'amendement distribué con-
formément au paragraphe 1, b, du présent
article n'a &érejeté par aucune Partie dansles
dix-huit mois qui suivent sacommunication, il
entrera immédiatement en vigueur. Si toute-
foisil est rejeté par une Partie, le Consell pourra
décider, compte tenu des observations des Par-
ties, sil convient de convoquer une conférence
chargée d'éudier ledit amendement.
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ARTICLE 48
Différends

1. Sil s’éleve entre deux ou plusieurs Parties
un différend concernant l'interprétation ou
I'application de la présente Convention, lesdites
Parties se consulteront en vue de régler ce
différend par voie de négociation, d'enquéte,
de médiation, de conciliation, d'arbitrage, de
recours a des organismes régionaux, par voie
judiciaire ou par d'autres moyens pacifiques
de leur choix.

2. Tout différend de ce genre qui n'aura
pas éé réglé par les moyens prévus au para
graphe 1 sera soumis ala Cour internationale
de Justice.

ARTICLE 49

Réserves transitoires

1. Une Partie peut, au moment de la signa
ture, de la ratification ou de I'adhésion, se ré-
server le droit d'autoriser temporairement dans
I'un de ses territoires:

a) L'usage del'opium adesfinsquasi médi-
cales;

b) L'usage del'opium afumer;

¢) Lamastication de lafeuille de coca;

d) L'usage du cannabis, de la résine de
cannabis, d'extraits et teintures de cannabis a
des fins non médicales; et

e) Laproduction, la fabrication et le com-
merce des stupéfiants visés aux dinéasaad
aux fins mentionnées dans lesdits alinéas.

2. Les réserves faites en vertu du para-
graphe 1 seront soumises aux restrictions sui.
vantes:

a) Les activités mentionnées au para-
graphe 1 nepourront étre autoristesquedansla
mesure ou dles étaient traditionnelles dans les
territoires pour lesquels laréserve et faite et y
étaient autorisées au ler janvier 1961,

18

6) Aucune exportation des stupéfiants visés
au paragraphe 1 aux finsmentionnées dans | edit
paragraphe ne pourra étre autorisée a destina-
tion d'un Etat non partie ou dun territoire
auquel la présente Convention ne Sapplique
pas aux termes de l'article 42 ;

C) Seules pourront étre autorisées a fumer
I'opium les personnes immatricul ées a cet effet
avant le ler janvier 1964 par les autorités com-
pétentes;

d) L'usage del'opium adesfinsquasi médi-
cales devra étre aboli dans un dda de quinze
ans a compter de l'entrée en vigueur de la pré-
sente Convention, comme prévu au para
graphe 1 del'article 41 ;

€) Lamastication delafeuille de cocadevra
étre abolie dans un délai de vingt-cing ans a
compter de l'entrée en vigueur de la présente
Convention, comme prévu au paragraphe 1 de
l'article41,;

/) L'usage du cannabis a des fins autres
que médicales et scientifiques devra cesser aus-
sitét que possible mais en tout casdansun délai
de vingt-cing ans a compter de l'entrée en
vigueur de la présente Convention, comme
prévu au paragraphe 1 de l'article 41 ;

g) Laproduction, lafabrication et le com-
merce des stupéfiants visés au paragraphe 1
pour les usages mentionnés audit paragraphe
devront étre réduits et finalement supprimésen
méme temps que Ces usages.

3. Toute Partie faisant une réserve en vertu
du paragraphe 1 devra:

a) Inclure dans le rapport annuel qu'elle
adressera au Secrétaire général, conformément
al'alinéa a du paragraphe 1 de l'article 18, un
expose des progres accomplis au cours de l'an-
née précédente en vue de rendre effective
['abolition de l'usage, de la production, de la
fabrication ou du commerce visée au para
graphe 1; et

b) Fournir al'Organe des évaluations (ar-
ticle 19) et des dtatistiques (article 20) sépa-



rées pour les activités au sujet desquelles une
réserve aura été faite, de la maniére et sous la
forme prescrites par I'Organe.

4. @) Si une Patie qui fait une réserve en
vertu du paragraphe 1 ne fournit pas:

i) Lerapport mentionné al'ainéaadu para-
graphe 3 dans les six mois suivant la fin de
I'année a lagquelle ont trait les renseignements
quil contient;

ii) Les évaluations mentionnées al'ainéa 6
du paragraphe 3 dans les trois mois suivant
ladatefixéea cet égard par I'Organe conformé-
ment au paragraphe 1 de l'article 12;

i) Les statistiques mentionnéesal'ainéab
du paragraphe 3 dans les trois mois suivant
la date ou dles doivent étre fournies conformé-
ment au paragraphe 2 de l'article 20;

I'Organe ou le Secrétaire général, seon le cas,
adressera a la Partie en cause une notification
indiquant son retard et lui demandera de four-
nir ces renseignements dans un déla de trois
moisacompter delaréception decettenotifica
tion.

b) S une Partie ne se conforme pas, dans
le dda indiqué ci-dessus, a la demande de
I'Organe ou du Secrétaire général, laréserve en
guestion faite en vertu du paragraphe 1 cessera
davoir effet.

5. L'Etat qui aura fait des réserves pourra
atout moment et par voie de notification écrite

retirer tout ou partie de ses résarves.

ARTICLE 50
Autresréserves

1. Aucune réserve n'est autorisée en dehors
des réserves faites conformément al'article 49
0u aux paragraphes suivants.

2. Tout Etat peut, au moment de la signa-
ture, de laratification ou de I'adhésion, faire
des réserves sur les dispositions suivantes de la
présente Convention: paragraphes 2 et 3 de
l'article 12; paragraphe 2 de l'article 13 ; para-

graphes 1 et 2 de l'article 14; alinéa b du para-
graphe 1 de l'article 31 ; et article 48.

3. Tout Etat qui désire devenir Partie ala
Convention mais qui veut étre autorisé afaire
des réserves autres que celles qui sont énumé-
rées au paragraphe 2 du présent article ou a
I'article 49 peut aviser le Secrétaire général de
cette intention. A moins qu'a l'expiration de
douze mois aprés la date de lacommunication
delaréserveen question par |e Secrétaire géné-
ral, untiers des Etats qui ont ratifiéla Conven-
tion ou y ont adhéré avant la fin de ladite
période n'aient élevé des objections contre dle,
dle sera considérée comme autorisée, étant en-
tendu toutefois que les Etats qui auront devé
des objections contre cette réserve n'auront pas
a assumer al'égard de I'Etat qui I'a formulée
d'obligation juridique découlant dela présente
Convention, sur laguelle porte la réserve.

4, L'Etat qui aurafait des réserves pourra
atout moment et par voie de notification écrite
retirer tout ou partie de ses réserves.

ARTICLE 51
Notifications

Le Secréaire général notifiera a tous les
Etats mentionnés au paragraphe 1 de l'ar-
ticle 40:

a) Lessignatures, ratifications ou adhésions
conformément a l'article 40 ;

b) La date alagquelle la présente Conven-
tion entrera en vigueur conformément al'ar-
tice41,;

¢) Lesdénonciations conformément al'ar-
ticle46; e

d) Les déclarations et notifications confor-
mément aux articles 42, 43, 47, 49 et 50.

EN FOI DE QUOI les soussignés, diment auto-
risés, ont signé la présente Convention au nom
de leurs gouvernements respectifs.
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FAIT aNew York, le trente mars mil neuf fiées conformesseront envoyées atous les Etats
cent soixante et un, en un seul exemplaire qui Membres de I'Organisation des Nations Unies
sera conserve dans les archives de I'Organisa et aux autres Etats visés au paragraphe 1 de
tion des Nations Unies et dont les copies certi- I'article 40.
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EOVUHAS KOHBEHUWA O HAPHOTUYECKUX CPELNCTBAX 1961 I'OJA

[TPEAMBYIJIA

Cmoponu,

03a004eHHble 3M0POBbEM U 6JIaTOIOyYMeM 4YesIOoBe-
YecTBa,

npu3Haeas, 4To NPUMEHEHHE HAPKOTMYECKUX CPEACTB
B MEAMIIMHE MPOAOJIXKAeT OBITh HEOOXOOMMBIM AN 00-
JIeryeHus: 00Ju M CTpajaHUi M 4TO NOJIKHBI OBITH MpH-
HSTHl HaJJiexallue Mepbl Ui yIOBJIETBOPEHUS IO-
TPeOHOCTE B HApPKOTUYECKMX CpPENCTBaX M1 TaKHUX
1enen,

npu3Haeasa, 4YTO HaApKOMaHUA ABJSACTCA CEPbE3HBIM
3JIOM [UISI OTHEJNbHBIX JIMII WM YpeBaTa COLMAJIbHOW U
9KOHOMUYECKON OIMAaCHOCThIO JIsSI YEJIOBEYECTBa,

CO3HABAs CBOIO OOSI3AHHOCTb  TPENOTBPATUTh 3TO
3710 U GOPOTbCS C HUM,

npuHumas 60 erumauue, 9T0 3(PGHEKTUBHBIE MEPHI
NPOTHB 3JIOYMOTPEOJAeHUST HApPKOTMYECKUMU CPEICTBa-
MU TpeOyIOT MPUHITHS KOOPAMHUPOBAHHBIX M YHUBEP-
CaJibHBIX Mep,

noHuMas, 4TO TaKWe YHUBEpPCaJIbHbIE MEpPbl Tpe-
OYIOT MEXIYHapOIHOTO COTPYIHMYECTBA, PYKOBOAU-
MOTO TeMM Xe MPUHUMIAMM M HarpaBJIeHHBIMM Ha J10-
CTHKEHME OOIIMX Ienei,

npusnaeas KomrieteHuuio OpraHuzanuu  OObenu-
HeHHbIX Hauuii B o0nacTv KOHTpOJSI HaJ HapKOTUKa-
MU M Kejasi, YTOObl 3aMHTEPECOBAaHHbIE MEXIyHapoJ-
HbIE OpraHbl HaXOAMJIUCh B paMKax 3Toii OpraHusaiuu,

Jcenas 3aKIIOUUTH OOLIETIPUEMIIEMYIO MeXIyHapo.-
HYI0 KOHBEHILMIO, 3aMEHSIONIYIO CYIIECTBYIOLINE IOTO-
BOPbl O HAapKOTMYECKUX CPEACTBAX, OTPaHUYUBAIOIIUX
HMCTIOJNBb30BaHNEe HAPKOTUYECKMX CPEICTB MEIMIIMHCKU-
MU M HayYHBIMU LEISIMU U TpPeAyCMaTPUBAIOLIYIO MO-
CTOSTHHOE MEXIYHapOIHOE COTPYTHUYECTBO M KOHTPOJb
IUISL OCYLIECTBICHHMS 3TUX MPUHIWIIOB U LEIeid,

HACmMoAwUM coenacuaucb O HUKECICAYIOLIEM:

CTATHA 1
Onpedenenus

1. ITocKOMBKY B OTHEJIBHBIX CIyYasx OIpPeac]eHHO
HE yKa3aHO MHOEe WJIM KOHTEKCT He TpedyeT obpar-
HOTO, HIXECIEeAYIoIIe ONpeaeIeHus] TPUMEHSIOTCS KO
BCEM ITOCTAHOBJICHUAM KOHBeHLll/ll/II

a) «Komurer» o3HavyaeT MeXIyHapOIHBI KOMU-
TeT MO KOHTPOJIO Hal HAapKOTUKAMMU.

0) «Kannabuc» ozHauaeT BEPXYLIKHM pacTeHUs KaH-
HaOMC C 1BeTaMU WJIM TUIogaMu (32 UCKJIIOYEHHEM Cce-
MSIH U JIUCTbEB, €CIM OHM He COMPOBOXIAIOTCSI BEPXYII-
KaM#), U3 KOTOPBIX He ObIa M3BJeUeHa CMOJa, KaKuUM
Obl Ha3BAaHUEM OHU HM ObLIM 0003HAYEHBI.

B) «PacTeHme KaHHaOuWC» O3HayaeT JIOOOE pacTe-
Hue pona Cannabis.

r) «Cmoja KaHHabuca» O3HAyaeT OTHAEJIEHHYIO CMO-
JIy, HEOUYUILEHHYIO WM OYMIIECHHYIO, MOJTyYeHHYIO U3 pa-
CTEHUs] KaHHaOuC.

1) «KoKanHOBBHIN KyCT» O3HA4aeT pacTeHHe JGoro
Buna poma Erythroxylon.

e) «JIuct koka» O3HayaeT JUCT KOKAaMHOBOTO Ky-
CTa, 3a CKJIOYEHHEM JIUCTBEB, M3 KOTOPBIX YyOAJICH
BECh 9KTOHMH, KOKAuH U JII0ObIE JpYyrue ajaikaJoOuabl 3K-
FTOHHUHA.

X) «Komuccusi» o3Hayaer Komuccuio 1mo HapKOTH-
yeckuM cpeactBaM CoBera.

3) «CoBer» o3HauaeT DKoHomuueckuil u Coluaab-
Hbelii CoBer OpraHuzauuu OObenuHeHHbIX Hanwuii.

) «KyapTHBMpOBaHWE» O3HA4YaeT  KyJIHTHBHPOBA-
HUE OMUUHOTO Maka, KOKAMHOBOTO KYCTa WM PACTeHMUSI
KaHHabwuc.

K) «Hapkoruueckoe cpeiacTBO» O3HayaeT Jbdoe U3
BEIIECTB, BKJIIOUYEHHBIX B criucku I u II, — ecrecTBeH-
HBIX MJTU CUHTETHYECKUX.

1) «[enepanbHas Accambiess» osHayaeT [eHepasb-
Hylo Accam0ielo Opranusanuu OOGbeIMHEHHBIX Hammid.

M) «He3akoHHBII 060pPOT» O3HAYAET KyJIBTHBHPO-
BaHME WIM JI000¢ JEHCTBME MO COBITY HApKOTUKOB B
HapyllleHue IOCTaHOBICHWI Hacrosieil KoHBeHIMU.

H) «BBO3» U «BBIBO3» O3HAYalOT, B MX COOTBET-
CTBYIOILIMX CMBICJIOBBIX OTTEHKaX, (hU3MUECKOe MepeMe-
IeHe HApKOTUYECKUX CPEICTB W3 TIPEIEJOB OIHOTO
rocyapctBa B Mpeesibl IPYyroro rocyiapctsa Wik U3
npeaesaoB OJHOW TePPUTOPUM B TPEAENBI IPYroii Tep-
PUTOPUM TOTO XK€ TOCYIapCTBa.

0) «M3rotoBieHHe» O3HAYaeT BCE MPOIECCH, 3a
UCKITIOYEHUEM MPOU3BOACTBA, TMPU TOMOIIM KOTOPBIX
MOTYT OBITH TOJYYEeHbl HAPKOTHYECKME CPEACTBA, B TOM
yucie pahuHUpPOBaHME, a TaKXe TPEeBpalleHue HapKo-
TUYECKUX CPEACTB B JPyrMe HApKOTUYECKHUE CpEICTBa.

m) «MeouIMHCKMIA OMNMif» O3HAa4YaeT OMuid, Tom-
Bepruiniicss o6paboTKe, HEOOXOMMMON ISl €ro IpuMe-
HEHUS ¢ MEOULIMHCKOM LIEJBIO.
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p) «Omnuii» 03HAYAET CBEPHYBLIMIICS COK OMMITHO-
ro Maka.

¢) «OmnuiiHBIA Mak» O3HayaeT pacTeHWe Buma Pa-
paver somniferum L.

T) «MaxkoBasg cojoMa» O3HayaeT Bce dYacTu (3a
MCKITIOUYEHNEM CEMSTH) CKOLIEHHOTO ONTMITHOTO MaKa.

y) «IlpenmapaTt» o03HayaeT CMeChb, TBEPAYI WU
KUIKYI0, KOTOpasi CONEePXKHUT KaKoe-HUOYydb HapKOTH-
4eCcKOoe CpPeICTBO.

¢) «[Ipous3BOACTBO» O3HA4Ya€T OTHCJIEHUE OMNus,
JIMCThEB KOKa, KaHHabuca M CMOJIbl KaHHabuca oT pa-
CTeHUI, OT KOTOPBIX MJIX U3 KOTOPBIX OHM TMOJNYYaloTCs.

x) «Cnucok I», «Crncok 11», «Cniucox I11» n «Crm-
cok [V» 03HaualOT COOTBETCTBEHHO MPOHYMEPOBAaHHbBIE
MepeyHn HapPKOTMYECKMX CPEACTB WJIU MpPErnaparos,
MPUIOXKEeHHBIE K HacTosilieit KOHBeHIIUU, C UBMEHEHMUSI-
MU, KOTOpPbI€é MOTYT OBITh BpeMs OT BPEMEHHM BHECEHBI
B HUX B COOTBETCTBUU CO CTaTheil 3.

1) «leHepanpHblli CekpeTapb» O3HavaeT ['eHepab-
Horo Cekperapss Opranuzauuu O6beaMHeHHBbIX Hanmii.

y) «CneuuajabHble CKJIaACKME 3arachl» 03HayaloT
KOJIMYECTBA HApPKOTHUYECKMX CPEICTB, HaXOASLUUXCS B
mpeneiax CTpaHbl WU TEPPUTOPUU B PACHOPSIKEHUM
MPaBUTEIbCTBA 3TOU CTPAHbI MU TEPPUTOPUU ISl CIIe-
LIMAJbHBIX TIPAaBUTEIbCTBEHHBIX 1IeNeil, a TaKXe Ha CIIy-
Jaii HMCKJIIOYUTETbHBIX OOCTOSITENBCTB;, BBIpaXeHUE
€CrieHMagbHble IeJM» TMOHUMAETCS COOTBETCTBEHHO.

m) «Ckrmanckuwe 3amacbl» O3HAYalOT —KOJIMYECTBA
HapKOTHMYECKHUX CPEICTB, HAaXONSAIIMXCS B KaKOW-HU-
Oynb CTpaHe WJIM Ha KaKOW-HUOYIb TEPPUTOPUU U
npenHa3sHaYeHHBIX IS

I) morpeGneHust B mpenesax OJaHHOW CTpaHbI
WIM TE€PPUTOPHU Ul MEAULMHCKUX M Ha-
YUYHBIX LIeNeil WiIn

1) UCTONb30BaHUSI B IMpelenax CTpaHbl WIK
TEPPUTOPUM IS U3TOTOBJICHUSI HAPKOTHU-
YeCKMX CPEeNCTB U APYTUX BEIIECTB WIU

I1I) BBIBO3a,

HO HE BKJIIOYAKT KOJIMYECTB HAPKOTHYCCKHUX CPCACTB,
Haxoodluxcda B npeaeiax NaHHOU CTpaHbl WJIW TEPPU-
TOPUMU B PACHIOPAXKCHUU!

IV) po3HUYHBIX anTeKapeil WJIM APYruX JOJIXK-
HBIM 00pa3oM YIOJHOMOYEHHBIX PO3HHMY-
HBIX TOPTOBLIEB, a TAKXE YUYPEXKICHUN W1
KBaqM(PULUMPOBAHHBIX JUL TIPU OCYIIe-
CTBJIGCHMM MMM TepPAneBTUYECKUX WU Ha-
YUHBIX (DYHKIWI, A7 BBIMOJHEHUS] KOTO-
PBIX OHU [OJXKHBIM 00pa3oM YIOJHOMO-
YeHBI, WIN

V) B BUIE <«CIEUMATBHBIX CKJIaICKMUX 3ara-
COB».

) «Teppuropusi» o3HavyaeT JTIOOYI0 YacTh KaKo-
ro-HMOYIb TOCYIApCTBA, paccMaTpUBaeMyl KakK OT-
neibHas eIMHMLA [UIS LieJdeid MPUMEHEHUS CHCTEMbI

14

CBUJIETEILCTB Ha BBU3 M paspelllcHU! Ha BBIBO3, TpE-
YCMOTpPEHHBIX B cTaThe 31. DTO ompeaesieHUEe HE OT-
HOCUTCSI K TIOHATHIO «T€PPUTOPUS», KaK OHO YIIOTPeO-
nseTcs B cTaThsax 42 u 46.

2. dnsa ueneit Hacrosimeidr KoHBeHIMU HapKOTHYe-
CKOE CpEICTBO pPACCMAaTPUBAETCS KaK «IOTPEOJIEHHOE»,
€ClIM OHO OBbLIO JOCTABJIEHO JIOOOMY JIMIY WU TMpel-
NPUSATUIO IS POZHUYHOTO pacrpeneaeHusi, MEAULIUH-
CKOrO MpPUMEHEHMS] WIM O HaydHO-HCCIIEI0BATEIb-
CKOW paboOThl, TEPMHMH <«IIOTpeOJeHUE» TTOHUMAETCS
COOTBETCTBEHHO.

CTATBA 2
Bewecmea, nodnexcawue KoHmpoaro

1. 3a uckioYeHUEM Mep KOHTpPOJS, TpPUMEHEHUeE
KOTOPBIX OTPAaHWYEHO OMpPEAETICHHO yKa3aHHBIMU Hap-
KOTMYECKUMU CPEACTBAaMM, HapKOTHYECKUE CPEICTBa,
BKJIIOYeHHBle B Criucok I, momiexaT BceM MepaM KOHT-
poJsi, TIPUMEHUMBIM K HapKOTHYECKUM CpEICTBAM Ha
OCHOBaHUU HacTosimiedl KoHBeHUMM, M, B YaCTHOCTH,
MepaM, TpeInucaHHBIM B cTathsax 4 (B), 19, 20, 21,
29, 30, 31, 32, 33, 34 u 37.

2. HapkoTtuueckue cpencrta, BKIO4YeHHbie B Cru-
cok I, mommexar TemM ke MepaM KOHTPOJIS, YTO W Hap-
KOTMYECKME CpencTBa, BKiIOUYeHHBle B Crmcok [, 3a
UCKITIOUEHUEM Mep, MPEeNNUCAHHBIX B MyHKTaX 2 W 5
ctatb 30 B OTHOIIEHWM PO3HUYHON TOPTOBIIM.

3. llpemapatbl, 3a WCKIIOUEHHEM TeX, KOTOpbIE
BkioyeHsl B Crucok III, momnexar Tem ke mepam
KOHTPOJISI, YTO M HApKOTUYECKME CPEACTBA, KOTOpBIE
B HHX COJepXaTcs, HO TMPEACTaBICHUS OTICTbHBIX
ucuucieHuit (cratbsg 19) ¥ cTaTHCTUYECKUX CBejie-
Huit (ctathst 20), TOMUMO TIPEACTABISIEMBIX IO JaH-
HBIM HApKOTUYECKUM CPEICTBaM, He TpebyeTcsi B Cily-
Yyae TaKMX TperapaTroB, W TOAMYHKT 2 (B) cratbu 29
u a63an 1 (6) (II) cratbu 30 MOTYT He NMPUMEHATHCS.

4. Tpenapatsl, BkIoueHHble B Crincok 111, momme-
KaT TeM e MepaM KOHTpPOJsi, YTO W Tperaparsl,
colepxaiiie HapKOTUYECKUE CpelCTBa, BKIIOYECHHbIC
B Cmucok II, 3a WCKIIOYEHMEM TOTrO, 4YTO TOAMYHKT
1 (6) u myHkTel oT 3 mo 15 crateu 31 Moryt He
MPUMEHSITbCS W 4TO ISl LeNeil ucuuciaeHuit (cTa-
o 19) u cratucTuueckux ceemeHuit (craTha 20) Tpe-
Oyemass MHbOpPMaLUsl OrPpAaHUYUBAETCS KOJIMYECTBAMU
HApKOTUYECKUX CPEICTB, WCIOJIb30BAHHBIX MJISI M3TO-
TOBJIEHUSI TaKHUX TIperaparos.

5. Hapkotmueckue cpenctBa, BKiIOYeHHbIe B Cru-
cok 1V, Bkimouaorcs Takxke B Cnucok | m momrexkar
BCEM MepaM KOHTpOJSI, MPUMEHUMBIM K HapKOTHYE-
CKUM CpeICTBAaM B 3TOM IIOCTEIHEM CIIMCKE, M KpOMe
TOTO:

a) xaxmpas CrtopoHa TpPUHUMAET JIOObIE CIIEIU-
aJlbHbIE MeEpbl KOHTPOJISI, KOTOpbIE, MO €€ MHEHUIO,
HEOOXOMMMBI, YYUTHIBas 0COOO OMAacHbIe CBOMCTBA Ka-
KOTO-HUOYIb BKJIIOUYEHHOrO TakKuM 00pa3oM HapKo-
TUYECKOTO CpPEICTBa, U



0) kaxnpass CrtopoHa, eciv, MO ee MHEHHUIo, Cylle-
CTBYIOIIME B €€ CTpaHe YCJOBWsS [ENaloT 3TO Hambo-
Jiee TOIXOMASIIUM CIIOCOOOM OXpaHbl HApOIHOTO 3110-
pPOBbSI M OJIATOTMONYYHMsI, 3amlpeliaeT MPOU3BOACTBO, W3-
TOTOBJICHWE, BBIBO3 U BBO3 JIIOOOTO TAaKOrO HApKOTHU-
YeCKOT0 CpPEJICTBA, TOPTOBII MM U €r0 XpaHeHWe WIN
MPpUMEHEHNE, 32 UCKIOUYEHNEM JIMIIb KOJINYECTB, KOTO-
pBle MOTYT OBITh HEOOXOAMMBI IS MEAMLIMHCKON M Ha-
YYHOU HCCIeN0BaTeNbCKON paboThl, BKIOYAsT KIMHUYE-
CKHe UCTBITAHUS, MTPOBOAMMBIE IO HETOCPEICTBEHHBIM
HabmofeHneM U KOHTponeM naHHOW CTOpPOHBI WU
moJieXalue TaKOMy HEMOCPEACTBEHHOMY Habmoze-
HUIO U KOHTPOJIIO.

6. B mobaBieHue K MepaM KOHTPOJISI, TIPUMEHSIEMbIM
KO BCEM HAapKOTHYECKMM CpPEICTBAM, BKJIIOUEHHBIM B
Cmucok I, omuil moamamaeT TOA HeiCTBHE IOCTAHOB-
JNeHui crateir 23 m 24, IUCThbA KOKa — TIOf JeiCTBUE
MOCTAaHOBNEHM cTateil 26 m 27 M KaHHAGMC — mox
NeCTBUE IIOCTAHOBJIEHUN cTaTthu 28.

7. OnuilHBI# MakK, KOKAWHOBBIN KYCT, pacTeHHE
KaHHaOuC, MaKoBasi CojJioMa W JIMCTbsl KaHHaOuca Moi-
JiexXaT MepaM KOHTpPOJs, NpPEeAyCMOTPEHHBIM COOTBET-
CTBEHHO B cTaThsx 22 — 24; 22, 26 u 27; 22 u 28;
25; u 28.

8. CTOpOHBI NIeIaloT BCe OT HUX 3aBUCSIIEE, YTOOBI
n, AMEHATH K BelIECTBAM, HE MOAMANAIOIINM MO JAei-
crane Hacrosuieid KOHBEHIMH, HO KOTOpbIE MOTYT
OBITh MCIOJb30BAaHbl JUIsI HE3aKOHHOTO H3rOTOBJIEHUS
HapKOTMYECKHUX CPEICTB, TaKMe MEphl Ham30pa, Kakue
MOTYT OBITh MPAaKTUYECKH OCYIIECTBUMBI.

9. CropoHBl He 00s3aHBl TPUMEHSTH MOCTaHOBIE-
HUusl Hactosieil KoHBEHIIMM K HApKOTHYECKUM Cpejl-
CTBaM, KOTOpbIE OOBIYHO WCIONB3YIOTCS B TPOMBIII-
JIEHHOCTH JJIS 1ieJiell MHBIX, yeM MEeXMUMHCKHEe 1 Hay4-
Hble, MpPU YCIOBUU, YTO:

a) OHM OOeCHeuYMBaIOT IMOCPEICTBOM HaJIeXalluX
METOMOB JAEHATypalluu WJIM IPYTUMU CIIOCOOAMH, YTO-

Obl MCIOJB3yEMbIC TaKHUM 06pa30M HApKOTUYECKHUEC
CcpeAcTBA HE MOIJIM ObITh NPEeIMETOM 3JI0YyNOoTpedIeHust

WU BBI3BIBaTH BpeNHbIE TOCHEACTBUS (MyHKT 3 cTa-
TbM 3), a TakxXe, 4TOObl BpedHBbIC BEIECTBA HE MOI-
T OBITH TPAKTUYECKU U3 HUX U3BJICUCHBI; 1

0) OHM BKJIIOYAIOT B TIPEACTaBIsIEMble UMHU CTaTH-
ctuyeckue cBeneHus (ctatbsd 20) KOJMYECTBO KaXIOro
HapKOTHUYECKOr0 CPEACTBa, MCIOJIb30BAHHOIO TaKUM
o0pasoMm.

CTATDbA 3

H3smenenus 6 cgepe npumenenus KOHMpoOAs

1. B Tmex cmywasx, korma Kakas-HuOynb CropoHa
nnu BecemupHas opraHu3anusi 31paBOOXpaHEHUS pacrio-
JIaraloT CBEAEHMSIMU, KOTOpbIE, MO WX MHEHUIO, MOTYT
noTpe6oBaTh M3MEHEHUS! KAaKOro-JMO0 W3 CIHKCKOB, OHU
yBenoMIsgoT 06 3toM ['eHepanbHoro Cekperapsi M Ipen-

CTaBJIAIOT €My O3THU CBECIACHMA B TOATBEPXICHUC YKa-
3aHHOI'0 YBCIOMJICHUS.

2. TenepanbHbiii  Cekperaph IIPENPOBOXIAET 3TO
yBeIOMIIEHUE M JII00bIe CBEICHMSI, KOTOPbIE OH CYMTAET
oTHOocsAIMMuUcA K npeny, Croponam, Komuccuum u, ecim
yBeIOMJIEHHE JejaeTcsl Kakoil HuOymb Croponoit, Bce-
MUPHOM OpraHM3alMy 3APaBOOXPAHEHMUSI.

3. B Ttex clIyyadax, Korga YBCIOMJIICHUEC KacCacTCsd

Kakoro-1mbo BelecTBa, elle He BKiIoYeHHoro B Cru-
cok I mmm B Crucoxk II,

I) CropoHbl paccMaTpuBalOT B CBETe MMEIOLIMX-
csl CBENEHUI BO3MOXHOCTb BPEMEHHOTO TpHU-
MEHEHHUsI K JaHHOMY BEIIECTBY BCEX Mep KOHT-
poJisi, TIPUMEHSIEMBIX K HApKOTHMYECKUM Cpel-
cTBaM, BKJIOYeHHBIM B Crmcok I;

M) BIpeldb 10 BbIHECEHHs €0 MOCTAHOBJEHHMS, Kak
3TO MPEIyCMOTPEHO B TOAMYHKTE III HacTo-
amero nyHkra, KOMHCCHMSI MoXeT MOCTaHO-
BUTh, 4TOOBI CTOPOHBI BPEMEHHO MPUMEHSIIN
K 9TOMY BELIECTBY BCe MEpbl KOHTpPOJS, TpHU-
MeHsieMble K HapKOTHYECKUM CPEACTBaM, BKIIIO-
yeHHBIM B Criicok I. CTOpOHBI BPEMEHHO MpH-
MEHSIIOT TakKhe Mepbl K BELIECTBY, O KOTOPOM
JAeT peub;

nI) ecnu BceMupHasd opraHusauus 3IpaBOOXpaHe-
HUSI HAaXOAWUT, YTO JAaHHOE BEIECTBO CIOCO0-
HO OBITH TPEIMETOM aHaJOTMYHOTO 3JIOYIOT-
pebGaeHusT ¥ BBI3BIBATH AHAJOTUYHBIE BPEIHBIE
MOCTIEACTBUSI, YTO M HApPKOTHMYECKUE CPECTBa,
BKJIouYeHHbIe B Crincok I #iau B Criucoxk 11, unu
YTO OHO MOXET OBITh TIPEBPALIEHO B HApKO-
TUYECKOE CPEICTBO, OHa COOOIIaeT 00 3TOM
cBoeM 3akioueHun Kowmuccuu, Kotopas Mo-
KeT, B COOTBETCTBUM C peKoMeHpmaiueil Bce-
MUDPHOI OpraHW3aluy 3ApaBOOXPAHEHUS, TIO-
CTAaHOBUTb, YTO JaHHOE BEIIECTBO JOJKHO
ObITh no6aBieHo K Crnucky I wiam k Crnucky II.

4. Ecau BcemupHas opraHu3alusli 3ApaBOOXpaHe-
HUSI maxoaut, wro KaKOW-HUOYIb Tpenapar, BCIEICTBUE

comepXaluxcs B HEM BEILIECTB, HE CIOCOOEH OBITh
MPEeAMETOM 3JIOYTOTPEOJeHUST W HE MOXET BBI3bI-
BaTb BPEAHBIX TMOCAEACTBUM (MYHKT 3) M YTO CO-
nepxaiieecs B HEM HapKOTHMYECKOE CPENCTBO HE MoO-
XeT ObITh JIeTKO u3BjeueHo, Komwuccusi MOXeT, B cO-
OTBETCTBUM C pekoMeHnauueil BcemupHoii opraHu-
3alMKM 31paBOOXpaHEeHUs, NOOaBUTh BTOT IMpenapar K
Crexky 111.

5. Eciu BcemupHas opraHuszauusi 3ApaBOOXpaHe-
HUSI HaXOIWT, YTO KaKoe-HUOYIb HApKOTHMYECKOE Cpel-
cTBO, BKJtoueHHOe B Cnucok I, ocoGeHHO crmocoOHO
OBITh TIPEIMETOM 3I0YMOTPeONCHUST W BBI3BIBATH Bpel-
HbIe TIOCHENCTBUS (MYyHKT 3) M 4YTO Takasl CIOCOOHOCTh
HE KOMIEHCHPYETCS CYIIECTBCHHBIMU TEPareBTHUECKHU-
MU TIpEUMYIIECTBAMHU, KOTOPBIMM He O0JamaioT ApyTHe
BEIIECTBA, MTOMUMO HapKOTUYECKUX CPENCTB, BKIIOUEH-
Heix B Crimcok IV, Komuccuss MOXeT, B COOTBETCTBUM
C pekoMeHpaanueir BceMupHON oOpraHW3aLWM  3ApaBoO-
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OXpaHEHHS,
Cnucox 1V.

6. B Tex ciyyasix, Korma YBeIOMJEHHE KacaeTcs
KaKoro-HuOyib HapKOTMYECKOTO CpEICTBa, YXe BKIIIO-
yeHHOTO B Crimcok | mnm B Crimcok 11, mnm mpemapara,
BKJII04eHHOro B Crmcok 111, Komuccust, moMuMo Mepel,
MPeAYCMOTPEHHOM B MYHKTE 5, MOXET, B COOTBETCTBUU
¢ pekomeHianuei BceMupHOI opraHu3alMu 3ApaBO-
OXpaHEHUs, MU3MEHUTh JI000N M3 CIUCKOB:

BHECTM O3TO HAPKOTUYECKOE CpEACTBO &6

a) TIepeHecss KaKoe-HUOYOb HapKOTHYECKOE Cpel-
ctBo u3 Crucka I B Cnmcok II uam m3 Crnucka II B
Cnucok I; umm

0) MCKIIOYUB KaKoe-HMOyIb HApKOTMUECKOE Cpel-
CTBO WJIM IIperiapaT, B 3aBUCHMOCTH OT Ciydyasl, U3 Ka-
KOTro-1160 cruckKa.

7. JIroboe noctaHoBaeHue Komuccuu, nMpuHATOE Ha
OCHOBAaHMM HacToslleil cTaTbu, cooOuiaercss [eHe-
panpHeIM CekperapeM BceM rocymapcTBaM-uieHam Op-
ranu3auuu OO6benMHeHHBIX Hauwii, apyrum rocymap-
cTBaM-yyacTHUKaM KOHBeHLMM, He SABISIOLIUMCS 4je-
Hamu Opranusanuu O6benmHeHHBIX Hamuii, BcemupHoit
opranusanuu 3apaBooxpaHeHuss u Komwurtery. Takoe
IMMOCTAHOBJICHUE BCTYNMA€T B CUJIIY B OTHOILIECHUU Ka)l([loﬁ
u3 CTOpOH B JieHb MOJYYECHUS €l TAKOrO0 COOOIICHUSI,
u CTOpOoHBl MPUHUMAIOT MOCJTE 3TOTO TakKUE Mephl, Ka-
KMe MOTYT TOTpeOoBaThCs Ha OCHOBAaHWUM HACTOSILEH
KouseHniuu.

8. a) IloctaHoBneHusi Komuccuu, u3aMeHsolue Jaro-
6oif M3 cmUCcKOB, momiexart mepecMoTpy CoBeToM TI0
npocbOe, momaHHoOU 060t CTOpPOHOIN B TeyeHUE Je-
BIHOCTa JHEH, cuMTass cO IOHS TMOJY4YeHHUs YBeooMIIe-
HUg 00 3ToM mocTtaHoBiaeHUU. [Ipochba 0 mepecMoTpe
noceutaeTcss  I'eHepanbHoMmy Cekperapio BMeCTe €O
BCEil OTHOcsUIelcs K aeiny MHGoOpMaLMeil, Ha KOTOpOi
OCHOBaHa Mpochba O MEpPecMOoTpe.

0) lenepanbHbii CeKpeTapbh MpeNpoOBOXIAECT KO-
MUY TPOCHOBI O TMEPEeCMOTpPe M OTHOCSIIYIOCS K Ieny
uHbopmauuo Komuccuu, BcecemupHoit opraHuzauuu
3apaBooxpaHeHus u BceM CTopoHam, mpemiaras UM
MpEACTaBUTh CBOM 3aMeYaHUs B TeYCHUE JEBSHOCTA
nHeil. Bce TonyyeHHble 3aMeyaHUsS TIPEACTABISIOTCS
Cosety 7151 paCCMOTPEHUS.

B) CoBeT MOXET YTBEpPAWTb, WU3MEHUTb WJIM OT-
MEHHTH mocTaHoBiIeHUsT Komuccuu, u pemenune Copera
SBJISIETCSI OKOHYATEJIbHBIM. YBEIOMJIECHHS O pPEILICHUH
CoBeTa TMOCHIIAIOTCS BCeM TocymapcTBam-wieHaM Op-
raHu3auuu O6bvenuHeHHbiXx Hanuii, rocymapctBam-yya-
ctHukaM KoHBeHIMU, He sBisiiomuMcs yieHamu Opra-
Huzamuu O6benuHeHHbIX Hammii, Komuccun, Becemup-
HOM OpraHm3alliu 3ApaBooXpaHeHus: U Komurerty.

r) IlepBoHavanbHoe mocrtaHoBieHue  Komuccuu
ocTaeTcsi B CHJe J0 OKOHYAHUS TpoUeayphl Iepe-
cMoTpa.

9. TMocranosnenus Komucouu, mnpuHsaTbie B COOT-
BETCTBMM C HACTOsIIEH CTaTbeil, He IMOMIeXaT IMpole-
Llype IepecMoTpa, MPeayCMOTPEHHOM B cTaThe 7.
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CTATbHA 4
Obwue obszamenvcmea

CTOpOHI:I IIPpUHUMAIOT TaKME€ 3aKOHOIATCJIbHLBIC U
AIMUWHUCTPAaTUBHbIC MEPbI, KAKME MOTYT OBITH HEOOXO-
OUMBI 17151 TOTO, YTOOBI:

a) BBECTU B ﬂeﬁCTBMC MU BBLINIOJHATHL ITOCTAaHOBJIC-
HUsA Hacrosiieldk KOHBeHUMU B Tipeneiax MX COOCTBEH-
HBIX TEPPHTOPHIL;

0) COTpymHUYATh C APYTMMU TOCyIapCTBaMU B Bbl-
MOJIHEHUM TIOCTAHOBJIIEHMI HacTosmeit KoHBeHUUU; U

B) MpM YCIOBUM COOJIONEHUS TOCTAHOBIEHUN Ha-
crosimieit KoHBeHIIMM, OTPaHUYUTh MCKIIOYUTEIbHO Me-
OUIMHCKUMM M HAyYHBIMU IIeJSIMU TPOM3BOJCTBO, W3-
TOTOBJIEHUE, BBIBO3, BBO3, pacHpeieeHne HapKOTU-
YECKUX CPEACTB, TOPTOBII0 MMM M MX MPUMEHEHHE U
XpaHeHue.

CTATbBA 5

Meosicoyrnapoonvie opeanvt KOHmMpoas

CropoHbl, npusHaBas Komnetenuuwio Oprauusanuu
OObenvHeHHbIX Hauumit B OTHOIIEHMM MEXIyHapOJ-
HOTO KOHTpPOJS Hajl HapKOTHMYECKMMHU CPENCTBAMH,
cornamawnTcs BBepuTh KoMmuccuu N0 HapKOTHYECKUM
cpeactBaM OxoHoMmyeckoro u CoumanbHoro Cosera
1 MeXayHapogHOMY KOMUTETY 10 KOHTPOJIO Haa Hap-
KOTMKaMU (DYHKIMM, COOTBETCTBEHHO MPHUCBOCHHBIE MM
coriacHo Hacrosuieidr KoHBeHIuu.

CTATDBA 6
Pacxodbr MexAYHAPOAHBIX 0peaH08 KOHMPOAs

Pacxomel Komuccun u Komwurera Hecer OpraHusa-
st OO0benwMHeHHBIX Hamwmii B mopsimke, KOTOpEIA Oy-
net ompenensatbes ['eHepanbHoit Accambieeit. Cropo-
HBI, KOTOpble He SBIAIOTCI uwieHaMd OpraHu3aluu
O6bennHeHHbIX Haruit, BHOCAT Ha MOKPHITHE ITHX
pacxomoB TaKue CyMMBbI, KoTopble ['eHepanbHast Accam-
OJies1 CUMTaeT CIpaBeIIUBBIMU U KOTOPbIE OHA OMpele-
JISIET BpeMsI OT BPEMEHM I10 KOHCYJIbTAallMU C TpaBU-
TeJbcTBaMu 3TUX CTOpOH.

CTATbBA 7

Ilepecmomp  nocmanosaeHuil
u pekomendauyuii Komuccuu

3a UCKIIOYEHHMEM TMOCTAaHOBJICHUI, MPUHUMAEMBIX
COIJIaCHO CTaThe 3, KaXJ0e€ IMOCTAaHOBJIEHUE WU pe-
KOMeHaauusi, mnpuHaTele Komuccueit Ha OCHOBaHMHU
MOCTaHOBJEHUWI Hacrosimeil KoHBeHIMM, TOMIEKUT
YTBEPXACHUIO WIM WU3MeHeHUIo co cropoHsl CoBera
unmm  TeHepanbHOl Accambien TakuM Xe 00pas3oM,
Kak W Apyrue MOCTAHOBJIEHUS WM pekomeHaauuu Ko-
MUCCHH.



CTATDBA 8
Dyukyuu Komuccuu

KoMuccust mpaBoMoyHa paccMaTpuBaTh BCE BOIIPO-
Cbl, UMEIOLIME OTHOLIEHWE K LeasM HacTosmeir KoH-
BEHLUU, U B YACTHOCTH:

a) BHOCUTb M3MeHeHMs B CHHCKM B COOTBETCTBUU
co cratbeil 3;

0) oOpamath BHMMaHMe Kowmwurtera Ha 00bie 00-
CTOSITENIbCTBA, KOTOPbIE MOIYT MMETh OTHOIIGHHE K
dbyukuusgm Komurera,

B) IelaTh PEKOMEHAAIMM OTHOCHTENBHO TIIpOBele-
HUS B XHU3Hb LEJEH M IOCTAHOBJECHUI HACTOSLICH
KonBeH1IMM, BKJII0Yas IPOrpaMMbl HayUYHBIX MCCIEI0BA-
HUi W OOMEH HayJyHOW M TeXHWYEeCKoW WHQOpMalu-
el; u

r) obOpamath BHUMaHME TOCYIapCTB, HE SIBJISIO-
wuxcd yyactHukamyu KOHBEHUMH, Ha mocTaHOBIEHUA U
PEKOMEHIAlMK, KOTOpble OHA TMPUHMMAeT Ha OCHOBa-
HUWM nacrosimeit KoHBeHLMM, ¢ TeM 4YTOObI OHU pac-
CMOTpEJIM BOMPOC O MPUHSITUM MEP B COOTBETCTBUU
C TaKMMHU TOCTAHOBJICHUSIMU M PEKOMEHIALUSIMHU.

CTATBA 9
Cocmas Komumema

1. KomuTeT cocTOMT M3 OAMHHAALATH YJIECHOB, W3-
OoupaeMbix CoOBETOM CJIEAYIOIIUM OOpPa3OM:

a) TpM WieHa ¢ MemWIMHCKUM, ¢(apMakoaoriue-
CKUM WX (hapMalieBTUYECKUM OIBITOM — U3 CITMCKA,
BKJIIOYAIOLIETO MO KpaiHed Mepe MiTh JIML, YyKa3aH-
HbIX BceMupHoii opraHuzanueil 31paBOOXpaHEHMS, U

0) BOCEMb wYJeHOB — U3 CIMCKA JIML, YKa3aHHBIX
rocynapctBamu-wieHamu OpraHuzanuu OGbeIMHEHHBIX
Hauuit u CropoHamu, He cocroswmumu uiaeHamu Op-
ranuzanuu OObvenmuHeHHbIX Harmii.

2. Unenamun KomuteTa DOJKHBI OBITH JIMIIA, KO-
TOpBIE, B CHJIy CBOEl KOMIIETEHTHOCTH, OecnpucTpa-
CTHOCTM M HE3aMHTEPECOBAHHOCTH, OYIYT MOJIb30BaThCs
obuyM aoBepueM. Iloka OHM COCTOSIT B 3TOHM JOJKHO-
CTM, OHM He [OJIKHBI 3aHMMaTh Kakoro-jiubo rocra
WY 3aHUMATbCS KaKON-JIMOO AESITeNbHOCTbIO, KOTOPHIE
MOTJIM Obl MOBPEAUTb MX OECIpPUCTPACTHOCTH TIPU BbI-
MOJHeHUM MMHU cBoux (yHkuuit. Coper, MO coBella-
HuM ¢ KomuteroMm, nmpHHMMAaeT BCe HEOOXOAMMBbIE Me-
pbl 1Jst obecrevyeHus] MOJHOM TEeXHUYECKOW He3aBM-
cuMocT KomuTeTa mpu BBIMOJHEHUM UM CBOUX (PYHK-
LU,

3. CoBeT, yYuTBIBasl JOJKHBIM 00pa3oM IPUHLIMII
CIpPaBeJIMBOTO TeorpadMyeckoro IMpeacTaBUTENbCTBA,
MPUHUMAET BO BHUMAHUE BaXKHOCTb BKJIOUEHHUS B CO-
craB KoMmurera B crnpaBeiiMBOM YUCIEHHOM COOTHO-
IIEHUH JUL, 00JaJalolMX 3HAHUEM TOJIOXEHUS ¢ Hap-
KOTUYECKMMU CPEICTBAMU KaK B TPOU3BOIAIINX U U3-
TOTOBJISIIONINX, TaK W B TOTPEOJAIONINX HAPKOTHKH
CTpaHaxX W CBSI3aHHBIX C TAKUMM CTPaHaMHU.

CTATbBA 10

Cpoku noaHomouuil u 603HaA2paMCcOeHue
unenos  Komumema

1. YUnensl Komwurera coctosiT B 3TO JOJKHOCTU
B TCUYCHUE TpEX JIET U MOIYT OBITh Hepen36paHH.

2. Cpok moJHOMOYMII Kaxmoro wieHa Komwurera
MCTEKaeT HaKaHyHe MepBoro 3acemanust Komurtera, Ha
KOTOPOM €ro ITIPEEMHUK MMEeT IPaBO IMPUCYTCTBOBATH.

3. Unen Komwurera, KOTOpBIA HE MPHUCYTCTBOBAI
Ha TpeX MOCJeI0BaTeIbHBIX CECCHSIX, CUMTACTCS YIe-
IIAM B OTCTaBKY.

4. Coser, mo pekoMeHmauuu Komwurera, Moxer
OTCTPAaHUTh OT IOJXHOCTU Jioboro uieHa Kowmwurera,
KOTOpHIil IIepecTal OTBeYaTh YCJAOBMUSM, YCTAHOBIICH-
HBIM JUISl YWIEHCTBAa B TyHKTe 2 cratbu 9. Jlna mpuHs-
THSI TaKOW pekoMeHaalMuM TpebyeTcs, uYTOObl 3a Hee
roJIocoBajio BoceMb WieHOB Komwrera.

5. Ecim B Komutere OTKpbIBaeTCs BaKaHCHUSI B
TeYyeHHe CpoKa MOJHOMOYMIA Kakoro-nubo uiaeHa Ko-
muTera, CoBET 3amoJHSIET 3Ty BaKaHCHIO B Kpar-
Yyallui, mo BO3MOXHOCTH, CPOK U B COOTBETCTBUU
C TPUMEHUMBIMHU TIOCTAHOBJICHUSMU CTaTbu 9, BbHIOM-
pasi Ha OCTaTOK 3TOTO CPOKa HOBOTO YJIEHA.

6. Ynenni Komurera MOIYy4alOT COOTBETCTBYIOLIEE
BO3HArpaxJieHHe, pa3Mepbl KOTOPOTO OMpeae/sIoTCs
leHnepanbHoit Accambieeii.

CTATBA 11

IIpasuna  npoyedypsr  Komumema

1. KoMurer m306upaeT cBOEro mpejacemaresss M Ta-
KHUX JIPYTHUX AOJXKHOCTHBIX JIMII, KOTOPBIX OH CYMTAET
HEOOXOAMMBIMU, W TNPUHUMAET CBOM IIpaBuja IpoIe-
ZypBbI.

2. Komurer cobupaercss Tak yacTo, Kak 3TO, IO
€ro MHEHMIO, MOXET ObITh HEOOXOAMMO s Haiexa-
LIEr0 BBHIMOJHEHMUS €ro (GYHKLMI, HO IMPOBOAMUT HE
MEHee JIBYX CECCUM B KaXJO0M KaJeHIApHOM TOy.

3. KBopyM, HeoOxoauMblii Ha 3acempaHusx Komu-
T€Ta, COCTOUT M3 CEMU 4YICHOB.

CTATbBA 12
Ilpumenenue cucmemol ucHucreruil

1. KoMuteT ycTaHaBIMBaeT CPOK WJIW CPOKU U
MOPSINOK TIPEACTABICHUS] MCYMCICHUN, TPEeIyCMOTPEeH-
HBIX B cTathe 19, M ycTaHaBauMBaeT 00pa3ilbl 0JaHKOB
IUIS. 3TOU 1IeJH.

2. B OTHOIIEHUM CTpaH U TePPUTOPUIl, HA KOTO-
pble Hacrosimiass KoOHBEHLMSI He pacrpocTpaHsieTcs,
Komurter mpocut 3auMHTEpecOBaHHBIE IpPAaBUTEIbCTBA
MpPEeNCTaBNATh UCUMCICHUSI COINIACHO MOCTAHOBICHUSM
HacTosieil KoHBeHLMU.

3. Ecim xakoe-nmmbo TrocymapcTBO He TIpenCTaB-
JIsieT K Ha3HaYeHHOMY CPOKY MCUMCIIEHUI 1Mo J1000ii 13
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CBOMX TEPPUTOPHIA, TO, MOCKOJIbKY 3TO BO3MOXHO, 3TU
ucumcieHus ycraHapnuatorcss Komurerom. IMpu ycra-
HOBJIeHUM TaKux ucuucieHnii Komuter, mo mepe BO3-
MOXHOCTH, menaeT 3TO B COTPYIHMYECTBE C 3aWHTE-
PECOBaHHBIM MPABUTEIbCTBOM.

4. Komuter paccMaTpuMBaeT HMCYMCIEHHMS, B TOM
4yUClIe MOMOJHUTEIbHBIE WCYMCIECHMS, M MOXET, 3a
UCKJTIOYEHUEM TOTO, YTO KacaeTcsl MOoTpeOHOoCTel miis
CIIeIIMANbHBIX IIeNIeil, TpeOOBaTh MpeACTaBICHUS TaKOM
vHGOpPMALIK, KOTOPYIO OH COYTET HEOOXOAMMON IIO
000 CTpaHe WU TepPUTOPUU, OT MMEHU KOTOPOWA
OBUIO TPENCTaBICHO MCYMCIEHUE, C TeM YTOOBI 3aKOH-
YUTh COCTABJIEHUE MCUYUCIEHUN UM OOBSICHUTH JIt0OOE
colepXKalleecss TaM 3asBIEHUE.

5. Komurter B Kparyailliumii, MO BO3MOXHOCTH,
CPOK YTBEpXIaeT WCYUCICHUs, B TOM YKCIE JOMOJ-
HUTEJIbHBIE MCUMCIICHUS, WU, C COIJacusl 3auHTepe-
COBaHHOTO TPAaBUTEIbCTBA, MOXET M3MEHWTb 3TH MC-
YUCTICHHUSI.

6. TlomMuMO MOK/Iaf0OB, YINOMSHYTBIX B cTaTbe 15,
Komurter B ycraHaBiuMBaeMble UM CPOKHM, HO He pexe
4yeM pa3 B IO, MyOJMKyeT Takue CBEIEHHUs, Kacaio-
mecss MCYMCICHU, KOTOPhIe, 0 €r0 MHEHUIO, OyayT
o0jeryath IpoBedeHHME B XKU3Hb Hacrosimed KoH-
BEHIINN.

CTATBHA 13
Tlpumenenue cucmemv cmamucmu4ecKux ceedenuii

1. Komuter ompexnensier mopsifok u Qopmy mpen-
CTaBJICHUS CTATUCTMYECKMX CBENEHMUI, MpPEeryCMOTPEH-
HbBIX B craThe 20, M ycTaHaBIMBaeT 0Opasilbl OyaH-
KOB JUISL 3TOW LEJu.

2. Komwurer paccMaTpuBaeT IIpeICTaBICHHBIE CBE-
I€HHa, 4YTOOBI OIpENe/TnTh, BbINOAHEHBI JIM NTaHHOI
CTOpOHON MM JIIOOBIM JIPYTMM TOCYIapCTBOM IOCTa-
HOBJIeHUs HacTostieid KOHBeHIIM Y.

3. Komuter MoxXeT TpeOOBaTh MpPEACTaBICHUS Ta-
KOif manpHelIe nHhOpMaIi, KOTOPYIO OH COYTET He-
00XOIMMOM AN TOro, 4TOOBI TMOMOJHMUTH WU OObsC-
HUTh JIaHHBIE, CcOIepXalluecss B O9TUX CTaTHCTHYe-
CKHMX CBEICHUSIX.

4. B xowmmereHnuio KomwreTa He BXODUT BhHIpa-
XaTh COMHEHUS WJIM BBICKA3bIBaTh CBOE MHEHUE OTHO-
CUTENIbHO CTAaTHCTUYeCKOil MH(Opmaumy, Kacaromencs
HapKOTUYECKUX CPEACTB, TPEOYEeMBIX sl CHelMalb-
HBIX LIEJIEH.

CTATbHA 14

npunumaemvle Komumemom 043  obecheuenus
ucnoaxenus nocmanoesenuii Koneenyuu

Mepei,

1. a) Ecim B pesynbTate pacCMOTPEHHSt CBele-
HUI, MPeNCTaBIEHHBIX €My MPAaBUTEIbCTBAMM Ha OCHO-
BaHWM [OCTAHOBIEHMI Hacrosueii KoupeHuuu, wim
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CBEIEHMIi, COOOLIEHHbIX eMy opraHamMu OpraHu3auuu
OO0benquHeHHBIX Hamumit M MMENUX OTHOIIEHHE K
BOTIPOCAM, BO3HUKAIOIIUM B CBSI3U C 3TUMU TOCTAHOB-
neHussMu, KomHuTeT MMeeT OCHOBaHME CUYUTaTh, YTO
OCyllleCcTBIeHUE ueneit HacTosield KoHBeHuuu cra-
BUTCSI TION CEPbE3HYIO YIpo3y B pe3yjbTaTe HEBBIMON-
HEHUs KaKoW-TubO CTpaHOW WJIM TeppUTOpMEil MmocTa-
HoBneHuit Hactosmei KouBenumm, Komwurer wmeer
MPaBO 3alPOCUTh OOBSICHEHUST OT MPABUTEIbCTBA CTPa-
HBl VIV TEPPUTOPUM, O KOTOPBIX uaeT peuyb. C cobimo-
nenneMm mpaBa Komwurera ob6pamares BHUManue Cro-
poH, CoBera 1 KoMuccuu Ha BONMPOCHI, YKa3aHHbIE B
NMOAMYyHKTe ¢, HuXe, KOMHUTET paccMarpuBaeT Kak
KOoHbUACHIMATbHBIE TPOCHOY O MPEACTABICHUY CBele-
HUIl Win OOBSICHEHWE TAaHHOTO TMPAaBUTEIbCTBA, MpPE.-
YCMOTpPEHHBIE B HACTOSIIEM MOMITYHKTE.

6) [locne mpuHATHS Mep, NMpeaycMaTpUBAaEeMBIX B
MOANYHKTE a, Bbllle, KOMUTET, eciu OH NMPU3HAET 3TO
HEOOXOOMMBIM, MOXET TPEAJTOXUTb 3auHTEPeCcOBaH-
HOMY TMpPaBUTEJbCTBY IMPUHSATb TaKUe KOPPEKTHUBHBIE
Mepbl, Kakue TIpeICcTaBsloTCs TPU  CYLIECTBYIOLIMX
00CTOSITEIbCTBAX HEOOXOAUMBIMU 7151 UCTIOTHEHUS TIO-
CTaHOBJIeHUI HacTosied KoHBeHLIMY.

B) Ecim KowmwurteT HaxomuT, 4To NaHHOE MpaBU-
TEJILCTBO HE [JaJI0 YIOBJIETBOPUTEIBHOIO OOBICHEHUS
B OTBET Ha CIeJaHHOE €My Ha OCHOBAaHMM MOAMYHK-
Ta a, BbIIIE, MPEIJIOXEHUE MIU Xe HE MPUHSIO HU-
KaKUX KOPPEKTUBHBIX Mep, KOTOpbIe €My ObIJIO Tpe-
JIOXEHO IPUHATh HA OCHOBAHWH IOAIMYHKTA O, BHIIIE,
OH MoxXeT oOpatuTh BHMMaHue CrtopoH, CoBeTa u
Komuccun Ha 3TO 0OCTOSATENHCTBO.

2. Oopamas suuManue CropoH, CoBera m Komuc-
CUM Ha Kakoe-Iubo 0OCTOSITENIbCTBO B COOTBETCTBUU
C TIOAMYHKTOM B TyHKTa 1, Beime, Komurter moxer,
eCi OH TpM3HaeT TaKoil MOpPSAOK OeHCTBUI HEO0OXO0-
IMMBbIM, pekoMmeHmoBaTb CTOpOHaM TPUOCTAHOBUTH
BBO3 HapKOTHMYECKUX CPEICTB, BBIBO3 HAPKOTHMYECKUX
CPeNCTB, WJIM TO W JAPYyroe, B MaHHYIO CTpaHy WIU
TEPPUTOPUIO MU M3 JAHHOW CTPaHbl WIM TEPPUTO-
puu, 1M00 Ha yKazaHHBIN CPOK, JIMOO M0 TeX Mop, Mmoka
Komuter He mpu3HAeT MOJOXEHNE B TaHHOUW CTpaHe
WU TePPUTOPUM YIOBJIETBOPUTENBHBIM. 3aMHTEPECO-
BaHHOE TOCYIAapcTBO MOXET Tepenarh 3TOT BOIMPOC B
Coser.

3. Komuter MMeeT mpaBo ONMyOJMKOBBIBATH HOKJIa-
Ibl TI0 JIIOOBIM BOMPOCaM, KOTOPBIE ObUIM TMPEIMETOM
paccMOTpeHUs] Ha OCHOBAHUM TOCTAHOBJIIEHMI HACTO-
sieit cTaTbM, M MpenpoBoxaath ux CoBeTy, KOTOPBIA
pacceimaer ux Bcem CtopoHam. Ecmm Komwurer omy6-
JIMKOBBIBAET B TaKOM JOKJaie Kakoe-JMbo pelieHue,
BBIHECEHHOE HA OCHOBAaHUU HACTOSAWYEil CTaTbu, WIU
Kakue-a1ubo OTHOcsLIMEeCs K JaHHOMY BOMPOCY CBe-
NeHUSsI, OH MyOJUKYeT B HEM TakXe M MHEHUE 3auHTe-
pPECOBaHHOTO MpPABUTEIbCTBA, €CIM TOCIeIHee O TOM
MPOCHT.

4. Ecnu B KakoM-HMOyIb ciydyae pemeHue Komu-
TeTa, onyb6IMKOBAaHHOE Ha OCHOBAaHMM HACTOSIIEH cra-



TbH, IPUHATO He €AMHOINIACHO, MHEHUS] MEHBLIMHCTBA
IOJKHBI OBITh M3JIOXEHBI.

5. Jlioboe rocymapcTBO  mpurialiaeTcs — MpUcyT-
CTBOBaTh Ha 3acejaHUU KOMHTeTa, Ha KOTOPOM, B CO-

OTBETCTBMM C HACTOSILIEM CTaTbE, paccMaTpUBAETCS
BOIIPOC, HEIMOCPEACTBEHHO €ro Kacaloluics.

6. Pemienus Komurera, BBIHOCMMBIE Ha OCHOBa-
HUM HACTOSILIEH CTaTbU, MPUHUMAIOTCS OOJIBIIMHCTBOM
B JBE TPETH TOJOCOB Bcex wieHoB Komwurera.

CTATbBA 15

Jokaadst  Komumema

1. KoMuter cocTaBisieT TomoBOil OOKJIaa O CBOEM
paboTre M TakWe OOMOJTHUTEIbHBIC MOKJAIbl, KOTOPBIC
OH CUMTaeT HEOOXOAMMBIMH, COIepXKalllue TaKXe aHa-
JIN3 UCUYMCIICHUN M CTATUCTMYECKUX CBEACHUIA, UMelo-
IIUXCSI B €ro pacropsiKeHWU, U, B COOTBETCTBYIOLIUX
clydasix, oT4yeT o0 OOBSICHEHHUSX, €CIM TaKOBble OBLIN
aHbl TIPABUTEJbCTBAMU WJIM 3alpoOILlIEeHBbl Y HUX, BMe-
cTe ¢ JIIOOBIMM 3aMEYaHUSIMU U PEKOMEHIALUSIMU, KO-
topsie KomMwuter moxenaer cunenatb. OTH  JOKJIAIb
npeactapasiloTcst CoBety uepe3 Komwuccuio, Kortopasi
MOXET JeJlaThb TakKue 3aMedaHWs, KaKue OHa CUMTaeT
HEOOXOIUMBIMH.

2. Otn pokiansl coobuiaiorcsi CTopoHaMm, a 3aTeM
onyosukoBbiBaloTcsi ['eHepanbHbiM  CekpetapeM. Cro-
pPOHBI pa3pelialoT HMX HEOrpaHUYEHHOE pPacIpocTpa-
HEHUe.

CTATbBA 16

Cexpemapuam

OocnyxuBanne Komuccmum wu  Komwurera cekpera-
puatoM rmpeaocraBiasieTcsi I'eHepanbHbiM CeKkperapem.

CTATbBA 17
Ocoboe ynpaenenue

CTopoHbl OYAYT HMETh 0C000€e YymnpaBjieHHe s
uenei IPUMEHCHUSA ITOCTAHOBJICHMUSA HacTOSIIIE Kon-
BECHIIUN.

CTATbA 18

Ceedenus, coobwaemvie CmopoHamu
Tenepanvomy  Cexpemapio

1. Croponsl coobmaior I'enHepanbHomy CekpeTapio
CBeIeHUsI, KOTOpble MOTIYT 3armpaliuBartbcsi Komwuccu-
eif, KaK HEOOXOIMMbI€ 1JIsI BBITTOJHEHUSI €10 CBOMX DYHK-
LU, U B YaCTHOCTH:

a) exXeroiHble NOKJaabl O npuMeHeHUM KoHBEH-
LMY Ha UX TEPPUTOPUSIX;

0) TEeKCTbl BCEX 3aKOHOB U IpPaBWI, HU3IaBaeMbIX
BpeMsi OT BPEMEHM /ISl BbINONIHEHUs Hactosiuieil KoH-
BEHIINU;

B) Takue MaHHbI¢, koTtopple Komuccus yxaxer,
OTHOCHUTEJIbHO CJIy4aeB HE3aKOHHOIro 000poTa, BKIIIO-
yasg JaHHBIE O KaXIOM cllydae OOHapyXeHHOIO He3a-
KOHHOTO O6GOPOTa, KOTOpBIA MOXET ObITh BaXHBIM
6o MOTOMY, 4YTO OH JaeT yKa3aHWUs OTHOCUTEIbHO
MCTOYHUKOB TOJYyYeHUs] HAPKOTUYECKHUX CPEIACTB [JIst
HE3aKOHHOTro 000poTa, JMOO BCIEICTBUE KOJIMYECTB,
O KOTOpPbIX HJAET peyb, WJIM METONOB, NPUMEHEHHBIX
JMUAMH, 3aHUMAIOLIMMKCS HE3aKOHHBIM 00OpOTOM;

1") Ha3BaHUA W agpeca MpPaBUTEIbCTBECHHBIX YYPECXK-
NEHU, YIIOJITHOMOYECHHBIX BblIaBaTbh pa3pClICHUs Ha
BbIBO3 WJIMU CBUIOCTCIbLCTBA Ha BBO3.

2. CTOpOHBI COOOIIAIOT YMOMSHYTbIE B TpPEIbIIy-
LIEM IYHKTE CBEAEHMS TaKUM 00pa3oM, B TaKue CPOKH
U Ha Takux OJaHKax, Kakue MOXeT MpemioxuTtb Ko-
MUCCHSI.

CTATDBA 19

Hcuucaenuss nompebrnocmeii
68 HAPKOMUYeCKux cpeocmeax

1. Croponsl mnpeactaBisitor Komurery exeromHo
M0 KaXHOoW M3 CBOMX TEPPUTOPUN B NOpPSIAKE U IO
dopme, mnipennucaHHbix KomuteToMm, wHcyucieHUs Ha
pa3ocilaHHbIX UM OJlaHKax IO CJeLyoLIMM BOIPOCAM:

a) KOJIMYeCTBA HAPKOTUMYECKUX CPEINCTB, MpeaHa3-

HAYEeHHBIX JIJIs1 MOTPEOICHUSI B MEAULIMHCKUX U HAYYHBIX
LEJISX;

0) KoJauuyecTBa HapKOTUYECKUX CPEACTB, IpeaHa3-
HaYe€HHBIX [UISI M3TOTOBJIIEHUS IpPYruxX haPKOTHYECKHX
CpencTB, TpemaparoB, BKiAodYeHHbIXx B Crucok III, u
BEIIECTB, HAa KOTOpble HE pPACHpOCTPAHSIETCS HACTOSI-
mas KoHBeHIU;

B) CKJIaICKME 3armachl HapKOTMYECKHUX CPEICTB II0
cocTostHUI0O Ha 31 nekabpsi TOro roma, K KOTOPOMY
WCYUCTIEHUSI OTHOCSTCS; M

F) KOJIMYECTBAa HApPKOTHUYECKUX CPEIACTB, HeobXxonu-
MBI€ I TIOIIOJHEHHUS crneuHaabHb!X CKIIAQICKMX 3a-
nacos.

2. C y4yeTOM BBIYETOB, YMOMSIHYTBIX B IIyHKTE 3
ctaTbu 21, UTOr MCYMCIEHUI MO KaX[OOo# TeppUTOPUU
U 1O KaXIOMy HapKOTHYECKOMY CPEICTBY COCTaB-
JISIETCS U3 CYMMBbI KOJMYECTB, yKa3aHHBIX B TOMIMYHK-
Tax @, 6 u ¢ MyHkTa | HacTosIIell cTaTbu, C nOoOaBie-
HHMEM JI000ro KoJuyecTBa, TpeOyollerocs sl A0Be-
IeHUs cyluecTBylomux Ha 31 nexadpsi MpeablayIiero
roja CKJIAJICKUX 3alacoB [0 YPOBHS, OIpPENeIEeHHOro
COIJIJaCHO TMOAMNYHKTY B IMyHKTa 1.

3. Jlioboe rocymapcTBO MOXET B TEYEeHHe Tronaa
MPeICTaBIATh JOMOJHUTEIbHbIE MCUYUCIEHUS C OObsC-
HEHUEM OOCTOSITEIbCTB, BbI3BABLIMX HEOOXOIMMOCTb B
TaKUX HCUYUCICHUSX.

4. CropoHbl yBenomisitor Komuter o Merone, npu-
MEHEHHOM [JIsi YCTAHOBJIEHWSI TIOKA3aHHBIX B HCYKC-
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JICHUSIX KOJIMYECTB, M O BCAKUX H3MEHEHUSX B YKa-
3aHHOM METOJIE.

5. C y4eroM BbBIUETOB, YKa3aHHBIX B TyHKTe 3
cratbu 21, MCYMCIEHMSI HE MOJIKHBI IPEBBILIATHCS.

CTATbA 20

Cmamucmuueckue ceedeHus, npedcmasasemble
Komumemy

1. Croponsl mpeacTaBisioT Komurery o Kaxmoit
13 CBOMIX TEPPUTOPHUIT B MOpsiAke W 1o dopme, mpen-
nucaHHbIM KoOMUTETOM, CTaTMCTMYECKUE CBEICHMSI Ha
pazociaHHbIX KomuTeToM 6iaHKax IO CIEOYIOLIUM
BOIpOCaM:

a) IIPOU3BOIACTBO WM HU3TOTOBJICEHHME HAPKOTUYC-
CKUX CpCOCTB,

0) MCIOJIb30BaHME HAPKOTMYECKUX CPEACTB IJIS M3-
TOTOBJIEHUS JAPYTUX HAPKOTUYECKUX CPEINCTB, IIperna-
patoB, BKJ4YeHHbIX B Criucok III, u BeuiectB, Ha KO-
TOpble HE pacrnpocTpaHsieTcss Hacrtosinas KoHBeHIusI,
a TaKXe WCIIO0Jb30BaHWE MaKOBOW COJIOMBI JUISI W3TO-
TOBJICHUSI HapKOTHMYECKUX CPEICTB;

B) IHOTpebJeHre HapKOTUMYEeCKUX CPEenCTB;

Ir) BBO3 M BBIBO3 HAapKOTUYECKMX CPEACTB M Ma-
KOBOI COJIOMBI;

I[) HaJIOKEHHME apecTa Ha HApKOTUYECKHE CpPEICTBa
1 pacriopsAXKE€HUE MU,

€) CKJIaJCKMEe 3amachl HAapKOTUYECKUX CPEICTB IO
cocrosiHuIo Ha 31 nmekaGpsi Toro roja, K KOTOpOMY 3TU
CBEJICHUSI OTHOCSITCSI.

2. a) CraTUCTMYeCKHE CBEeIeHHUS II0 BOIIPOCaM,
yKa3aHHBIM B IMYHKTE 1, 38 UCKJIIOUYEHUEM IOAMYHKTA T,
COCTaBJISIIOTCS  €XEroJHO W Tmpeiacrapisiorcs Komure-
Ty He mo3nHee 30 WIOHS ToHa, CJEAYIOIIEro 3a TOMIOM,
K KOTOPOMY OHM OTHOCSITCSI.

6) CraTtucTUYEeCKUE CBEIEHHUs II0 BOIpPOCAM, yKa-
3aHHBIM B TMOJNYHKTE I' MyHKTa |, COCTaBJISIOTCSl MO-
KBapTaJIbHO U TpeacTaBisiioTcss KoMuTeTy B MeCSYHBII
CPOK MO HUCTEYEHUU KBapTajia, K KOTOPOMY OHHU OT-
HOCSITCSI.

3. B momosiHeHME K BOIpPOCaM, yKa3aHHBIM B MyHK-
te 1 Hacrosuieit cratbM, CTOPOHBI MOIYT TaKXe,
HACKOJIbKO 3TO BO3MOXHO, mpenctaBisitb Komwurery mo
KaXI0l W3 CBOMX TEPPUTOPHUIl CBEAEHHUSI O TUIOLIAASIX
(B rekrapax), oOpabaTbIBaeMbIX JJISI TPOU3BOJACTBA
onusl.

4. CropoHBl He O00si3aHBl COOOILIATh CTATUCTHYE-
CKME CBEIEHMS O CIeLMaJbHBIX CKJIaJCKUX 3aracax, HO
MPENCTaBISIOT OTHACJBHO CBEACHMSI O HapPKOTHMYECKUX
CpelcTBaX, BBE3CHHBIX B JaHHYIO CTpaHy WU Teppu-
TOPUI0O WJINW NPUOOPETEHHBIX B MHAHHOW CTpaHe WU
TEPPUTOPUU IJIsI CIeUMATbHBIX LeJei, a TakXe O KO-
JINYECTBAX HAPKOTMUYECKUX CPEACTB, M3BATHIX U3 CIle-
LMAJTbHBIX CKJIAJACKUX 3aracoB Ui YAOBJICTBOPEHUS
MOTPeOHOCTEN TpaXkIaHCKOTO HAaCeJICHUSI.
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CTATbBA 21
Ozpanuuenue u320mMoeneHUs U 6603a

1. OGume KoJMYEeCTBA KaxXJAOTO HApPKOTUIECKOTO
CpelCcTBa, M3TOTOBJICHHOTO W BBE3EHHOTO JIO0OI CcTpa-
HOW WJIM TeppuUTOpHeli B TedeHue JT0boro roma, He
MOJIKHBI TPEBBIINATh CYMMBI CICOYIOIIMX KOJUIECTB:

a) KoJu4YecTBa, IMOTPeOJIEHHOro, B TMpeneiax Cco-
OTBETCTBYIOILIETO HWCUYUCIEHUS, Uil MEIUIMHCKUX U
Hay4YHBIX LEJIEH;

0) KOﬂnqebTBa, MCTOJIb30BAHHOTO, B Tpeneiax co-
OTBETCTBYIOLIIETO MCUYUCICHUS, IUJISI M3TOTOBJICHUS ApY-
TMX HapKOTUYECKUX CPEICTB, IPENaparoB, BKIIIOYEH-
Hbix B Crmcok III, m BemiecTB, Ha KOTOpbIe HE pac-
npocrpaHsiercs Hacrosiiass KoHBeHIus;

B) BHIBE3EHHOT'O KOIMYECTBA;

F) KoJIn4yecTBa, n100aBJIEHHOTO K CKJAACKUM 3a-
macaM C ULEJIbIO JOBEACHHMA TaKOBBIX OO YPOBHsA, YyKa-
3aHHOI'0 B COOTBETCTBYIOLIEM MCYUCICHUU, U

Z[) KOJIn4yeCTBa, HpI/I06peTCHH01"O, B IIpe€necigax co-
OTBETCTBYIOILIETO MCUYHUCICHUA, OJIA CICHHUAJTbHBIX IIE-
Jei.

2. U3 cymMMBI KOAM4eCTB, yKa3aHHBIX B NyHKTe |1,
BBIYHUTACTCA BCAKOEC KOJMYECTBO, Ha KOTOPOEC OBLT Ha-
JIOKEH apecT M KOTOpOo€ ObLIIO OCBO60)KZ[6HO JJIs1 3a-
KOHHOTO MCIIOJIb30OBAHUS, a TAKXE BCIKOEC KOJIUYECTBO,
B34ATOC M3 CIICIHMAJIBHBIX CKJJIAJACKUX 3aracoB IJIAd HYXIT
TpaXXkaaHCKOIO HaCEJICHUA.

3. Ecim KomuTeT HaxXoAuT, YTO M3TOTOBJIEHHOE WU
BBE3€HHOE B JIIOOOM AaHHOM TOAY KOJWUYECTBO TPEBbI-
IIaeT CyMMYy KOJIMUYECTB, yKa3aHHBIX B MyHKTe 1, 3a
BBIYETOM JIIOOBIX KOJIMYECTB, HEOOXOAUMBIX B IYHK-
Te 2 HACTOSILEW CTaTbu, BCSAKUN YCTaHOBJIEHHBIN Ta-
KM 00pa3oM U OCTalOIIMiiCs Ha KOHEll roma W3Ju-
IIeK TOIJIEXUT B CJCOYyIOIIeM TOAy BBIYETY M3 KO-
JINYECTB, KOTOPbIE MOJIKHBI OBITh M3TOTOBJIEHBI WU
BBE3EHBI, U W3 WUTOTa MCUHCAEHMH, KaK ONpeNeeHO B
nyHkre 2 cratbu 19.

4. a) Ecnum M3 craTUCTMYECKMX CBEIEHUl O BBO3e
u BbIBO3e (cTaThsi 20) ciemyer, 4YTO KOJUYECTBO, BbI-
BE3eHHOE B KaKylO-JIM0O CTpaHy WU TEPPUTOPHIO, TIpe-
BBIIIAET WTOT MCYUCICHUM IS NaHHOW CTpaHbl WA
TEPPUTOPUM, KaK 3TO ONPENeJIeHO B IyHKTe 2 CTa-
oM 19, ¢ noGaBiieHMEM KOJIMYECTB, TMOKa3aHHBIX Kak
BbIB€3€HHbIE, M TI0CJIe BbIYETa JIIOOOr0 M3JIMINKA, yCTa-
HOBJIEHHOTO COIJIaCHO IMYHKTY 3 HacTrosiieil cratbu, Ko-
MUTET MOXET IO0BECTH 00 3TOM aKTe A0 CBEACHUS
rocyaapcTB, KOTOpble, 10 MHeHMI0O KomuTeTa, HOJIXKHBI
ObITb 00 3TOM IMOCTaBJI€Hbl B W3BECTHOCTb;

0) Mo MoJiydeHUU 3TOro yBegomjeHusi CTOPOHBI He
paspelialoT B TEYEHUE JAHHOTO rofa HUKAKOro Jajlb-
Hellero BbIBO3a JAHHOTO HApKOTMYECKOIo CpeAcTBa
B 9Ty CTpaHy WJIM TEPPUTOPUIO, KpOMe:

I) ciayyas mpeicTaBieHUs MO NAHHOW CTpaHe
WM TEPPUTOPUHU TOTIOJHUTEIBHOIO HCYMCIEe-



HUS B OTHOLIEHUU KaK KOJIU4YeCcTBa, BBE3CH-
HOIro CBCpX MCUMUCICHUA, TaK U Heo0X0IUMO-
TO JOMMOJHUTEIBHOIO KOJIUYECTBA, WUJIU

II) UCKIIOYUTECIbHBIX ClIydya€B, KOrjJa BbBIBO3, IIO
MHCEHHUIO ITPABUTEILCTBA BBIBO3SIIEH CTpaHkI,
HEeoOXOoIUM i1 JIeYEHUS] OOJbHBIX.

CTATBA 22

Cneuuaﬂ bHble NONAONCEHUA
OMHOCUMENbHO K)YAbMUBUPOBAHUSA

B Tex ciyuvasix, Korha CyImecTBYIOIINEe B CTpaHe WU
TEPPUTOPHUU YCIOBUS HENAIOT 3alpelleHre KYyJIbTUBH-
pOBaHUs ONMMIHOTO MakKa, KOKAMHOBOTO KycTa WJIM pa-
CTEHHUS KaHHaOuca HauboJjee 1ieJiecooOpa3Hoii, Mo MX
MHEHHUIO0, MEpPOi IJiss OXpaHbl HApPOTHOTO 3MOPOBbS M
01aromoydus U As MpeaylpexIeHusl Iepexoia Hap-
KOTHYECKHUX CPEICTB B He3aKOHHBIN 000pOT, 3aMHTEpe-
coBaHHasg CTopoHa 3amlpellaeT TaKoe KyJbTHBHUDPOBa-
HIE.

CTATbA 23
Tocyoapcmeennvie yupesicoenuss no onutro

1. CtopoHa, pa3peniaoiias KyJbTUBUPOBAHUE OMUIi-
HOTO Maka JJis MPOU3BOACTBA OMMS, CO3daeT, eCIU OHa
9TOro elle He clesana, U COLEPKUT ONHO MU HECKOJb-
KO TIpaBUTEJbCTBEHHBIX YUpeXIeHUi (majee B HACTO-
SIIel CTaThe MMEHYEMBIX «YUpexXIeHWe») IJs BBIIOJ-
HeHUs! GYHKIMIA, TpeaycMaTpuBaeMbIX HACTOSIILIEN CTa-
Thell.

2. Kaxnas takasgs CTopoHa INpPUMEHSET K KYyJbTH-
BUPOBAaHUIO OMUITHOTO MakKa Jisi TIPOU3BOICTBA OMUS U
K OIHUIO CIeAYIOIUe MOCTAHOBICHUS:

a) YupexaeHue omnpenesieT pailoHbl M y4aCTKU
3eMJIM, Te pa3peuiaeTcsl KyJbTUBUPOBAHUE OMUITHOTO
Maka JUis MPOU3BOJCTBA OIMUS;

0) KyJIbTUBUPOBAHME J[03BOJSIETCS TOJBKO 3eMJje-
renbuam, MOJTYUYUBIIUM JTULCH3UIO OT y‘lpemnennﬂ;

B) B KaXJOi# JMUEH3UM TOYHO yKa3bIBAIOTCS pa3-
Mepbl 3eMeJIbHOUW IMollaAu, Ha KOTOPOUl paspeliaercs
KYJbTUBUPOBAHUE;

I) BCe 3eMJIEACIblIbl, 3aHUMAIOLIMECd KYJbTUBUPO-
BaHMEM OTMMIHOTO Maka, 00si3aHbI claBaThb BeChb COO-
PaHHBIM MMM ONMUI YYpeXACHUIO. YUpeXIeHHE TIOKY-
MaeT M BCTyNaeT B (aKTUUYECKOE BaJEHUE COOPAHHOTO
ONMsl BO3MOXHO CKOpee, HO He IMO3/Hee YeM uyepe3 4e-
ThIpE Mecslia M0 OKOHYaHWU YOOpPKHU ypoxas;

) B OTHOIIEHUM ONUS YUpexXIeHUE UMEET UCKIIO-
YUTEJIbHOE MPaBO BBO3a, BbIBO3a, ONTOBOW TOPrOBIU U
colepXKaHUs CKJIAACKUX 3aMacoB MOMUMO TeX, KOTOPbIE
uMeloT HabpuKaHTHI aJKaJOUIO0B OMUS, MEMUIIMHCKOTO
onmusi WiM mnpernapatoB omusi. CTOPOHBI He 00sI3aHbI
pacnpoCTPaHITh 3TO UCKIIOUUTEIbHOE MPABO HA MEIU-
LUMHCKUA ONHUIA W TMpenaparbl OIHUS.

3. IlpaBuTenbCTBEHHbIE (YHKIMU, YIOMSHYThie B
IIYHKTE 2, BBINMOJIHAKTCA €AUHBIM MPABUTCIIbCTBEHHBIM
VUpCXKIOCHUEM, €CJIM 3TO OOIIyCKaeTCA KOHCTI/ITYLII/I@f[
naHHo#t CTOpPOHHI.

CTATbA 24

Oepanuuenue npou3goocmea oOnus
0151 MewcOyHapooHoll mopeoenu

1. a) Ecim kakag-am6o CropoHa HaMepeBaeTcs
HayaTb MPOU3BOJACTBO OMNUS WU YBEJIUUYUTH CYLIECTBY-
folllee MPOU3BOJACTBO, OHA MIPUHUMAET BO BHUMAaHUE Cy-
IIECTBYIOIIMIA MUPOBOM CIIPOC HA OMUN B COOTBETCTBUU
C UCYUCIICHUSIMU, ONTyOIMKOBaHHBIMU KomMuTeToM, ¢ TeM
YTOOBl MPOU3BOJACTBO Onus AaHHOW CTOPOHOU He Mpu-
BEJIO K MEePEernpou3BOICTBY OMUS B MUPE.

6) CTopoHBI He pa3pellalT IPOU3BOACTBA OIUSI
WU yBEJIMYEHUS CYIIECTBYIOIIETO MPOU3BOACTBA OIMHUA,
€CM, TO0 WX MHEHWIO, TaKoe IPOU3BOIACTBO WU YBe-
JIMYEHHOE IPOU3BOACTBO Ha HX TEPPUTOPUM MOXET
MPUBECTH K HE3aKOHHOMY OOOPOTY OITHSI.

2. a) C cobmomeHueM myHkKTa 1, ecau Kakasi-iubo
CropoHa, kotopas Ha | siHBapst 1961 roma He mpo-
M3BONUJIA OMUS JUISI IKCIOPTA, XKeIaeT BHIBO3WUTH IPO-
U3BOAUMBIN €10 ONMWIA B KOJMUYECTBAX, HE MpPEBbILIAIO-
IWKMX 5 TOHH B rojf, oHa yBemomusieT Komwuter, mpea-
CTaBJISIsI BMECTe C OTUM YBEIOMJICHUEM CBEICHHS OT-
HOCUTEJBHO:

I) HaxXoAAIIEeWcs B CHUJIE CUCTEMBI KOHTPO-
N, Kak 93T0 TpebyeTcsl COIJacHO Ha-
crosinieil KoHBeHIIMM B OTHOLEHUU OMUSI,
KOTOpBIA OyneT TMpou3BeNeH U BbIBe-
3eH, U

1) Ha3BaHWUs CTPaHbl WK CTPaH; B KOTOPYIO
WA, COOTBETCTBEHHO, B KOTOPHIE OHA Ha-
MepeBaeTcsl BBIBO3UTb 93TOT OITHIA,

u Komuter Moxer 1160 040OPUTh TaKOE YBEIOMIIE-
HUE, MO0 OH MOXET peKoMeHHoBaTh AaHHoi Cropo-
He, 4TOObl OHAa He MPOM3BOAMIA OMUS I 3KCIOPTa.

6) B Tex ciywasx, korma Kakas-n1n6o CropoHa,
He u3 ymucaa CTOPOH, O KOTOPHIX TOBOPWUTCS B TYHK-
Te 3, XejaeT MPOU3BOAMTH OMUM MAJISI BBIBO3a B KOJU-
4yecTBaX, MPEBbIIAIONINX 5 TOHH B I'OJ, OHA yBEAOMJISIET
06 atom CoBeT, MPEACTaBssI BMECTE C STUM YBEIOM-
JIEHMEM OTHOCSIIUECS K JIely CBeJeHMsI, BKIIIoYas CBe-
NeHUS] OTHOCUTENBHO:

1) mpeanonaraeMbiX KOJUYECTB, KOTOPbIE JA0J-
XHBI OBITh TPOM3BENEHBI IJISI BBHIBO3A,

M) CYUIECTBYIOLICH WJIM HaMeyaeMOM CHCTEMbI
KOHTPOJISI B OTHOIIEHWM OIMSI, KOTOPHII
IIOJIXKEH OBITh MPOU3BEACH, U

II[) HasBaHWUA CTPaHbl WIM CTPaH, B KOTOPYIO
WU, COOTBETCTBEHHO, B KOTOpbIE OHa Ha-
MepeBaeTcsl BBIBO3UTH 3TOT OIHIA,
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u Coser 60 0mOOPSIET 3TO yBeAOMIICHHUE, JTMOO MOXET
pekoMeHaoBaTh gaHHO CTopoHe, YTOObI OHa HE Ipo-
M3BOAMJIA OMHUS ISl BHIBO3a.

3. He3aBucuMo OT MOCTaHOBJIEHUI MOINIYHKTOB 2 a
u 26, CropoHa, KoTOpasi 3a NEpPUOMd AECATU JIET, He-
MOCPECTBEHHO MpeainecTBoBaBnX 1 sHBaps 1961 r.,
BbIBE3Jla OIMUIi, KOTOPBI 3Ta CTpaHa TpOM3BeNda, MO-
KeT MPOJOJIXaTh BBIBO3UTH OMHi, KOTOPBIN OHA Mpo-
U3BOMUT.

4. a) CropoHbl HE BBO3ST ONUN M3 KaKOH-1MOO
CTpaHbl VIV TEPPUTOPUU, 33 UCKITIOUEHUEM OTMUS, TIPO-
U3BEICHHOTO Ha TEPPUTOPUHU:

I) CropoHbl, ymoMrUHaeMoOii B MyHKTE 3;

II) Croponbl, KoTopasi ypemomusia Komu-
TeT, KaK 95TO MpPeIyCMOTPEHO B TOJ-
MyHKTe 2 a; Win

1) Croponbl, KoTopas MoJyuuna onoope-
Hue CoBera, KaK 3TO MPeayCMOTPEHO
B TOIIMYHKTe 2 0.

0) HeszaBuCuUMO OT MOANYHKTa @ HACTOSIIETO MyHK-

Ta, CTOPOHBI MOTYT BBO3UTb OMUIi, MPOU3BEACHHDBIN AJIsI
BbIBO3a JII0OOOI CTpaHOi, KOTOpasl Mpou3Beia U BbiBe3Ja

OMWI 3a TIEPUO NECSTH JIET, IPENIIeCTBOBABIIUX | sH-
Bapst 1961 roma, ecim dTa CTpaHa Cco3maia M COIEp-
KUT TOCYAapCTBEHHBI OpraH KOHTPOJIS MU YYpexje-
HUe IJIs leneid, M3MOXEeHHBIX B cTaThe 23, M OCyIle-
cTBisieT 3(hheKTUBHBIE MEpPBI AJII TOTO, YTOOBI MPOU3-
BOJAMMBIN €10 OMUIT He MOCTyNaja B HE3aKOHHBI 000pOT.

5. IlocraHoBiEHMS HacTOSINEN CTaTbU HE MpPEMAT-
CTBYIOT HUKakoii CTopoHe:

I) mpou3BoauTh OMMII B KOJIMYECTBAX, AOCTA-
TOYHBIX JJISI €€ COOCTBEHHBIX MOTPEOHOCTEIA;
win

M) BBIBO3UTHh OINMM, 3aAepXaHHBIA BCICICTBHE
HE3aKOHHOTO 000pOTa, Ha TEPPUTOPUIO JPY-
roii CTOpPOHBI, B COOTBETCTBUM C TpeOOBa-
HUsMM HacTosiieid KoHBeHIMY.

CTATBA 25
Konmpoav nao makxosoii conomoii

1. CropoHa, paspemamomniasg y cebs pasBeIeHue
ONMITHOrO Maka sl LeJeil MHBIX, YeM IPOM3BOACTBO
onusd, NMPUHUMAET BCE HEOOXOAMMbIE MEpBI I TOTrQ,
4yTOObI:

a) M3 2TOr0 ONUIHOIO Maka He IPOU3BOIUICS
ONuii; 1

0) M3roToBJEHME HAPKOTHMYECKUX CPEACTB U3 MAaKO-
BOW COJIOMBI HaJjiexalle KOHTPOJIMPOBAIOChH.

2. CTOpOHBI TMPUMEHSIIOT B OTHOIIEHWUM MAaKOBO
COJIOMBI CHCTEMY CBMIETENbCTB Ha BBO3 M pa3pelieHUit
Ha BBIBO3, TMPEIyCMOTPEHHYI B IMyHKTax oT 4 mo 15
cratbu 31.
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3. CTOpOHBI TMpPEACTaBJISIIOT CTaTUCTUYECKUE CBE-
JIeHWsSI O BBO3€ M BBIBO3€ MaKOBOW COJIOMBI, KOTOpBIE
TpeOyIOTCS B OTHOLIEHMM HApPKOTMYECKUX CPEACTB COT-
jlacHoO monanyHkram 1 v u 2 6 craten 20.

CTATbA 26
Kokaunoswiii kycm u aucmes Koka

1. Ecmm kakas-nu6o CropoHa paspellaeT KyJIbTH-
BUPOBaHME KOKAMHOBOTO KycTa, OHA TIPUMEHSET K HEMY,
a TakXXe K JIUCThSIM KOKa, CUCTeMY KOHTPOJISI, KaK OHa
MpefycMOTpeHa B cTaThe 23 B OTHOIIEHUU KOHTPOJISI
HaJ ONMUIHBIM MaKOM, HO YTO KacaeTcs MOIIYHKTa 2 T
YKa3aHHOM cTaTby, 00SI3aHHOCTH, BO3JTOXEHHAs Ha YIo-
MSHYTO€ B 3TOM cTaThe YUpeXIeHHE, COCTOMT JUIIb
BO BCTYIUIEHUM B (DaKTHMYECKOE BJIaJieHUE ypoXkKaeM B
KpaTYalIiuii, 0 BO3MOMXHOCTH, CPOK ITOCJIe OKOHYa-
HUS ero yOopKH.

2. CTOpOHBI, MO Mepe BO3MOXHOCTH, MPUHUMAIOT
MEpbI MO BHIKOPYEBBIBAHUIO BCEX TMKOPACTYIIMX KOKa-
WHOBBIX KycTOB. OHM YHUYTOXAIOT 3T PACTCHUS B CIIy-
yae UX He3aKOHHOTO KYJbTUBUPOBAHUSI.

CTATbA 27

ﬂOHO/lHleE/leble noCmMaHoeNeHUsA, Kacarnuwjuecs
AUCMbe8 KOKa

1. CropoHbl MOTYT pa3peliaTth WCIOJb30BaHUE JIM-
CTbEB KOKa [UJISi TPUTOTOBJEHUS] BKYCOBOIO BEIlE-
CTBa, HE COJAEPXKAalIero KaKuX-jJIubo ajKaloWaoB, H,
MOCKOJIbKY 3T0 HEOOXOAMMO JJIsi TAKOrO WCIOJIb30Ba-
HMSI, MOTYT paspellaTh IPOU3BOACTBO, BBO3, BHIBO3
9TUX JIMCThEB, a TAKXE TOPTOBIIO UMM M UX XpaHEHHE.

2. CTOpOHBI TPEACTaBIASIOT OTACIbHO MCUMCICHUS
(cratbst 19) m cratuctuueckue cBeneHusi (ctatba 20)
MO JIUCThSIM KOKAa, MCIOJIb3YeMBbIX AJIsi MPUTOTOBIEHUS
NaHHOTO BKYCOBOTO BEILECTBA, 32 MCKIIOUEHHMEM CITyda-
€B, KOIJIa Te Xe CaMble JIMCThsl KOKa MCIOIb3YIOTCS ISl
U3BJIEYCHUS] KaK aJKaJIOWAOB, TaK M BKYCOBOTO BeIle-
CTBa, U 3TO OOCTOSITENLCTBO OOBSICHEHO B MCUMCICHU-
X M CTAaTUCTUYECKUX CBEICHHUSX.

CTATbA 28
Konmponv nad KaHHabHCOM

1. Ecnmu kakas-nmu6o CropoHa paspelnaeT KyJbTH-
BUPOBaHME pACTEHUsI KaHHAOWC JJIsl TIPOUM3BOICTBA
KaHHabuca UM CMOJIbI KaHHaOKca, OHa MPUMEHSET Mpu
3TOM CHCTEMY KOHTpOJIsSI, KaK OHa IIpeAyCMOTpeHa B
cTaTbe 23 B OTHOIIEHUM KOHTPOJISA HAJI OMUIHBIM Ma-
KOM.

2. Hacrosimas KoHBeHIIMS He TpUMEHSETCS K pa-
CTEHUIO KaHHAOUC, KyJIbTUBUPYEMOMY HCKIIOUUTEIbHO
JUISI TIPOMBIIIIJIEHHBIX LieJieil (BOJIOKHO U CEMSsT) WM JAJIs
CaJlOBOICTBA.



3. CTOpOoHBI TIPUHUMAIOT TaKWe Mephl, KaKWe MOTYT
OBITh HEOOXOMMMBI IS TIPEAYTPEXICHUS 3JI0yNoTped-
JIEHUSI TMCThSIMU PACTeHUS] KAHHAOKMC M MX HE3AKOHHOro
obopora.

CTATbBA 29
H3zeomoenenue

1. CropoHbl TpeOyIOT, 4YTOOBI M3rOTOBJIEHME Hap-
KOTMYECKUX CPEICTB OCYLIECTBISUIOCH MO JULEH3UAM,
32 UCKJIIOUYEHMEM CIIy4aeB, KOTAa 3TO M3TOTOBJEHUE OCY-
IIECTBSETCSl TOCYNAPCTBEHHBIM TPEANPUATHEM WJIH
rocy1apCTBEHHBIMU MPEANPUATUIMU.

2. CTOpOHBI:

a) KOHTPOJMPYIOT BCeX JIUI M BCE TNPETPUITUS,
U3TOTOBJSIONIME HAPKOTUYECKME CPEeACTBA WJIM 3aHM-
Malolluecss 3TUM M3TOTOBJIEHUEM;

0) KOHTPOJUPYIOT TPU TMOMOIIM JIMIIEH3Ui Tpea-
MPUSTUS M TOMEUIEHUS, B KOTOPHIX TaKoe W3roTOBJIE-
HME MOXET UMETh MECTO; U

B) TpeOyloT, 4TOObl uMelolue JulieH3uo Gabpu-
KaHTbl HapKOTUYECKMX CPEACTB MOJy4ald Mepuoprye-
CKME pa3pellieHHMs C TOYHBIM YKa3aHWEM BUIOB U KO-
JIMYECTB HAPKOTMYECKUX CPEACTB, KOTOPBIE OHU HMe-
10T TPaBo M3roTOBIATh. OMHAKO TEPUOANYECKOTO pas-
pelieHus1 He TpebyeTcs i M3TOTOBJEHUS IPENapaToB.

3. CTOpOHBI He JOMYCKAIOT COCPENOTOYEHMSI B pac-
nopsixeHuu GabpuKaHTOB HAPKOTMYECKMX CPEICTB KO-
JIMYECTB HAPKOTUYECKUX CPEACTB M MAKOBOW COJIOMBI,
MpPEBBIMIAIOIIMX KOJMYECTBA, HEOOXOAMMBIE MJIsI HOp-
MaJIbHOW [eATeIbHOCTU MPEATPUSITUS, C YUETOM CYILe-
CTBYIOILCH KOHBIOHKTYDPBI PBbIHKA.

CTATBA 30
Topeosns u pacnpedenerue

1. a) CropoHBI TpeOyIOT, YTOOBI TOPTOBIS HapKO-
TUYECKUMHU CPENCTBAMU M WX paCIpeleieHne Oocylie-
CTBJISUIUCh TO JIMLEH3USAM, 3a MCKJIIOYEHHEM CAyuaes,
KOrJa 3Ta TOPTOBJISL WM paclpeleieHue OCyIIeCTB-
JIIeTCSl TOCYNapCTBEHHBIM MpPEANPUITHEM WM TOCyaap-
CTBEHHBIMU MPEATIPUATUAMMY,;

6) CTOpoHbI:

I) KoHTponupylT BCex JWIl U BCE MpEeaNpusi-
TUS1, OCYILECTBJISIONIME TOPTOBII0 HAPKOTHU-
YeCKMMM CpelIcTBaMU MJIM MX pacrpeiene-
HUE WJIM 3aHMMAlOLIMEcs 3Toil Toproieit
WM pacnpeneseHueM;

11) KOHTPOJMPYIOT IIPY NOMOLIY JTULEH3UI NIpen-
NMPUSATUS ¥ TMOMELICHUsI, B KOTOPHIX TaKas
TOProBJsl WM pacrpeieseHue MOXeT MMeTh
Mecto. TpeboBaHUE O JULEH3UAX MOXET He
OTHOCHTBCSI K TIpernaparam.

B) IlocraxorneHus MOANYHKTOB a M 0, Kacalollue-
csl JTULEH3UI, MOTYT He NMPUMEHSThCS K JMUAM, TOJIX-
HbIM 00pa3oM YIOJHOMOYEHHBIM OCYIIECTBISATh — U
KOTJla OHM HX OCYIIECTBISIOT — BpayeOHbIE M Hayy-
Hble GyHKIUH,

2. CTOpOHBI TaKke:

a) He JOMYyCKalT COCPEIOTOYEHMS B pACIopske-
HUW TOPrOBLEB, PacHpefeIUTeNbHbIX OpraHu3aluii, ro-
CYNAapCTBEHHBIX TPEANMPUATHI WIM JOJKHBIM 00pasom
Ha TO YMOJHOMOYEHHBIX JIMI, YIMOMSHYTHIX BBILIE, KO-
JIMYECTB HAPKOTHYECKMX CPEACTB M MAKOBOWl COJIOMBI,
MPEBHIMIAKIIUX KOJIUYECTBA, HEOOXOMMMBIE JUIT UX HOp-
MaJbHOW [EATENbHOCTH, C YYETOM  CYLLECTBYIOLLEH
KOHBIOHKTYPbl pPBbIHKA; U

6) ) TpeOyloT mnpexbsBICHUS MEIMLUMHCKUX pe-

LENTOB MJIsl AOCTaBKM WJM BbIIAYM HAPKO-
TUYECKUX CPEACTB OTJAEIbHBIM JIMLAM; 3TO
TpeOOBaHHWE MOXET HE OTHOCUTBCS K TeM
HAapKOTMYECKUM CpPEICTBaM, KOTOpBIE OT-
NeNbHBIE JIMIA MOTYT 3aKOHHBIM 00pasoM
MoJiyyaTh, MCIIOJIb30BaTh, OTMYCKAaTh WK
Ha3HAyaTb B CBA3M C OCYIIECTBICHUEM HMMHU
UX HaJulexalle pa3pelieHHbIX TeparneBTuye-
cKUX (GyHKUHUI; U

11} ecmu CTOPOHBI CYMTAIOT 3TH MEPbI HEOOXO-
OAMBIMU WM XeJlaTeJIbHbIMU, OHU Tpeoy-
0T, YTOOBI PElENThl Ha HApKOTUYECKHUE Cpel-
cTBa, BKJIoueHHble B Crucok I, BbImUCHIBA-
JIMCh Ha OQUIMANbHBIX OAaHKax, KOTOpbIE
BBIMYCKAIOTCS  KOMIETEHTHBIMU  BIACTSAMU
WM YIOJHOMOYEHHBIMU Ha TO TIpodeccuo-
HaJbHBIMU aCCOIMALMSAMM B BUIE KHIXEK C
KOpelKaMu.

3. XKenatenpHo, uyTo06bl CTOpPOHBI TpeboBaiM 0003-
HaYeHUS MEXAYHApOJHOTO  HEe3aperuCTPUPOBAHHOTO
Ha3BaHUsS, COOOLIEHHOTO BceMmupHoil opraHu3anueit
31paBOOXpAHEHMs B MUCbMEHHBIX WM MEYATHBIX MpPEI-
JIOXEHUSIX HAPKOTUYECKHMX CPEACTB, BO BCSKOTO poja
pekyiame, B ONMCATEIbHOW JUTEpaType, OTHOCAIIEHCS
K HaApKOTUYECKUM CPEICTBAM M MCIONb3YeMOM I KOM-
MepyecKkux Liesieil, Ha BHYTPEHHe#l ymakoBKe IMaKeToB,
coliepXalllMX HapKOTMYECKME CPEeACTBA, M HA 3TUKET-
KaX, MO KOTOPBIMU HAPKOTHYECKHE CPEICTBA IOCTY-
MalT B MPOAAXY.

4. Ecmu xakasi-nu6o CTOpoHa CUMTaeT TaKyl Me-
py HeobXoaMMoll MK xenatenabHoi, oHa Tpebyer, YTO-
6bl Ha BHYTPEHHEH YIaKOBKE TMakeTa, COAEPXKAILEro
HapKOTHYECKOE CPEACTBO, WJIM Ha ero o0epTKe MMenach
SCHO BUIMMas JBOIHAs KpacHas moyioca. BHemHsas yma-
KOBKa TIaKeTa, COAEpXallero TakKoe HapKOTUYeCKoe
CPEACTBO, HE MOJXHA MMETh ABOWMHOW KpPacHOM IOJOCHI.

5. CropoHbl TpebOyIOT, 4TOOBI Ha 3TUKETKAX, IIOI
KOTOPBIMY HApKOTUYECKME CPEACTBA MOCTYNAIOT B MPO-
naxy, TOYHO YKa3blBaJoOCh B ENWHUIIAX Beca WJIM B
MpPOIIEHTaX COJEpXaHUe HAPKOTHUYECKUX CpPEICTB. DTO
TpeOOBaHME OTHOCUTEJIbHO yKa3aHUS CBEACHMI Ha 3TH-
KeTKax MOXET He TIPUMEHSIThCI K HADKOTUYECKUM CPel-
CTBaM, OTIYCKAeMbIM OTHEJbHBIM JIMLIAM IO PEIENTy
Bpaya.

6. TMocraHoBNEHUS TYHKTOB 2 M 5 MOTYT He TIpH-
MEHATbCSA K DPO3HUYHOW TOPTOBJIE HAPKOTHYECKUMU
cpencrBamu, BKiIoueHHbIMM B Crincok II, unm K ux pos-
HUYHOMY PacrpefeieHuio.
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CTATDBA 31

Cneyuanvible NOCMAHOBACHUs, Kacalouuecs
MeNHCOYHAPOOHOU  MOopeoaU

1. CTOpOHbI CO3HATECJIbHO HE pa3p€liaroT BbIBO3a
HapKOTHYECKUX CPEIACTB HU B KaKylo CTpaHy WUJIU TEP-
PUTOPHUIO, MHAYC KakK:

a) B COOTBETCTBUM C 3aKOHAMHM W TpaBUJIaMU JaH-
HOIi CTpaHbl WK TEPPUTOPUU; U

0) B mpejenaax UTora MCUUCICHUI 1711 JaHHOM cTpa-
HBl WIN TEPPUTOPHH, KaK 3TO OINMpENENEHO B IYHKTE 2
cratbu 19, ¢ noGaBieHUEM KOJMYECTB, MpelHa3HayeH-
HBIX [UIS PEIKCIIOpTa.

2. B cBoOGomHbIXx moprax U 30oHaXx CTOPOHBI OCY-
LIECTBIISIIOT TaKoe Xe HaOiiofeHue M TaKod Xe KOHT-
poJib, KaK M B JPYIMX YacTIX CBOMX TEPPUTOPHUH, C
TeM, OIHAKO, YTO OHM MOTYT NMPUMEHSTb 0oJiee CTPO-
TUe Mephl.

3. CTOpOHBI:

a) KOHTPOJUPYIOT MpPU IMOMOIIU JUIEH3UN BBO3 U
BBIBO3 HapKOTUYECKUX CPEACTB, 3a UCKIIOUYEHUEM CIy-
YyaeB, Korja Takoil BBO3 MJIM BBIBO3 OCYILIECTBISIETCS
TOCYIapCTBEHHBIM TIPEANPUSATUEM WM TOCYdapCTBEH-
HBIMU NIPEANPUATUSIMU; U

0) KOHTPOJUPYIOT BCEX JIMI[ U BCE MPEATPUSITHS,
OCYIIECTBIISIIONIME TaKOW BBO3 WJIM BBIBO3 MJIU 3aHU-
Malolrecss TaKUM BBO30M WJIM BBIBO3OM.

4. a) Kaxmass CropoHa, paspelnaioinasi BBO3 WIH
BBIBO3 HapKOTUYECKUX CPEACTB, TPeOYeT TMONyYeHHUs
OTIEJbHOTO CBUIETEJIbCTBA Ha BBO3 WJIM pa3pelICHMUsI
Ha BBIBO3 /IS KaXIOro cjydas BBO3a WJIM BBIBO3a,
HE3aBUCHMO OT TOTO, KacaeTcsl JIM 3TO OJHOTO WJIM He-
CKOJIbKUX HAPKOTUYECKUX CPEICTB;

0) B TaKOM paspelieHUW WJIM CBHUAETENbCTBE yKa-
3pIBAaeTCS Ha3BaHMWE HAapKOTUYECKOTO CpeACTBa, MeEX-
NyHapOIHOE He3aperucTpUpPOBaHHOE Ha3BaHUE, €CIIH Ta-
KOe WMMeeTcs, KOJMUYECTBO, TMOIeXallee BBO3Y WIU
BBIBO3Y, HAUMEHOBAHUE W aapec UMIOpPTEpa W DKCIOp-
Tepa, a TakKXe CpPOK, B TeYeHHE KOTOPOTO IOJIKEH
OBITh OCYIIECTBJIEH HAHHBI BBO3 MJIM BBIBO3;

B) B paspellieHMH Ha BHIBO3, KpOME TOro, YKa-
3pIBa€TCSI HOMEp M JaTa CBUIETENbCTBA Ha BBO3
(myHKT 5), a TakXe BBIAaBIIEE €ro YYPEXKICHUE;

F) B CBUICTCIBCTBE Ha BBO3 MOXCT IpeaycMmar-
puBaTbCAd BBO3 HECKOJBKMMHU MapTUAMU.

5. Tlepexm TeM KakK BBIIaTh pa3pelicHUEe Ha BBIBO3,
CTOpoHBI TPeOYIOT MpencTaBleHUsT BBO3HOTO CBUJE-
TEJIbCTBA, BBIAAHHOTO KOMIIETEHTHBIMU BJIACTSIMU BBO-
35ilIeil CTpaHbBl WJIM TEPPUTOPUHU, B KOTOPOM JAOJTXKHO
OBITH YIOCTOBEPEHO, YTO BBO3 YIOMSHYTOTO B HEM
HapKOTUYECKOTO CPEACTBA MU HAPKOTHYECKNX CPENCTB
paspelleH, U TaKoe CBUIETENLCTBO IPENCTABIIAETCS JIK-
LIOM WJIM MPEeATIPUSATUEM, TOJAIOIINM 3asiBI€HHUE O TIO-
JIy4eHUU pa3pelieHus Ha BbIBO3. CTOPOHBI MPUAEPKU-
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BalOTCs, II0 MEp€ BO3MOXHOCTH, 06pa3IIOB 0JIaHKOB
BBO3HOI'0 CBMACTECILCTBA, YTBEPXKICHHOTIO Kommccueii.

6. Kaxnas BbIBO3MMasi MapTUsi JOJIKHA COTMPOBOX-
NaTbCsl KOTMEN pa3pellleHWs] Ha BBIBO3, M MPaBUTEIb-
CTBO, BBIAIONEE pa3pellleHWe Ha BBIBO3, TMOCHUIAET
MPaBUTEIbCTBY BBO3SIIIEH CTpaHbl WU TEPPUTOPUU
KOTIMIO 3TOrO pa3pelieHus.

7. a) Tlocme Toro Kax BBO3 TPOM3BENCH WM TIO-
clie TOro Kak CpPOK, Ha3HAaYeHHBIA Ui BBO3a, UCTEK,
MpPaBUTEJNBCTBO BBO3SILIEH CTpaHbl WJIM TEPPUTOPUU
BO3BpalllaeT MPaBUTEIbCTBY BBIBO3SIIIEH CTPaHbl WJIN
TEPPUTOPUM pa3pellieHWe Ha BbIBO3 C COOTBETCTBYIO-
el Ha HeM HaIIUCbhIo;

0) B YNOMSIHYTOW HaAAMUCU MAOJKHO OBITh yKa-
3aHO (aKTUYECKU BBE3€HHOE KOJIUYECTBO;

B) ecau (akTUYECKM BbIBE3EHO MEHbIliee Koauye-
CTBO, YeM TO, KOTOpOE€ YKa3aHO B pa3pelIeHWM Ha BbI-
BO3, Ha O3HAUYEHHOM pa3pelleHUM M Ha BceX OQUIU-
aJbHBIX €r0 KOMUSIX KOMIETEHTHBIMM BJIACTSIMM yKa-
3pIBaeTCs (HaKTUIECKM BBIBE3eHHOE KOJIMYECTBO.

8. BbiBO3 B BMIE OTIpaBJeHMil B aapec IOYTO-
BOTO SIIMKA WJIM OaHKa AJs JUIa, MHOTO 4YeM TO, KO-
TOpOe yKa3aHO B pa3pellleHMW Ha BBIBO3, BOCIpe-
1aeTcsl.

9. BbiBO3 B BuE OTNpaBlieHUs B aapec MPUIHC-
HOTO TaMOXEHHOTO CKJaga BOCIpENIaeTcs, 3a MCKIIO-
YyeHHeM C/aydaeB, Korga IPaBUTEJNLCTBO BBO3SIIIEi
CTpaHbl OTMEYaeT Ha BBO3HOM CBUJAETEIbCTBE, MpeEI-
CTAB/MSEMOM JIMIIOM WJIM YYPEXKICHUEM, TONAIIIUM
3asBJIEHUE O BbIIauye pa3pelieHus] Ha BBIBO3, YTO OHO
paspelaeT MoOMeIlleHue BBO3MMOM MapTUM Ha MPUIHKC-
HOI TaMOXEHHBIN ckiaaa. B Takom ciyuae B pasperie-
HUU Ha BBIBO3 yKa3bIBAETCS, YTO BBIBO3 MPOM3BOAMTCS
c aTOM mesblo. Ha BCsKylo BbIauyy ¢ MPUIKMCHOTO Ta-
MOXEHHOTO CKJaga TpeOyeTcsl pa3pelieHue BIacTeid,
B BEICHUU KOTOPBIX HAXOAWMTCS MaHHBIA TaMOXEHHBII
CKNaa, a B CJAyyae HampaBleHUs 3a TPaHWILy, Bblmaya
paccMaTpuBaeTCs Kak HOBBI BBIBO3 MO CMBICTY HAcCTO-
ameil KonBeHIUM.

10. ITapTust HapKOTUYECKUX CPEACTB, BBO3UMMas Ha
TEPPUTOPHUIO KaKoi-HUOYAb CTOPOHBI WJIM BBIBO3UMAs
C ee TeppuUTOpUHM 0e3 COMPOBOXIAIOIIETO €€ pa3pe-
IIEHWS Ha BBIBO3, TOJIEXKWUT 3alePXAHUI0 TaMOXEH-
HBIMU BJIACTSIMU.

11. CTopoHBI He pa3pelnaT MPOXOXICHHUS TpaH-
3UTOM HapKOTMYECKUX CPEICTB, HAIpaBlsSEeMbIX B Ipy-
Iyl0 CTpaHy, HE3aBHCHMO OT TOTO, CHSTBI JIU OHU C
MEPEBO30YHBIX CPENCTB, Ha KOTOPBIX OHU MPOBO3HU-
JIUCh, 332 UCKIIOYEHUEM CITy4yaeB, KOTIa KOMIETEHTHBIM
BractsM 3Toii CTOpOHBI MpeIbsBIeHa KOTUS pa3pele-
HUS Ha BBIBO3.

12. KoMIeTeHTHbIE BJIACTU CTPAHbl WJIU TEPPUTO-
puHU, 4epe3 KOTOPYIO paspellieH TMpPOBO3 MapTUM Hap-
KOTHYECKUX CpPeICTB, NMPUHHUMAIOT BCE HEOOXOAMMBIE
Mepbl, Ui TOr0 4YTOOBI MPEIOTBPATUTh H3MEHEHUE



OyTH MapTUU MO WHOMY Ha3HAUEHUIO, YeM TO, KOTOpoe
0003HAYEHO B COMPOBOXTAIONIEH TMapTHIO KOMUU pa3-
pelIeHus Ha BBIBO3, 3a MCKIIOYEHWEM CIy4yaeB, KOraa
5TO TPOU3BONUTCS C pa3pelieHus] MPaBUTENbCTBA
CTpPaHbl WU TEPPUTOPUU, 4YEPe3 KOTOPYID TPOXOAUT
naHHas mapTusi. [lpaBUTENbCTBO NAHHOWM CTpaHBl WU
TEPPUTOPUU PacCMATPUBAET BCIKYI0 TapTUIO HapKo-
THYECKUX CPEINCTB, OTHOCUTEIbHO KOTOPOM MOCTYNHU-
JIo 3asiBlieHUE 00 M3MEHEHWM TMyTH, KaK MapTHIO BBIBO3a
U3 CTPaHBl WIM TEPPUTOPUU TPAH3UTA B CTPAHy WU
TEPPUTOPHUIO HOBOTO Ha3HaueHus. Ecmm usMeHeHue
MyTU pa3pelieHo, TO MOCTAHOBJEHUS TMOAMYHKTOB a U
6 MyHKTa 7 MPUMEHSIOTCS TakXe K OTHOUIEHWSM MeX-
Iy CTPAaHOW WJIM TEepPUTOPUEN TpaH3UTa W CTpaHOM
WIMA TEPPUTOPMEi, OTKylda TepBOHAYaJIbHO 3Ta Map-
Tus ObUTa BbIBE3EHA.

13. Huxakasg napTusi HapKOTHYECKUX CPEACTB, Ha-
Xonsiliascs B TPaH3UTE WM TOMEIIEHHas Ha TIpUIHUC-
HOU TaMOXEHHBI CKJIAl, HE MOXET MOABEPraThCsl Iie-
pepaboTKe, KOTOpad H3MeHWIa Obl MPUPOIY HApKo-
THUYECKMX CPEICTB, O KOTOPBIX MAET peyb. YMaKOBKa
He MOXeT OBITh H3MeHeHa 0e3 pa3pelleHus] KoMIle-
TEHTHBIX BJIACTE.

14. TlocraHoBnenusa myHkToB ¢ 11 mo 13, kacaio-
mMecsl TpoBo3a HApPKOTMYECKMX CpPEACTB uepe3 Tep-
putopuio oxHoii u3 CTOpOH, He MPUMEHSIOTCS B TeX
cilyyasx, KOrAa MapTusi, O KOTOPOWM HIET peyb, IMe-
PEBO3MTCSl BO3AYILIHBIM MYyTEM, IMpPU YCJIOBUM, 4YTO cCa-
MOJIET TpOJieTaeT Hal CTPaHOM WIM  TeppUTOpHUEi
TpaH3uTa 0e3 mocagku. Eciaum camoneT mpou3BOAUT
nocagky B 9TOH CTpaHe WM TEPPUTOPUM, OSTU TIO-
CTQHOBJIEHUS] MPUMEHSIOTCS MOCTONBKY, MOCKOJbKY 00-
CTOSITEJILCTBA TOTO TPEOYIOT.

15. IMocTaHOBIeHUS HACTOSIIEH CTaTbu HE Hapy-
IIal0T TOCTAHOBJIEHUN KaKWX-JMOO MeEXIYHAPOIHBIX
corjlallleHu, OrpaHUYMBAIOIIMX KOHTPOJb, KOTOPBIi
MOXET OCYIIECTBIATbCS OfHOM M3 CTOpOH Han HapKo-
TUYECKMMU CPEeICTBAMHU, HAXOMASIIMMUCS B TpaH3UTE.

16. Huuto B HacTosmme#l crathe, 3a MCKIIOUEHU-
eM TOAMYHKTAa | a W TyHKTa 2, He SIBISIETCS o6ssa-
TEJNbHbIM B OTHOIIEHWW TIPENapaToB, BKJIIOYEHHBIX B
CnucokII1.

CTATbA 32

Chneyuanvible NOCMAHOGAEHUs, KACAIOUUEcs: NPo603da
HapKOmu4eckux cpedcme 6 anmevkax
nepeoil nOMowU cyoo8 U camoaemos

MeNCOYHAPOOH020 CcO00UeHUs.

1. npOBO3 Ha Cyaax WJIK cCaMoJi€Tax MEXIYyHapol-
HOTO coo0LIeHust OTPaHUYCHHBIX KOJMYECTB HAPKOTH-
YECKHUX CPEACTB, HEOOXOIUMBIX BO BpeMs l'[yTeH.[CCTBI/II‘/‘I
nim peﬁCOB JUIS OKa3aHus nepBoﬁ TIOMOIIMU HUJIU B 3KC-
TPEHHBIX CJaydyadaX, HE€ CUMTACTCA BBO30OM, BbLIBO3OM
WJIN TPAH3UTOM I1I0 CMBICITY Hactosiiieit KoHBeHIINN.

2. CyuecTBylonye Mepbl MpPeIoCTOPOXHOCTH TPH-
HUMAIOTCSl CTPAHOI PErMCTpaluu sl TIpeaynpexie-

HUSl HEHaJJIeXallero MCIONb30BaHUSA HAPKOTHYECKUX
CpelcTB, YIMOMSHYTHIX B TMyHKTe |, WM Tepexoma HX
B He3aKOHHBI 000poT. Komuccust, Mo coBellaHuy ¢ Haf-
JIeXalMMK  MeXIYHAPOIHBIMM OpraHU3aLUsIMU, DEKO-
MEHJIYeT TaKue Mepbl TIPEIOCTOPOXHOCTH.

3. K HapKOTHYeCKHMM CpPEACTBaM, MPOBO3MMBIM Ha
Cylax WJIM caMolieTaX B COOTBETCTBUM C TYHKTOM 1,
fPMMEHSIIOTCSl 3aKOHBI, TPaBWJIa M MOCTAHOBICHHS O
pas3penieHusIX W JUIEH3UIX CTPaHbl perucTpaiuu, 6e3
yuiep0a 1 KakuxX-1u0o TMpaB KOMIETEHTHBIX MECTHBIX
BJacTell TPOU3BOAUTH MPOBEPKY, WHCIEKIMIO W TIPHU-
MEHSATh JAPyrue Mepbhl KOHTPOJNS Ha GOPTY CymOB WIIH
camoneToB. [IpuMeHeHMe TaKUX HAPKOTUIECKUX CPENCTB
B 9KCTPEHHBIX CIy4yasx He paccMaTpMBaeTcsl KakK Ha-
pyuieHue TpeGoBaHMil moanyHkTa 2 6 cratbu 30.

CTATb4 33
Xpanenue Hapkomuueckux cpeocme

CTOpOHbI HE paspelialoT XpaHEHUA HApPKOTUYECKHUX
CpEaCTB, MHA4Y€ KaK Ha OCHOBAHMHM 3aKOHHOTO ITpaBa.

CTATbd 34
Mepor Had3zopa u uncnexyuu

CTOpOHBI TpebyIOT:

a) 4TOOBI BCe JNMIIa, TOJydYalollue JUIEH3UU B CO-
OTBETCTBUM C TIOCTAHOBJEHHUAMH Hacrosmieil KoHBeH-
UMW, WINX 3aHUMAIOLINE TUPEKTOPCKUE MM KOHTPOJb-
Hble JOJOKHOCTM B TOCYIApCTBEHHBIX MpPEANPUSATHSIX,
CO3JaHHBIX B COOTBETCTBMM ¢ HacTtosuieir KoHBeHLuEi,
obnaganu Hamiexaueit xpanuduxauuein nns abdek-
TUBHOTO U TOYHOTO MPOBEAEHUSI B XU3Hb MOCTAHOBJIE-
HUI TakKMX 3aKOHOB M TIPaBMJI, KOTOpblE H3IaHBI C
9TOW LENbI0; U

0) 4TOOBI TMpPaBUTEILCTBEHHBIC BJIACTH, (haOpHUKaH-
TBI, TOPTOBIIBI, yY€HbIE, HAyYHBIE WHCTUTYTH M OONb-

HULIBI BeJIM 3AIMHMCH, [MOKa3biBalOU[Me KOJMYeCTBa KaxX-
J0r0  U3rOTOBJIEHHOITO HApPKOTUYECKOTO cpeacrsa m

KaXIO0ro OTAEJIbHOTO MPHOOPETEHUS] M MCIIOIb30BaAHUS
HApKOTHYECKUX CPEACTB. DTU 3aMKUCH COOTBETCTBEHHO
COXpaHAIOTCS B TeyeHWEe He MeHee aBYX JeT. [lpu
MOJb30BaHUU KHUXKAMU C KOPEIIKAMU JUISl BBIMKCHIBA-
Hust peuentoB (moanyHKT 2 6 cratbu 30) 3TH KHUX-
KM, BKJIOYash KOPEUIKH, TakKXe COXPaHSIOTCS B Teue-
HUE He MeHee JIBYX JeT.

CTATBA 35
Meposr no Gopebe c HeszakoHHbIM 060pOTOM

C IOJKHBIM Y4ETOM CBOMX KOHCTUTYLIMOHHBIX, TIpa-
BOBBIX M aJIMUHMUCTPATUBHBIX cHcTeM CTOPOHBDI:

a) TPUHMMAIOT BHYTPUTOCYIapCTBEHHBIE MEPHI IS
KOOpAMHALUMM TPEBEHTUBHBIX M PETPECCUBHBIX MEPO-
MPUITHH MPOTUB HE3aKOHHOTO 000pOTa; ¢ 3TOH IIeIbI0
OHM MOTYT C TIONB30M AJS [efa Ha3HAYUThb COOTBET-
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CTBYIOIMHA OpraH, KOTOPBI OYZET OTBETCTBEHHBIM 3a
TaKyl0 KOOPIMHAIKIO;

0) moMoraloT ApYr Ipyry B MNpPOBELEHMH KaMIa-
HUU TIO OOpbOe C HE3aKOHHBIM 00OPOTOM;

B) TECHO COTPYAHUYAIOT APYT C APYTOM U C KOMIIe-
TEHTHBIMU MEXAYHApPOJHBIMU OpraHU3aLUsIMU, YAeHa-
MU KOTOPBIX OHU COCTOSIT, IUIS TPOBENEHHUS COTJIaco-
BaHHON KaMHaHUM MO 0opbOe ¢ HE3aKOHHBIM 000pO-
TOM;

r) obecrneyuBalOT OBICTPOE OCYIIECTBICHHUE MEX-
IYHApPOAHOTO COTPYIHUYECTBA MEXAY COOTBETCTBYIO-
UMMM OpraHaMu; W

1) oOecrevyMBalOT, 4TOOBI B TeX cHydasx, Korma
Ul cyfebHOro TpeciefioBaHusl Tpedyercs Tmepenaya
B MEXIYHapOIHOM TIOPSIAKE OPUAMYECKUX MTOKYMEH-
TOB, Takas Iepegaya MPOU3BOAUIACH OBICTPHIM 0Opa-
30M TeM OpraHaM, KoTopble OyayT ykaszaHbl CTopo-
HaMM;, 3TO TpeOoBaHMe He HapymaeT mnpaBa CTOpoH
TpeOoBaTh, YTOOBI OQUILMANbHBIE JOKYMEHTHI HaIlpaB-
JISTUCh K HAM JTUIIOMATHYECKUM TyTEM.

CTATBA 36
Ilocmanoenenus o Haxkazanuax

1. C cobmomeHeM CBOMX KOHCTUTYLIMOHHBIX OTrpa-
HU4yeHui Kaxnas CTopoHa NPUHUMAET TaKue Mephl,
KOTopble obecrieyar, 4To KyJbTMBUPOBAHWE U TPOU3-
BOJICTBO, M3TOTOBJIEHUE, M3BJIEYCHUE, MPUTOTOBIECHUE,
XpaHEHUE, TIPEeUIOKEHUE, MPEIIOXKEHUE C KOMMepye-
CKUMU LENSIMM, pacrpeneieHue, MOKyMKa, Mpojaaxa,
JI0CTaBKa Ha KaKuX Obl TO HU OBLIO YCIOBUSIX, MaKJep-
CTBO, OTMpaBKa, MEPEOTNpaBKa TPAH3UTOM, MEPEBO3,
BBO3 M BBIBO3 HApPKOTMYECKUX CPEICTB B HapylLIEHUE
MTOCTaHOBJICHUI HacTosell KoHBeHIUU, U BCSIKOE ApY-
roe jeiicteue, Kortopoe, Mo MHeHHUIO CTOPOH, MOXeT
SIBJISATHCS] HAPYLIEHUEM TTOCTAaHOBJIEHU I HacTostell KoH-
BEeHIUU, OYyIyT MPU3HABATHCS HAKA3yEMbIMU [ESHUS-
MU B T€X ClyyasX, KOTJa OHU COBEPIUEHBbl YMbILIEH-
HO, @ TaKX€ YTO CEephe3HbIe MPECTYIICHUS OYyayT Mom-
JIeXaTh COOTBETCTBYIOIEMY HaKa3aHWIO, B YaCTHOCTH,
TIOPEMHBIM 3aKJIIOUEHUWEM WJIM WHBIM CIOCOOOM JHMIie-
HUST CBOOOJBI.

2. C cobmofaeHreM KOHCTUTYLIMOHHBIX OrpaHUYeHUIt
CTOpOH, MX CHCTEMbI MpaBa U BHYTPEHHETO 3aKOHA,

a) ) kaxmoe U3 mepeyncaeHHBIX B TyHKTe | mpe-
CTYIJICHHUIA, €CIM OHU COBEPIIEHBI B Pa3HbIX

cTpaHax, OyleT paccMaTpuBaTbCs Kak OT-
NIeJIbHOE TIpecTyIUIeHue;

n

~

YMBIIJIEHHOE COyyacTHe B KakoM-J1ubo u3
TaKUX MPECTYIJICHUI, ydyacThue B CooOlle-
CTBE C LEJNbI0 COBEpIICHUS W TOKYIICHUS
Ha cOBeplLIEHUE KaKOro-iubo M3 TaKux mpe-
CTym/eH!it U TMOATOTOBUTEJbHbBIE NEHCTBUS
U (puHAHCOBbe OMEPALUN B CBA3M C Tpe-
CTYIUIEHUSIMU, MEPEUYUCIEHHBIMU B HACTOSI-
el cratbe, OyAyT MNMpU3HABAaTbCsS Haka-
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3yeMbIMU TeTHUSIMHU, TIPEIYCMOTPEHHBIMU B
MyHKTe 1;

I1I) TPUTOBOPHI MHOCTPAHHBIX CYIOB 3a TakKue
MpecTyIieHUs OyAyT yYUTHIBATHCS A lie-
Jiell yCTAaHOBJICHUS pEUMAMBU3MA; U

YIOMSIHYTbIE BbIIIE CEpbe3HbIE MpPeCcTyIIe-
HHUS, €CIM OHM COBEpLIEHBI JUOO Tpaxjaa-
HaMM JAHHOW CTpaHbl, JHUOO WHOCTpaHIIA-
Mmu, npecieayiorcss CTOpOHOI, Ha TEpPpUTO-
pUM KOTOPOil COBEPIIEHO TaHHOE MpPEeCTyI-
neHue, uin CTOPOHOI, HAa TEPPUTOPUM KO-
TOpOil OOHApYXEH MPECTYMHUK, €CIU BbI-
navya HexomycTuMa mo 3akoHam CTOpOHHI,
K KOTOpOii obpallleHa COOTBETCTBYIOLIAs
npockba, W ecau 3TOT MPECTYMHUK elle He
MOJBEPrcs CyAeOHOMY TMpecieloBaHUI0 U
MPUTOBOP TIO €ro JieJy elle He COCTOsLICS.

v

~

0) KematenpbHo, YyTOOBI yKa3zaHHbBIE B MyHKTe | U
B abzaue 2 (a) (1I) mpecTyruieHusl ObLIM BKJIIOUEHbBI B
YKMCIO0 MPECTYIJIeHUi, 32 KOTOpble BUHOBHBIE TOMIJIE-
XKaT BblAaye B JIOOOM JOTOBOpE O BblIaye, KOTOPBIii
3aKJII0YEH WJIM MOXET ObITb BIOCJIEACTBUM 3aKJII0UEH
Mexay nwo0siMu CTOpoHaMM, W pacCMaTpPUBAIMCh B
oTHOIeHUAX Mexny CTopoHaMu, KOTOpbIe HE 00ycIaB-
JIMBAIOT BBIAAYy CYIIECTBOBAHMEM JOTOBOpa WM B3a-
UMHOCTBIO, KaK MPECTYIICHUS, 38 KOTOpble BUHOBHBIE
nmojJjiexar Bblgaye, MPU YCJIOBMM, YTO Bblaaya paspe-
nraeTcsl B COOTBETCTBUU C 3aKOHOM CTOpOHBI, K KOTO-
poii obpaieHa mpochba o Bhimaue, ¥ uto gaHHas Cro-
poHa MMeeT MpaBO OTKa3aThCs TPOU3BECTH apecT MU
paspeluTh BbIAAYy B Ciydyasx, Korga €e KOMIETeHT-
Hble BJACTM CYUTAIOT, YTO AAHHOE MpEeCTYIUIeHUEe He
SIBJISIETCS JOCTATOYHO CEPbE3HBIM.

3. B Bompocax 0pUCIAMKIMM MOCTAHOBICHHUS Yro-
JIOBHOTO TIpaBa 3amHTepecoBaHHOW CTOPOHBI MMEIOT
MPEUMYILECTBEHHYIO CUIY Mepea MOCTAHOBICHUSIMU Ha-
CTOSILEH CTaTh.

4. Huuto copmepxaiieecsi B HACTOsILIEH CTaTbe He
3aTparuBaeT MPUHLKNA, YTO MPECTYIJIEHUS, K KOTO-
PbIM OHAa OTHOCHUTCS, OMpeNeNsIoTcs, MpeclaenyloTcs U
KapatoTcss CTOpOHOH COMIACHO BHYTPEHHEMY IpaBy
naHHoil CTOpOHBI.

CTATbBA 37
Hanoorcenue apecma u Konpuckayus

JltoOble HApKOTUYECKUE CPEICTBA, BEIIECTBA U MpEl-
MeTbl 000pYIOBaHUS, MCMONb30BAaHHbIE WM MpeAHa3-
HAuCHHbBIE 1JIS1 COBEPUIEHUS TPECTYIIEHUI, 0 KOTOPHIX
rOBOPHTCH B cTaThe 36, MOANEXKAT HANOXEHUIO apecTta
1 KOHpUcKauuu.

CTATbHSA 38
Obpawienue ¢ HapKomanamu
1. CropoHBl ymensioT 0co00e BHUMaHHME CO3IAHWIO

YCIOBUI U1l JIeYeHUs] HApKOMaHOB, 3a00Te O HUX U
BOCCTAHOBJIEHUIO X TpPYJOCIOCOOHOCTH.



2. Ecnu pns Kakoit-HuOyap CTOPOHBI HapKOMaHUS
MpPEeICTABISET CEPbe3Hyl0 MpoOJIeMy U €€ 3KOHOMMYe-
CKME pecypchl MO3BOJNAIOT €ii 3T0 chenaTh, TO Xe-
natenbHo, yToObl 3Ta CTOpoHa obecreymna Hamjexa-
mue ycaoBusi A 3GGEKTUBHOTO JeYEeHUs] HapKoMa-
HOB.

CTATBA 39

TIpumenenue Goree cmpoeux mep KOHmMpoas
HAO HAPKOMUHeCKUMU cpeocmeamu, 4em mepbl,
mpebyembie Ha ocHoganuu Hacmoauweil Koneenyuu

HeszaBucuMo oT Kakux-1mb0 MOCTAaHOBIEHUN Ha-
crosiieit KOHBEHUMM HMYTO He TMPENsATCTBYET, WU
cuMTaercsl mpensaTcTByomuM, CTOpoHaM TNPUHUMATH
Oosnee cTporue wiam Ooiee CYpOBbI€ Mepbl KOHTPOJIS,
yeM Te, KOTOpbIe TpemaycMaTpuBaioTcs Hactosmein KoH-
BEeHLMEN, M B YACTHOCTM TpeboBaTb, YTOOBI IIpera-
patel, BKmoueHHble ¢ Crimcok III, mnm HapkoTmyeckue
cpenctBa, BkiatwouyeHHble B Crimcok II, mommexanu Bcem
WIM TaKUM MepaM KOHTPOJISI, TIPUMEHSIEMbIM K HapKo-
TuyeckuM cpeactBaM Crucka I, KoTopble, M0 MHEHHUIO
naHHo CTOpOHBI, HEOOXOAMMBI WJIM XeJaTeJbHbl ISt
OXpaHbl HApOAHOTO 3IO0POBbS M OJArOMONYYUS.

CTATDBA 40

Sszoicu KOHBEHUMH u npouedypa noonucauus,
PATHOHKAUHK U NPUCOCOUHEHUS

1. Hacrosimast KoHBeHMs1, aHIIMICKUI, UCTIAHCKUI,
KUTaHCKUM, PYCCKMH ¥ (DPaHIy3CKMH TEKCTHI KOTOpPOik
paBHO ayTeHTUYHbBI, OTKpHITa IS MONNMCAHUS [0
1 aBrycra 1961 roma oT MMeHHM JIIOOOTrO rocymaapcTBa-
yneHa Opranuzanuu OO0bemuHeHHBIX Harmit, mo6oro ro-
cymapcTBa, He sBiswomierocss uwieHoM OpraHuzanuu
OObenuHeHHbIX Haumit, HO sABMSIOIIETOCS YYaCTHUKOM
Craryra MexnyHapogHoro Cymza MM YIEHOM KaKOro-
100 crennatu3upoBaHHOTO yupexaeHus OpraHuszauu
OObenuHeHHBIX Hamwmii, a Takxe OT UMEHH JI000r0
Ipyroro rocymapcTtBa, Kotopoe CoBeT MOXET MpuIia-
cuth crath CtopoHoit B KoHBeHINY.

2. Hacrosmas KoHBeHLMS TOMIEXUT paTtuduka-
uuu. PatudukanmMoHHBIE TPaMOTHI CHAIOTCS Ha XpaHe-
Hue [eHepanpHOMy CeKpeTapio.

3. Hacrosimias KoHBeHIMs OTKpbiTa mocie 1 aBry-
cra 1961 roma AN TPUCOEAMHEHUS TOCYIApCTB, YKa-
3aHHBIX B MYHKTe 1. AKTBI O MPUCOEAMHEHUM CHAIOTCS
Ha xpaHeHue [eHepanbHOMy Cekperapio.

CTATbBA 41
Bemynaenue 6 cuny

1. Hacrosimmass KoHBeHLMs BcTymaer B cuily Ha
TPUALATHIA J€Hb, CUMTAsA CO THS, CIICOYIOIIETO 3a Ja-
TOM cHauyd Ha XpaHeHWE, B COOTBETCTBUM CO CTa-
Theil 40, COPOKOBOTO akTa O paTUGUKAIMM WIM TIpH-
COEIMHEHUH,

2. B oTHouweHUM J1060r0 rocyaapcTBa, CHABIIETO
Ha XpaHeHWue aKkT 0 paTuGUKALUU WK NPUCOeTUHEHUN
Mmocjie Jathl cOaYd Ha XpaHEHHME YKa3aHHOTO COPOKO-
BOr0 akTa, Hactosmas KOHBEHUMS BCTymaeT B CUIY
Ha TPUALATHIM JAeHb MOCIE COaYd Ha XpaHEHHE ITUM
rocylapCTBOM CBOETO aKTa O paTU(UKALMU WIW TPU-
COEMHEHUMU.

CTATBA 42
Teppumopuanvhoe npumeHenue

Hactosimast KoHBeHLMS MpUMEHSIETCSI KO BCEM BHe-
METPOTIOJIbHBIM TEPPUTOPUSM, 32 MEXIYHAapOIHbIE OT-
HOIIEHUS KOTOPBIX Kakasg-nmubo CropoHa sBisieTCs
OTBETCTBEHHOM, 3a UCKIIOUEHUEM CJIydyaeB, KOrna mpej-
BapuUTEJIbHOE COIJIacke Takoil TeppuUTOpuu Tpedyercs
KOHCTUTYLIMEH OaHHO# CTOpPOHBI WJIM 3aMHTEpPECOBAH-
HOW TEPPUTOPUM WJM KOrga Toro Tpebyer oObivail. B
9ToM ciy4yae gaHHas CropoHa crapaercss 00ecHeyuTh
HEOOXOAMMOE COMJACHe  3aMHTEPECOBAHHON  TEPPUTO-
puM B KpaT4yaiilinid, M0 BO3MOXHOCTH, CPOK, U MO TO-
JIYyYeHUU TAaKOTO COTyacusi yBemomusieT o6 3tom [eHe-
panpHoro Cekperaps. Hacrosmas KoHBeHIus mpume-
HSETCS K TePPUTOPUM WM TEPPUTOPUSIM, YKa3aHHBIM
B TAKOM YBEIOMJIEHMM, CO AHSI MOJYYEHUS TOCHESIHETO
FenepanpabiM  CekperapeM. B Tex cimydasx, Korma
MpeBAPUTENIBbHOTO COTJIaCUsl BHEMETPOMOJbHOM Teppu-
TOpUM He Tpebyercsi, 3amHTepecoBaHHass CropoHa B
MOMEHT MOANMKUCAHUs, paTUdUKAUUU WU TIPUCOEAUHE-
HUS YKa3bIBacT BHEMETPONOJBHYIO TEPPUTOPUIO W
TePPUTOPUM, K KOTOpHIM HacTosiiass KoHBeHuMs mpu-
MEHseTCs.

CTATBA 43

Tlonsmue meppumopuu 0aa uyeneii nOCMaHoBAeHUil
cmamei 19, 20, 21 u 31

. Jlio6as CropoHa MOXeT yBeIOMUTb [eHepalib-
Horo Cekperapsi, uto 1is ueneii crareit 19, 20, 21 u
31 onHa U3 ee TeppUTOPUIl pa3iesieHa Ha 1Be WIM He-
CKOJIbKO TEPPUTOPUIl MM 4TO [BE WJIM HECKOJBKO ee
TEPPUTOPUN OOBENMHSIOTCS B OAHY TEPPUTOPHIO.

2. le uau Heckodbko CTOPOH MOTYT YBENOMUTb
lenepanbHoro Cekpetapsi, 4To B pe3yabrare 00pa3so-
BaHMS MEXIy HUMHU TaMoXeHHoro cow3a 3t Cro-
POHBI COCTaBISIOT mis meneir crareir 19, 20, 21 u 31
eIUHYI0 TEPPUTOPHIO.

3. JlroGoe yBerOMJIEHME, CIOEJaHHOE Ha OCHOBAaHUHU
NYHKTOB | ¥ 2 HacTosiieidl cTaThbM, BCTYMaeT B CUIY
1 siHBaps roma, CIeAylOILEro 3a roaoM, B KOTOPOM Obl-
JIO CHeNaHO 3TO YBEeIOMJIEHUE.

CTATDBSA 44

Tpexpawenue deiicmeus
NPEXHHX MEeNCOYHAPOOHbIX 002080pP08

1. [loctaHoBneHus Hactosmeit KoHBeHUIUU, MO
BCTYIIEHUH €€ B CHIIy, 3aMEHSIOT, IpeKpaimas ux mei-
CTBHEC B OTHOIICHMAX MexXny CTOpoHaMH, IOJOXCHUS
CIIEAYIOIINX JTOTOBOPOB:
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a) MexXnyHapoaHON KOHBEHIMU 10 OMHUYMY, TMOM-
nucaHHoit B laare 23 suBaps 1912 rona;

6) CornaneHusi OTHOCUTETbHO MPOU3BOACTBA OIMU-
yMa [UIsl KypeHUsl, BHYTPEHHE TOPrOBJIM UM U €ro HC-
mojib3oBaHus, moanucanHoro B JKewee 11 depans
1925 rona;

B) MeXnyHaponHO# KOHBEHUMM MO OMUYMY, IIOM-
nucanHoit B Xenese 19 ¢espans 1925 roga;

r) KoHBeHIMM 00 oOrpaHMYeHUM TPOM3BOACTBA U
0 perlaMeHTaluu  pachpeleleHUus]  HapKOTUYECKHUX
cpenctB, moamucaHHoir B KeHese 13 wmions 1931 roma;

n) CornameHuss 06 YCTaHOBJIEHUM KOHTPOJS HaJ
KypeHueMm onuyma Ha J[lampHemM Bocrtoke, moamucaH-
Horo B banrkoke 27 Hosiopsi 1931 roaa;

e) Ilporokona, mommucanHoro B Jleiik Cokcec
11 mekaOps 1946 roma, O BHECEHMHM M3MEHEHUH B COr-
JIALIEHUSI, KOHBEHLMM U TMPOTOKOJBI O HAPKOTUYECKUX
cpeacTBax, 3akio4yeHHbie B laare 23 guBaps 1912
roma, B KeneBe 11 deBpansa 1925 roma, 19 deBpans
1925 roma u 13 utong 1931 roma, B Banrkoke 27 HOsS6ps

1931 roma n B XKenese 26 mioHsa 1936 roma, 3a uc-
KJII0YCHUEM €r0 IeWCTBUSI B OTHOIIEHWH TOCIEIHEH 13

HA3BAHHBIX KOHBEHIIHUM ;

X) KoHBeHUMI W cornameHuit, YHOMSHYTHIX B
MOLNYHKTaX OT O 10 [, C U3MEHEHUSIMHU, BHECEHHBIMHU
yIOMSIHYTHIM B ToOANyHKTe e [Ipotokosom 1946 rona;

3) [lportokona, moamucaHHoro B [lapuxe 19 HOs0-
pst 1948 roma, pacmpocTpaHsSIOUIEro MeXIyHapOmTHbII
KOHTPOJIb Ha JIEKapCTBEHHBbIE BEILIECTBA, He MOAMaIa-
jomue mox aeiicteue Konsenuuu or 13 uiona 1931 roma
00 OorpaHMYeHWM IIPOM3BOACTBA M O perjJaMeHTalun
pacripeieieHUs] HapKOTUYECKUX CPEACTB, C M3MEHEHHU-
SIMU, BHECEHHBIMU B Hee [IpOTOKONIOM, MOAMMCAHHBIM
B Jleiik Cokcec 11 mexabps 1946 roxa;

u) Ilporokona 00 OrpaHMYEHMU U perjaMeHTalUu
KYJbTUBUPOBAHUSI pPACTEHMs] MakKa, MPOU3BOACTBA OIM-
yMa, MEXAYHapoAHOW ¥ OMNTOBON TOPTOBIM UM U €ro
ynotpe6iaenust, noamucanuoro B Heio-Mopke 23 uioHs
1953 ropa, ecau Obl 3TOT IIpOTOKOJ BCTYNMUA B HEii-
CTBUE.

2. Ilo BcTymieHWM B cWiIy Hactosimeii KoHBeHIMM
cratbst 9 KouBeHUMHM 1O Goppbe ¢ HE3aKOHHBIM 000-
pOTOM BpEOHBIX JIEKAPCTBEHHBIX BELIECTB, ITOMIMCAH-
Hoit B XKenese 26 wuioHsA 1936 roma, B OTHOIIEHUAX
Mexny CropoHamu 3Toil KOHBEHIIMU, SIBISIOMIMMKCS
takxe CropoHamu B Hactosieil KoHBeHIuu, mepe-
CTaHEeT JEWCTBOBaTh, W OHa OyIeT 3aMeHEHa ITOATYHK-
ToM 2 6 cratbu 36 Hacrosiieit KoHBeHLMM IIpH yCI0-
BUM, 4T0 Takue CTOPOHBI MOTYT MYTEM YBEIOMJIEHMS
Ha uMmsa [eHepambHoro CekpeTapss COXpaHUTb B CHJIE
YIOMSIHYTYIO CTaTbio 9.

CTATbA 45
Ilepexoonvie nocmarosaenus

1. Cc mHs BeTymieHus B cuily Hactosieil KoHBeH-
i (myHkt | crarteu 41) ¢ynkoum Kowmwurera, mpen-
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YCMOTpEHHBIE cTaTheil 9, BpeMeHHO BhIMONHSOTCS [lo-
CTOSIHHBIM LIEHTPAJIbHBIM KOMMTETOM, YYPEXIEHHBIM
Ha ocHoBaHuM raBbl VI KoHBeHIIMY, yKa3aHHOM B MyHK-
Te ¢ cTaThMl 44 B M3MeHEHHOU pemakuuu, 1 KoHTpob-
HBIM OPTaHOM, YUYPEXIeHHBIM Ha OCHOBaHWHU TiaBwl Il
KoHBeHILMH, yKa3aHHOW B MyHKTE I' cTaThu 44 B M3Me-
HEHHOW pelakKUUU, B COOTBETCTBMM C XapaKTepOM MX
COOTBETCTBYIOIINX  (YHKIIWIA.

2. CoBeT ycTaHaBIMBaeT HATy BCTYIUICHUS HOBOTO
ynoMmsiHyToro B cTtathe 9 Komutera B cBou o00s3aH-
Hoctu. HauumHas ¢ aT1oii narel, Komuter nmpuHuMmaer
Ha ce0sl B OTHOWEHWH TOCYIapCTB, ABJSIOULMXCSH yda-
CTHUKAM¥ TIEPEYUCICHHBIX B CTaThe 44 MOTOBOPOB, HO
He sBaswoomuxcs CropoHamu B Hacrosimeid KoHBeH-
uuu, GyHKuuu [MoCTOSHHOTO IIEHTPaJbHOIO KOMHUTETA
u KoHTposbHOrO OpraHa, yka3aHHBIX B TyHKTe 1.

CTATbA 46

Jlenoncayus

1. To wmcreyeHUM OBYX JET CO IOHS BCTYIUICHUS B
cuny Hactosmeidl KouBeHuuum (myHKT 1 crateum 41),
nmobas CrTopoHa MOXeT KakK OT CBOEro MMEHM, Tak
U OT MMEHU TEPPUTOPUU, 32 KOTOPYIO OHAa HECET MeX-
IYHapOIHYIO OTBETCTBEHHOCTh M KOTOpas B3sja 00-
paTHO NaHHOE B COOTBETCTBUM cO cTaTheil 42 cor-
Jlacue, NEHOHCUPOBaTh HacTosllyld KOHBEHLMIO TMHUCH-
MEHHBIM aKTOM, CIaHHBIM Ha XpaHeHUe [eHepambHOMY
Cekperapio.

2. JleHoHcamusi, eclM OHa ToJNydeHa [eHepalbHBIM
CekperapeM B JII0OOOM roay | WIS MIM paHblle, BCTY-
maeT B Ccuay | sHBaps CIENyIOLIEro Toja, a eciu
OHa mojayyeHa mnocie | HIOJsA, TO OHa BCTymaeT B
cuiy, Kak ecid Obl oHa Obuta mosiyueHa | uwoag wiun
paHbllle B CJEAyOUIeM TOMy.

3. [eiictBue Hactosimeid KoHBeHLMM mpekpaiiaert-
csl, €CIM B pe3yjbTaTe ACHOHCAIWil, MPeNCTaBICHHBIX
COTTIACHO TYHKTY 1, yclioBusl, HeoOXOoTMMBbIe NS ee
BCTYIUICHUSI B CUJIy COTJIacHO MyHKTY | crtateu 41, me-
pecTaioT CyIIecTBOBATH.

CTATbSA 47
ITlonpasku

1. Jlio6ass CrtopoHa MOXET MPEIJOXUTH MOMPaB-
Ky K Hacrosmeir KonBeHuuu. TekcT nwoboit Takoil mo-
NpaBKM W OCHOBaHUS IJisi 3TOro coobmaworcs [eHe-
panbHoMy Cekperapio, KOTOphblii coobmaer ux Cropo-
Ham u CoBery. CoBET MOXET MOCTAaHOBHUThH JHOO:

a) YTO JNOJXHA OBITh CO3BaHAa KOH(EPEHIUS B CO-
OTBETCTBUU ¢ MNYHKTOM 4 crtatbu 62 YcraBa OpraHu-
sanuu O6benuHEeHHBIX Hanumii 1yist paccMOTpeHUs Tpeji-
JIOKEHHOW TMOMpaBKu, J10O0

6) uro crenyer ompocuTh CTOPOHBI, NPUHUMAIOT
JM OHU TPEIJTOXEHHYI0 TOMpPaBKy, a TakXe MPOCHUTh
ux mpeactaButh CoBeTy J00OBIEe 3aMeUaHUsl IO TMOBOLY
3TOTO TPEATOXECHUS.



2. Ecnu mpemyioxeHHasi mompaBka, pa3ociaHHas Ha
OCHOBAHUU MOANMYHKTa 1 6 HacTosmieidl cTaTbu, He ObI-
Ja OTKJIOHeHa Kakoi-mubo CTOpOHON B TEeYeHHE BO-
CeMHA/IaTH MeCsIeB TOoce €e PAcChlIKK, OHa Mocje
3TOro BcrymaetT B cuiy. Ecnu e mpemioxeHHas Mo-
npaBKa OTKJIOHsIeTCS Kakoil-mubo Croponoii, Coser
MOXET pPeIIUTb, B CBET€ 3aMeYaHUil, TOJYYEHHBIX OT
CTOpoH, HOJMXHA JU OBITh cO3BaHA KOHQepeHUus AJst
pacCMOTPEHUST 3TOW  TMOMPaBKU.

CTATbS 48
Cnopol

1. B ciayyae BO3HMKHOBEHHMSI Kakoro-iubo cropa
MEXIy ABYMSI MM HeckKoJbkuMM CTOpDOHAMU OTHOCH-
TEeJbHO TOJKOBAHUS WM MPUMEHEHHUs: HacTosuedl Kou-
BeH1IMU, 3T CTOPOHBI KOHCYJIbTUPYIOTCS MEXIY CO-
00l ¢ LeJblo pa3pelieHUs Ccropa MyTeM MeperoBopos.,
pacciefoBaHMs, MOCPEIHUYECTBA, MNPUMUPEHMS, ap-
O0uTpaxa, oOpalleHUs K PEeruoHaJbHBIM OpraHaM, Cy-
IeOHOro pa30oupareNbCcTBA WA APYTUMU MHUPHBIMU
CpEeACTBAMU TIO MX COOCTBEHHOMY  BBIOODY.

2. Jl1o6oii crmop TakKoro poma, KOTOPbIA HE MOXET
OBbITh pa3pellieH YKa3aHHbIM B MyHKTe | myTem, Iepe-
naetcss Ha paspemeHue B MexmyHapomnHsiii Cym.

CTATDBA 49
[lepexoonsie o0co6opku

\. Ipu momnmucanum, patuUKaLUKd WU TIPUCOEIU-
HeHuM Kaxjaas CTopoHa MOXET OroBOPUTb 3a COOOM
MpaBO BPEMEHHO paspellaTh Ha Ji000W M3 CBOMX Tep-
PUTOPUIA:

a) KBa3UMEIMLMHCKOE YNOTpeOIeHHe OMMUs;
0) KypeHue Omus;
B) XeBaHUE JUCTbEB KOKa;

r) ynortpebieHue KaHHaOuca, CMOJbl KaHHaOuca,
3KCTPAaKTOB M HACTOEK KaHHabuca IS HeMeXMUMH-
CKUX Liese; 1

l[) TPOU3BOACTBO U HM3TOTOBJICHUEC HAPKOTUYCCKHUX

CPEACTB, YMOMSIHYTBIX B TOAMYHKTax OT a 10 T, U
TOPrOBJII0 UMH JJIsl YKa3aHHBIX TaM LeNeil.

2. OroBopkHM, CAeJaHHBIE COTJACHO MYHKTY 1, mox-
JIeXaT CIeAYIOUMM OTPaHUYEHUSIM:

a) YNOMSIHYyTbie B MYHKTE | BHIBI AEATENbHOCTH
MOTYT OBITh paspeliaeMbl JIMIIb ITOCKOJbKY OHHM SIB-
JIA0TCS OOBIYHBIME Ha TEPPUTOPHSX, B OTHOLICHUM KO-
TOpHIX CleJaHa OTOBOPKA M HA KOTOPBIX OHH ObLIH
paspemieHsl Ha | gHBaps 1961 ronma;

0) BBIBO3 YMOMSIHYTHIX B MYHKTe | HApKOTHMYECKUX
CPEACTB AJISl YKa3aHHBIX TaM LeJieil B HeyyacTBYIOLIYIO
B Hacrosiuleil KoHBeHUMHU cTpaHy WM B Tpenensl Tep-
PUTOPUM, HAa KOTOpYIO Hactosiiiass KoHBeHLMs He pac-
NPOCTpaHSETCAd COINACHO CTaTbe 42, He paspeliaercs;

B) KYpeHHWE OMUsl pa3peliaeTcsl TOAbKO JIUIAM, KO-
TOpbl€ 3aPEruCTPUPOBAHBI IJISi 3TOrO0 KOMIMETEHTHBIMU
BractamMu Ha 1 sgHBaps 1964 rona;

I) KBa3sUMEAMLUHCKOE YNOTpeOJeHe OMus JOIKHO
ObITh MpEKpaIleHO B TEYEHUE MATHAALATH JIET, CUMTast
CO JHA BCTyIUIeHUSI B cuiy Hacrtosiweil KoHBeHuuw,
KaK 3TO MpefycMOTPEHO B MyHKTe | CTatbhu 41;

) XeBaHUE JUCTbeB KOKa JOJXHO OBbIThb IpeKpa-
IIEHO B TeYeHWe NBAALATU MATH JIET, CUUTas €O JHS
BCTYIUICHHMS B CujIy Hacrosieir KOHBEHUMH, Kak 310
MpefiycCMOTPeHO B MyHKTe | cTaThu 41;

e) ymoTpebieHue KaHHabuca i LieJel MHBIX, YeM
MeIWIIMHCKUE M HaydyHble, TOJKHO MPEKPATUThCS BO3-
MOXHO CKOpee, HO BO BCSKOM CIy4yac B TeUeHHE IBaj-
LaTh MNATH JIET, CYMTas CO IHS BCTYIIEHUS B CHIY Ha-
crosiuieir KOHBeHIIMHU, KaK 3TO MPEIYCMOTPEHO B MyHK-
e 1 cratbu 41;

%K) MpPOMU3BOACTBO M M3TOTOBJIEHUE HAPKOTHYECKUX
CPE/CTB, YIOMSIHYTHIX B MYHKTE 1, a Takxe TOPTOBJs
UMM, AJI JI000r0 M3 YMOMSIHYTBIX TaM BHAOB MCIIOJb-
30BaHMUs, NOJKHBI OBITh COKpalleHbl U, B KOHEYHOM
cyeTe, MpeKpalleHbl BMECTe C COKpalleHueM M Tpe-
KpallleHueM 3TUX BUIOB MCIIOJb30BaHUS.

3. CnopoHa, penarolias OroBOPKY Ha OCHOBaHUU
nyHkra 1:

a) BKJIIOYaeT B CBOW TOMOBOM HOKIaa, IpeacTaB-
ngembiii ['eHepanbHomy CekpeTapio Ha OCHOBaHUH TOI-
nmyHkta 1 a cratbum 18, OT4eT O JDOCTUTHYTOM 3a
Mpeb Ay rof Mporpecce B HAMpaBieHUU JTUKBU-
Al ynotpeOJieHusi, TPOM3BOACTBA, M3TOTOBJIEHUS
WIX TOPrOBJIM, O KOTOPBIX TOBOPUTCS B IyHKTE 13

0) mnpencraBasier Komutery pasmeibHbIE HCYMCIIE-
Hug (crathg 19) M craTHCTHYeckMe CBeleHMs (CTa-
T 20), Kacamolquecs OTOBOPEHHBIX BHUIOB Jesi-
TEJIBHOCTH B ToOpsiake W 1o (opme, ykaszaHHBIM Ko-
MUTETOM.

4. a) Ecim CropoHa, cienaBiias COIJTACHO MYHK-

Ty 1 OroBOpKy, HE MpeACTaBAsieT:
I) ykxazaHHoro B moOAmyHKTEe 3 a moKiaza

B TEUEHME IIECTH MECSLEB IO0Ce KOHIA
roga, K KOTOPOMY OTHOCHMTCS 3Ta WH-
(opmanus;
YKa3aHHBIX B MOAMYHKTE 3 6 MCUMCIEHUI
B TEYEHHE TPEeX MECAIEB TMOCIE CpPOKa,
yCTaHOBJIEHHOTO s 3Toi uenn Komu-
TETOM Ha OCHOBaHMM TyHKTa | cTa-
U 12;

II

~

HI) ykaszaHHBIX B MOANMYHKTe 36 cratu-
CTMYECKUX CBEJEHUIl B TeyeHHE Tpex
MeCSILEB T0CAE CPOKa, YCTAHOBJIEHHOTO
IUI MX TIPEICTAaBIEHUSI HA OCHOBAHUMU
nyHkra 2 cratbu 20,

Komurer mnu Tenepanbubiii Cekperaps, B 3aBUCHMO-
CTU OT OOCTOSITENBCTB, MOChUIaeT AaHHOU CTOpoHE yBe-
IOMJICHME O 3al031aHUM U IPOCUT MPEACTABUTH Tpe-
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6yeMbIe CBEACHUS B TPEXMECSIUHBII MO TMOJYyYEHUU yBE-
JOMJICHUA CPOK.

6) Ecau CropoHa He WUCHOJHSAET B YKa3aHHbIM
cpok 3Toii npockObl Komutera unu I'eHepanbHoro Cek-
peTapsi, OroBopka, clielaHHasi Ha OCHOBaHUU TyHKTa 1,
TepsieT Cuiy.

5. TocymapcTBO, chenaBiliee OrOBOPKU, MOXET, IIO-
CPEeICTBOM IMKMCbMEHHOTO YBEJIOMJIEHHUsI, B JI0OOE Bpe-
Msl B3Thb OOpAaTHO BCe WJM 4YacTh CHEJaHHBIX MM Oro-
BOpOK.

CTATbA 50
Jpyeue oeosopku

1. D,Ol'[yCKa]OTCH TOJBKO OTOBOpKHM, COCIAaHHBIC B
COOTBETCTBUM CO cTaTbeid 49 MM TOCTAHOBJIECHUSIMU
HUXECICAYIOINUX IMYHKTOB.

2. Tlpu noamucaHny, paTHHHKAUMHK MM TIPUCOEIM-
HEHUU J10060e TOCyIapcTBO MOXET CHelaTh OTOBOPKH
B OTHOIIEHUU CJIEAYIOIIUX MOCTAHOBICHUIN HACTOSIIEH
KouBenuuu: myHkroB 2 u 3 crateu 12; myHKTa 2
cratbu 13; myHkToB 1 m 2 cratebu 14; momamyHkta 1 ©
ctatbu 31 u cratbu 48.

3. TocymapctBo, xenatouee cratb CTOpOHOH, HO
Cc TeM, 4TOOBI ClenaTb OTOBOPKM WHbBIE, YeM Te, KOTO-
pble CIelTaHbl B COOTBETCTBUM C ITYHKTOM 2 HAcTosI-
el CcTaTbu MM CO cTaTbell 49, MOXET YBEIOMUTb
o TakoM HamepeHuu [enepanpHoro Cekperaps. Ec-
JIM 10 UCTEYEHUU ABEHAIIATU MECSIIEB CO JHS YBEIOM-
neHus: [eHepanbHbiM CeKpeTapeM O COOTBETCTBYIOIIEH
OTOBOPKE, 3Ta OrOBOPKAa HE OTKJIOHSETCS ONHOM
TPEThIO TOCYOApCcTB, KOTOpbie paTU(UIMPOBAIU Ha-
crosimiylo KoHBEHIMI0O WM TPUCOSOTUHWINCH K Hei
IO KOHIA 3TOTO TepHojAa, OHAa CYMTAETCS OMYCTH-
MO#, TIpW YCIIOBMHM, OIHAKO, 4YTO TOCYIapCTBa, KOTO-
pble BO3paxajiu TPOTUB OTOBOPKHU, HE OOS3aHBI TPU-
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HUMaTh Ha cebs B OTHOIIEHMM CJENABLIET0 OrOBOPKY
rocyapcTBa Kakoro-jiubo OpHANYECKOro o0si3aTesb-
CTBa Ha OCHOBaHMM Hacrosiied KoHBeHuuu, 3arparu-
BaeMoOil JaHHOW OrOBOPKOM.

4. TocynmapcTBo, ciesaBiliee OTOBOPKY, MOXKET, IMO-
CPEeICTBOM MUCbMEHHOTO YyBEJAOMJIEHUS], B Jt00OE Bpe-
Msl B3Th OOpaTHO BCE WJIM YacTh CHEJaHHBIX MM OrO-
BOPOK.

CTATDBA 51
Veedomnenus

lenepanbHbiit Cekperapb yBeIOMJISIET Bce Trocynap-
CTBa, yKa3aHHbIE B MyHKTe | CTaThH 40:

a) O MOANMUCAHMSAX, paTUDUKALKMAX U TPUCOSAUHE-
HUSX B COOTBETCTBUM CO crartbeir 40;

0) o mare BCTyrmieHus1 Hacrosimieid KoHBeHUuU B
CHUJIly B COOTBETCTBMM CO cTaTheir 41 ;

B) O JEHOHCAIUsAX B
Theil 46; u

COOTBETCTBUU  CO CTa-

I) O 3asBJEHUSIX U YBEJIOMJEHHUSX B COOTBETCTBUU
co cratbsimu 42, 43, 47, 49 u 50.

B YIOCTOBEPEHME YEI'O Huxemoamucablimne-
cst, Oyay4yd MDOJXKHBIM O0pPa3oM Ha TO YIOJHOMOYEHBI,
rmoanucaau Hactosmyio KOHBEHLMIO OT MMEHM CBOMX
MPaBUTEJIbCTB.

COBEPIIEHO B Hbwo-Mopke tpuauartoro mapra
ThICSYA JEBATHCOT IIECTHACCAT TEPBOTO Troja B OIHOM
9K3eMIUIIpe, KOTOPBI OymeT coaH Ha XpaHeHue B ap-
xuB Opranmsauuu OObeauHeHHBbIX Haumii, mpuuem 3a-
BepEeHHbIe KOMUM OYIyT pa30CiaHbl rocylapCTBaM-ujie-
HaMm Opranusanun OO0benuHeHHBIX Hamwit w1 apyrum
rocygapcTBaM, yKa3aHHBIM B MyHKTe 1 ctatbu 40.
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CONVENCION UNICA DE 191 SOBRE ESTUPEFACIENTES

PREAMBULO

LasPartes,

Preocupadas por la saud fisica y mora de
la humanidad,

Reconociendo que € uso médico de los es-
tupefacientes continuard siendo indispensable
paramitigar el dolor y que deben adoptarse las
medidas necesarias para garantizar la disponi-
bilidad de estupefacientes con tal fin,

Reconociendo que latoxicomania constituye
un mal grave para €l individuo y entrafia un
peligro socia y econdmico parala humanidad,

Conscientes de su obligacion de prevenir y
combatir ese md,

Considerando que para ser eficaceslas medi-
das contra el uso indebido de estupefacientes se
hace necesaria una accion concertada y uni-
versal,

Estimando que esa accion universal exige
una cooperacion internacional orientada por
principios idénticos y objetivos comunes,

Reconociendo que las Naciones Unidas tie-
nen competencia en materia de fiscalizacion de
estupefacientes y deseando que los 6rganos in-
ternacionales competentes pertenezcan a esa
Organizacion,

Deseando concertar una convencién inter-
nacional que sea de aceptacion genera, en
sustitucion de los tratados existentes sobre es-
tupefacientes, por la que se limite € uso de
estupefacientes alosfinesmedicosy cientificos
y se establezcauna cooperacion y una fiscaliza
Cién internacional es constantes para € logro de
tales finalidades y objetivos,

Por la presente acuerdan |o siguiente:

ARTICULO 1
Definiciones

1. Savo indicacién expresa en contrario o
gue € contexto exija otra interpretacion, se
aplicarén a texto de la presente convencion
las siguientes definiciones:

a) Por "Junta" se entiende la Junta Inter-
nacional de Fiscalizacion de Estupefacientes.

b) Por "cannabis" se entiende las sumi-
dades, floridas o con fruto, de la planta de la
cannabis (a excepcion de las semillas y las
hojas no unidas alas sumidades) de las cuales
no se ha extraido laresina, cualquiera que sea
el nombre con que se las designe.

c) Por "planta de cannabis' se entiende
toda planta del género cannabis.

d) Por "resina de cannabis' se entiende la
resina separada, en bruto o purificada, obtenida
de la planta de la cannabis.

e) Por "arbusto de coca' se entiende la
planta de cualesquiera especies dd género
Erythroxilon.

/) Por "hojade coca' se entiende la hoja de
arbusto de coca, savo las hojas de las que se
haya extraido toda la ecgonina, la cocaina o
cualesquiera otros acaoides de ecgonina.

g) Por "Comision” se entiende la Comision
de Estupefacientes del Consgjo.

h) Por "Consgo" se entiende € Consgjo
Econdmico y Socid de las Naciones Unidas.

¢) Por "cultivo" se entiende € cultivo de la
adormidera, del arbusto de coca o de la planta
de cannabis.

j) Por "estupefaciente’ se entiende cual-
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quiera de las sustancias de las Listas | y I,
naturales o sintéticas.

fc) Por "Asamblea Generd" se entiende la
Asamblea Genera de las Naciones Unidas.

1) Por "tréfico ilicito" se entiende d cul-
tivo o cualquier trafico de estupefacientes, con-
trarios a las disposiciones de la presente Con-
vencion.

m) Por "importacion" y "exportacion” se
entiende, en sus respectivos sentidos, €l trans-
porte material de estupefacientes de un Estado
aotro o deunterritorio aotro del mismo Estado.

n) Por "fabricacion” se entiende todos los
procedimientos, distintos delaproduccion, que
permitan obtener estupefacientes, incluidas la
refinacion y latransformacion de unos estupe-
facientes en otros.

0) Por "opio medicinal" se entiende € opio
gue se ha sometido alas operaciones necesarias
para adaptarlo al uso médico.

p) Por "opio" seentiende e jugo coagulado
de la adormidera.

g) Por "adormidera’ se entiende la planta
de la especie Papaver somniferumlL.

r Por "pgja de adormidera’ se entiende
todas las partes (excepto las semillas) de la
planta de la adormidera, después de cortada.

5) Por "preparado” se entiende una mezcla,
solida o liquida, que contenga un estupefa-
ciente.

t) Por "produccion” se entiende la separa-
cion del opio, delashojas de coca, delacannabis
y delaresina de cannabis, delas plantas de que
seobtienen.

u) Por "Liga I", "Ligta II", "Lista lll" y
"Liga IV", se entiende las listas de estupefa-
cientes 0 preparados gque con esa numeracion,
se anexan a la presente Convencion, con las
modificaciones que se introduzcan periddica-
mente en las mismas segun lo dispuesto en €
articulo 3.
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v) Por "Secretario General" se entiende €
Secretario General de las Naciones Unidas.

w) Por "existencias especiales’ se entiende
las cantidades de un estupefaciente que se en-
cuentran en un pais o territorio en poder del
gobierno de ese pais o territorio parafines ofi-
ciales especiaes y para hacer frente a circuns-
tancias excepcionales; y la expresion "fines
especides’ se entendera en consecuencia.

x) Por "existencias' se entiende las canti-
dades de estupefacientes que se mantienen en
un pais o territorio y que se destinan:

i) Al consumo en d pais o territorio para
fines médicos y cientificos;

i) A la utilizacién en € pais o territorio
paralafabricacién y preparacion de estupefa-
cientesy otras sustancias; o

iii) A laexportacion;
pero no comprende las cantidades de estupe-
facientes que se encuentran en € pais o terri-
torio;

iv) En poder de los farmacéuticos u otros
distribuidores al por menor autorizados y de
las instituciones o personas cdificadas que
gjerzan, con la debida autorizacion, funciones
terapéuticas o cientificas, o

v) Como existencias especiaes.

y) Por "territorio” se entiende toda parte
de un Estado que se considere como entidad
separada a los efectos de la aplicacion dd sis-
tema de certificados de importacién y de auto-
rizaciones de exportacion previsto en €
articulo 31. Esta definicion no se aplica d vo-
cablo "territorio" en e sentido en que se
emplea en los articulos 42 y 46.

2. A los fines de esta Convencion, se con-
siderard que un estupefaciente ha sido "consu-
mido" cuando haya sido entregado a una per-
sona 0 empresa para su distribucion a por
menor, para uso médico o paralainvestigacién
cientifica; y lapalabra"consumo" se entendera
en consecuencia.



ARTICULO 2
Sustancias sujetas a fiscalizacion

1. Con excepcidn de las medidas de fiscdi-
zacion que se limiten a estupefacientes deter-
minados, 10s estupefacientes de la Lista | esta
rén sujetos atodas las medidas de fiscalizacion
aplicables a los estupefacientes en virtud de la
presente Convencion y, en particular, alas pre-
vistas en |0s articulos: 4 c), 19, 20, 21, 29, 30,
31, 32,33 34y 37.

2. Los estupefacientes de laLista |l estarén
sujetos a las mismas medidas de fiscalizacion
que los de la Lista |, savo las medidas prescri-
tas en e articulo 30, incisos 2 y 5, respecto del
comercio a por menor,

3. Los preparados distintos de aquéllos de
laLigtalll estaran sujetos alas mismas medidas
defiscalizacion quelos estupefacientes que con-
tengan, pero con respecto a dichos preparados,
no se exigiran las previsiones (articulo 19) ni
las estadisticas (articulo 20) gque no correspon-
dan alos referidos estupefacientes, ni serd ne-
cesario aplicar lo dispuesto por los articulos 29,
inciso 2 ¢) y 30 inciso 1 &) ii).

4. Los preparados de la Liga Il estarédn
sujetos a las mismas medidas de fiscalizacion
gue los que contengan estupefacientes de la
Lista ll, excepto que no sera necesario aplicar
en su caso las disposiciones del articulo 31, in-
Cis0 1b)y 3al5 yque alosfinesdelas pre-
visiones (articulo 19) y estadigticas (articulo
20), Sdlo se exigira la informacién relativa a
las cantidades de estupefacientes que se em-
pleen en la fabricacidn de dichos preparados.

5. Los estupefacientes de la Lista IV seran
tambiénincluidosenlaListal y estaran sujetos
a todas las medidas de fiscalizacion aplicables
alos estupefacientes que figuran en esta Gltima
Listay, ademés, alas siguientes:

a) Las Partes adoptaran todas las medidas
especides de fiscdizacion que juzguen nece-
sarias en vista de las propiedades particular-

mente peligrosas de los estupefacientes de que
Setrata; y

6) Las Partes prohibiran la produccion,
fabricacién, exportacion e importacién, comer-
Cio, posesion o uso de tales estupefacientes, s
a sujuicio las condiciones que prevalezcan en
su pais hacen que sea éste & medio mas apro-
piado para proteger la sdud y € bienestar
publicos, con excepcion de las cantidades ne-
cesarias Unicamente para la investigacion
médicay cientifica, incluidos los experimentos
clinicos con dichos estupefacientes que se reali-
cen bajo lavigilanciay fiscalizacion de la Parte
0 estén sujetos a su vigilancia y fiscdizacion
directas.

6. Ademas de las medidas de fiscdizacion
aplicables atodos|os estupefacientes de laLista
I, € opio estara sometido a las disposiciones de
los articulos 23 y 24, la hoja de coca a las de
los articulos 26 y 27, y la cannabis a las del
articulo 28.

7. La adormidera, € arbusto de coca, la
planta de cannabis, la paja de la adormidera 'y
las hojas de la cannabis estaran sujetos a las
medidas de fiscalizacion prescritas en los ar-
ticulos 22 a24; 22, 26y 27, 22y 28; 25; y 28
respectivamente.

8. LasPartesharan todo lo posible para apli-
car las medidas de fiscaizacion que sean fac-
tibles a las sustancias no sujetas a las disposi-
ciones de esta Convencion, pero que puedan
ser utilizadas para la fabricacion ilicita de es-
tupefacientes.

9. Las Partes no estaran obligadas a aplicar
las disposiciones de la presente Convencion a
los estupefacientes que se usan comunmente
en laindustria para fines que no sean médicos
o cientificos, siempre que:

a Por los procedimientos de desnaturaliza-
cion apropiados o por otros medios, logren im-
pedir que |0s estupefacientes Utilizados puedan
prestarse a uso indebido o producir efectos
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nocivos (articulo 3, inciso 3) y que sea posible
enlaprécticarecuperar lassustanciasnocivas; y

6) Incluyan en los datos estadisticos (ar-
ticulo 20) que suministren las cifras correspon-
dientes a la cantidad de cada estupefaciente
utilizado de esta forma.

ARTICULO 3

Modificacidn de la esfera de aplicacién de
la fiscalizacion

1. SiemprequeunadelasPartesolaOrgani-
zacion Mundia de la Salud posean datos que,
a su parecer, puedan exigir una modificacion
de cualquiera de las Listas, lo notificaran 4
Secretario General y le facilitaran los datos en
que basen la notificacion.

2. El Secretario General comunicaralanoti-
ficacion y los datos que considere pertinentes
alas Partes, alaComisiény, cuando lanctifica-
cion proceda de alguna de las Partes, a la Or-
ganizacién Mundial de la Salud.

3. Cuando una natificacion se refiera a una
sustancia que no esté ya incluida en las Listas
To1l,

i) Las Partes examinaran, teniendo en
cuenta la informacién de gque se disponga, la
posibilidad de aplicar provisionamente a la
sustancia de que se trate todas las medidas de
fiscalizacion que rigen paralos estupefacientes
delaLigal;

ii) Antes de tomar una decision de confor-
midad con € apartado iii) de este parrafo, la
Comision podréa decidir que las Partes apliquen
provisiondmente a dicha sustancia todas las
medidas de fiscalizacion aplicables alos estupe-
facientesdelalListal. Las Partes aplicaran tales
medidas a la referida sustancia con carécter
provisiona ;

iii) S la Organizacion Mundia de la Salud
comprueba que dicha sustancia se presta a uso
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indebido o puede producir efectos nocivospare-
cidos alos de los estupefacientes de las Listas
I oll, 0 que puede ser transformada en un
producto que se preste a un uso indebido simi-
lar o que pueda producir efectos nocivos seme-
jantes, comunicara su dictamen ala Comisién,
la cual podra, de conformidad con la recomen-
dacién de la Organizacion Mundial de la Salud,
decidir que se incluya dicha sustancia en la
Listal o enlaListall.

4. S la Organizacién Mundial de la Salud
comprueba que un preparado, dadas las sus-
tancias que contiene, no se presta auso indebido
y no puede producir efectos nocivos (inciso 3),
y que su contenido de estupefaciente no se
puede recuperar con facilidad, la Comision
podra, de conformidad con la recomendacion
delaOrganizacion Mundial delaSalud, incluir
este preparado en la Lista IlI.

5. S la Organizacion Mundial de la Salud
comprueba que un estupefaciente de la Lista |
es particularmente susceptible de uso indebido
y de producir efectos nocivos (inciso 3) y que
tal susceptibilidad no esta compensada por ven-
tajas terapéuticas apreciables que no posean
otras sustancias sino los estupefacientes de la
Lista IV, la Comisién podrd, de conformidad
con larecomendacion de la Organizacion Mun-
dial dela Salud, incluir este estupefaciente en
laListalV.

6. Cuando una notificacion se refiera a un
estupefaciente de las Listas | o Il o aun pre-
parado delaListalll, laComision, sin perjuicio
de las medidas previstas en € inciso 5, podrg,
de conformidad con la recomendacién de la
Organizacion Mundia de la Salud, modificar
cualquiera de las listas:

a) Transfiriendo un estupefaciente de la
Listal alaListall odelaListall alaListal ; o

fe) Retirando un estupefaciente o prepa-
rado, segun el caso, de una de las Listas.

7. Toda decision que tome la Comision a



aplicar este articulo, sera (comunicada por el
Secretario General atodoslosEstadosMiembros
delas Naciones Unidas, alos Estados no miem-
bros que sean Parte en la Convencién, a la
Organizacién Mundial dela Sdud y ala Junta.
Dicha decisién entrara en vigor respecto a cada
una de las Partes en la fecha en que reciba tal
comunicacion, y las Partes adoptaran entonces
las medidas requeridas por esta Convencién.

8. @ Las decisones de la Comision que
modifiquen cualesquiera de las listas estaran
sujetas a revision por €l Consgjo, previa solici-
tud de cualesguiera de las Partes presentada
dentro de un plazo de noventa dias contados a
partir de la fecha de recibo de la notificacién
de la decison. La solicitud de revison sera
presentada a Secretario General junto con toda
la informacién pertinente en que se base dicha
solicitud de revision.

6) El Secretario Genera transmitird copias
de la solicitud de revision y de la informacion
pertinente a la Comision, a la Organizacion
Mundial de la Salud y a todas las Partes y las
invitard a que formulen sus observaciones
dentro de un plazo de noventa dias. Todas las
observaciones que se reciban serén sometidas
al Consgjo para que éste las examine.

¢) El Consgjo podra confirmar, modificar o
revocar ladecision dela Comision y ladecision
del Consejo sera definitiva. La notificacion de
la decision del Consgjo sera transmitida a los
EstadosMiembrosdelasNacionesUnidas, alos
Estados no miembros Partes en la Convencién,
alaComision, alaOrganizacién Mundial dela
Salud y ala Junta.

d) Mientras setransmitelarevision, seguira
vigente la decision original dela Comision.

9. Las decisiones de la Comisién adoptadas
de conformidad con este articulo no estarén
sujetas al procedimiento de revisién previsto
en d articulo 7.

ARTICULO 4
Obligacionesgenerales

LasPartesadoptarédntodaslas medidaslegis-

lativas y administrativas que puedan ser ne-
cesarias:

a) Para dar cumplimiento a las disposi-
ciones de la presente Convencion en sus respec-
tivos territorios,

b) Para cooperar con los demés Estados en
la gjecucion de las disposiciones de la presente
Convencién,y

¢) Sin perjuicio de las disposiciones de la
presente Convencion, para limitar exclusiva
mente laproduccion, lafabricacién, laexporta-
cién, laimportacién, la distribucion, € comer-
cio, e uso y laposesion de estupefacientes alos
fines médicos y cientificos.

ARTICULO 5

Los 6rganos internacionales de fiscalizacion

Las Partes, reconociendo la competencia de
las Naciones Unidas en materiade fiscalizacién
internacional de estupefacientes, convienen en
encomendar a la Comision de Estupefacientes
del Consejo Econdmico y Socid y ala Junta
Internacional de Fiscalizacion de Estupefa-
cientes, las respectivas funciones que la pre-
sente Convencién les asigna.

ARTICULO 6

Gastos de los 6rganos internacionales
de fiscalizacién

Los gastos delaComisiony delaJuntaseran
sufragados por lasNaciones Unidasenlaforma
gue decidala Asamblea General. Las Partes que
no sean Miembros de las Naciones Unidas con-
tribuiran a dichos gastos con las cantidades que
la Asamblea Genera considere equitativas y
fije periédicamente, previa consulta con los
gobiernos de aquellas Partes.

17



ARTICULO 7

Revision de las decisiones y recomendaciones
dela Comisién

Excepto las decisiones formadas de acuerdo
en @ articulo 3, las decisiones y recomenda-
ciones aprobadas por la Comision en cumpli-
miento de sus disposiciones estaran subordina-
das alaaprobacion o modificacion del Consejo
o delaAsamblea General, de lamismamanera
gue otras decisiones y recomendaciones de la
Comision.

ARTICULO 8
Funciones de la Comision

La Comisién tendra autoridad para estudiar
todas las cuestiones relacionadas con los obje-
tivos de esta Convencion, y en particul ar para:

a) ModificarlasListassegunlo dispuesto en
d articulo 3;

fe) Sefidar a la atencion de la Junta cual-
quier cuestion que tenga relacion con las fun-
ciones de lamisma;

¢) Hacer recomendaciones para la aplica-
cion de las disposiciones de esta Convencion
y € logro de sus propdsitos, y en particular
recomendar programas de investigacion cien-
tifica eintercambio de informacion de caréacter
cientifico o técnico;

d) Sefidar ala atencion de los Estados no
Partes las decisiones o recomendaciones que
adopte en cumplimiento de la presente Con-
vencién, afin de que dichos Estados examinen
laposibilidad de tomar medidas de acuerdo con
tales decisiones y recomendaciones.

ARTICULO 9
Composicion de la Junta

1. LaJunta se compondra de 11 miembros,
gueel Consgjo designaraenlaformasiguiente:

a) Tres miembros que posean experiencia
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meédica, farmacol dgica o farmacéutica, elegidos
de una lista de cinco personas, por lo menos,
propuestas por la Organizacién Mundial de la
Sdud;

b) Ocho miembros elegidos de una lista de
personas propuestas por los Estados Miembros
delas Naciones Unidas y por las Partes que no
sean miembros de las Naciones Unidas.

2. Los miembros de la Junta habran de ser
personas que por su competencia, imparciali-
dad y desinterés, inspiren confianza general.
Durante su mandato no podran ocupar cargo
alguno ni gercer actividad que pueda redundar
en detrimento de su imparcididad en € de
sempefio de sus funciones. El Consgo, en con-
sulta con la Junta, tomara todas las medidas
necesarias para garantizar la total indepen-
dencia técnica de laJunta, en e desempefio de
sus funciones.

3. El Consgjo, teniendo debidamente en
cuentael principio deladistribucién geografica
equitativa, estudiara la conveniencia de que
formen parte de la Junta, en una proporcion
equitativa, personas que conozcan la situacion
en materia de estupefacientes en l0s paises pro-
ductores, fabricantes y consumidores y que
estén vinculados con esos paises.

ARTICULO 10

Duracion del mandato y remuneracion de los
miembros de la Junta

1. Los miembros de la Junta gjercerdn sus
funciones durante tres afios y podran ser re-
elegidos.

2. El mandato de cada miembro de la Junta
expirara la vispera de la primera sesion de la
Junta alaque tenga derecho a asistir su sucesor.

3. Cuando un miembro de la Junta deje de
asistir a tres periodos de sesiones consecutivos
se considerara que ha renunciado.



4. El Consgo, arecomendacion de la Junta,
podra destit1ir a un miembro de la Junta que
no relina ya las condiciones necesarias para
formar parte de dla conforme al parrafo 2 del
articulo 9. Dicha recomendacion debera contar
con € voto afirmativo de ocho miembros de la
Junta.

5. Cuando durante el mandato de un miem-
bro de la Junta quede vacante su cargo, €l
Consejo cubrira dicha vacante eligiendo otro
miembro por el resto dd mandato ala mayor
brevedad y de conformidad con las disposi-
ciones aplicables dd articulo 13

6. Losmiembros de laJunta percibiran una
remuneracién adecuadaquefijaralaAsamblea
General.

ARTICULO 11
Reglamento de la Junta

1. LaJunta elegird su presidente y las per-
sonas que ocuparan los cargos directivos que
considere necesarios y aprobara su reglamento.

2. LaJduntasereuniracon lafrecuencia que
crea necesaria para € buen desempefio de sus
funciones, pero celebrara por |0 menos dos re-
uniones anuales.

3. EnlassesionesdelaJuntael quorum sera
de siete miembros.

ARTICULO 12
Funcionamiento del sistema de previsiones

1. La Junta fijara la fecha o fechas y la
manera en que habran de facilitarse las pre-
visiones, segin lo dispuesto en el articulo 19,
y prescribirael empleodeformul ariosal efecto.

2. La Junta pedira a los gobiernos de los
paises y territorios a los que no se aplica la
presente Convencion, que faciliten sus previ-
siones de conformidad con lo dispuesto en la
presente Convencion.

3. S unEstado no suministralas previsiones
respecto de alguno de susterritorios en lafecha
fijada, la Junta las establecerd en la medida de
lo posible. La Junta establecera dichas pre-
visiones, en colaboracion con € gobierno in-
teresado, siempre que esto sea factible.

4. La Junta examinara las previsiones, in-
clusolassuplementariasy, salvo cuando setrate
de necesidades para fines especiades, podra
pedir los datos que estime necesarios respecto
de cualquier pais o territorio en cuyo nombre
se haya suministrado la prevision, para com-
pletarla o aclarar cualquier declaracién que
figureendla

5. LaJuntaconfirmard, tan pronto como sea
posible, las previsiones, incluso las suplemen-
tarias, o podra modificarlas con el consenti-
miento del gobierno interesado.

6. Ademas delos informes mencionados en
€l articulo 15, la Junta publicarg, en las épocas
gue determine pero por lo menos una vez a
afo, la informacion sobre las previsiones que
pueda, asu parecer, facilitar laaplicaciéon dela
presente Convencion.

ARTICULO 13

Funcionamiento del sistema de informacién
estadistica

1. LaJuntadeterminaracdémo hade presen-
tarse la informacion estadistica segan |0 dis-
puesto en € articulo 20 y prescribira el empleo
de formularios a edte efecto.

2. La Junta examinard la informacion que
reciba, paradeterminar si lasParteso cualquier
otro Estado hacumplido las disposiciones de la
presente Convencion.

3. LaJduntapodréapedir los demés datos que
estime necesarios para completar o explicar los
gue figuren en la informacion estadistica.

4. LaJuntano tendracompetenciaparafor-
mular objeciones ni expresar su opinion acerca
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de los datos estadisticos relativos a los estupe-
facientes necesarios parafines especiaes.

ARTICULO 14

Medidas de la Junta para asegurar e cumpli-
miento de las disposiciones de la presente
Convencion

1. @ S basandose en € examen de la in-
formacién presentada por los gobiernos a la
Juntaenvirtud delas disposiciones de esta Con-
vencion, o en informacién comunicada por los
organos de las Naciones Unidas y relacionada
con cuestiones que se plantean en virtud de
dichas disposiciones, la Junta tiene motivos
para creer quelasfinalidades de la Convencion
corren un grave peligro porque un pais o terri-
torio no ha cumplido las disposiciones de esta
Convencion. La Junta tendra derecho a pedir
explicaciones a gobierno del pais o territorio
de que se trate. Sin perjuicio del derecho de la
Junta a sefialar a la atencion de las Partes, del
Consgjo y de la Comision las cuestiones que se
enumeran en €l apartado ¢), la solicitud de in-
formacién o las explicaciones de un gobierno
en virtud de este apartado se consideraran
asuntos confidenciales.

b) Despuésde actuar en virtud del apartado
a),ladunta, si hacomprobado que es necesario
proceder asi, podrapedir a gobierno interesado
gue adopte las medidas correctivas que las cir-
cunstancias aconsgjen para la gecucion de las
disposiciones de la presente Convencion.

¢) SilaJuntaconsidera que e gobierno in-
teresado no ha dado explicaciones satisfactorias
cuando se le pidieron en virtud del apartado
a), 0 no hatomado las medidas correctivas que
debiaen virtud del apartado ), podra sefiaar
la cuestion ala atencion de las Partes, del Con-
sgjo y de la Comision.

2. La Junta, cuando sefide un asunto a la
atencién de las Partes, dd Consgjoy de la Co-
mision en virtud del apartado c) del inciso 1,
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podrg, si ha comprobado que es necesario pro-
ceder asi, recomendar a las Partes que cesen
de importar drogas ddl pais interesado, de ex-
portarlas a é, o de hacer ambas cosas, durante
un periodo determinado o hasta que la Junta
guede satisfecha con la situacién existente en
exeterritorio o pais. El Estado interesado podra
plantear la cuestion ante e Consgjo.

3. La Junta tendr4 derecho a publicar un
informe sobre cualquier cuestién relacionada
con las disposiciones de este articulo y comuni-
carlo a Consgo, € cual lo remitird atodas las
Partes. S la Junta hace publica en dicho in-
forme una decisién tomada en virtud de este
articulo o cuaquier informacién relacionada
con € mismo, también incluira los puntos de
vista del gobierno interesado, s éste lo soli-
citare.

4. S la decison de la Junta que ha sido
publicada de acuerdo con este articulo no es
unanime, también se hara publica la opinion
delaminoria.

5. Cuando la Juntadiscuta una cuestion que
en virtud de lo dispuesto en este articulo in-
terese directamente aun pais, éte serdinvitado
a estar representado en lareunién de la Junta.

6. Se necesitara una mayoria de dos tercios
dd total de miembros de la Junta para adoptar
decisiones en virtud de este articulo.

ARTICULO 15
Informes de la Junta

1. La Junta redactard un informe anual
sobre su labor y los informes complementarios
gue considere necesarios. Dichosinformes con-
tendran, ademas, un andlisis de las previsiones
y de las informaciones estadisticas de que dis-
ponga la Juntay, cuando proceda, unaindica
cién delasaclaracioneshechas por los gobiernos
0 que seles hayan pedido, s las hubiere, junto
conlas observacionesy recomendacionesquela



Junta clesee hacer. Estos informes serdn some-
tidosa Consejo por intermedio dela Comisién,
que formulara las observaciones que estime
oportunas.

2. Estos informes serédn comunicados a las
Partes y publicados posteriormente por € Se-
cretario General. Las Partes permitiran que se
distribuyan sin limitacion.

ARTICULO 16
Secretaria

Los servicios de secretaria de la Comisidén y
de la Junta serédn suministrados por el Secre-
tario General.

ARTICULO 17
Administracion especial

Las Partes mantendrédn una administracién
especial que estard a cargo de la aplicacion de
las disposiciones de la presente Convencidn.

ARTICULO 18

Datos que suministraran las Partes al
SecretarioGeneral

1. Las Partesfacilitaran a Secretario Gene-
ral los datos que la Comisiéon pueda pedir por
s necesarios para € desempefio de sus fun-
ciones, y en particular:

a) Un informe anual sobre la aplicacién de
la presente Convencidn en cada uno de sus te-
rritorios;

fe) El texto de todas las leyes y reglamentos
promulgados periédicamente para poner en
préctica esta Convencion;

¢) Losdatos que pidala Comision sobre los
casos de trafico ilicito, especialmente los datos
de cada caso descubierto de tréfico ilicito que
puedan tener importancia, ya sea por arrojar
luz sobre las fuentes de que provienen los es-

tupefacientes para dicho tratico, 0 bien por las
cantidades de que setrate o0 e método empleado
por los traficantes ilicitos; y

d) Los nombresy las direcciones de las au-
toridades facultadas para expedir permisos o
certificados de exportacion y de importacion.

2. Las Partes suministrarén los datos men-
cionados en €l inciso anterior, ded modoy enla
fecha quefijela Comisién y utilizando los for-
mularios que dla indique.

ARTICULO 19

Previsiones de |as necesidades de
estupefacientes

1. Las Partes facilitaran anualmente a la
Junta, respecto de cada uno de sus territorios,
dd modo y en laforma que dlaestablezcay en
formularios proporcionados por dla, sus pre-
visiones sobre las cuestiones siguientes:

a) La cantidad de estupefacientes que seré
consumida con fines médicos y cientificos;

b) La cantidad de estupefacientes que sera
utilizada para fabricar otros estupefacientes,
preparados de laListalll y sustanciasalas que
no se aplicaesta Convencion;

¢) Las existencias de estupefacientes d 31
de diciembre ddl afio a que se refieren las pre-
visiones; y

d) Las cantidades de estupefacientes nece-
sarias para agregar a las existencias especiales.

2. Hechaslas deducciones a que serefiere e
inciso 3 del articulo 21, € total de las previ-
siones por cadaterritorio y cada estupefaciente
serdla suma de las cantidades indicadas en los
apartados a), fe) y d) del inciso 1 de este ar-
ticulo, més la cantidad necesaria para que las
existencias disponibles a 31 de diciembre dd
afo anterior alcancen la cantidad prevista,
como lo dispone € apartado €) del inciso 1.

3. Cuaquier Estado podra facilitar durante
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el afo previsiones suplementarias exponiendo
las razones que justifiquen dichas previsiones.

4. Las Partes comunicaran a la Junta €
método empleado para determinar las canti-
dades quefiguren en las previsionesy cualquier
modificacion introducida en dicho método.

5. Hechas las deducciones mencionadas en
e inciso 3 dd articulo 21, no deberan excederse
las previsiones.

ARTICULO 20

Datos estadisticos que se suministraran
a la Junta

1. Las Partes suministraran a la Junta, res-
pecto de cada uno de sus territorios, del modo

y en laformaen que elaestablezcay en formu-
larios proporcionados por €la, datos estadis-

ticos sobre las cuestiones siguientes:

a) Produccion y fabricacién de estupefa-
cientes;

fe) Uso de estupefacientes para la fabrica-
cion de otros estupefacientes, de los preparados
de la Lista Ill y de sustancias a las que no se
aplica esta Convencion, asi como de la paja de
adormidera para la fabricacion de estupefa-
cientes;

¢) Consumo de estupefacientes;

d) Importacionesy exportaciones de estupe-
facientes y de paja de adormidera;

€) Decomiso de estupefacientes y destino
queselesda;y

/) Existencias de estupefacientes a 31 de
diciembre del afio a que se refieren las esta-
disticas.

2. @) Los datos estadisticos relativos a las
cuestiones mencionadas en € péarrafo 1, savo
el apartado d), se establecerdn anualmentey se
presentaran a la Junta a mas tardar € 30 de
junio del afio siguiente al afo a que se refieren.

fe) Los datos estadisticos relativos alas cues-
tiones mencionadas en € apartado d) dd in-
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ciso 1 se estableceran trimestralmente y se pre-
sentardn ala Junta dentro del mes siguiente d
trimestre a que se refieren.

3. Ademasdelas cuestionesmencionadasen
el parrafo 1 de este articulo, las Partes podran
también facilitar a la Junta, dentro de lo po-
sible, respecto de cada uno de sus territorios,
informaci6n sobre la superficie (en hectareas)
dedicada a la produccién de opio.

4. Las Partes no estaran obligadas a presen-
tar datos estadisticos relativos a las existencias
especiadles, pero presentardn separadamente
datosrelativos alos estupefacientesimportados
u obtenidos en e pais o territorio con fines
especiales, asi como sobre las cantidades de
estupefacientes retiradas de las existencias es-

pecides para satisfacer las necesidades de la
poblacién civil.

Articuro 21
Limitacion de lafabricaciony delaimportacion

1. Lacantidad total de cada estupefaciente
fabricada o importada por cada pais o territorio
en un afo no excedera de la suma de las s-
guientes cantidades:

a) La cantidad consumida, dentro de los
limites de las previsiones correspondientes, con
fines médicos o cientificos;

b) La cantidad utilizada, dentro de los
limites de las previsiones correspondientes,
para la fabricacién de otros estupefacientes, de
preparados de la Lista Il y de sustancias a las
gue no se aplica esta Convencion;

c) Lacantidad exportada;

d) Lacantidad afiadida alas existencias con
objeto de llevarlas a nivel fijado en las previ-
siones correspondientes; Yy

€) La cantidad adquirida, dentro de los
limites de las previsiones correspondientes, con
fines especides.

2. De la suma de las cantidades indicadas



en e parrafo 1 se deducira toda cantidad que
haya sido decomisada y entregada para usos
licitos, asi como toda cantidad retirada de las
exigencias especides para las necesidades de
la poblacion civil.

3. S la Junta llega a la conclusion de que
la cantidad fabricada o importada en un afio
determinado excede de la suma de ias canti-
dades indicadas en € pérrafo 1, hechas las de-
ducciones prescritas por € péarrafo 2 de ese
articulo, todo excedente asi determinado y que
subsista a fina del afo se deducird, € afo s-
guiente, de las cantidades que hayan de fabri-
carse o importarsey de total delas previsiones,
determinado en €l péarrafo 2 dd articulo 19.

4. @) S lasinformaciones estadisticas sobre
importaciones y exportaciones (articulo 20)
indicaren quelacantidad exportadaacual quier
pais o territorio excede ddl total de las previ-
siones relativas a dicho pais o territorio, segiin
se determina en € parrafo 2 dd articulo 19,
mas | as cantidades que figuren como exportadas
y deducidos los excedentes seglin se determina
en € inciso 3 de este articulo, la Junta podra
notificar este hecho alos Estados a que, ajuicio
de la Junta, deba comunicarse dicha informa-
cién;

b) Cuando reciban esta notificacion, las
Partes no autorizaran durante €l afio ninguna
nueva exportacion dd estupefaciente en cues-
tién al pais o territorio de que se trate, salvo:

i) Sidicho pais o territorio enviauna nueva
prevision que corresponda a aumento de sus
importaciones y a la cantidad suplementaria
gue necesite; 0

ii) En casos excepcionaes, cuando, ajuicio
del gobierno dd pais exportador, la exporta-
cién sea indispensable para € tratamiento de
los enfermos.

ARTICULO 22
Disposicion especial aplicable al cultivo

Cuando las condiciones existentes en € pais

0 en un territorio de una Parte sean tales que,
a su juicio, la prohibicién dd cultivo de la
adormidera, del arbusto de coca o de la planta
de la cannabis resulte la medida mas adecuada
para proteger la salud publica y evitar que los
estupefacientes sean objeto detraficoilicito, la
Parte interesada prohibird dicho cultivo.

ARTICULO 23

Organismos nacionalesparalafiscalizacion
del opio

1. Las Partes que permitan € cultivo de la
adormidera parala produccion de opio deberdn
establecer, s no 1o han hecho ya, y mantener,
uno o0 mas organismos oficiales (Illamados en
este articulo, de ahora en adelante, d Orga
nismo) para desempefiar las funciones que se
le asignan en € presente articulo.

2. Dichas Partes aplicarén a cultivo de la
adormideraparalaproducciondeopioy al opio
las siguientes disposiciones:

a) El Organismo designard las zonas y las
parcelas de terreno en que se permitira e cul-
tivo de la adormidera para la produccion de
opio;

b) Sdlo podrén dedicarse adicho cultivo los
cultivadores que posean una licencia expedida
por e Organismo;

¢) Cadalicenciaespecificaralasuperficieen
la que se autoriza € cultivo;

d) Todos los cultivadores de adormidera
estaran obligados a entregar latotalidad de sus
cosechas de opio a Organismo. El Organismo
compraray tomard posesion material de dichas
cosechas, lo antes posible, a mas tardar cuatro
meses después de terminada la recoleccion ;

e) El Organismo tendra e derecho exclu-
sivo de importar, exportar, dedicarse d comer-
cio d por mayor y mantener las existencias de
opio que no se hallen en poder de los fabri-
cantes de dcdoides de opio, opio medicina o
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preparados de opio. Las Partes 110 estén obli-
gadas a extender este derecho exclusivo a opio
medicina y alos preparados a base de opio.

3. Las funciones administrativas a que se
refiere el inciso 2 serén desempefiadas por un
solo organismo publico si la Constitucion dela
Parte interesada lo permite.

ARTICULO 24

Limitacion de la produccién de opio para
el comercio internacional

1. @ S unade las Partes proyecta iniciar
la produccion de opio 0 aumentar su produc-
cién anterior, tendra presente las necesidades
mundiales con arreglo alas previsiones publi-

cadas por la Junta, afin de que su produccion
no ocasione superproduccion de opio en €

mundo.

fe) Ninguna Parte permitira la produccién
ni el aumento de la produccién de opio s cree
gue tal produccion o tal aumento en su terri-
torio puede ocasionar trafico ilicito de opio.

2. @ Sin perjuicio de lo dispuesto en € in-
ciso 1, s una Parte que d 1° de enero de 1961
no producia opio para la exportacion y desee
exportar el opio que produce en cantidades que
no excedan de cinco toneladas anuales, 1o noti-
ficard ala Juntay le proporcionara con dicha
notificaciéon informacion acerca de:

i) La fiscalizacion que, de acuerdo con la
presente Convencién, se aplicara a opio que
ha de ser producido y exportado, y

ii) El nombre del pais o paises a los que
espera exportar dicho opio; y la Junta podra
aprobar tal notificacidn o recomendar ala Parte
gue no produzca opio para la exportacion.

fe) Cuando una Parte que no sea de las au-
didas en d inciso 3 desee producir opio para
la exportacién en cantidades que excedan de
cinco toneladas anuales, 1o notificaraa Consejo
y proporcionara con dicha notificacién infor-
macion pertinente, que comprenda:
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i) Las cantidades que calcula producird
parala exportacién;

i) La fiscalizacién aplicable o propuesta
respecto del opio que se ha de producir; y

iii) El nombre del pais o paises a los que
espera exportar dicho opio; y €l Consejo apro-
bard la notificacion o podrd recomendar a la
Parte que no produzca opio para la exporta-
cion.

3. No obstante lo dispuesto en los apartados
a) y fe) dd inciso 2, una Parte que durante los
diez afios inmediatamente anteriores a 1° de
enero de 1961 exportaba € opio que producia,

podra continuar exportando el opio que pro-
duzca.

4. @) Las Partes no importaran opio de nin-
gun pais o territorio, salvo el opio producido
en e territorio de:

i) LasPartesaudidasen el inciso 3;

ii) Las Partes que hayan notificado a la
Junta, segun lo dispuesto en € apartado @) de
inciso 2;

iii) Las Partes que hayan recibido la apro-
bacién del Consgo, segun lo dispuesto en €
apartado fe) dd inciso 2.

fe) No obstante lo dispuesto en el apartado
a) de este inciso, las Partes podran importar
opio, producido por cualquier pais que haya
producido y exportado opio durante los 10
afos anteriores a 1° de enero de 1961, siempre
gue dicho pais haya establecido y mantenga un
6rgano u organismo de fiscalizacion nacional
para los fines enunciados en € articulo 23 y
aplique medios eficaces para asegurar que €l
opio que produce no se desvie a tréfico ilicito.

5. Las disposiciones de este articulo no im-
piden que las Partes:

a) Produzcan opio suficiente para sus pro-
pias necesidades; 0
fe) Exporten a otras Partes, de conformidad

con las disposiciones de esta Convencion, €
opio que decomisen en € trafico ilicito.



ARTICULO 25
Fiscalizacién de la paja de adormidera

1. Las Partes que permitan € cultivo de la
adormidera con fines que no sean la produccion
de opio adoptaran todas las medidas necesarias
para gue:

a) No produzca opio de esa adormidera; y

b) Se fiscalice de modo adecuado la fabrica-
cion de estupefacientes a base de la paja de
adormidera.

2. Las Partes aplicaran ala paja de adormi-
dera € régimen de licencias de importacion y
de exportacién que se prevé en los incisos 4 a
15 dd articulo 31

3. Las Partesfacilitarén acerca de laimpor-
tacion y exportacion de paja de adormidera los
mismos datos estadisticos que se exigen para
los estupefacientes en el apartado d) del in-
ciso 1 y en € apartado 6) de inciso 2 ddl ar-
ticulo 20.

ARTICULO 26
El arbusto de coca y las hojas de coca

1. LasPartesquepermitan € cultivodd ar-
busto de coca aplicaran a mismo y alas hojas
de coca € sistema de fiscalizacion establecido
en € articulo 23 para la fiscalizacion de la
adormidera; pero, respecto del inciso 2 d) de
e articulo, la obligacién impuesta al Orga-
nismo dli aludido serd solamente de tomar
posesion material de la cosecha lo més pronto
posible después dd fin de la misma.

2. En la medida de lo posible, las Partes
obligarén a arrancar de raiz todos los arbustos
de coca que crezcan en estado silvestre y des-
truiran los que se cultiven ilicitamente.

ARTICULO 27

Disposiciones suplementarias referentes a las
hojas de coca en general

1. Las Partes podran autorizar € uso de

hojas de coca para la preparacion de un agente
saporifero que no contenga ningun alcaoide
y, en lamedida necesaria para dicho uso, auto-
rizar la produccion, importacion, exportacion,
el comercio y la posesion de dichas hojas.

2. Las Partes suministraran por separado
previsiones (articulo 19) einformacion estadis-
tica (articulo 20) respecto de las hojas de coca
parala preparacion dd agente saporifero, ex-
cepto en la medida en que las mismas hojas de
coca se utilicen para la extraccion de acaloides
y del agente saporifero y asi se explique en la
informacion estadistica'y en las previsiones.

ARTICULO 28
Fiscalizacién de la cannabis

1. S una Parte permite € cultivo de la
planta we la cannabis para producir cannabis
0 resina de cannabis, aplicara a ese cultivo €
mismo sistema de fiscalizacion establecido en €
articulo 23 para la fiscalizacién de la adormi-
dera.

2. Lapresente Convencion no se aplicara al
cultivo de la planta de la cannabis destinado
exclusivamente a fines industriales (fibra y
semillas) u horticolas.

3. Las Partes adoptaran las medidas nece-
sarias para impedir e uso indebido o tréfico
ilicito de las hojas de la planta de la cannabis.

ARTICULO 29
Fabricacion

1. Las Partes exigiran que la fabricacion de
estupefacientes se redlice bajo € régimen de
licencias con excepcion del caso en que éstos
sean fabricados por empresas estatales.

2. LasPartes:

a) Ejerceran una fiscalizacion sobre todas
las personas y empresas gque se dediquen a la
fabricacion de estupefacientes o participen en
ella;



b) Someterdn a un régimen de licencias a
los establecimientos y locaes en que dicha
fabricacion pueda realizarse;

¢) Exigiran que los fabricantes de estupe-
facientes a quienes se haya otorgado licencia
obtengan permisos periddicos en los que se es-
pecifique laclase y la cantidad de estupefacien-
tes que estén autorizados a fabricar. Sin em-
bargo, no serd necesario exigir este requisito
para fabricar preparados.

3. Las Partes impediran que se acumulen,
en poder de los fabricantes de estupefacientes,
cantidades de estupefacientes o de paja de
adormidera superiores a las necesarias para €
funcionamiento normal delaempresa, tenien-
do en cuenta las condiciones gque prevalezcan
en € mercado.

ARTICULO 30
Comercio y distribucion

1. @) Las Partes exigiran que € comercio y
la distribucién de estupefacientes estén some-
tidos alicencia, excepto cuando dicho comercio
o distribucién lo redice una empresa o em-
presas dd Estado.

6) LasPartes:

i) Fiscalizaran a todas las personas y em-
presas que realicen o se dediquen al comercio
o ladistribucién de estupefacientes; y

ii) Someterdn a un régimen de licencias a
los establecimientos y locales en que pueda
realizarse dicho comercio o distribucion. No
sera necesario exigir € requisito de licencia
respecto de los preparados;

c) Lasdisposiciones de los apartadosa) y b)
relativas a licencias no se aplicardn necesaria
mente alas personas debidamente autorizadas
paraejercer funcionesterapéuticaso cientificas,
y mientras|as ejerzan.

2. Las Partes deberan también:

a) Impedir que en poder de los comercian-
tes, los distribuidores, las empresas dd Estado
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0 las personas debidamente autorizadas antes
mencionadas, se acumulen cantidades de estu-
pefacientes y paja de adormidera que excedan
de las necesarias para e gercicio normal de su
comercio, habida cuenta de las condiciones que
prevalezcan en € mercado;

b) i) Exigir recetas médicas para el suminis-
tro o despacho de estupefacientes a particu-
lares. Este requisito no se aplicard necesaria
mente a los estupefacientes que una persona
pueda obtener, usar, entregar o administrar
legalmente en e gjercicio de susfuncionestera-
péuticas debidamente autorizadas;

ii) Si las Partes estiman que estas medidas
s0ON hecesarias 0 convenientes, exigirdn que las
recetas de los estupefacientes de la Lista | se
extiendan en formularios oficides que las
autoridades publicas competentes o las asocia
ciones profesionales autorizadas facilitaran en
forma de talonarios.

3. Es deseable que las Partes exijan que las
of ertas escritas o impresas de estupefacientes,
la propaganda de cualquier clase o los folletos
descriptivos de estupefacientes, que se empleen
con fines comerciades, las envolturas interiores
de los paguetes que contengan estupefacientes,
y las etiquetas con que se presenten ala venta
los estupefacientes indiquen las denomina
ciones comunes internacionales comunicadas
por la Organizacion Mundial de la Salud.

4. S una Parte considera que tal medida es
necesaria o deseable, exigird que € paguete, o
la envoltura interior del estupefaciente lleve
una doble banda roja perfectamente visible. La
envoltura exterior de paguete que contenga
e estupefaciente no llevara la doble banda
roja

5. LasPartesexigiran que en laetiqueta con
gue se presente a la venta cualquier estupefa
ciente seindique & contenido de estupefaciente
exacto, con su peso 0 proporcion. Este requi-
sito dd rotulado no se aplicard necesariamente



a un estupefaciente que se entregue a una per-
sona bajo receta médica.

6. Las disposiciones de los incisos 2 y 5 no
se aplicaran necesariamente al comercio al por
menor ni ala distribucion a por menor de los
estupefacientes de la Lista Il.

ARTICULO 31

Disposiciones especiales referentes al
comercio internacional

1. Las Partes no permitirdn a sabiendas la
exportacion de estupefacientes a ningun pais o
territorio, salvo:

a) De conformidad con las leyes y regla-
mentos de dicho pais o territorio; y

b) Dentro de los limites del total de las pre-
visiones para ese pais o territorio, segin se
definen en e parrafo 2 del articulo 19, mas las
cantidades destinadas a |a reexportacion.

2. Las Partes ejercerén en los puertos fran-
cos y en las zonas francas la misma inspeccion
y fiscalizacién que en otras partes de su terri-
torio, sn perjuicio de que puedan aplicar
medidas més severas.

3. LasPartes:

a) Ejercerdn la fiscalizacion de las impor-
taciones y exportaciones de estupefacientes,
salvo cuando éstas sean efectuadas por una
empresa 0 empresas del Estado; y

b) Ejerceran una fiscalizacién sobre toda
personay sobre toda empresa que se dedique a
laimportacion o ala exportacion de estupefa-
cientes.

4. @) Las Partes que permitan la exportacion
0 importacion de estupefacientes exigiran que
seobtengaunaautorizacion diferente deimpor-
tacion o de exportacion para cada importacion
0 exportacioén, ya se trate de uno o més estupe-
facientes.

fe) En dicha autorizacion se indicara €
nombre del estupefaciente; la denominacion

comun internacional, si la hubiere; la canti-
dad que hadeimportarse o exportarsey el nom-
brey la direccion del importador y del expor-
tador; y Se especificara el periodo dentro del
cual habréa de efectuarse laimportacion o la ex-
portacion.

c) Laautorizacion de exportacion indicard,
ademas, € nimeroy lafechade certificado de
importacion (inciso 5) y de la autoridad que
lo ha expedido.

d) La autorizacién de importacion podra
permitir que la importacién se efectlie en més
de una expedicion.

5. Antes de conceder un permiso de expor-
tacién, las Partes exigiran que la persona o €
establecimiento que lo solicite presente un cer-

* tificad le importacion expedido por las auto-

ridade: competentes del pais o dd territorio
importador, en e que conste que ha sido auto-
rizada la importacion del estupefaciente o de
los estupefacientes que se mencionanen €. Las
Partes se gjustarén en la medida de lo posible
al modelo de certificado de importacion apro-
bado por la Comision.

6. Cada expedicion deberd ir acompafiada
de una copia del permiso de exportacion, dei
gue €l gobierno que lo haya expedido enviara
una copia a gobierno dd pais o territorio im-
portador.

7. @) Una vez efectuada la importacion, o
una vez expirado € plazo fijado para €ela, €
gobierno del pais o territorio importador de-
volvera e permiso de exportacion, debida-
mente anotado, a gobierno del pais o terri-
torio exportador;

b) En la anotacién se indicara la cantidad
efectivamente importada;

¢) S se haexportado en realidad una canti-
dad inferior a la especificada en €l permiso de
exportacion, las autoridades competentes in-
dicardn en dicho permiso y en las copias ofi-
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cides correspondientes la cantidad efectiva-
mente exportada.

8. Quedaradn prohibidas las exportaciones
dirigidas a un apartado postal 0 a un banco a
la cuenta de una persona o entidad distinta de
la designada en € permiso de exportacion.

9. Quedaran prohibidas las exportaciones
dirigidas a un almacén de aduanas, a menos
gueendl certificado deimportaci 6n presentado
por lapersona o € establecimiento que solicita
el permiso de exportacion, € gobierno dd pais
importador declare que ha aprobado la impor-
tacion para su depdsito en un amacén de
aduanas. En ese caso, € permiso de exportacion
deberd especificar que la importacion se hace
con ex destino. Para retirar una expedicion
consignada a almacén de aduanas sera nece-
sario un permiso de las autoridades en cuya

jurisdiccion esté comprendido € almacény, s
se destina a extranjero, se considerara como
una nueva exportacion en el sentido de la pre-
sente Convencion.

10. Las expediciones de estupefacientes que
entren en € territorio de una Parte o salgan del
mismo sin ir acompafiadas de un permiso de
exportacion seran detenidas por las autoridades
competentes.

11 Ninguna Parte permitira que pasen a
través de su territorio estupefacientes expedi-
dos a otro pais aunque sean descargados de
vehiculo quelostransporta, amenos que se pre-
sente alas autoridades competentes de esa Parte
una copia de permiso de exportacion corres-
pondiente a esa expedicion.

12. Las autoridades competentes de un pais
o territorio que hayan permitido €l transito de
una expedicion de estupefacientes deberan
adoptar todas las medidas necesarias paraim-
pedir que se dé ala expedicion un destino dis-
tinto del indicado en la copia del permiso de
exportacion que la acompafie, a menos que €
gobierno del pais o territorio por € que pase
la expedicion autorice € cambio de destino. El
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gobierno de e pais o territorio considerara
todo cambio de destino que se solicite como una
exportacién del pais o territorio de trénsito a
pais o territorio de nuevo destino. Si se auto-
rizael cambio de destino, las disposiciones de
losapartadosa) y b) del inciso 7 serén también
aplicadas entre € pais o territorio de transito
y € pais o territorio del que procedi6 original-
mente la expedicion.

13. Ningunaexpedicion de estupefacientes,
tanto si se hallaen trdnsito como depositada en
un almacén de aduanas, podra ser sometida a
cualquier manipulaciéon que pueda modificar
la naturaleza del estupefaciente. Tampoco
podra modificarse su embalgje sin permiso de
las autoridades competentes.

14. Las disposiciones de los incisos 11 a 13
relativas a paso de estupefacientes através del
territorio de una Parte no se aplicaran cuando
la expedicion de que se trate sea transportada
por una aeronave que no aterrice en el pais o
territorio de trénsito. Si laaeronave aterrizaen
tal pais o territorio, esas disposiciones seran
aplicadasenlamedidaen quelascircunstancias
lo requieran.

15. Las disposiciones de este articulo se
aplicaran sin perjuicio de las disposiciones de
cuaquier acuerdo internacional que limite la
fiscalizacién que pueda ser gjercida por cual-
quiera de las Partes sobre los estupefacientes
en transito.

16. Con excepcion de lo dispuesto en d
apartado a) de inciso 1 y en d inciso 2, nin-
guna disposicion de este articulo se aplicara
necesariamente en €l caso de los preparados de
la Lista II.

ARTICULO 32
Disposicionesespecial esrelativasal transporte
de drogas en los botiquines de primeros
auxilios de buques o aeronaves de las
lineasinternacionales

1. El transporte internacional por bugues o



aeronaves delas cantidades limitadas de drogas
necesarias para la prestacion de primeros
auxilios o para casos urgentes en € curso de
vigje, no se considerar4 como importacion, ex-
portacién o transito por un pais en € sentido
de esta Convencion.

2. Deberan adoptarse las precauciones ade-
cuadas por € pais de la matricula para evitar
€l uso indebido de las drogas a que serefiere e
inciso 1 o su desviacion parafinesilicitos. La
Comision recomendaradichas precauciones, en
consulta con las organizaciones internacionales
pertinentes.

3. Las drogas transportadas por buques o
aeronaves de conformidad con lo dispuesto en
e péarrafo 1, estaran sujetas a las leyes, regla
mentos, permisos y licencias del pais de la
matricula, pero sin perjuicio dd derecho de las
autoridadesl|ocalescompetentesaefectuarcom-
probaciones e inspecciones 0 adoptar otras
medidas de fiscalizacion a bordo del buque o
aeronave. La administracién de dichas drogas
en caso de urgente necesidad no se considerara
gue constituye una violacion de las dispos-
ciones del apartado b) i) de articulo 30.

ARTICULO 33
Posesion de estupefacientes

Las Partes sdlo permitiran la posesion de
estupefacientes con autorizacion legal.

ARTICULO 34
Medidas defiscalizaciony de inspeccion

Las Partes exigiran:

a) Que todas las personas a quienes se con-
cedan licencias en virtud de la presente Con-
vencion o que ocupen cargos directivos o de
inspeccion en una empresa del Estado estable-
cida segin lo dispuesto en esta Convencion,
tengan la idoneidad adecuada para aplicar fiel
y eficazmente las disposiciones de las leyes 'y

reglamentos que se dicten para dar cumpli-
miento alamisma;

6) Que las autoridades administrativas, los
fabricantes, los comerciantes, los hombres de
ciencia, lasinstituciones cientificas y los hospi-
tales lleven registros en que consten las canti-
dades de cada estupefaciente fabricado, y de
cada adquisicion y destino dado a |os estupe-
facientes. Dichos registros seran conservados
por un periodo de dos afios por 1o menos.
Cuando se utiliceen talonarios (articulo 30 in-
cisn 2 b)) derecetas oficiaes, dichostalonarios
se conservaran también durante un periodo de
dos afios por 1o menos.

ARTICULO 35
Lucha contra € trafico ilicito

Teniendo debidamente en cuenta sus regi-
menes constitucional, legd y administrativo,
las Partes:

a) Aseguraran en € plano nacional una co-
ordinacion de la accion preventivay represiva
contra € tréfico ilicito; para elo podran de-
signar un servicio apropiado que se encargue
de dicha coordinacién;

b) Se ayudardn mutuamente en la lucha
contra el tréfico ilicito de estupefacientes;

¢) Cooperarén estrechamente entre si'y con
|as organizaciones internacional es competentes

de que sean miembros para mantener unalucha
coordinada contra € trafico ilicito;

d) Velaran por que la cooperacion interna-
cional delos servicios apropiados se efectle en
forma expedita; y

€) Cuidaran que, cuando se transmitan de
un pais a otro los autos para una accion judi-
cia, latransmision se efectlie en forma expe-
dita a los 6rganos designados por las Partes;
este requisito no prejuzga @ derecho de una
Parte a exigir que se le envien las piezas de
autos por via diplomatica.
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ARTICULO 36
Disposiciones penales

1. A reservadelo dispuesto por su Constitu-
cion, cadauna de las Partes se obliga a adoptar
las medidas necesarias para que € cultivoy la
produccion, fabricacion, extraccién, prepara-
cion, posesion, ofertas en general, ofertas de
venta, distribucion, compra, venta, despacho
por cualquier concepto, corretaje, expedicion,
expedicion en transito, transporte, importa-
cién y exportacion de estupefacientes, no con-
formes a las disposiciones de esta Convencion
0 cualesquiera otros actos que en opinion de la
Parte puedan efectuarse en infraccion de las
disposiciones de la presente Convencion, se
consideren como delitos S se cometen inten-
cionalmente y que los delitos graves sean casti-
gados en forma adecuada, especialmente con
penas de prision u otras penas de privacion de
libertad.

2. A reserva de las limitaciones que im-
ponga la Constitucion respectiva, € régimen
juridicoy lalegislacion nacional de cadaParte:

a) i) Cada uno de los delitos enumerados
end inciso 1, 9 se comete en diferentes paises,
se considerard como un delito distintos

ii) La participacion deliberada o la con-
fabulacion para cometer cualquiera de esos
dditos, asi como la tentativa de cometerlos, los
actos preparatorios y operaciones financieras,
relativos alos delitos de que trata este articulo,
se consideraran como delitos, tal como se dis-
poneen e inciso 1;

iif) Las condenas pronunciadas en € ex-
tranjero por esos delitos serén computadas para
determinar lareincidencia; y

iv) Los referidos delitos graves cometidos
en el extranjero, tanto por nacional es como por
extranjeros, serén juzgados por la Parte en
cuyo territorio se haya cometido € delito, o por
laParte en cuyo territorio se encuentre € delin-
cuente, si no procede la extradicion de confor-
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midad con laley de la Parte ala cua sela soli-
cita, y s dicho delincuente no ha sido ya
procesado y sentenciado.

6) Es desedble que los delitos a que se re-
fieren €l inciso 1y € apartado a) ii) del inciso
2 seincluyan entre los delitos que dan lugar a
extradicion, en todo tratado de extradicion con-
certado 0 que pueda concertarse entre las
Partes, y sean delitos que den lugar a extradi-
cién entre cualesquiera de las Partes que no
subordinen la extradicion a la existencia de un
tratado o acuerdo de reciprocidad, areserva de
gue la extradicién sea concedida con arreglo a
lalegidacion delaParte ala que se haya pedido,
y de que esta Parte tenga derecho a negarse a
proceder ala detencién del delincuente o a con-
ceder la extradicion s sus autoridades compe-
tentes consideran que €l delito no es suficiente-
mente grave.

3. Las disposiciones del presente articulo
estardn limitadas por las disposiciones del
derecho penal delaParteinteresada, en materia
de jurisdiccion.

4. Ningunadelas disposiciones del presente
articulo afectard el principio de que los delitos
agueserefierehan de ser definidos, perseguidos
y castigados de conformidad con lalegislacién
nacional de cada Parte.

ARTICULO 37
Aprehensién y decomiso
Todo estupefaciente, sustancia y utensilio
empleados en la comisién de delitos menciona-

dos en e articulo 36 o destinados a tal fin
podran ser objeto de aprehension y decomiso.

ARTICULO 38
Tratamiento de |0s toxicémanos

1. Las Partes consideraran especialmente
las medidas que pueden adoptarse parael trata-



miento médico, € cuidado y la rehabilitacién
de los toxicémanos.

2. S la toxicomania constituye un grave
problema para una Parte y S SUS recursos
econdmicos lo permiten, es conveniente que
dicha Parte establezca servicios adecuados para
tratar eficazmente a los toxicdmanos.

ARTICULO 39

Aplicacion de medidas nacionales de fiscaliza-
cién mas estrictas que las establecidas
por esta Convencion

No obstante lo dispuesto en la presente Con-
vencion, no estara vedado alas Partes ni podra
presumirse que les esté vedado, adoptar medi-
das de fiscalizacion mas estrictas o rigurosas
gue las previstas en la Convencién, y, en espe-
cid, que exija que los preparados de la Lista
Il o los estupefacientes de la Lista Il queden
sujetos atodas |as medidas defiscalizacion apli-
cables a los estupefacientes de la Listal o a
aquellas que, a juicio de la Parte interesada,
Sean necesarias 0 convenientes para proteger la
salud publica

ARTICULO 40

Idiomas de la Convencion y procedimiento
para su firma, ratificacion y adhesion

1. La presente CoOnvencion, cuyos textos
chino, espafial, francés, inglésy ruso son igual-
mente auténticos, quedard abierta, hasta el 1°
de agosto de 1961, a la firma de todos los Es-
tados Miembros de las Naciones Unidas, de
todos los Estados no miembros que son Partes
en e Estatuto de la Corte Internacional de Jus-
ticiao miembros de un organismo especializado
de las Naciones Unidas, e igualmente de todo
otro Estado que € Consgjo puedainvitar a que
sea Parte.

2. La presente Convencién esta sujeta a
ratificacion. Los instrumentos de ratificacion
serén depositados ante € Secretario General.

3. La presente Convencion estara abierta,
después del 1° de agosto de 1961, ala adhesién
delos Estados a que serefiere d péarrafo 1. Los
instrumentos de adhesion serén depositados
ante e Secretario General.

ARTICULO 41
Entrada en vigor

1. La presente Convencién entrard en vigor
el trigésimo dia siguiente a la fecha en que se
haya depositado € cuadragésimo instrumento
de ratificacion o adhesion, de conformidad con
e articulo 40.

2. Con respecto a cualquier otro Estado que
deposite un instrumento deratificacién o adhe-
sion después de la fecha de depésito de dicho
cuadragésimo instrumento, la presente Con-
vencién entrard en vigor € trigésimo dia
siguiente que ese Estado haya depositado su
instrumento de ratificacion o de adhesion.

ARTICULO 42
Aplicacion territorial

La presente Convencion se aplicara a todos
los territorios no metropolitanos cuya repre-
sentacién internacional €jerzaunade las Partes,
sadvo cuando se requiera € consentimiento

previo de tal territorio en virtud de la Condti-
tucion de la Parte o dd territorio interesado,

0 de la costumbre. En ese caso, la Parte tratara
de obtener lo antes posible € necesario consen-
timiento del territorio, y, una vez obtenido, 1o
notificarq al Secretario General. La presente
Convencién se aplicard a territorio o terri-
torios mencionados en dicha notificacion, a
partir de la fecha en que lareciba @ Secretario
General. En los casos en que no se requiera €
consentimiento previo de territorio no metro-
politano, la Parte interesada declarara, en €
momento de la firma, de laratificacion o de la
adhesion, a qué territorio o territorios no me-
tropolitanos Se aplica la presente Convencion.
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ARTICULO 43

Territorios a que se refieren los articulos
19, 20, 21y 31

1. Las Partes podran notificar a Secretario
Genera que, a efectos de los articulos 19, 20,
21 y 31, uno de sus territorios, esta dividido
en dos 0 mas territorios, o que dos 0 mas de
éstos se consideran un solo territorio.

2. Dos 0 més Partes podran notificar a
Secretario General que, a consecuencia dd es-
tablecimiento de una uniéon aduanera entre
ellas, constituyen un solo territorio alos efectos
de los articulos 19, 20, 21 y 31

3. Todanotificacion hecha con arreglo alos
incisos 1 6 2 de este articulo surtiré efectos e
1° de enero de afio siguiente a aquél en que
se hayahecho lanotificacion.

ARTICULO 44

Abrogacién de los instrumentos
internacionalesanteriores

Al entrar en vigor la presente Convencion,
sus disposiciones abrogaran y sustituiran entre
las Partes las disposiciones de los siguientes
instrumentos:

a) Convencion Internacional del Opio, fir-
mada en LaHaya e 23 de enero de 1912 ;

b) Acuerdo concerniente a la fabricacion,
el comerciointerior y el uso de opio preparado,
firmado en Ginebra e 11 de febrero de 1925;

c) Convencidn Internacional del Opio, fir-
mada en Ginebra @ 19 de febrero de 1925;

d) Convencién paralimitar |afabricaciény
reglamentar la distribucion de estupefacientes,
firmada en Ginebra & 13 de julio de 1931;

€) Acuerdo para la supresion dd habito de

fumar opio en el Lejano Oriente, firmado en
Bangkok € 27 de noviembre de 1931 ;

/) Protocolo firmado en Lake Success
(Nueva York) d 11 de diciembre de 1946,
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gue modifica los Acuerdos, Convenciones y
Protocolos sobre estupefacientes concertados
en LaHayad 23 de enero de 1912, en Ginebra
e 11 de febrero de 1925, d 19 de febrero de
1925y e 13 dejulio de 1931 ; en Bangkok €
27 de noviembre de 1931 y en Ginebra & 26
dejunio de 1936, sdvo en lo que afecta a esta
ultima Convencion;

g) Las Convenciones y Acuerdos mencio-
nados en los apartados a) a e), modificados
por el Protocolo de 1946, mencionado en el
apartado /) ;

k) Protocolo firmado en Paris € 19 de no-
viembre de 1948, que somete a fiscalizacion
internacional ciertas drogas no comprendidas
enla Convencion del 13 dejulio de 1931 para
limitar la fabricacion y reglamentar la distribu-
cion de estupefacientes, modificadapor € Pro-
tocolo firmado en Lake Success (Nueva Y ork)
d 11 de diciembre de 1946;

i) Protocolo para limitar y reglamentar €
cultivo de la adormidera y la produccién, €
comercio internacional, e comercio a por
mayory el uso dd opio, firmado en NuevaY ork
e 23 de junio de 1953 en caso que dicho
Protocolo hubiera entrado en vigor.

2. Al entrar en vigor la presente Conven-
cion, el apartado 6) del inciso 2 del articulo 36
abrogara y sustituirg, entre las Partes que lo
sean también en la Convenciéon para la su-
presion del tréafico ilicito de drogas nocivas,
firmada en Ginebra €l 26 de junio de 1936, las
disposiciones dd articulo 9 de esta Ultima Con-
vencidn, pero esas Partes podran mantener en
vigor dicho articulo 9, previa notificacién a
Secretario General.

ARTICULO 45
Disposicionestransitorias
1. A partir delafechaen que entre en vigor

la presente Convencion (inciso 1 del articulo
41), las funciones de la Junta a que se refiere



el articulo 9 seran desempefiadas provisional-
mente por € Comité Central Permanente cons-
tituido con arreglo a capitulo VI dela Conven-
Cién a que serefiere d apartado c) dd articulo
44, modificada, y por el Organo de Fiscalizacion
constituido con arreglo a capitulo I delaCon-
vencion a que se refiere @ apartado d) ded
articulo 44, modificado, segin lo requieran
respectivamente dichas funciones.

2. El Consgjo fijara la fecha en que entrara
en funciones la nueva Junta de que trata el
articulo 9. A partir de esa fecha, esta Junta
gjercerd, respecto de los Estados Partes en los
instrumentos enumerados en €l articulo 44 que
no sean Partes en la presente Convencion, las
funciones del Comité Central Permanentey del
Organo de Fiscalizacion mencionados en e
inciso 1.

ARTICULO 46
Denuncia

1. Unavez transcurridos dos afios, a contar
de la fecha de entrada en vigor de la presente
Convencion (articulo 41, inciso 1), toda Parte,
en su propio nombre o en & de cualquiera de
los territorios cuya representacion internacio-
nal ejerzay que hayaretirado el consentimiento
dado segunlo dispuesto en el articulo 42, podra
denunciar lapresente Convencién medianteun

instrumento escrito depositado en poder del
Secretario General.

2. S e Secretario Genera recibe la denun-
ciaantes del 1° dejulio de cualquier afio o en
dicho dia, ésta surtird efecto a partir del 1° de
enero dd afo siguiente; y s larecibe después
del 1°dejulio, ladenunciasurtiraefecto como
s hubiera sido recibida antes del 1° de julio
del afio siguiente 0 en ese dia.

3. La presente Convencion cesara de estar
en vigor s, a consecuencia de las denuncias
formuladas segun € inciso 1, dejan de cum-
plirse las condiciones estipuladas en €l inciso 1
del articulo 41 para su entrada en vigor.

ARTICULO 47
Modificaciones

1. Cuaquier Parte podrd proponer una
modificacién de esta Convencion. El texto de
cualquier modificacién asi propuesta y los
motivos de la misma serdn comunicados a
Secretario General quien, a su vez, |os comuni-
cardalas Partesy a Consejo. El Consegjo podra
decidir :

a) Que se convoque a una conferencia en
conformidad con el inciso 4 del Articulo 62 de
|a Carta de las Naciones Unidas para considerar
la modificacion propuesta; o

b) Que se pregunte a las Partes si aceptan
la modificacion propuesta y se les pida que
presenten al Consgjo comentarios acerca de la
misma.

2. Cuando una propuesta de modificacion
transmitida con arreglo a lo dispuesto en d
apartado b) dd inciso 1 deeste articulo no haya
sido rechazada por ningunade las Partes dentro
de los 18 meses después de haber sido trans-
mitida, entrara automaticamente en vigor. No
obstante, si cualquiera de las Partes rechaza una
propuesta de modificacién, € Consgo podra
decidir, teniendo en cuenta las observaciones
recibidas de las Partes, s ha de convocarse a
una conferencia para considerar tal modifi-
cacion.

ARTICULO 48
Controversias

1. S surge entre dos 0 mas Partes una con-
troversia acerca de la interpretacion o de la
aplicacion de la presente Convencion, dichas
Partes se consultardn con € fin de resolver la
controversia por via de negociacion, investiga-
cién, mediacion, conciliacion, arbitraje, re-
curso a érganos regionales, procedimiento judi-
cial u otros recursos pacificos que dlas elijan.

2. Cualquiera controversia de esta indole
gue no haya sido resuelta en la forma indicada
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en € inciso 1 serd sometida ala Corte Interna-
ciona de Justicia.

ARTICULO 49
Reservastransitorias

1. Al firmar, ratificar o adherirse ala Con-
vencion, toda Parte podrareservarse el derecho
de autorizar temporalmente en cualquiera de
susterritorios:

a) El uso del opio con fines casi médicos;
b) El uso del opio para fumar;
¢) La masticacion delahoja de coca;

d) El uso de la cannabis, de la resina de
cannabis, de extractos y tinturas de cannabis
confinesno médicos; y

€) La produccion, la fabricacion y € co-
mercio de los estupefacientes mencionados en
los apartados a) a d) para los fines en dlos
especificados.

2. Las reservas formuladas en virtud de
inciso 1 estardn sometidas a las siguientes
limitaciones:

a) Las actividades mencionadas en € in-
ciso 1 se autorizaran solo en lamedida en que
sean tradicionales en los territorios respecto de
los cuales se formule la reserva y estuvieran
autorizadas en élos € 1° de enero de 1961 ;

b) No se permitira ninguna exportacion de
los estupefacientes mencionados en €l pérrafo
1, paralosfinesque en é seindican, con destino
aun Estado que no sea Parte 0 a un territorio
a gque no se apliquen las disposiciones de la
presente Convencidn segin |0 dispuesto en
articulo 42,

¢) Sdlo sepermitiraquefumen opio las per-
sonas inscritas a estos efectos por las autori-
dades competentes e 1° de enero de 1964.

d) El uso del opio parafines cas médicos
deberd ser abolido en un plazo de 15 afios a
partir delaentradaenvigor dela presente Con-
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vencién conforme alo dispuesto en el inciso 1
dd articulo 41

€) Lamasticacion de hoja de coca quedara
prohibida dentro de los 25 afios siguientes ala
entrada en vigor de la presente Convencion
conforme a lo dispuesto en € inciso 1 dd ar-
ticulo 41

/) El uso de la cannabis para fines que no
sean médicos y cientificos debera cesar lo antes
posible, pero en todo caso dentro de un plazo
de 25 afos a partir de la entrada en vigor de
la presente Convencion conforme alo dispuesto
en d inciso 1 dd articulo 41

g) La produccion, la fabricacion y € co-
mercio de los estupefacientes de que trata €
inciso 1, para cualquiera de los usos en € men-
cionados, sereducirany suprimiran finamente,
a medida que se reduzcan y supriman dichos
Usos.

3. Toda Parte que formule una reserva a
tenor de lo dispuesto en € inciso 1:

a) Incluird en € informe anua que ha de
suministrar a Secretario General, de conformi-
dad con lo dispuesto en € apartado &) dd in-
ciso 1 de articulo 18 una resefia de los pro-
gresos realizados en € afio anterior con miras
ala supresion del uso, la produccion, la fabri-
cacion o e comerciomencionadosenel inciso 1 ;

b) Facilitard a la Junta previsiones (ar-
ticulo 19) e informaciones estadisticas (ar-
ticulo 20) para cada una de las actividades
respecto de las cuaes haya formulado una re-
serva, en la formay de la manera prescritas por
la Junta.

4. @ S la Parte que formule una reserva
atenor de lo dispuesto en € inciso 1 deja de
enviar:

i) El informe mencionado en el apartado a)
del inciso 3 dentro de los seis meses siguientes
al fin dd afo a que serefiere lainformacion;

ii) Las previsiones mencionadas en e apar-
tado 6) de inciso 3, dentro de los tres meses



siguientes a la fecha fijada por la Junta segin
lo dispuesto en €@ inciso 1 dd articulo 12;

iif) Las estadisticas mencionadas en el apar-
tado b) del pérrafo 3, dentro de los tres meses
siguientes alafechaen la que debian haber sido
facilitadas seguin lo dispuesto en € inciso 2 del
articulo 20;

laJunta o el Secretario General, segln €l caso,
notificaraalaParteinteresadael retraso en que
incurre, y lepediragqueremitaestainformacion
dentro de un plazo de tres meses a contar de
la fecha en que reciba la notificacion ;

fo) SilaParteno atiende dentro de este plazo
la peticion de la Junta o dd Secretario General,
lareserva formuladaenvirtud del inciso 1 que-
dara sin efecto.

5. El Estado que haya formulado reservas
podra en todo momento, mediante notificacion
por escrito, retirar todas o parte de susreservas.

ARTICULO 50
Qirés reservas

1. No se permitirén otras reservas que las
gue se formulen con arreglo alo dispuesto eu €
articulo 49 o en los parrafos siguientes.

2. Al firmar, ratificar o adherirse a la Con-
vencion, todo Estado podra formular reservas
a las siguientes disposiciones de la misma:

incisos2y 3 dd articulo 12, inciso 2 del articulo
13 incisos 1 y 2 dd articulo 14, apartado 6)

del inciso 1 dd articulo 31 vy articulo 48.

3. Todo Estado que quiera ser Parte en la
Convencion, pero que desee ser autorizado para
formular reservas distintas de las mencionadas
en el inciso 2 del presente articulo o en € ar-
ticulo 49, notificara su intenciéon al Secretario
General. A menos que, dentro de un plazo de 12
meses a contar de la fecha de la comunicacion
dirigida a dichos Estados por e Secretario

Genera, sea objetada por un tercio de los Esta-
dos que hayan ratificado la presente Conven-
cion o se hayan adherido a€lla antes de expirar
dicho plazo, la reserva se considerara autori-
zada, gquedando entendido, sin embargo, que
los Estados que hayan formulado objeciones a
esa reserva no estaran obligados a asumir, para
con € Estado que la formuld, ninguna obliga
Cion juridica derivada de la presente Conven-
cion, que sea afectada por la dicha reserva.

4. El Estado que haya formulado reservas
podra en todo momento, mediante notificacion
por escrito, retirar todas o parte de sus reservas.

ARTICULO 51
Notificaciones

El Secretario General notificara a todos los
Estado mencionados en € inciso 1 de ar-
ticulo 40:

a) Las firmas, ratificaciones y adhesiones
conforme al articulo 40;

b) Lafechaen que la presente Convencion
entre en vigor conforme a articulo 41;

¢) Las denuncias hechas conforme a ar-
ticulo46;y

d) Las declaracionesy notificaciones hechas
conforme alos articulos 42, 43, 47, 49 y 50.

EN FE DE LO CUAL, los infrascritos, debida-
mente autorizados, han firmado la presente
Convencién en nombre de sus Gobiernos res-
pectivos:

HECHA en Nueva York €l treinta de marzo
de mil novecientos sesenta y uno, en un solo
ejemplar, que se depositara en los archivos de
las Naciones Unidas, y del que se enviaran co-
pias auténticas a todos los Estados Miembros de
las Naciones Unidasy alos demés Estados men-
cionados en € inciso 1 dd articulo 40.



FOR AFGHANISTAN:
POUR L’AFGHANISTAN:
DK -Fi

3a AdraHucraH:

POR EL AFGANISTAN:

Abdul H. TABIBI

FOR ALBANIA:
POUR L’ALBANIE:
MR EEaE:

3a AnbaHuio:
POR ALBANIA:

FOR ARGENTINA:
POUR L’ARGENTINE:
I'OTOIL:

3a ApreHTUHY:
POR LA ARGENTINA:

Reserva al articulo 48, parrafo 2: "La Republica Argentina no reconoce
lajurisdiccién obligatoria de la Corte Internacional de Justicia.”

Reserva al articulo 49: "La Republica Argentina se reserva los derechos
gue confieren el péarrafo primero, apartado ¢) "La masticacién de la hoja
de coca' y apartado €) "El comercio del estupefaciente mencionado en
el apartado c) paralosfinesmencionados™."

M. AMADEO
31 dejulio de 1961

Tranglation by the Secretariat of the United Nations:

1 Reservation to crticle 48, paragraph 2: The Argentine
Republic does not recognize the compulsory jurisdiction
of the International Court of Justice.

Reservation to article 49: The Argentine Republic re-
serves the rights conferred by paragraph 1 (c) "Coca leaf
chewing" and paragraph 1 (e) "Trade in the drug re-
ferred to under (c) for the purposes mentioned therein”.

Traduction du Secrétariat des Nations Unies:

* Réserve au paragraphe 2 de Particle 48: La Répu-
blique Argentine ne reconnalt pas la juridiction obliga-
toire de la Cour internationale de Justice.

Réserve a Particle 49: La République Argentine se
réserve les droits conférés par I'alinéa c du paragraphe 1
“Mastication de la feuille de coca" et par I'dinéa e du
méme paragraphe "Commerce du stupéfiant visé a
|'alinéa ¢ aux fins mentionnées dans ledit dinéd'.

197



FOR AUSTRALIA:
POUR L'AUSTRALIE:
BOAFEE:

3a ABcTpanuio:
POR AUSTRALIA:

H. S. WARREN

FOR AusTRIA:
POUR L'AUTRICHE:

B F) «

3a ABcTpuIoO:
POR AusTriA:

FOR BELGIUM:
POUR LA BELGIQUE:

JE R 2
3a benbruto:
POR BELGICA:

Walter LoRmAN
28 juillet 1961
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FOR BoLivia:
POUR LA BOLIVIE:
BrAIMERE S

3a Bosmsuro:
POR BOLIVIA :

FOR BRAZIL:
POUR LE BRESIL:
B

3a bpazwmmio:
POR EL BRASIL:

Ad referendum

Aluysio Guedes Regis BirTEnCoURT

FOR BULGARIA:
POUR LA BULGARIE:
PRI EE <

3a bonrapuio:

POR BULGARIA:

With reservations® concerning article 12, points 2 and 3; article 13,

point 2; article

14, points 1 and 2; article 31, sub-point 1 (b); and

article 48, point 2 (see attached note).!

A. GEORGIEV
31 July 1961

* Text of reservations :

(1) The Government of the People’s Republic of Bulgaria accepts
the provision of paragraph 2 of article 48 with the reservation that
for any dispute to be referred to the International Court of Justice
for decision, the agreement of all parties to the dispute shall be
necessary in each individual case.

(2) As regards countries which have been deprived of the oplpor—
tunity of becoming parties, on the basis of the provisions of article 40
ofthe Single Convention on Narcotic Drugs, 1961, to the Convention,
the Government of the People's Republic:of Bulgaria does not con-
sider as obligatory upon herself points 2 and 3 of article 12, point 2
of article 13, points 1 and 2 of article 14 and sub-peint 1 (5) of
article 31,

Traduction du Secréariat des Nations Unies:

! Avec réserves* a l'article 12, paragraphes 2 et 3; a
I'article 13, paragraphe 2; a l'article 14, paragraphes 1
et 2; al'article 31, sous-paragraphe 1, b; et al'article 48,
paragraphe 2 (voir note jointe en annexe).

* Texte desréserves:

1) Le Gouvernement de la République populaire de Bulgarie
accepte les dispositions du paragraphe 2 de l'article 48 sous réserve
que, pour qu'un différend soit soumis pour décision ala Cour inter-
nationale de Justice, il faudra obtenir dans chaque cas I'accord de
toutes les parties au différend.

2) En ce qui concerne les pays privés de la possibilité de devenir
parties a la Convention en vertu des dispositions de |'article 40 de
la Convention unique sur les stupéfiants de 1961, le Gouvernement
de la République populaire de Bulgarie ne se considére pas comme
lié par les paragraphes 2 et 3 de I'article 12, le paragraphe 2 de
Particle 13, les paragraphes 1 et 2 de l'article 14 et I'alinéa b du
paragraphe 1 de l'article 31,
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FOR BURMA:
POUR LA BIRMANIE:
R

3a Bmpuy:
Por BIRMANIA:

I declare that my signature to this Single Convention is suhject to the
understanding that the Shan State is being allowed to have reservation
of the right:

(1) to allow addicts in the Shan State to smoke opium for a transitory
period of 20 years with effect from the date of coming into force of this
Single Convention ;

(2) to produce and manufacture opium for the above purpose;

(3) to furnish list of opium consumers in the Shan State after the Shan
State Government has completed the taking of such list on the 31st
December, 1963.

TIN MAUNG

FOR THE BYELORUSSIAN SOVIET SOCIALIST REPUBLIC:

POUR LA REPUBLIQUE SOCIALISTE SOVIETIQUE DE BIELORUSSIE:
B R R b ik W RS0

3a bemopycckyio CoBerckyro ConuaIucTuiecKyro Pecriyonuky:
POR LA REPUBLICA SOCIALISTA SOVIETICA DE BIELORRUSIA:

C oroBopkoii* 1mo myHKTaM 2 u 3 ctarbu 12, yHKTY 2 ctatbu 13, TTyHK-
Tam 1 u 2 crarbu 14 u noanyHkty 1 6 cratbu 31. Tekct oroBopku
npuJjiaraercs.

o. I'PI3HOB

31 mona 1961 1‘0}1;32

* «[IpaBurenbctBo benopycckoit Coserckoit Coumanuctudyeckoit Pecry6anku
Oyner cuuTaTh Al ceOs Heobs3aTeNbHbIMM MOJONEHHEA NMYyHKTOB 2 W 3 cTaThu 12,
nmyHkTa 2 crtatby 13, myHkrtoB 1 u 2 cratbu 14 um moamyHkTa 1 6 ctateu 31 EnmHoit
KOHBEHIIMK O HAPKOTHYECKUX CPENCTBAX MPUMEHMTENBHO K TOCYNapCTBAM, JHUIICHHBIM
BO3MOMCHOCTH CTaThb yyacTHMKaMu EIMHON KOHBEHLUMM Ha OCHOBAHUM MPOLEIYPHI,
npexycMotpeHHoi B crtathe 40 9TOff KonBeHumm.»

Traduction du Secrétariat des Nations Unies:

! Je signe la présente Convention unique étant entendu que I'Etat chan est autorisé & se réserver le droit:
1) de permettre aux toxicomanes de I'Etat chan de fumer de I'opium pendant une période transitoire de vingt
ans a compter de la date d'entrée en vigueur de |la présente Convention; 2) de produire et de fabriquer de I'opium a
cet effet; 3) de fournir |a liste des fumeurs d'opium de I'Etat chau lorsgue le Gouvernement de cet Etat aura fini de
dresser jette liste, le 31 décembre 1963.

Trandation by the Secretariat of the Vnited Nations:

2 With reservation* to article 12, paragraphs 2 and 3,
article 13, paragraph 2, article 14, paragraphs 1 and 2
and article 31, paragraph 1 (b) ; text attached.

F. GRYAZNOV
31 July 1961
* Text of thereservation :

The Government of the Byelorussian Soviet Socialist Republic
will not consider itself bound by the provisions of article 12, para-
grzohs_Z and 3, article 13, paragraph 2, article 14, paragraphs 1 and 2
and article BJ,P aqraph 1 (6) of the Single Convention on Narcotic
Drugs as applied To States not entitled to become Parties to the
Single Convention on the basis of the procedure provided for in
article 40 of that Convention.
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Traduction du Secrétariat des Nations Unies:

2 Avec réserve® aux paragraphes 2 et 3 de l'article 12,
au paragraphe 2 de I'article 13, aux paragraphes 1 et 2 de
I'article 14 et al'alinéa b du paragraphe 1 de I'article 31
Texte de |la réserve joint en annexe.

F. GRYAZNOV
31ljuillet 1961
* Texte de laréserve :

Le Gouvernement de la République socidiste soviétique de
Biélorussie ne se considere Pas comme lié par les dispositions des
paragraphes 2 et 3 de l'article 12 du paragraphe 2 de l'article 13,
des pa{a?raghes 1 et 2 del'article 14 et de |'dinéa b du paragraphe 1
de I'articTe 31 _de la Convention unique sur les stupéfiants €N ce qui
concerne les Etats privés de |a possibilité de devenir parties a la
Convention unique en vertu de la procédure prévue a l'article 40 de
ladite Convention.



FOR CAMBODIA:
POUR LE CAMBODGE:

| &:E -3

3a Kambomxy:
POR CAMBOYA :

Sous réserve de la ratification par le Parlement cambodgien’.

NONG Kmvny

FORCAMERQUN:
PCLR LE CamEROUN;
W 2B

3a KamepyH:
Por EL. CAVMERUN

FCR Canapa:
POUR LE CaNaDA:

mEX:
3a Kanamy:
POR EL CANADA:

R E CURRAN

Trandation by the Secretariat of the United Nations:
1 Subject to ratification by the Cambodian Parliament.
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FOR THE CENTRAL AFRICAN REPuBLIC:
POUR LA REPUBLIQUE CENTRAFRICAINE:
FRIEICFNE

3a IentpaibHoapuraHCEYI0 Pecrybmuky:
POR LA REPUBLICA CENTROAFRICANA:

FOR CEYLON:
POUR Ceyran:

B0

3a LeiinoH:
POR CEILAN:

FOR CHaD:
POUR LE TCHAD:
A

3a Yan:

POR EL CHaD:

J. CHARLOT
Sous réserve de ratification
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FOR CHILE:
POUR LE CHILI:
ZF .

3a Yunu:

POR CHILE:

D. SCHWEITZER
Sujeto a ratificacion

FOR CHINA:
POUR LA CHINE:
g .

3a Kurair:
POR LA CHINA:

WEI Hsioh-Ren

FOR COLOMBIA:
POUR LA COLOMBIE:
Wrie bEs:

3a Konymouio:
PORCOLOMBIA:
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FOR THE CONGO (BRAZZAVILLE):
POUR LE CONGO (BRAZZAVILLE) :
MR (faphAEm):

3a Konro (Bpaszasmwin) :

POR EL CONGO (BRAZZAVILLE) :

E. DADET

FOR THE CONGO (L£OPOLDVILLE):
POUR LE CONGO (LEOPOLDVILLE) :

BIR (BEM):

3a Konro (Jleomoxsasais) :
POR EL CONGO (LEOPOLDVILLE) :

Gervais P. BAHIZI
28/4/1961

FOR COSTA Rica:
POUR LE COSTA Rica:
BRI

3a Kocra-Puxy:
POR COSTA RICA:

G. ORTIZ MARTIN



FOR CuBa:
POUR CuBA:
wE:

3a KyoOy:
POR CuBa:

FOR CYPRUS:
POUR CHYPRE:
31 Ly

3a Kwunp:

POR CHIPRE :

FOR CzZECHOSLOVAKIA:
POUR LA TCHECOSLOVAQUIE:
3a YexocII0BaKkuIo:

POR CHECOESLOVAQUIA:

Signature with the reservation®* to the following articles: article 12,
paragraphs 2 and 3, article 13, paragraph 2, article 14, paragraphs 1 and 2
and article 31, paragraph 1 (b). The text of the reservation is attached.’

Dr. Zdengék CERNiK

31 July 1961

* Text of the reservation:

The Government of the Czechoslovak Socialist Republic is not
bound by the provisions of article 12{)aragr hs 2 and 3, article 13
paragraph 2, article 14, paragraphs 1 and 2 and article 31, para-
graph 1 (b) of the Single Convention on Narcotic Drugs, 1961, con-
cerning those States, which have been deprived of the possibility to
become Parlies of the Single Convention on Narcotic Drugs, 1961,
according to the procedure embodied in the article 40 of the afore-
said Convention.

Traduction du Secrétariat des Nations Unies:

! Signature avec réserve* alX articles suivants: arti-
cle 12, paragraphes 2 et 3; article 13 paragraphe 2,
article 14, paragraphes 1 et 2; et article 31, paragraphe
1, b. Letexte de la réserve est joint en annexe.

* Texte de laréserve:

Le Gouvernement de la République socialiste tchécoslovague n’est
pas lié par les dispositions des paragraphes 2 et 3 de l'article 12,
du paragraphe 2 de I'article 13, des paragraphes 1 et 2 de |'article 14
et de I'dinéa b du paragraphe 1 de I'article 31 de La Convention
unique sur les stupéfiants de 1961 en ce qui concerne les Etats privés
de la possibilité de devenir parties a la Convention unique sur les
stupéfiants de 1961 en vertu de la procédure prévue a l'article 40 de
ladite Convention.

205



FOR DAHOMEY:
POUR LE DABOMEY:
MR

3a Jaromero:

POR EL DasOMEY:

Louis IeNAcIO-PINTO

FOR DENMARK:
POUR LE DANEMARK :
FHEE:

3a [laHuio:

POR DmNAMARCA:

A. HESSELUND JENSEN

FOR THE DOMINICAN REPUBLIC:
POUR LA REPUBLIQUE DoMINICAINE:

3a )ZLOMI/IHHKaHCKon Pecmy6nuky:
POR LA REPUBLICA DOMINICANA
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FOR EcuaDor:
POUR L’EQUATEUR:
JER 2%

3a DkBamop:

POR EL EcuADoR:

FOR EL SaLvaDpOR:

POUR LE SALVADOR:

ERELS:

3a CanbBanop:
POR EL SALVADOR:

FORETHIOPIA :
POURL’ETHIOPIE:

FFRILE:

3a Bduomnmuio:
POR ETIOPIA:

M. Rafael URQUIA
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FOR THE FEDERAL REPUBLIC OF GERMANY:
POUR LA REPUBLIQUE FEDERALE D'ALLEMAGNE:

BE SRR
3a OenepatuBHylo Pecryomuky ['epmanun:

POR LA REPUBLICA FEDERAL DE ALEMANIA :

FRANK
s Jly 1%L

FOR THE FEDERATION OF MavAya:
POUR LA FEDERATION DE MALAISIE:
R TR

3a Manaiickyto Denepario:

POR LAFEDERACIONMALAYA:

FOR FiNLAND:
POUR LA FINLANDE:

21 -

3a ®Ounaarmmo:
POR FINLANDIA:

HenrikBLOMSTEDT
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FOR FRANCE:
POUR LA FRANCE ;
W

3a ®panmmio:
POR FRANCIA:

FOR GABON:
POUR LE GABON:
.

3a I'aboH:

POR EL GABON:

FOR GHANA:
POUR LE GHANA:
1) o

3a Tany:

POR GHANA:

Alex SACKEY
Ad  referendum
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FOR GREECE:
POUR LA GRECE:
A

3a I'pemuto:

POR GRECIA:

FOR GUATEMALA:
POUR LE GUATEMALA:
Wt B

3a I'saremaxy:

POR GUATEMALA:

Antonio ARIS
July 26, 1961

FOR GUINEA:
POUR LA GUINEE:
AT

3a I'smmen:
POR GUINEA:
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FOR Hartr:
Pour HaiTr:
Hith s

3a Tautm:
PORHAITI:

Ernest JEAN-LOUIS
3 avril 1961

FOR THE HOLY SEk:
POUR LE SAINT-SIEGE :
it

3a Csareiimmii [Ipecton:
POR LA SANTA SEDE:

James H. GRrFrITHS
Subject to ratification

FOR HONDURAS:
POUR LE HONDURAS:
R
3aTonmypac:

POR HoNDURAS:
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FOR HUNGARY:
POUR LA HONGRIE:
5 s

3a BeHrpuio:

POR HuNGRiA:

With reservations* concerning: article 12, points 2 and 3; article 13,
point 2; article 14, points 1 and 2; article 31, sub-point 1 (b); and
article 48, point 2. (See attached note, No. 139—31 July 1961.)*

Lorinc Tamas
31 July 1961

FOR ICELAND:
POUR L’ISLANDE:
K8 :

3a Heaanmmo:
POR ISLANDIA:

* Text of the reservations :

1. The Government of the Hungarian People’s Republic accepte
the provision of paragraph 2 of article 48 with the reservation that
for any dispute to be referred to the International Court of Justice
for decision, the agreement of all parties to the dispute shall be
necessary in each individual case.

2. As regards countries which have been deprived of the possi-
bility of becoming parties, on the basis of the provisions of article 40
of the Single Convention on Narcotic Drugs, 1961, to the Convention,
the Government of the Hungarian People’s Republic does not con-
sider as obligatory upon herself points 2 and 3 of article 12, point 2
of article 13, points 1 and 2 of article 14 and sub-point 1 (b) of
article 31.
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Traduction du Secrétariat des Nations Unies:

* Avec réserves® aux paragraphes 2 et 3 del'article 12,
au paragraphe 2 de l'article 13, aux paragraphes 1 et 2
del'article 14, al'alinéa b du paragraphe 1 del'article 31
et au paragraphe 2 del'article48. (Voir ci-joint la note
n° 139 du 31 juillet 1961.)

* Texte des réserves:

1. Le Gouvernement de la République populaire de Hongrie
accepte les dispositions du paragraphe 2 de I'article 48 sous réserve
que, pour qu'un différend soit soumis pour décision a la Cour inter-
nationale de Justice, il faudra obtenir dans chaque cas I'accord de
toutes les parties au différend.

2. En ce qui concerne les pays privés de la possibilité de devenir
parties ala Convention en vertu des dispositions de I'article 40 de la
Convention unique sur les stupéfiants de 1961, le Gouvernement de
la République populaire de Hongrie ne se considére pas comme
lié par les paragraphes 2 et 3 de l'article 12, le paragraphe 2 de
I'article 13, les paragraphes 1 et 2 de l'article 14 et I'alinéa b du
paragraphe 1 de I'article 31.



FOR INDIA:
POUR L’INDE:
FnE :

3a Hagmo:
POR LA INDra:

B. N. BANERII

Subject to ratification and to the reservations provided for in Art. 49,
paragraph 1 (a), (b), (d) and (e). The Government of India will, in
accordance with the second sub-alinea of Article 42, endeavour to secure,
within the shortest time possible, the consent of Sikkim to the application
of the Convention to that territory.

FOR INDONESIA:
POUR L’INDONESIE :

ENBEJEVERR:
3a UHnooHesuto:
POR INDONESIA:

Subject to ratification and to reservation to article 48, para. 2 and to a
declaration of intention to make reservations to articles 40 and 42 in
accordance with the attached statement.**

S. WIRJOPRANOTO

28 July 1961

Traduction du Secretariat des Nations Unies:

.1 Sous réserve de,ratification et compte tenu de_s\ résen{es’ prévues au paragraphe 1, alinéns_a, b, d et e de
I'article 49. Conformément aux dispesitions du deuxiéme alinéa de I'article 42, le Gouvernement indien s'efforcera
dobtenir du Sikkim, dans le plus bref ddai, quil consente & appliquer la Convention sur son territoire.

* Text of the statement :

1. With respect to article 40, paragraph 1, the Indonesian Govern-
ment docs not agree to the present formulation which does not
permit any State which wishes to become a Party to this Convention
to do so.

2. With respect to article 42, the Indonesian Government does not
agree to the present formulation which may prevent the application
of thisConventionte non-metropolitanterritories.

3. With respect to article 48, paragraph 2, the Indonesian Govern-
ment does not consider itself bound by the provisions of this para-
graph which provide for a mandatory reference to the International
Court of Justice of any dispute which cannot be resolved according
to the terms of paragraph 1. The Indonesian Government takes the
position that for any dispute to be referred to the International
Court of Justice for decision the agreement of al the parties to the
dispute shall be necessary in each individual case.

Traduction du Secrétariat des Nations Unies:

2 Sous réserve de ratification e compte tenu de la
réserve® al paragraphe 2 de l'article 48, ains que de la
déclaration indiquant I'intention de formuler des réserves
aux articles 40 et 42, énoncées dans la déclaration jointe
en annexe.

* Texte de la déclaration :

1. En ce qui concerne le paragraphe 1 de I'article 40, le Gouverne-
ment indonésien n'approuvedpas le libellé actuel qui ne permet pas
atout Etat qui le désire de devenir partie ala présente Convention.

2. En ce qui concerne l'article 42, le Gouvernement indonésien
n'approuve pas le libellé actuel qui peut empécher I'application de
la présente Convention aux territoires non métropolitains.

3. En ce qui concerne le paragraphe 2 de I'article 48, le Gouverne-
ment indonesien ne se considere pas comme lié par les dispositions
de ce paragraphe qu)révm ent lerenvoi obligatoire ala Cour inter-
nationale de Justice de tout différend qui ne pourra étre réglé con-
formément aux dispositions du para?raphe 1. Le Gouvernement
indonésien estime que, pour qu'un différend soit soumis pour déci-
sion & la Cour internationale de Justice, il faudra obtenir dans
chaque cas I'accord de toutes les parties au différend.
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For Iran:
Poun L'IrAN:
£

3a Hpaa:
Por Inin:

Sous réserve de ratification ultérieure

Dr. Azaraxkush

For Inag:
Pour L'ImAk:
eV

3a Hpax:
Por IRak:

Adnan Pacuacar
Subject to ratification

For [RELAND:
Pouxt L'TRLANDE:
FHN:

Sa Ppraagmo:
Por IrvanDa:
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For IsrAEL:
Poun IsRaEL:
¥

3a Hapamm:
PoR ISRAEL;:

For ITavLY:
Pour L'ITALIE:
FAF:

3a Hramm:
Por ITAvIA:

For T8E Ivory Coasr:
Pour LA COTE-D'IVOIRE:

By

3a Beper Caomosolt Kocra:
Por La CosTa DE MARFIL:

Subject to ratification

G. OrToNA
April 4, 1961
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FOR JAPAN:
Pour LE JAPON:
HA:

3a Snonwuro:
Por EL JAPON:

FOR JORDAN:

POUR LA JorbANIE:

#R.:

3a HopmaHuio:
POR JORDANIA:

FOR Kuwair:
POUR LE KowEiT:
BB

3a Kyseiir:

POR Kuwerr:
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Bunshichi Hosui
July 26, 1961

Subject to ratification

J. JourRY



FOR LAOS:
POUR LE LaAos :
RHE:

3a Jlaoc:
Por Laos:

FOR LEBANON:
POUR LE LIBAN :

EOw:

3a JlvBaH:

POR EL LI BANQ

Subject to ratification
GeorgesHAKIM

FOR LiBERIA:
POUR LE LIBERIA :
B R

3a JlubGepuro:
POR LIBERIA:

Subject to ratification

Archibald JOHNSON, M.D.

217



For LiBya:
Pour LA LIBYE:
Fj 2R

8a Jlagmto:

Por Libra:

For LIECHTENSTEIN:
PoUr LE LIECETENSTEIN:
B S

3a Jluxrenmresa:

Por LIECETENSTEIN;

Olivier EXCHAQUET
14 juillet 1961

For LuxeEMBOURE :
Pour LE LuxEMBOURG:
BRE:

3a JioxcemGypr:

Por LuxEMBURGO:

M. STEINMETEZ
28 jnillet 1961
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FOR MADAGASCAR:
POUR MADAGASCAR:
B3 :

3a Maparackap:
POR MADAGASCAR:

ANDRIAMAHARO

FOR MaAL1:
POUR LE MALLI:
F&F :

3a Mamu:

POR MALI:

FOR MAURITANIA
POUR LA MAURITANIE:
FRE e

3a Mappuranmio:

POR MAURITANIA:
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For Mexico:
Pour LE MEXIQUE:
Ve

3a Mercuxy:

Por Mfxxco:

For Monaco:
Pour Monaco:
AT

3a Mogaro:
Por Ménaco:

For MoRrocco:
Pour LE MaRoc:
. 358

38 Mapoxrgo:
Por MARRUECOS!
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J. CasTaNEDA
July 24, 1961



For NepaL:
Pour LE NEPaL:
Ra®:

3a Heman:

Por NgPAL:

For THE NETHERLANDS:
Pour LES Pays-Bas:
T :

3a Hemepramma:

Pox r.os Paises Bajos:

Eu égard & 1'égalité qui existe da point de vue du droit public entre les
Pays-Basg, le Surinam et les Antilles néerlandaises, le terme “non métro-
politaing” mentionné dans I’article 42 de la présente Convenlion perd
son sens initial en ce qui concerne le Surinam et les Antilles néerlandaises
o1 sera en conséquence considéré comme signifiant “non européens™’.

J. POLDERMAN

31 juillet 1961
ForR NEW ZEALAND:
Poumt 1.4 NoUVELLE-ZELANDE ;
Faich B
3a Horyw Sensmmmo:
Por NuEvA ZELANDIA:
D. P. KennveDY
R. W. Suarp

Translation by the Secretariat of the United Nations:

! In view of the equality from the paiat of view of public law between the Netherlands, Surinam and the Nether-
lands Antilles, the term ‘ﬁ:lon-mel.:o]so].im.n"’ mentioned in artcle 42 of this Convention no longer has i1a original
meaning s0 far as Surinam and ihe Netherlands Antilles are concerned, and will consequently be deemed to mean
“pon-Earepean”™,
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FOR NicAraGUA:
POUR LE NicARAGUA:
FEhndrm

3a Huwukaparya:
Por NicaRAGUA:

Luis Manuel DEBAYLE

FOR THE NIGER:
POUR LE Ni1GER:
FEW:

3a Hurep:

POR EL NiGER:

FOR NIGERIA:
POUR LA NIGERIA:

ZER AR

3a Hurepuro:
POR NIGERIA:

AlhajMUHAMMAD
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FOR Norway:

POUR LA NORVEGE :*

kB 2
3a Hopgeruto:
POR NORUEGA:

FOR PAKISTAN:

POUR LE PAKISTANY

B &rin

3a Ilakucran:
POR EL PakisTAN:

FOR PAaNAMA:

POUR LE PaNaMa:

EfE:
3a Ilamamy:
POR PaANAMA:

Subject to ratification

Sivert A. NIELSEN

M. AsLaM

César A. QUINTERO
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FOR PARAGUAY:
POUR LE PARAGUAY :
Hirk:

3a IlaparsBail:

POR EL PARAGUAY:

Miguel SOLANO LCPEZ

FCR PEru:
POLR LE P£rou:
Hma:

3a llepy :

POR EL PER}

Ad referendum con reservainciso b) del paragrafo 2 del art. 49 einciso b)
del paragrafo 4 dd art. 49°.

M. F. MAURTUA

FOR THE PHILIPPINES:
POUR LES PHILIPPINES:
FEHR:

3a QmmmnuHN:

POR FiLipINAS:

F. A. DELGADO

Translation by the Secretariat of the United Nations:

t Ad referendum with reservation regarding ar-
ticle 49, paragraphs 2 (b) and 4 (b).
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Traduction du Secrétariat des Nations Unies:

1 Ad referendum, avec une réserve concernant |'di-
néa b du paragraphe 2 et I'dinéa b du paragraphe 4
de l'article 49.



For PorLanp:
Pour 14 PoLocnE:
T hl :

3a Homory:

Por PorLona:

With the reservations* to article 12, paragraphs 2 and 3; article 13,
paragraph 2; article 14, paragraphs 1 and 2; article 31, paragraph 1 (b)—

a8 explained in the attached note,

B. LEwaRDOWSKI

31.VIL.1961

For PoRTUGAL:
FouR LE PORTUGAL:
WEF:

3a Hopryrammo:
Por PorTUGAL:

Luis Soanres pE OLIVEIRA

Ad referendum

For TaE REPunric oF Konga:
Pour LA REPUBLIQUE DE CoREE:

KBRRE:
3a Kopelfickymn Pecuybummy:
Por 1a RerUBLICA DE COREA:

Moown D.C.

" Text of the reservations:

The Government of the Polish Pesple’s Repubiic does not con-
sider itself being bound by the provisions of article 12, pars-
graphs 2 and 3, article 13, paragraph 2, article 14, paragraphe 1 and 2
and article 31, paragraph 1 (b) of the Single Convention on Narcotie
Drugs, 1961, und concerning States deprived of the opportunity 1o
participate in the above Convention.

T the opinion of the Government of the Palish People's Republic
it is inadmissible 1o impose obligations contrined in the mentioned
provisions, upon States, which in resull of ether provisions of 1he
game Cgnvention may be deprived of the apportunity o adhere 1o it

Traduction du Secrétariat des Nations Unies:

' Avec les résarves® aux paragraphes 2 et 3 de Particle
12, au paragraphe 2 de I'article 13, aux paragraphes 1 e1
2 de 'article 14 et & 'alinéa b du paragraphe 1 de I'article
31 énoncées dans la note jointe en annexe.

* Texte des réserves:

Le Gouvernement de ln Républigue populaire de Pologne ne s
considére pus comme lié par les dispositions des pauragraphes 2 et 3
de I'article 12, du paragraphe 2 de Particle 13, des paragraphes 1 et 2
de 'article 14 et de Palinéa & du paragraphe 1 de Particle 31 de Ja
Convention unigue sur les stupéfiants de 1961 en ce qui concerne
les Etats privés do la possibilits de devenir purties & ladite
Convention,

De l'avis du Gouvernement de la Répuobligue populsire de
Pologne, il est inadmissible d'impas(-.r fes obligations énoncées dans
les dispositions préecitées it des Etats qui, en vertn d'autres disposi-
tions de la méme Convention, peuvent ére privés de la possibilité
'y adhérer,
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For tue RepusLIC oF VIET-NaM:
Pour La REPupriQuE ou ViET-Nam:
R g AL

3a Pecuybinxy Brermas:

Por LA ReriBrica pE VIET-NAM:

For Romania:
Pour La Roumame:
#it: 15 JE HE -

3a Pyweumo:

Por Rumanta:

For S5an Marmo:
Pour Samt-Marun:
EERR

3a Can-Mapsmmno:
Por San Marivo:
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FOR SAUDI ARABIA:

POUR L'ARABIE SAOQUDITE:
B ehmam:

3a CaynoBcKylo ApaBHio:
POR ARABIA SAupiTA:

FOR SENEGAL:
POUR LE SENEGAL:
A ME:

3a Cemnerax:

POR EL SENEGAL:

FOR SOMALIA:
POUR LA SOMALIE:
FEERIE:

3a Comama:

POR SOMALIA :

227



FOR SpAIN:
POUR L'ESPAGNE:
[LlE: i b

3a Hcnanwuio:
POR ESPANA:

Jaime DE Pinigs
27 julio 1961

FOR THE SUDAN :
POUR LE SOUDAN:
Bt

3a CynaH:
PorEL SUDAN:

FOR SWEDEN:
POUR LA SUEDE:
T s

3a IlIBenmio:
POR SuEkcia:

AgdaROSSEL
April 3, 1961
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FOR SwiTZERLAND:
POUR LA Suissk:
Bmtoe

3a lseiimapmo:
POR SUIZA:

Michael VON SCHENCK
20 avril 1961

FOR THAILAND:
POUR LA THAILANDE:
*H:

3a Taunaun:

POR TAILANDIA:

S. ANUMAN-RAJADHON
24th July 1961

FORToco:
POUR LE Toeco:
£

3a Toro:

POR EL Toco:
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FOR Tunisia:
POUR LA TunisIE:

e
3a TyHuc:

POR TOnEZ:

FCRTURKEY:

POR LA TurQuIE:

+HH:

3a Typumo:
POR TURQUIA :
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FOR THE UKRAINIAN SOVIET SOCIALIST REPUBLIC:
POUR LA REPUBLIQUE SOCIALISTE SOVIETIQUE D'UKRAINE:
B FL BB e it oy 32 3R SRR

3a VkpanHckyto Coerckylo Conmanuctideckyro Pecrybnuky:
POR LA REPUBLICA SOCIALISTA SOVIETICA DE UCRANIA:

C oroBopkoii* 1mo nmyHkKTaM 2 U 3 cTathu 12, myHKTY 2 cTaThu 13, MyHK-
taM | u 2 crateu 14 u uopmyrrry 1 6 crateu 31. TexcT oroBopku
MpUTaraeTcsl.

Jlyka K351
31 urong 1961 rogat

*  «[lpaBUTETHCTBO .Vl{pa]lHCliOﬁ Coserckoit  Couumanucruieckoit Pecnybiauku
Oyger cuurath Ajst cebst Ae00I3ATeIbHHIMY 1OIOMeHHS nyHkToB 2 u 3 cratbu 12,
nyHkTta 2 cratbu 13, nyHktoB | u 2 crateu 14 u moanyHkta 1 6 crateu 31 EnuHoii
KOHBEHLUMU O HAPKOTHYECKHX CPEIACTBAX MPUMEHUTENBHO K TOCYAApCTBaM, JMIIEHHBIM
BOAMOMHOCTH craTh yuacTHMKamu Emunoit ROHBEHIMH HQ ocHoBaHuMuM mpouemypsl,
npeaycMoTpeHHoit B cratbe 40 910# Kousenumu.»

FOR THE UNION OF SOUTH AFRICA:
POUR L'UNION SUD-AFRICAINE:
=ES

3a OxHo-Adpukanckuit Coros:
POR LA UNION SUDAFRICANA :

Translation by the Secretariat of the United Nations:

! With reservation* to article 12, paragraphs 2 and 3,
article 13, paragraph 2, article 14, paragraphs 1 and 2 and
article 31, paragraph 1 (b) ; text attached.

L. Kizia
31 July 1961

* Text of the reservation :

The Government of the Ukrainian Soviet Socialist Republic will
not consider itself bound by the provisions of article 12, para-
graphs 2 and 3, article 13, paragraph 2, article 14, paragraphs 1 and 2
and article 31, paragraph 1 (&) of the Single Convention on Narcetic
Drugs as applied to States not entitled to become Parties to the
Single Convention on the basis of the procedure provided for in
article 40 of that Convention.

Traduction du Secrétariat des Nations Unies:

1 Avec réserve* aux paragraphes 2 et 3 de l'article 12,
au paragraphe 2 del'article 13, aux paragraphes 1 et 2 de
I'article 14 et a l'alinéa b du paragraphe 1 del'article 31.
Texte de la réserve joint en annexe.

L. Kizia

31 juillet 1961

* Texte de la réserve:

Le Gouvernement de la République socialiste soviétique
d’Ukraine ne se considére pas comme |ié par les dispositions des
paragraphes 2 ¢t 3 de I'article 12, du paragraphe 2 de I'article 13,
des paragraphes 1 et 2 de Varticle 14 et deValinéa b du paragraphe 1
de l'article 31 de la Convention unique sur les stupefiants en ce
qui concerne les Etats privés de la possibiliié de devenir parties &
la Convention unique en vertu de la procédure prévue a |'article 40
de ladite Convention.
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FOR THE UNION OF SOVIET SOCIALIST REPUBLICS:

POUR L'UNION DES REPUBLIQUES SOCIALISTES SOVIETIQUES:

R S o 3 B3t FO R RS0

3a Coro3 Coserckux Coumnanucruiyeckux Pecryonuk:

POR LA UNION DE REPUBLICAS SOCIALISTAS SOVIETICAS:

C oroBopkoi™* mo myHKTaM 2 1 3 ctatbu 12, myHKTY 2 ctarbu 13, mMyHK-

TaM 1 u 2 cratbu 14 u moanyHkTy 1 6 crarbu 31, TEKCT KOTOPOW TpU-

JlaraeTcsi.

I'Tnaron MOPO30OB

31 wmions 1961 TOJa!

* «[IpaBurenbctBo Coroza Coserckux Coumanuctuyeckux Pecny6auk Oyner
cyuTaTh 151 cebs1 HeoOs3aTeIbHBIMU TMOJOXEHUS NMYyHKTOB 2 U 3 cratbu 12, myHKTa 2
cratbu 13, nynktoB 1 u 2 cratbu 14 u nmoanynkTa 1 6 ctatbu 31 HAMHOK konBeHuuMM
O HapKOTHUYeCKMX cpenacTBax NPHUMEHHTEIbHO K rocynapcTBaM, JIMIIEHHBIM BO3MOX-
HOCTHU CTaTh y4yacTHMKaMu ENMHOI KOHBEHLMU Ha OCHOBAHUMU TNPOLEAYPbI, NMPETYCMOT-
peHHo#l B cratbe 40 3TOM Komsennnun.»

FOR THE UNITED ARAB REPUBLIC:
POUR LA REPUBLIQUE ARABE UNIE:

B g A B

3a OOBeaMHEHHYIO Apabckyro Pecnyonuky:

POR LA REPUBLICA ARABE UNIDA :

Subject to ratification

Dr. Amin ISMAIL

Translation by the Secretariat of the United Nations:

" With reservation* to article 12, paragraphs 2 and 3,
article 13, paragraph 2, article 14, paragraphs 1 and 2 and
article 31, paragraph 1 (b) ; text attached.

Platon MoRrozov
31 July 1961

* Text of the reservation:

The Government of the Union of Soviet Socialist Republies will
not consider itself bound by the provisions of article 12, para-
graphs 2 and 3, article 13, paragraph 2, article 14, paragraphs 1 and 2
and article 31, paragraph 1 (b) of the Single Convention on Narcotic
Drugs as applied to States not entitled to become Parties to the
Single Convention on the basis of the procedure provided for in
article 40 of that Convention.
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Traduction du Secrétariat des Nations Unies:

1 Avec réserve* aux paragraphes 2 et 3 de I'article 12,
au paragraphe2del'article 13, aux paragraphes1 et 2de
I'article 14 et a I’alinéa b du paragraphe 1 de I’article 31.
Texte de la réserve joint en annexe.

Platon Morozov
31juillet 1961

* Texte de la réserve:

Le Gouvernement de I'Union des Républiques socialistes sovié-
tiques ne se considére pas comme lié par les dispositions des para-
graphes 2 et 3 de Particle 12, du paragraphe 2 de I'article 13, des
paragraphes 1 et 2 de I'article 14 et de Palinéa b du paragraphe 1
de I'article 31 de la Convention unique sur les stupéfiants en ce qui
concerne les Etals privés de la possibilité de devenir parties a la
Convention unique en vertu de la procédure prévue a I'article 40
de ladite Convention,



FOR THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND:

POUR LE ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU Norp:
RAFIEEERE NS EH:

3a CoenuHenHoe KoponesctBo Benukobputanuu u CesepHoit Mpnanauu:
POR EL REINO UNIDO DE GRAN BRETANA E IRLANDA DEL NoORTE:

Patrick DEAN

FOR THE UNITED STATES OF AMERICA:
POUR LESETATS-UNISD'AMERIQUE:
LR EHKE:

3a Coenunennbie IllTatel Amepuku:
Por LOS ESTADOS UNIDOS DE AMERICA:

FOR THE UPPER VOLTA:
POUR LA HAUTE-VoOLTA:
LAR @

3a Bepxnioio Bounbty:
PORELALTO VOLTA:
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FOR URruGUAY:
POUR L'URUGUAY:
ftfci:

3a VYpyrsaii:

Por EL Urucuay:

FOR VENEZUELA :
POUR LE VENEZUEILA :

EATRA:
3a Benecyany:
POR VENEZUEILA :

Rafael Dario BERTI
Ad referendum

FOR YEMEN :
POUR LE YEMEN:
b 9

3a Mewmen:
POR EL YEMEN:
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FOR YucosLAviA:
Pour LA YOUGOSLAVIE:
FAWTHL % ¢

3a IOrocnasuio:

POR YucoErsravia:

Dragan NIKoOLIC
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SCHEDULES
List of drugs included in Schedule |

ACETYLMETHADOL (3-acetoxy-6-dimethylamino-4,4-diphenylheptane)

ArLLYLPRODINE (3-allyl-1-methyl-4-phenyl-4-propionoxypiperidine)
ALPHACETYLMETHADOL (alpha-3-acetoxy-6-dimethylamino-4,4-diphenylheptane)
ALPHAMEPRODINE (alpha-3-ethyl-1-methyl-4-phenyl-4-propionoxypiperidine)
ALPHAMETHADOL (alpha-6-dimethylamino-4,4-diphenyl-3-heptanol)

ALPHAPRODINE (alpha-1,3-dimethyl-4-phenyl-4-propionoxypiperidine)
ANILERIDINE (1-para-aminophenethyl-4-phenylpiperidine-4-carboxylic acid ethyl ester)
BENzETHIDINE (1-(2-benzyloxyethyl)-4-phenylpiperidine-4-carboxylic acid ethyl ester)
BENzYLMORPHINE (3-benzylmorphine)

BeTacETYLMETHADOL (beta-3-acetoxy-6-dimethylamino-4,4-diphenylheptane)
BrTaMEPRODINE (beta-3-ethyl-1-methyl-4-phenyl-4-propionoxypiperidine)
BeramETHADOL (beta-6-dimethylamino-4,4-diphenyl-3-heptanol)

BETAPRODINE (beta-1,3-dimethyl-4-phenyl-4-propionoxypiperidine)

CANNABIS and CANNABIS RESIN and EXTRACTS and TINCTURES of CANNABIS
CLONITAZENE (2-para-chlorbenzyl-1-diethylaminoethyl-5-nitrobenzimidazole)
COCA LEAF

COCAINE (methy! ester of benzoylccgonine)

CONCENTRATE OF POPPY STRAW (the material arising when poppy straw has entered into
a process for the concentration of its alkaloids, when such material is made avail-
able in trade)

DesomorpHINE  (dihydrodeoxymorphine)

DExTROMORAMIDE ( (+)-4-[2-methyl-4-0x0-3,3-diphenyl-4-(1-pyrrolidinyl) butyl] mor-
pholine)

DiamprOMIDE (N-[2-methylphenethylamino) propyl] propionanilide)

DIETHYLTHIAMBUTENE (3-diethylamino-1,1-di- (2’-thienyl)-1-butene)

DiHYDROMORPHINE

DimeENoxaDpoL (2-dimethylaminoethyl-1-ethoxy-1,1-diphenylacetate)

DiMEPHEPTANOL (6-dimethylamino-4,4-diphenyl-3-heptanol )

DIMETHYLTHIAMBUTENE (3-dimethylamino-1,1-di- (2’-thienyl)-1-butene)

DioxaPHETYL BUTYRATE (ethyl 4-morpholino-2,2-diphenylbutyrate)

DipHENOXYLATE (1-(3-cyano-3,3-diphenylpropyl)-4-phenylpiperidine-4-carboxylic acid
ethyl ester)

DipiPANONE (4,4-diphenyl-6-piperidine-3-heptanone)

ECGONINE, its esters and derivatives which are convertibleto ecgonine and cocaine
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ETHYLMETHYLTHIAMBUTENE (3-ethylmethylamino-1,1-di- (2'-thienyl)-1-butene)

ETONITAZENE (1-diethylaminoethyl-2-para-ethoxybenzyl-5-nitrobenzimidazole)
EroxermiNg (1-[2- (2-hydroxyethoxy) ethyl] -4-phenylpiperidine-4-carboxylic acid ethyl
esier)

FURETIIIDINE (1-(2-tetrahydrofurfuryloxyethyl}4-phenylpiperidine-4-carboxylic acid
ethyl ester)

HEROIN (diacetylmorphine)

HYDROCODONE (dihydrocodeinone)
HypromorpHINOL (14-hydroxydihydromorphine)
HyoromorpHONE (dihydromorphinone)

HYDROXY PETHIDINE (4-meta-hydroxyphenyl-1-methylpiperidine-4-carboxyHad ethyl
ester)

IsoMETHADONE (6-dimethylamino-5-methyl-4,4-diphenyl-3-hexanone)
KeToBEMIDONE (4-meta-hydroxyphenyl-1-methyl-4-propionylpiperidine)
LevomeTHORPHAN* ( (—)-3-methoxy-N-methylmorphinan)

LEVOMORAMIDE ((—)-4-[2-methyl-4-0x0-3,3-diphenyl-4-(1-pyrrolidinyl) butyl] mor-
pholine)

LEVOPHENACYLMORPHAN ( (—)-3-hydroxy-N-phenacylmorphinan)
LevorpuaANOL* ( (—)-3-hydroxy-N-methylmorphinan)
MeTtazocINE (2'-hydroxy-2,5,9-trimethyl-6,7-benzomorphan)
METHADONE  (6-dimethylamino-4,4-diphenyl-3-heptanone)
METHYLDESORPHINE (6-methyl-delta 6-deoxymorphine)
METHYLDIHY DROMORPHINE (6-methyldihydromorphine)
1-Methyl-4-phenylpiperidine-4-carboxylic acid

METOPON (5-methyldihydromorphinone)

MorPHERIDINE  (1-(2-morpholinoethyl)-4-phenylpiperidine-4-carboxylic acid ethyl
ester)

MORPHINE

MORPHINE MersosroMipe and other pentavalent nitrogen morphine derivatives
MoRrpHINE-N-0XIDE

MYROPHINE (myristylbenzylmorphine)

NicomorpPHINE (3,6-dinicotinylmorphine)

NoORLEVORPHANOL ( (—)-3-hydroxymorphinan)

NorRMETHADONE (6-dimethylamino-4,4-diphenyl-3-hexanone)
NorMORPHINE (demethylmorphine)

OPIUM

OXYCODONE ( 14-hydroxydihydrocodeinone

OxymMorPHONE ( 14-hydroxydihydromorphinone)

PETHIDINE (I-methyl-4-phenylpiperidine-4-carboxylic acid ethyl ester)

* Dextromethorphan ((+)-3-methoxy-N-methylmorphinan) and dextrorphan ((+)-3-Hy-
droxy-N-methylmorphinan) are specifically excluded from this Schedule.



PHENADOXONE  (6-morpholino-4,4-diphenyl-3-heptanone)

PuenamproMibe (N-(I-methyl-2-piperidinoethyl) propionanilide)

PHENAZOCINE (2’-hydroxy-5,9-dimethyl-2-phenethyl-6,7-benzomorphan

PrENOMORPHAN (3-hydroxy-N-phenethylmorphinan)

PHENOPERIDINE (1-(3-hydroxy-3-phenylpropyl)-4-phenylpiperidine-4-carboxylic acid
ethyl ester)

PIMINODINE (4-phenyl-1-(3-phenylaminopropyl) piperidine-4-carboxylic acid ethyl
ester)

PROHEPTAZINE (1,3-dimethyl-4-phenyl-4-propionoxyazacycloheptane)

PROPERIDINE (1-methyl-4-phenylpiperidine-4-carboxylic acidisopropyl ester)

RACEMETHORPHAN ( (1 )-3-methoxy-N-methylmorphinan)

RacemoramiDE ((=£)-4-[2-methyl-4-0x0-3,3-diphenyl-4- (1-pyrroldinyl) butyl] mor-
pholine)

RacemorpHAN ( (=)-3-hydroxy-N-methylmorphinan)

THEBACON (acetyldihydrocodeinone)

THEBAINE

TRIMEPERIDINE (1,2,5-trimethyl-4-phenyl-4-propionoxypiperidine) ; and

The isomers, unless specifically excepted, of the drugs in this Schedule whenever
the existence of such isomers is possible within the specific chemical designation;

The esters and ethers, unless appearing in another Schedule, of the drugs in this
Schedule whenever the existence of such esters or ethers is possible;

The salts of the drugs listed in this Schedule, including the salts of esters, ethers and
isomers as provided above whenever the existence of such sdts is possible.
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List of drugs included in Schedule H

ACETYLDIHYDROCODEINE
CODEINE(3-methylmorphine)

DEXTROPROPOXYPHENE ( (+) -4-dimethylamino-3-methyl-1,2-diphenyl-2-propionoxy-
butane)

DIHYDROCODEINE

EruyLmMorPHINE (3-ethylmorphine)
NORCODEINE (N-demethylcodeine)
PuorcopiNg (morpholinylethylmorphine) ; and

The isomers, unless specifically excepted, of the drugs in this Schedule whenever
the existence of such isomers is possible within the specific chemical designation;
The salts of the drugs listed in this Schedule, including the salts of the isomers as

provided above whenever the existence of such salts is possible.
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List of preparations included in Schedule 111

1. Preparations of :
Acetyldihydrocodeine,
Codeine,
Dextropropoxyphene,
Dihydrocodeine,
Ethylmorphine,
Norcodeine, and
Pholcodine

when

(a) Compounded with one or more other ingredients in such a way that the prepa-
ration has no, or a negligible, risk of abuse, and in such a way that the drug cannot be
recovered by readily applicable means or in ayield which would constitute arisk to public
health; and

(b) Containing not more than 100 milligrammes of the drug per dosage unit and
with a concentration of not more than 2.5 per cent in undivided preparations.

2. Preparations of cocaine containing not more than 0.1 per cent of cocaine calcu-
lated as cocaine base and preparations of opium or morphine containing not more than
0.2 per cent of morphine calculated as anhydrous morphine base and compounded with
one or more other ingredients in such a way that the preparation has no, or a negligible,
risk of abuse, and in such a way that the drug cannot be recovered by readily applicable
means or in ayield which would constitute a risk to public health.

3. Solid dose preparations of diphenoxylate containing not more than 2.5 milli-
grammes of diphenoxylate calculated as base and not less than 25 microgrammes of
atropine sulphate per dosage unit.

4. Pulvis ipecacuanhae €t opii compositus
10 per cent opium in powder
10 per cent ipecacuanha root, in powder
well mixed with
80 per cent of any other powdered ingredient containing no drug.

5. Preparations conforming to any of the formulae listed in this Schedule and mix-
tures of such preparations with any material which contains no drug.
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List of drugs included in Schedule IV

CANNABIS and CANNABIS RESIN

DesomorpHINE (dihydrodeoxymorphine)

HEROIN (diacetylmorphine)

KETOBEMIDONE (4-meta-hydroxyphenyl-1-methyl-4-propionylpiperidine); and

The salts of the drugs listed in this Schedule whenever the formation of such salts
is possible.
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TABLEAUX

Liste des stupéfiants inclus au Tableau |

AcEryLMETHADOL (acétoxy-3 diméthylamino-6 diphényl-4,4 heptane)

ALLYLPRODINE (allyl-3 méthyl-1 phényl-4 propionoxy-4 pipéridine)

ALPHACETYLMETHADOL (alpha-acétoxy-3 diméthylamino-6 diphényl-4,4 heptane)

ALPHAMEPRODINE (alpha-éthyl-3 méthyl-1 phényl-4 propionoxy-4 pipéridine)

AvpHAMETHADOL (alpha-diméthylamine-6 diphényl-4,4 heptanol-3)

ALPHAPRODINE (alpha-diméthyl-3,3 phényl-4 propionoxy-4 pipéridine)

AnILERIDINE (ester éthylique de l'acide para-aminophénéthyl-1 phényl-4 pipéridine
carboxylique-4)

BENZETHIDINE (ester éthylique de Iacide (benzyloxy-2 éthyl)-1 phényl-4 pipéridine
carboxylique-4)

BenzyLmorpHINE (benzyl-3 morphine)

Biraciryimiraapor (béta-acétoxy-3 diméthylamino-6 diphényl-4,4 heptane)

BiramiprroniNg (béta-éthyl-3 méthyl-1 phényl-4 propionoxy-4 pipéridine)

Biraméraapor (béta-diméthylamino-6 diphényl-4,4 heptanol-3)

BETAPRODINE (béta-diméthyl-1,3 phényl-4propionoxy-4pipéridine)

CANNABIS, RESINE DE CANNABIS, EXTRAITS ET TEINTURES DE CANNABIS

CETOBEMIDONE (méta-hydroxyphényl-4 méthyl-1 propionyl-4 pipéridine)

CLONITAZENE ( para-chlorbenzyl-2 diéthylaminoéthyl-1 nitro-5 benzimidazol e)

COCA (FEUILLE DE)

COCAINE (ester méthylique de la benzoylecgonine)

CONCENTRE DE PAILLE DE PAVOT (matiére obtenue lorsque la paille de pavot a subi un
traitement en vue de la concentration de ses alcaloides, lorsque cetle matiére est

mise dans le commerce)
DESOMORPHINE  (dihydrodésoxymorphine)
DEXTROMORAMIDE ( (+) [méthyl-2 ox0-4 diphényl-3,3 (pyrrolidinyl-1)-4 butyl]-4 mor-
pholine)
DiamprroMIDE (N-[ (méthylphénéthylamine)-2 propyl]propionanilide)
DiETHYLTHIAMBUTENE (diéthylamino-3 di-(thiényl-2")-1,1 buténe-1)
DiHYDROMORPHINE
DiMENOXADOL (diméthylamineéthyl-2 éthoxy-1 diphényl-1,1 acétate)
DIMEPHEPTANOL (diméthylamino-6 diphényl-4,4 heptanel-3)
DiMETHYLTHIAMBUTENE (diméthylamino-3 di-(thiényl-2")-1,1 buténe-1)
BUTYRATE DE nioxapuETYLE (morpholino-4 diphényl-2,2 butyrate d’éthyl)
DIPHENOXYLATE (ester éthylique de I'acide (cyano-3 diphényl-3,3 propyl)-1 phényl-4
pipéridine carboxylique-4)
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DipipANONE (diphényl-4,4 pipéridine-6 heptanone-3)

ECGONINE, sesesters et dérivésqui sont transformabl es en ecgonine et cocaine

ErayLMETHYLTHIAMBUTENE (éthylméthylamino-3 di-(thiényl-2')-1,1 buténe-1)

ETONITAZENE( (diéthylaminoéthyl)-1para-éthoxybenzyl-2 nitro-5Sbenzimidazole)

ETOXERIDINE (ester éthylique de I'acide [ (hydroxy-2 éthoxy)-2 éthyl]-1 phényl-4 pipé-
ridine carboxylique-4)

FurérmipINe (ester éthylique de l'acide (tétrahydrofurfuryloxyéthyl-2)-1 phényl-4
pipéridine carboxylique-4)

HEROINE (diacétylmorphine)

HYDROCODONE (dihydrocodéinone)

HyproMorPHINOL (hydroxy-14 dihydromorphine)

HyoromorpHONE ( dihydromorphinone )

HYDroXYPETHIDINE (ester éthylique de I'acide méta-hydroxyphényl-4 méthyl-1 pipéri-
dine carboxylique-4)

IsomiTHADONE (diméthylamino-6 méthyl-5 diphényl-4,4 hexanone-3)

LEVOMETHORPHANE* ({—)-méthoxy-3N-méthylmorphinane)

LEVOMORAMIDE ( (—)-[méthyl-2 ox0-4 diphényl-3,3 (pyrrolidinyl-1)-4 butyl]-4 mor-
pholine)

LEvoPHENACYLMORPHANE ( (—)-hydroxy-3 N-phénacylmorphinane)

LévorraANOL* ((—)-hydroxy-3 N-méthylmorphinane)

METAZOCINE (hydroxy-2’ triméthyl-2,5,9 benzomorphane-6,7)

METHADONE(diméthylamino-6diphényl-4,4heptanone-3)

METHYLDESORPHINE (méthyl-6 delta6-désoxymorphine)

METHYLDIHYDROMORPHINE (Méthyl-6 dihydromorphine)

Méthyl-1 phényl-4 pipéridine carboxylique-4 (acide)

METOPON (méthyl-5dihydromorphinone)

MORPHERIDINE (ester éthylique de I'acide (morpholino-2 éthyl)-1 phényl-4 pipéridine
carboxylique-4)

MORPHINE

MORPHINE METHOBROMIDE €t autres dérivés morphiniques & azote pentavalent

N-Oxy MORPHINE

MYROPHINE (myristylbenzylmorphine

NICOMORPHINE (dinicotinyl-3,6norphine)

NORLEVORPHANOL ( (—)-hydroxy-3 morphinane)

NorMETHADONE (diméthylamino-6 diphényl-4,4 hexanone-3)

NORMORPHINE (déméthylmorphine)

OPIUM

OXYCODONE (hydroxy-14 dihydrocodéinone)

OXYMORPHONE (hydroxy-14 dihydromorphinone)

* Le dextrométhorphane ( (+)-méthoxy-3 N-méthylmorphinane) et le dextrorphane ((+ )*
hydroxy-3 N-méthylmorphinane) sont expressément exclue du présent Tableau.



PETHIDINE (ester éthylique de I'acide méthyl-1 phényl-4 pipéridine carboxylique-4)

PuiNADOXONE (morpholino-6 diphényl-4,4 heptanone-3)

PuinampromiDE (N-(méthyl-1 pipéridino-2 éthyl) propionanilide)

PHENAZOCINE (hydroxy-2' diméthyl-5,9 phénéthyl-2 benzomorphane-6,7)

PuiNomorPHANE (hydroxy-3 N-phénéthylmorphinane)

PHENOPERIDINE (ester éthylique de I'acide (hydroxy-3 phényl-3 propyl)-1 phényl-4
pipéridine carboxylique-4)

PIMINODINE (ester éthylique de I'acide phényl-4 (phénylaminoe-3 propyl)-1 pipéridine
carboxylique-4)

PROHEPTAZINE (diméthyl-1,3 phényl-4 propionoxy-4 azacycloheptane)

PROPERIDINE (ester isopropylique de I'acide méthyl-1 phényl-4 pipéridine carboxy-
lique-4)

RACEMETHORPHANE ((—)-méthoxy-3 N-méthylmorphinane)

RacimoraMiDE ( (= )-[méthyl-2 0X0-4 diphényl-3,3 (pyrrolidinyl-1)-4 butyl]-4 mor-
pholine)

RacimorPHANE ((==)-hydroxy-3 N-méthylmorphinane)

THEBACONE ( acétyldihydrocodéinoje

THEBAINE

TriMEPERIDINE (triméthyl-1,2,5 phényl-4 propionoxy-4 pipéridine) ; et
Les isomeres des stupéfiants inscrits au Tableau, sauf exception expresse, dans tous

les cas ou ces isoméres peuvent exister conformément a la désignation chimique
spécifiée;

Les esters et les éthers des stupéfiants inscrits au présent Tableau, a moins quils

ne figurent dans un autre tableau, dans tous les cas ou Ces esters et éthers peuvent
exister;

Les sds des stupéfiants inscrits au présent Tableau, y compris les sels desters,
d’éthers et d'isomeres visés ci-dessus, dans tous les cas ol ces sels peuvent exister.
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Liste des stupéfiants inclus au Tableau 11

ACETYLDIHYDROCODEINE

CODEINE(3-méthylmorphine)

DEXTROPROPOXY PHENE ((+)-diméthylamino-4 méthyl-3 diphényl-1,2 propionoxy-2
butane)

DIHYDROCODEINE

ETuyLMORPHINE (3-éthylmorphine)

Norcop£INE (N-déméthylcodéine)

PHOLCODINE (morpholinyléthylmorphine) ; et

Les isomeéres des stupéfiants inscrits au Tableau, sauf exception expresse, dans tous
les cas ou ces isomeres peuvent exister conformément a la désignation chimique spé-
cifiée;

Les sels des stupéfiants inscrits au présent Tableau, y compris les sels de leurs
isomeres vises ci-dessus, dans tous les cas ou ces sels peuvent exister.



Liste des préparations incluses au Tableau |11

1. Préparations des stupéfiants suivants:
Acétyldihydrocodéine,
Codéine,
Dextropropoxyphéne,
Dihydrocodéine,
Ethylmorphine,
Norcodéine et
Pholcodine
lorsque:

a) Ces préparations contiendront un ou plusieurs autres composants de telle
maniere qu'elles ne présentent pratiquement pas de risque d'abus et que le stupéfiant
ne puisse étre récupéré par des moyens aisément mis en ceuvre ou dans une proportion
qui constituerait un danger pour la santé publique;

b) La quantité de stupéfiants n'excédera pas 100 milligrammes par unité de prise
et la concentration ne sera pas supérieure a 2,5 pour 100 dans les préparations de forme
non divisée.

2. Préparations de cocaine renfermant au maximum 01 pour 100 de cocaine cal-
culée en cocaine base et préparations d'opium ou de morphine contenant au maximum
0,2 pour 100 de morphine calculée en morphine base anhydre, et contenant un ou
plusieurs autres composants de telle maniére qu'elles ne présentent pratiquement pas
de risque d'abus et que le stupéfiant ne puisse étre récupéré par des moyens aisément
mis en cauvre ou dans une proportion qui constituerait un danger pour la santé publique.

3. Préparations séches divisées de diphénoxylate en unités d'administration con-
tenant au maximum 2,5 milligrammes de diphénoxylate calculé en base et au moins
25 microgrammes de sulfate d'atropine par unité d'administration.

4. Pulvis ipecacuanhae €t opit COMPOSitus
10 pour 100 de poudre d'opium
10 pour 100 de poudre de racine d'ipécacuanha,
bien mélangées avec
80 pour 100 d'un autre composant pulvérulent non stupéfiant.
5. Préparations correspondant a I'une quelconque des formules énumérées dans le

présent Tableau, et mélanges de ces préparations avec toute substance ne contenant pas
de stupéfiant.
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Liste des stupéfiants inclus au Tableau IV

CANNABIS ET RESINE DE CANNABIS
DiEsomorPHINE (dihydrodésoxymorphine)
HEROINE (diacétylmorphine)
CETOBEMIDONE (méta-hydroxyphényl-4 méthyl-1 propionyl-4 pipéridine)
Les sels des stupéfiants inscrits au présent Tableau, dans tous les cas ol ces sdls
peuvent exister.
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Cnncku

ITepeyeHb HAPKOTHYECKHUX CPECTB, 3aHeceHHbIX B Cnmcok 1

ALUETHWIMETAOJI (3-aueTOKcH-6-AHMeTHIaMuHO-4,4-qudeHnirentan)
AJUJTUJITITPOOMH (3-amlml-1 -MeTHI-4-benn-4-npoNnuOHOKCUTUIEPUIUH)
AJNBOALETUIMETAIOJ (anbda-3-aueTokcu-6-nuMeTnaaMnuo-4,4-mude-

HUJITETITaH)

AJIbOAMEIIPOJUWH (anbda-3-3tui-1-metnin-4-GeHnn-4-mnponuoHOKCHUIIN -
TepUINH)

AJIBOAMETAZIOJT (anbda-6-aumeTHaaMuHO-4,4-1udeHua-3-renraHosn)

AJIb®ATIPOIVIH (aabda-1,3-a1MeTHi-4-peHun-4-n1ponuOHOKCHIIUIIE PH-
Hux)

AHWIIDPUAWH (1-napa-amunodeH3THA-4-deHWINHIePHINH-4-CI0XKHBIR
STWJIOBBIA 3(Up KapOOHOBOM KUCIOTHI)

BEH3ETUJUH (1-(2-6eH3UI0KCHITUN)-4-(DeHUANUNEePUIUH-4-CAOXKHBIN
3TUJIOBHIN 3(pUp KapOOHOBOIN KUCIOTHI)

BEH3UJIMOPOUH

BET AUETUJIMETAIOJI (6eTa-3-ateToKcu-6-1uMeTUIAMUHO-4,4- T eHMI-
TenTaH)

BETAMETIPOIVH (6Gera-3-3Tua-1-meTHa-4-deHua-4-n1ponHOHOKCHIIHNIEPH -
AUH)

BETAMETAIOJI (6era-6-nmumeruaaMuHo-4,4-nudeHun-3-rentaHon)
BETAIIPOAWH (6era-1,3-gumeTHi-4-¢enna-4-nponuOHOKCHITUI EPHIUH )

KAHHABHC, CMOJIA KAHHABHMCA U BKCTPAKTHI 1 HACTOMKU
KAHHABUCA

KJIOHUTAS3EH (2-napa-xn10p6eH3Ha-1-11aTHIaMUHOITUI-S-HUTPOOEH3UMHU -
J1a30J1)

JIUCT KOKA

KOKAWH (MeTHIOBBI CIOXHBIN 3(DUp GEH30MIIKTOHUHA)

KOHIIEHTPAT M3 MAKOBOM COJIOMBI (MaTepuaj, mojydyaemMblii, Koraa
MaKoBas COJOMAa Hauaja IOABepraThcs Mpoleccy KOHUeHTpauuu COZEp-
XKalmuxcs B Heil aJIKaJIOuJ0B, €CJIM 3TOT MaTepuall CTAHOBUTCA TIPECa-
METOM TOPI'OBJIM)

JE3OMOPOUH (auruapoaeoKcuMopbuH)

JTEKCTPOMOPAMMU] (( 4+ )-4-[2-meTuin-4-okco-3,3-mudennn-4- (1 -nuppo-
JTUANHUI) OyTua] MopdhoanH)

OUAMITPOMUW, (N-[2-(MeTHADCHITHIAMHHO) TPOMNHJI ] IPONHOHAHUIHLL)
OUDTUITUAMBYTEH (3-ausTtuiamuno-1,1-au-(2’-tHenna)-1-6yteH)
JUTUIPOMOPOIHH

HHMEI:lOKCAﬂOH (2-muMeTHIIaMUHOATHII- | -3TOKCHU- 1, 1-IndeHnnamerar)
JIUMEINTENTAHOJ (6-auMeTunamMuuo-4,4-1udeHus-3-rentanodr)
JOVIMETUJITUAMBYTEH (3-aumetruaamuno-1,1-nu-(2’-tuenua)-1-6yren)
JIUOKCAQETUJIBYTUPAT (3Tuin-4-mopdonunno-2,2-nubeHnnoyTupar)

JUDEHOKCUJIAT (1-(3-uuano-3,3-audeHuanponua)-4-beHnimnumnepuanH-
4-CIOXKHBIA 9TWIOBBINA 3GUp KapOOHOBOU KMCIOTHI)
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OUTIUTIAHOH (4,4-puMdenun-6-nunepuaIuH-3-TeIITaHOH)

DKIOHUH, ero cinoxneie 3GHPHL U IPOU3BOAHBIE, KOTOPHIE MOTYT OBITh
MpeBpalleHbl B 9KTOHUH U KOKaWH

OTUIMETUWITHUAMBYTEH (3-atnamernnamuno-1,1-an-(2’-Tuennn)-1-6y-
TEH)

STOHUTA3EH (1 -nu3THIaMHHOSTHI-2-napa-3ToKcuGeH3UI-5-HUTPOOEeH3H-
MUIa301)

ATOKCEPUIUH (1-[2-(2-ruapOKCHITOKCHITHI | -4-peHuanunepuanH-4-
CJIOXKHBIH 3TUIOBBIN 3(HP KapOOHOBON KMCIOTHI)

OYPETUAUH (1-(2-tetparunpodypdypuiokcusTi) -4-(peHUINUIEPUINH -
4-CJIOXKHBIH STUJIOBHI 3¢GUp KapOOHOBOW KMCIOTH)

T'EPOUH (ananernamopdpun)

TMJAPOKOJAOH (murmapoKoaewHOH)
TUIPOMOPO®UHOJN (14-rHApOKCUHAUTHIPOMOPDHH)
TMAPOMOP®OH  (aurunpoMophuHOH)

TMAPOKCUINIETUVIH (4-MeTa-THAPOKCH(MEHU-1-MeTHANUIEPUAUH-4-
CJIOXXHBIM 3TUIOBBIM 3(Up KapOOHOBOI KHMCIOTHI)

N30METAZIOH  (6-axMMeTHAaMHHO-5-MeTHa-4,4- 1ueHnT-3-TeKCaHOH )

KETOBEMUWAOH (4-meta-ruapoxcudeHun-1-MeTHa-4-1pONUOHUANUIEDH -
NUH)

JJEBOMETOP®AH* ( (—)-3-MeTokcu-N-meTuamopduHan)

JIEBOMOPAMU]] ((—)-4-[2-meTun-4-okco-3,3-nuderun-4- (1-n1uppoauau-
HUI)0yTHa|] MopdoauH)

JEBOOEHALMIIMOP®AH ( (—)-3-ruapokcu-N-deHauunamopdrHan)
JEBOPOAHOJI* ((—)-3-ruapokcu-N-mMetTuamopduraH)
META3OLUWUH (2’-ruapoxcu-2,5,9-rpumeTtua-6,7-6ensomopdan)
METAJIOH (6-nxumeTHaaMHHO-4,4- 11 EHUI-3-TeNTAHOH)
METUNAE30POUH (6-merun-gensra 6-meokcuMopduH)
METUJIAUTUAPOMOPOUH  (6-meTHazuruapoMopduH)
I-MeTun-4-peHunnunepuauH-4-KkapooHoBass KUCIOTa

METOIIOH  (5-MeTHIIMrUAPOMOP(HHHOH)

MOP®EPUINH (1-(2-Mopdoanto3Tun)-4-deHunnnepuInuH-4-Cr10KHbIH
STUIOBBIA 3pup KapOOHOBOW KMCIOTHI)

MOPO®UH

MOPOUHMETOBPOMU]/] u apyrue nsATUBaJeHTHbIE a30TUCTbIE MPOU3BOJI-
Hble MopduHa

MOP®WH-N-OKCUJ,

MUPO®UH (MupucTunbeH3UIMOPGhUH)

HUKOMOP®UH (3,6-1uHUKOTHHUIMOP(HUH)
HOPJIEBOP®AHOJ ( (—)-3-ruappokcumopduHan)
HOPMETAJIOH (6-numetunamMuno-4,4-nudeHnn-3-reKcaHoH)
HOPMOP®UH (zemernamopdun)

011717

OKCHUKOJOH (14-ruapOKCHAHTHAPOKOLEHHOH )
OKCUMOP®OH ( 14-ruapOKCHIHTUAPOMODPGUHOH)

NETUIUH (1-meTni-4-penuannnepuant-4-cl0oXHE 3TUIOBBI 3dup Kap-
OOHOBOI KHUCJIOTHI)

* Nexctpometopdan ((-+)-3-Metokcu-N-metuamopdunan) u nexcrpopdpan ((4-)-3-
ruapokcu-N-MeTIVIMOPHHAR) CHelNalbHO MCKII0UeHBl U3 aToro Crncka.



®EHAJIOKCOH (6-mopdoanno-4,4-nubesna-3-rentaHon)
OEHAMITPOMUJ, (N-(1-meTH/I-2-HNEPUAHNHOITHI ) TPONHOHAHHIUA)
OEHA3OUUH (2’-ruapokcu-5,9-numetua-2-denstua-6,7-6ensomopdan)
OEHOMOP®AH (3-ruapoxcu-N-densTuamopduHan)

OEHONEPUIMH (1-(3-ruapokcu-3-desuanponuan)-4-Gesnanunepuani-4-
CJIOKHBII 3TUJIOBBIA 3(Dp KapOOHOBOW KUCIOTHI)

MAMUHOONH (4-denua-1-(3-beHnaaMuHONPONUI ) THIEe PHAKH-4-CT0XK-
HBIA 3TUJIOBBIA 3G Up KapOOHOBOW KMCIOTHI)

[MPOTEMNTA3UH(1,3-numernn-4-heHna-4-mponmoHOKCUAa3alMKIOTEITaH)

MPOMNEPUANH (1-meTua-4-peHnanunepuarH-4-u30NponuIoOBHIH 3¢GuUp
KapOOHOBOM KUCIOTHI)

PALUEMETOP®AH ((=)-3-meTokcu-N-meTuamopguHaHn)

PALEMOPAMUI ((=*)-4-[2-meTna-4-okco-3.3-audenni-4-( | -mupponuau-
HUJI)OyTHI| MOP(OJIUH)

PALEMOP®AH ((=)-3-ruapoKkcu-N-meTHAMOPDHUHAH)

TEBAKOH (aueTnaaurnipokoienHon)

TEBAVH

TPUMENEPUIUH (1,2,5-TpumMeTua-4-(DeHUI-4-IPOIHOHOKCHITHIIEDUAMH) ;

n

M30MEpHI, €CJIM TaKOBBIE OTpEAEIeHHO HEe MCKIIOUEHbI, HAPKOTUYECKUX
cpenctB B 3ToM CriMcKe B TeX cliyyasx, Korga CylieCTBOBAHME TaKUX U30-
MEPOB BO3MOXHO B paMKaxX AaHHOTO KOHKPETHOT0 XYMHHeCKOTO 0003Ha-
YEeHUS;

‘CJIOKHBIE M TPOCTBIE 3(HPHI, €CIM OHM He (GUIYPUDPYIOT B IPYyroMm
Crnucke, HapKOTUYECKHMX CPEICTB, YMCASMMXCS B HacTosimeM Criucke, BO
BCEX CJIyYasix, KOra CylIeCTBOBAHUE TaKMX CJIOXHBIX U MPOCTHIX 3GUPOB
BO3MOXHO;

COJIM BCeX HAPKOTUYECKUX CPENCTB, MEePEeUYUCIeHHBIX B 3ToM Crmucke,
BKJIIOYAsl COJIM CJIOXHBIX 3(PUPOB, MPOCTHIX 3(PUPOB M HU3OMEPOB, Kak
MpelyCMOTPEHO BBIIIE, BO BCEX CiyyasX, KOrja CYIIECTBOBAHUE TaKMX
CoJIeli BO3MOXHO.
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Ilepeuyen» HAPKOTHYECKUX CPEACTB, 3aHeceHHbIX B Cnincok 11

AUETUIAUTUAPOKOOAENH
KOJEWUH (3-metunmopuH)

JNEKCTPOITPOIIOKCUDEH ((4-)-4-numeTHaaMus0-3-meTuaA-1, 2-nudenna-
2-nponuoHOKCUOyTaH)

JUruaAPOKO/JIELH

STUIMOP®UH (3-3tamopduu)

HOPKOIOEMWH (N-geMeTUIKOIEUH)

$®OJIbKOIMH (MopboarnuasTHAMOPDPHH)
u

MN30MEPBI, €CJIM TAaKOBBIC OINPECACICHHO HEC MCKIIOYCHBI, HADKOTHYCCKUX
CpeICTB B 3TOM Cnucke B Tex ciyydyadx, Koraa CymeCTBOBaAaHME TaKUX M30-

MEpOB BO3MOXHO B paMKaX JaHHOTO KOHKPETHOTO XMMHUYECKOTO 00603Ha-
YeHUS;

COJIM HAPKOTUUYECKUX CPEACTB, IMepeuncaeHHBIX B 9ToM CIucKe, BKIIOYast
COJIM U30MEPOB, KakK MPEeAyCMOTPEHO BhIllIe, BO BCEX Clyyasix, KOTjaa cylle-
CTBOBAHME TAKMX COJEH BO3MOXHO.



ITepevyenp HAPKOTHYECKUX CPencTB, 3aHeceHHbIX B Cnmcok 111

1. TlpemapaTsl aueTUIAUTUAPOKOAEHHA,

KOJIeMHa,
nekcrponponokcudena,
JIUTUAPOKOIEUHA,
aTunMopduHa,
HOpKOJEUHA WU
doabkonuHa,

MPU YCIIOBUH :

a) YTO OHM COEAMHEHBI C OJHUM MJM HECKOJbKMUMMU MHTPEAUEHTAMU
TakuM 00pa3oM, UTO NaHHBIM MpenapaT He MpeAcTaBiseT WM TpeacTaBisieT
JIMUIb B HE3HAYUTEJIbHON CTEMEHM OTMACHOCTD 3JI0YNOTPEOIeHUS, a TaKXKe Ta-
KUM 00pa3oM, YTO HapKOTHYECKOE CPENCTBO HE MOXET ObITb M3BJIEUYEHO U3
JIaHHOTO MpenapaTa MpU MOMOLIM JETKO OCYLIECTBUMbIX COCOOOB MJIM B KO-
JIMYECTBaX, KOTOPbIe MOTJIM Obl MpPeICTaBUTh OMACHOCTb MU HAPOMHOTO 310-
POBbBSI, U

0) comepxar He cBbimie 100 MI HapKOTMYECKOTO CpeICTBAa Ha €IUHU-
Iy T03bl TIPY KOHILEHTPALMU He CBhIle 2,5% B HepasaeJeHHBIX Mpernaparax.

2. TlpemapaThl KOKaMHa, comaepxainue He cBbime 0,1 mpoleHTa KO-
KaWHa B epecyeTe Ha KOKaMH-OCHOBaHUe, U TIperapaThl OMUs Wik MopduHa,
comepxamue He cBbime 0>,2 mpoueHTa MopduHA B mepecuyeTe Ha 0€3BOMHBIN
MOp(GHUH-OCHOBaHUE, B COCAMHEHUM C OAHUM MJIU HECKOJbKUMU MHTPEIMEH-
TAMU TaKUM 00pa3oM, YTO JaHHBIA MpenapaTr He MPeACTaBAseT WM Tpei-
CTaBJISIET JUIIb B HE3HAUUTEJbHON CTENEHU OMACHOCTb 3J10YNOTpedseHus, a
TaKXe TaKuM 00pa3oM, UTO HAPKOTMYECKOE CPEICTBO HE MOXET ObIThb M3BJIE-
YeHO M3 JaHHOro Mpernaparta MpU MOMOIIM JETKO OCYIIECTBUMBIX CIIOCOOOB
WM B KOJIMYECTBAX, KOTOPbIE MOTJIM Obl MPeACTaBUTh OMACHOCTb IS HApOJI-
HOTO 3/10pOBbS.

3. [[03])1 npemnapaToB HH(I)CHOKCHH&TB. B TBEpAOM BMIC, COACpXKALIUC
HE CBBILIC 2,5 Mr ,E[I/I(IJCHOKCI/LT[EITa B NEpPECYETE Ha OCHOBAHUEC U HE MEHEC
25 MUKPOTpaMMOB CEPHOKUCJIOIo aTporuMHa Ha €AWHUIY OO3bI.

4. Pulvis ipecacuanhae et opii compositus
10 nNpoueHTOB ONMsi B NMOPOINKe
10 TIPOLICHTOB IIOpOIIKAa KOPHA HIEKaKyaHbl, XOpOIIO CMECIIaH-

Horo ¢ 80 mpolleHTaMu J1O6GOro APYroro WHrpeAveHTa B TO-
poIIKe, He COMEePKAIIEro KAKMX-JIMOO0 HAPKOTUYECKUX CPEACTB.

5. TlpemapatThl, cocTaBJeHHbIe MO KakKoii-m1M60 M3 (hopMyn, ykazaH-
HbIX B HacTosimeM Criucke, ¥ CMeCHM TaKUX MpernapaToB ¢ JI00bIM BELIECTBOM,
He ColepXallMM HapKOTHKOB.
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ITepevyeHp HAPKOTHYECKUX CPeACTB, 3aHeceHHbIX B Cnucok IV

KAHHABUC 1 CMOJIA KAHHABUCA

JE30MOPOUH (auruaponeokcuMopduH)

T'EPOUH (amanetunmopduH)

KETOBE)MI/IIIOH (4-mera-rugpokcudenu-1-MeTnia-4-nponu OHUIANKHIE DU -
IIIH

H

COJIM BCEX HAPKOTUYECCKUX CPEACTB, NMEPEUYUCICHHBIX B 9TOM CHI/ICKG, B T€X
caIyyaax, Korga 06pa3OBaHI/I€ TaKMX COJIell BO3MOXKHO.



LISTAS



LISTAS
Enumeracion de los estupefacientes incluidos en la Lista |

ACETILMETADOL (3-acetoxi-6-uimetilamino-4,1-difenilheptanol)

AvriLpropiNa  (3-alil-1.metil-4-fenil-4-propionoxipiperidina)

ALFACETILMETADOL (alfa-3-acetoxi-6-dimetilamino-4.4-difenilheptanol)
ALFAMEPRODINA (alfa-3-etil-1-metil-4-fenil-4-propionoxipiperidina)

ALFAMETADOL (alfa-6-dimetilamino-4,4-difenil-3-heptanol)

AvLFAPRODINA (alfa-1,3-dimetil-4-fenil-4-propionoxipiperidina)

ANILERIDINA (ester etilico del &cido 1-para-aminofenetil-4-fenilpiperidina-4-carboxilico)
BENZETIDINA (ester etilico del &cido 1-(2-benziloxietil)-4-fenilpiperidina-4-carboxilico)
BENZILMORFINA (3-benzilmorfina)

BeraceritmeTapoL (beta-3-acetoxi-6-dimetilamino-4,4-difenilheptanol)
BETAMEPRODINA  (beta-3-etil-1-metil-4-fenil-4-propionoxipiperidina)
BerameTraDOL (beta-6-dimetilamino-4,4-difenil-3-heptanol )

BETAPRODINA (beta-1,3-dimetil-4-fenil-4-propionoxipiperidina)

CANNABIS Y su RESINA' Y LOS EXTRACTOS Y TINTURAS DE LA CANNABIS

CETOBEMIDONA (4-meta-hidroxifenil-1-metil-4-propionilpiperidina)

CLONITAZENO (2-para-clorbenzil-1-dietilaminoetil-5-nitrobenzimidazol )

COCA (HOJAS DE)

COCAINA (ester metilico de benzoilecgonina)

CONCENTRADO DE PAJA DE ADORMIDERA (el material que se obtiene cuando la paja de
adormidera ha entrado en un proceso para la concentracién de sus alcaloides, en el
momento en que pasa a comercio)

DEsoMogrFINA (dihidrodeoximorfina)

DExTROMORAMIDA ( (4 ) -4- [ 2-metil-4-0x0-3,3-difenil-4-( 1-pirrolidinil) butil | morfolino)

DiampromIDA (N-[2-(metilfenetilamino)propil }propionanilido)

DiETILTIAMBUTENO (3-dietilamino-1,1-di-(2'-tienil}-1-buteno)

DIHIDROMORFINA

DIMENOXADOL (2-dimetilaminoetil-1-etoxi-1,1-difenilacitato)

DiMEFEPTANOL (6-dimetilamino-4,4-difenil-3-heptanol)

DIMETILTIAMBUTENO (3-dimetilamino-1,1-di-(2'-tienil)-1-buteno)

BUTIRATO DE DIOXAFETILO (etil 4-morfolino-2,2-difenilbutirato)

DIFENOXILATO (ester etilico del &acido 1-(3-ciano-3,3-difenilpropil)-4-fenilpiperidina-4-
carboxilico)

DIPIPANONA  (4,4-difenil-6-piperidino-3-heptanona)

ECGONINA, sus esteres y derivados que sean convertibles en ecgoninay cocaina
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ETILMETILTIAMBUTENO (3-etilmetilamino-1,1-di- (2'-tienil)-1-buteno)
ETONITAZENA (1-djetilaminoetil-2-para-etoxibenzil-5-nitrobenzimidazol )

ETOXERIDINA (ester etilico del &acido 1-[2.(2-hidroxietoxi)etil]-4-fenilpiperidina-4-
carboxilico)

FENADOXONA  (6-morfolino-4,4-difenil-3-heptanona)

FeNnaMPrOMIDA (N-(—metil-2-piperidinoetil) propionanilido)

FENAZOCINA (2'-hidroxi-5,9-dimetil-2-fenetil-2,7-benzomorfin)

FENOMORFAN (3-hidroxi-N-fenetilmorfinin)

FENOPERIDINA (ester etilico del &cido 1-(3-hidroxi-3-fenilpropil ) -4-fenilpiperidina-4-

carboxilico)
FURETIDINA (ester etilico del &cido 1-(2-tetrahidrofurfuriloxietil )-4-fenilpiperidina-4-
carboxilico)

HEROINA (diacetilmorfina)
Hiorocobona (dihidrocodeinona)
HiproMorrFINOL ( 14-hidroxidihidromorfina)

HioromorroNA (dihidromorfinona)

HIDROXIPETIDINA (ester etilico del acido 4-meta-hidroxifenil-1-metilpiperidina-4-
carboxilico)

IsomETADONA (6-dimetilamino-5-metil-4,4-difenil-3-hexanona)
LEVOMETORFAN* ( (—)-3-metoxi-N-metilforninin)
LevoMoraMipA ((—)-4-]2-metil-4-0x0-3,3-difenil-4- (1-pirrolidinil ) butil Jmorfolino)
LEVOFENACILMORFAN  ( (—)-3-hidroxi-N-fenacilmorfinan)
LevorFANoL* ( (—)-3-hidroxi-N-metilmorfinan)

MerazociNa (2'-hidroxi-2,5,9-trimetil-6,7-benzomorfin)
METADONA (6-dimetilamino-4,4-difenil-3-heptanona)
METILDESORFINA (6-metil-delta 6-deoximorfina)
METILDIHIDROMORFINA (6-metildihidromorfina)
1-Metil-4-fenilpiperidina-4-carboxilico (4cido)

METOPON  (5-metildihidromorfinona)

MorrermiNa (ester etilico del &cido 1-(2-morfolinoetil)-4-fenilpiperidina-4-
carboxilico)

MORFINA

MORFINA MEeroBroMIDE Yy otros derivados de la morfina con nitrégeno pentavalente
MorrFiNA-N-Oxipo

MiroFINA (miristilbenzilmorfina)

NicomoRFINA (3,6-dinicotinilmorfina)

NorLEVORFANOL ((—)-3-hidroximorfinan)

NORMETADONA (6-dimetilamino-4,4-difenil-3-hexanona)

NorMoORFINA (demetilmorfina)

* El dextrometorfan ( (+)-3-metoxi-N-metilmorfinin) y € dextrorfian ( (+)-3-hidroxi-N-
metilmorfinin) estdn expresamente excluidos de esta Lista.



Enumeracion de los preparados incluidos en la Lista 111

1. Preparados de:
Acetildihidrocodeina,
Codeina,
Dextropropoxifeno,
Dihidrocodeina,
Etilmorfina,
Folcodinay
Norcodeina

en los casos en que;

a) Estén mezclados con uno o varios ingredientes mas, de tal modo que el preparado
ofrezca muy poco o ningun peligro de abuso y de tal manera que el estupefaciente no
pueda separarse por medios sencillos o en cantidades que ofrezcan peligro para la salud
publica; y

b) Su contenido de estupefaciente no exceda de 100 miligramos por unidad poso-
légicay €l concentrado no exceda del 2,5% en los preparados no divididos

2. Los preparados de cocaina que no contengan més del 0,1% de cocaina calculado

como base de cocaina y os preparados de opio o de morfina con un contenido de morfina
no superior a 0,2% cal culado como base anhidray estén mezclados con uno o variosin-
gredientes més de tal modo que el preparado ofrezca muy poco 0 ningin peligro de
abuso y de tal manera que el estupefaciente no pueda separarse por medios sencillos o
en cantidades que ofrezcan peligro paralasalud publica.

3. Los preparados sdlidos de difenoxilato que no contengan méas de 2,5 miligramos
de difenoxilato calculado como base y no menos de 25 microgramos de sulfato de atropina
por unidad de dosis.

4. Pulvis ipecacuanhae€t Opii compositus
10% de. polvo de opio
1070 de polvo de raiz de ipecacuana,
bien mezclados con
80% de cualquier otro ingrediente en polvo, que no contenga estupefaciente
alguno.

5. Los preparados que respondan a cualesquiera de las formulas enumeradas en la
Lista y mezclas de dichos preparados con cualquier ingrediente que no contenga estupe-
faciente alguno.
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Enumeracién de los estupefacientes incluidos en la Lista IV

CANNABIS Y su RESINA

CETOBEMIDONA (4-meta-hidroxifenil-1-metil-4-propionilpiperidina)
DesomMoORFINA (Dihidrodeoximorfina)

HEROINA (Diacetilmorfina)

Las sales de todos los estupefacientes enumerados en esta Lista, Sempre que sea
posible formar dichas sales.
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